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APPENDIX XI1 

MINISTRY OF HOME AFFAIRS 

(1) '1 rre Comnt~ttee are nat convtwed of the reasons cdvnrlced iu 
rhe instances of irregulcrrities referred to in  this para. There was 
firstly a sertous failure to obstwe the prescribed rules for the hatzd- 
l i n g  of cash. It is  un.fortz~nate thud the cashier who should haw 
been well t i p  tn s~cch matters acted in  contravention of the rules. 
Secondly, there was no periodical check of the amounts zchiclt 
remamed mdisbursed nor were the accounts ever checked. AT? 
~hese  go lo slrou~ that there was also a failure on the part of tlie 
supervisory officers whose primary dutg it was to ensure compliance 
with the rules. In the opinion o f  the Committee, mere isme of ins- 
tnrctions in monetary matters is no4 e~zozlgh,  it is newssnrg to ensure 
that rules and instructions extant are actuallg follouwd in practice 
and any breach thereof is suitably punished. 

[Sl. No. 60 nf Appendix IV to 8th Report, 3rd Lok Sabha] 

The outstanding advances have since been adjusted by short 
drawals from the bills as per details given in Annexure 'A' and the 
rule regarding refund of amounts relating t o  pay and allowances 
remaining undisbursed for three months is being properly observed 
by the Administration. A system of supervision by the Deputy 
Commissioner once a year and by the A.D.M. twice a year (i.e., half- 
yearly) has been introduced with effect from 23rd September, 1963, 
as to ensure that rules and regulations are actually followed. 

Recommendation 

( i )  The Committee regret to note that in  this case also there was 
breach of the prescribed rules. It was irregular from the very 
beginning on .the part of the oficials concerned to have the money 
kept after the close of the year instead o f  returning it to  the treasury, 
It is unfortunate that officials dealing with cash and money should 
show such disregard of financial rules. 

(ii) The Committee trust that the rules prescribed jor ensuring 
reqwwibility for correct accountat of money handled by  individual 
officers would not be contravened in  future. 



(iii) The Committee are surprised that no acknowledgements had 
been kept on record for the moneys advanced. They desire that 
strict orders should be ismed for fotlotoing the rules p r o w l y .  

(iv) The Committee were in formd that to avoid recurrence of 
such cases, instructions had been issued ptoviding for submission of 
certain returns to ensure that proper inspections wete carried out by 
various oficers as prescribed under the rules. Further previous1 y 
the work of the Nazarat was in charge of officers who had to perform 
both administrutzzv and judicial functions. These two functions 
had since been separated and  the Deputg Collector Incharge of Nazarat 
would not not be ~ n t r u s t ~ r l  tcyith any judicial or c t h ~ r  duties so thnt 
the rcaponsibilitg could he squarelg fixed on him. The Committee 
trust that with the tnrasures now taken, such cases umdd not recur. 

(v )  In a r~uinber of cases, payce's acknowledgements were not 
clmilable for payntenta shown in the cash book, while in  some other 
cclsrs, 1111. dates of payment sholon in  the cash book, differred front 
the dates shoum in the acknowledgements. The Committee desir;rl 
f hnt steps should 'be taken to prevent such irreaularitics in future. 

(v i )  The Committee ~ T L C L ? ~  be apprised of the realisation of Ihe 
outstanding rent from t nllott~es of the chainbers t r l  the court 
compound at Kashmere (; e wlteit ~ f e c t e d .  

(vii) The Con1 rrdtec I rust that the tgpes of irregularities referred 
to in  this sub-para will not recur. 

(viii) The Committee are uullappy to note the unsatisfactory 
state of affairs ijl  regard to fimncial inatters in  the ofice of the D.C., 
Delhi. Thc oflirers and staff failed in  their duty ,  showed consider- 
able nq l igowc  nnd indulged in breach of mles,  which u m  facili- 
tated b!l rhe lack of adequate supervision. The Committee hope 
that spucia2 steps will be t n k m  to ensure tighter supervisory control 
and betfer zinderstandii~g of the rules so that such irregularities espe- 
cially in ntone?l matters nre not repeated in  future. 

[Sl. No. 61 oj Appendix IV to 8th Report, 3rd Lok Sabha] 

(i) A copy of the instructions stating that during the month of 
March only those amounts should be drawn which can be disbursed 
on or before 31st March is enclosed. 

(ii) Necessary instructions in the matter have since been issued 
to ensure correct accountal of money by individual officers (An- 
nexure 'C') . 
- . .. - -- . - - . . -. . - 

*Not printed. 



(iii) & (iv) Acknowledggwnts from payees, in respect of perma- 
aent advance have been taken and kept on record. The rules are 
mow being followed. Necessary instructions have been issued vide 
Annexure 'C' 

(v) Adequate steps have been taken by the Adniinistration to 
prevent such irregularities in future. Necessary instructions have 
been issued vide Annexure 'C' 

(vi) Regarding arrears of rent due from the lawyers, action is 
being taken under the Public Premises Eviction Act, and notices to 
the lawyers are being issued by the Estate OfIlcer. Necessary infor- 
mation will be furnished in due course. 

(vii) Noted. 

(viii) Regarding tightening of supervisory control the senior 
officers arc being entrusted with the work of drawing and disburs- 
ing officers. The officer-in-Charge Nazarat will be free of Magis- 
terial function and will have no judicial work. He will therefore, 
be able to concentrate on the accounts work and avoid irregularities 
in future. 

While appreciating the difficulties caused by the abnormal situa- 
tion created in the wake of partition the Committee cannot regard 
it as a valid justification for the various lapses on the part of the 
oficials concerned with the Malkhana accounts, which went on un- 
abated for such a long time. They also consider it unfortunate that 
for the guidance of the auctioning oficers no proper evaluation of the 
property to be axctioned was done. In regard to sale of gulls, 
,revolvers, etc., to certain penons occupying high positions at  very 
low price without auction, the committee were given to understand 
that this was an old legacy which had continued since the British 
davs. The Committee suggested that such practices which could 
@ye an impressibn of specially favoured treatment to persons occum- 
in g high position should be stopped forthwith. 

The Committee also desired that early steps be taken to set mat- 
ters right and to finalise departmental action against the oficials res- 
ponsible, for various irregularities, enumerated above. 

. [(Sl. No. 82 of Appendix IV) to 8th Report 3rd Lok Sabha) 



(I) New instructions on the dispmal of propcrty by auction have 
been issued. Full control and chtck on the properly is being exer- 
c~sed now an$ the rule..; arc also complied with. A copy of the 
instructions issued for thc. auction officers is enclosed as annexure 
9'. Proper account is being maintained in respect of cash and 
obher items received In the Malkhana. Monthlv statements of the 
sale proceeds crcd~trld ~ n t o  thc Treasury are prepared and sent to 
the Treasury officer for verification. Afler verification these are sent 
to the A.G.C.R. As regards cash the sane  is deposited in ihe Trea- 
sury immediately on reccipt and is properly accounted for in the 
xcwunt books. However, the currency notes which are required as 
mdence  on account of their numbers are retained duly sealded till 
thc disposal o i  the cases. The sealed packets a re  kept under lock in 
a strong box (in double lock). Regarding cash deposited in Mal- 
khana separate cash hooks are maintained by Nazir for property 
(Amanat and Zab t~ )  and the entries duly made therein are verified 
and checked hv District Nazir and ORicer-in-Charge (Nazarat) . 

(11)  Instructions have sinw bcr~n issued by the Deputy Commis- 
sioner with regard to the classificat~d:~~ (wstody and storage in res- 
pect of articles rcccivcd In thc Malkhanx A copy of the instruc- 
tions issued i s  attached herewith. (Annexure 'E'). 

(111) Cent per cent Phys~cal verification of cash and jewellery 
i s  now In progress and is expected to be completed shortly. This 
could not btl done in the past in view of the magnitude of the work 
involved Ftegardtng other ?terns lying in the double lock csmplete 
chccking has been done and per~odical chccking is also h a n g  done. 
The Amanat and Zabti propert~es lying outside in Malkhana, other 
than in the double lock, are being properly arranged in the newly 
constructed Malkhana. fitted with cemented racks and aftcr being 
properly placed checking will be started. These properlies consist 
of lakhs of items and would require fairly long time for checking. 
However, fresh property entries are being properly made in the 
rcastcr  maintained and are being checked and signed by the District 
Nazar and Officer-in-Charge (Nazarat) . 

(IV) (i) Regarding the shortage of cash amounting to Rs. 23,830, 
cash amounting to Rs. 10,318 was found on verification. Thus the 
net shortage comes to Rs. 13,512. 

(ii) The gold jewellery that was -originally found short was 39 
tolas 3 mashas and 5) ratis. On actual verification of double lock 



and all the property delivered to the claimants as subsequently 
verified it was tound that shortage of gold jewellery comes only to 
10 tolas 7 mashas and 14 ratis. 

('i!) The shortage of silver ornaments as shown by audit wW 
repxted to be 1,271 tolas, 5 mashas and 1 rati. As a result of actual 
verification of double lock and further investigations, this shortage 
was brought down to 720 tolas, 11 lnashas and 4 ratis. The total 
value c ~ f  the g ~ l d  and silver jewellery found short works out (at the 
rates prevailing In 1959) to Rs. 2,416.50 P. 

(V) Most of the shortages of foreign currency. Indian currency 
notes, forged currency note, were also traced out and filially only 
h e  items involving total value as follows were found missing. 

Rs. 251.00 
92.00 U.S.A. 
130.00 Japan. 
Two Hyderabad State Notes. 

Five Forcign Notes (Indication of denomination and country 
not given). One ,Japan Govt. Note. No indication of. deno- 
mination. 

Currency note-Mutilated and torn pieces, etc. 
Rs. 74.00. 

Forged Nole-Rs. 745,'- one note. 

(VI). Regarding the sale proceed of Arms and other propert~es 
auctioned on several occasions, of the value of Ks. 1.28 lakh5, all 
treasury challans had been traced except for Rs. 23,000. Oui of these 
it was dir;:overed from the records of the Treasury that a sum of 
Rs. 22,471 b ling the sale proceeds of unclaimed a d  co!lfiscated pro- 
perty, had been deposited in the Delhl Trensury in  the name of 
Officer-In-Charge (Nazamti) . This amount, however could not be 
I pec'fically attributed to any particular item; in the absence of non- 
availability of challan although the amount had been deposited. Thus 
the amount remaining un-accounted for works oui to Rs. 529. 

(VII). Due precaution is being taken to prevent deterioration 
of various articles due to bad storape condit,ions. New Godowns 
have been constru:ted and are  duely provided with cemented racks. 
Regarding the auction of valuable articles at abnormally low prices, 
the matter had been examined and it was explained that the said 



cars had become scrap and had no value as such. Since there was 
no speciflc procedure adopted for the Valuation of such properties, 
the value of the property so sold had been considered to be low. To 
avoid recurrence of such incidents the work of evaluation is now 
proposed to be entrusted to a Board of otl9cers in respect of articles 
i.e., cars, radios, sewing machines, wrist watches, etc., which are put 
t o  auction. 

Regarding the sale of Guns, Revolvers, etc. no preferential treat- 
ment is now being given to persons occupying high position. It may 
be pointed out that thc sale of the arms and ammunition by open 
auction is against the rulcs as such articles could only be sold to 
the persons who possess licences. In such cases on receipt of the 
application for sale of gun or revolver by a licencee the same is duly 
considered by the D.C. who orders for the twaluation of the arms 
which is got done from two authorised arms dealers. If the price 
so assessed is found reasonable by the D. C. thc gun or revolver is 
sold to the licencee, 

Regarding other property the same is auct~oned under the super- 
vision of S.D.M. or M.I.C. Sin e the n a t u r r  of articles is varied and 
is mostly of small value therefore, i: has not bcr-n considered possi- 
ble to get the value fixed by the Board before the same is put to 
auction. The Auctioning Oficcr, however. take; into consideration 
the condition of the articles, the market value and accepts the bid 
if considered rcasonablc. In some cases when the bid is low, the 
Auctioning Officer rejects the same. 

VIII. As a result of the departmental action taken against 5 non- 
gazetted officials responsible for the embezzlement of the cash and 
jewellery referred to above, two of them (Property Clerks) were 
dismissed from service. One of these Property Clerks was also 
proceeded against in court but he was acquitted. The other three 
officials (District Nazirs) were censured. Besides in the cases of two 
of these three District Nazirs, increments were stopped with cumu- 
lative effect for 5 years. 

The above embezzlement of cash and jewellery took place during 
the tenure of office 9 Gazetted officials. As these Gazetted officers 
did not exercise proper supervision, the question of t a k i q  action 
against them was considered. However, it was found that no action 
could be taken against 8 of the officials eit3r.r on account of their 
deaths, retirements or otherwise. In  the case of the remaining offi- 
cial, the Ministry of Law where the official is presently working has 
been requested to take necessary action. 



5. Gazetted officers were found responsible for irregular disposal 
of currency notes. foreign currency, base coins etc. As, however, 
a loss of only Rs. 50 was estimated to have resulted on account of 
the irregularities committed by them, no action was taken against 
them. However, detailed instructions were given to all the concern- 
ed officers with regard to the disposal of forfeited property SO that 
such irregularities may not occur in future. 

Recommendation 

The Committee desire that such action on the award of contract 
and the issue of cloth to contractor without obtaining the security 
deposit which was contrary to financial rules, should not be repeated. 
They may be informed of the amouitt of loss incurred a d  the amount 
reco.vered from the surety. 

(Sl. No. 64 of Appendix IV to 8th Report). 

As a result of inspection by thc IGP. Delhi of t h e  rejected con- 
signment, garments of a total value of Rs. 4563.60 nP. wmc accepted, 
and a sum of Rs. 132.66 was withheld from the stiching chargcs due 
to the firm. Thus  the net loss was worltcd out as Rs. 2319.55 nP. 
Against this net loss the contractor, had deposited a sum of Rs. 1700 
on 18th September 1962 and for the remaining balance of Rs. 619.55 
nP., he had refitted 200 kurtas costing Rs. 938 out of {he articles not 
accepted previously by the Delhi Police Department. Under these 
circumstances, the net loss has been recovered from the contractor. 
Nece~sary instructions have been issued to the I.G.P. Delhi t o  take 
necessary securities in futurc before the award of contracts. 

Recommendation 

The coinmittee regret to note that the defalcation of security 
deposits had been going on unchecked in the Police Ofice for a 
period of six months. While the Committee are glad that the defec- 
tive system had been remedied, they would like to be informed nFout 
the final outcome of the case. 

(Sl. No. 65 of Appendix IV to 8th Report). 

A c n o ~  TAKEN 

The latest position of the departmental/court cases against the 
defaulting officials is given in the attached statement. (Annexuse 
'F') . 



Observations of Audit 

Serial No. 62: It  was notired during suhsequen! l o c ~ l  aul ;?  c m  
ducted in July, 1984 that thc ~nstructions issued in February, 1962 
with regard to classification. cusfody and storage of valuable articles 
received in Malkhana, wen1 not bemg rigidly followed. 

In this connection, a reference is invited to para 3 at pages 183 
184 of Appendix I to the Audit Report, 1965. 



Sl. Name of Offices & Officialr 
No. 

Date of Amount Date of Bill No. in which uijurtrd. 
Adv. Adjust- 

ment , 

I Collector, Mines & Quarries . . 28-7-59 46.75 22-12-61 56 Fee dntcd 22-12-61 for RI. 320.75 

2 DO. . . 

3 Do. . 

4 Do. . 
5 D.C.O. for Suit 

6 Collector, A4inea & Quarrier . 

7 RequiPitim B m c h  for suit . 

8 District Nazir for Suit . 
o Requisition Bnurh for Suit . 

10 Requisition B& for Suit . 
11 Collector, Mines & . 
12 Requisition Branch . 
I3 CoIl+am, Minu& Quarries . 
14 TchsildnrJ Delhi for Flood . 

-- --- 

~ o r  -50 Do. Do. 

1ox.50 Do. Do. 

15-00 Do. Do. 

16.00 Do. Do. 

15-00 Do. Do. 

10.75 3-7-62 59 Fee dated 6-7-62 for Ra. 96.75. 

10.m 25-6-62 43 Fee dated 28-8-62 for Fb. 90.75. 

10.00 3-7-62 59 Fee &ttd 6-7-62 for EL. 96.75 ' 

40.00 3-7-62 59 Fee dated 6-7-62 far Rs. 96.75. 

15.w 22-12-61 56 Fee dated 22-12-61 for Rs. 320.75 

1 6 . m  3-7-62 - 59 F a  dated C-7-61 for Rs. 96.75. 

10.00 22-12-61 56 Fee dated 22-12-61 for Rs. 320.75. 

199.4 I 27-3-61 3!A Funine dated 29-3-61 for Rs. 6223 -85 



15 O.P. Baiyl for . . 23-8-60 512.87 27-3-6c -3/A Famine dated 29-3-51 Tar Rs. 6u3.85 .  

16 Sukhbir S i .  for Flood . . 27-8-60 7 3 9 . b  Do, Do. 

17 02. Baiiel for l%od . . . 28-8-60 1,969.00 Do. Do. 
18 Do. 31-8-60 1,871.00 Do. Do. 

' 19 Tehildar, Delhi fa flood . . 3-9-60 100.00 Do. Do. 

20 0. P. BPijal . - 3-9-60 650.00 Da DO. 

21 Tehsildar, Delhi . . 13+b 181.25 Do. Do. 

22 Sis Ram . . 15-9-60 36.68 1-3-61 It is artdied that the mount hPs been rdiusttd but tht 
puticolnn of the bill in which it \ars adjusted is not ~g available at the lPtest pkrsc. 

23 Tehsildar,~&i . . 19-)-60 800.00 1-3-61 2/A Famine dated 24-2-61 for Rs. 83 101- 

25 HulEam Chand, AS1 . , 30-10-60 180.66 28-5-62 8 Jail dated 28-5-62 for Rs. 180.66 

26 T.O. Delhi . . . 6-10-60 5 0 . 0 0  27-2-61 29 Try. dated 14-3-61 for Rs. 416.86 

27 Tehsildar, Delhi . 19-11-60 1,ooo.m 1-3-61 zlA Famine dated 24-2-61 for Rs. 83101- 

28 ~=haildar, B l h i  . . . 21-11-60 + , o m . o  3-2-61 Do. 

15-12-60 200.00 9-1-61 ') 96!25 Genl. dated 9-1-61 for Rs. 374'92 
18-1-61 ) 
10-2-61 J 





A N N E X U R E  C 

OFFICE OF THE DEPU?"Y COMMISSIONER, DELH1. 

In continuation of this Office Order No. F. PAC/Accounts, dated 
11th June, 1963, further instructions are issued at  the instance of the 
A.saistunt Budget Officer, Delhi Administration, Delhi. 

1. That except payment of pay and allowances, all other cash 
payments above Rs. 1,000.00 should be made in the presence 
of the Officer Incharge Nazarat and entries in the Cash 
Book signed simultaneously. 

2. That during the close of the financial year ie., in the 
month of March, only those amounts should he drawn 
which can be disbursed on or before Rlst March. 

3. No advances should be given to officials except thme 
auihorised under Rules. In case of surprise check, money 
found short will be dealt with as mis-appropriati~n. 

4. It should be ensured by the drawing disbursing Officer 
that acknowledgements of Permanent F~dvance have been 
received and kept on record. 

Sd/- S. G. BOSE MULLICK, 
Doputy Commissioner, Delhi 

140. F.IJAC Acctts. Dated the 29th August, 1963 
Bhadra, 1885 (Saka) . 

(lop:. forwarded for strict compliance to:- 

1. Addl. District Magistrate (11). 

2. Addl. District Magistrate (LA). 

3. Addl. District Magistrate (Incharge Nazarat) , 

4. A11 Presiding OfHcer of the Courtst/OPBces, Head Clerks, 
mil Branch Incharges. 

!i. District Nazir. 



6. W e n  (Ge0ere.I) & Revenueb 
7. Incharge Bills Branch Rev. Unit. 
8. Incharge Bills & Budget Branch. 

Sd/- S. G. BOSE MULLlCK, 
&puty Commissioner, Delhi. 

AttartRd: 
a/- 
fl. R. Sllvastava, 
Officer Incharge (BbB) . 

ANNEXURE 'C' 
OFFICE OF THE DEPUTY COMMISSTONER, JXLHI. 

The Head of the Mce/Drawing Disbursing OfRcer/Cashiers 
should strictly observe the Rules laid down in the Treasury Rules 
and cther Financial regulations. However, the fol!.owing instruc- 
tions arz issued for their guidance and compliance:-- 

1. n cash book on form T.R. 4 should be maintained. Tho cash 
books s l ~ ~ u l d  be bound in convenient volumes and their pages 
machhe numbered. Before bringing a cash book into use, the head 
of the oflice or the Officer nominated by him under ~ ~ o t e  1, shouId 
count the number of pages and record certificate of count on the first 
page of the cash book. 

2. The cashiers should enter in the cash book all monetary tran- 
sactions as  soon as they occur and get them attested by the Head 
of the Office or by the other Gazetted OfRcer, authorisd as Drawing 
Disbursing Officer, in token of the check. 

3. 'l'he cash book should be closed regularly daily and completely 
checked by the Head of the Office/Drawiiig Disbursine; OPRcer. The 
Head of the Office/Drawing Disbursing Officer should lSerify the 
totals of the Cash Books. 

4. At the end of each month the Head of OfIice/Drawing Disburi- 
fng OfIicer should verify the cash Balance in the Cash Books and re- 
cpzrd and sign dated certificate to this effect. 

3. When Govenunent moneys in the custody of a Government 
, 9ftrce.r are paid into the Treasury or the Bank, the head of the OBcs, 
W g  such payments should compare the Treasum ONcer'a or the 
'jso [AI) &a 



Bank receipt on the chaIlsn br hh pads barm t& b t r y  h Uu 
casb book before attesting it, an8 satisfy himaelf that the emom* 
have been actually credited in the Treafiury or the Bank. When the 
number of payments made in a month ihi more than ten and the 
total amaurlt involved therein exceeds Rs. I,OOO.CO he should. m 
soon as pohdible afkr the end of the month obtain from the treasury 
a crrrlsolidated receipt for all remittances made during the manth, 
which should be compared with the postings in the cash book 

Note.-Notwith~tanding the provisions of this clause, the head of 
offtce may at his discretion obtain a consolidated treasury receipt 
irr~cspcctive of the number of payments made in a month and the 
1 oticl amount involved therein 

6. An erasure or over-writing of an entry ofice made in the cdsh 
book, is strictly prohibited. If 8 mistake is discovered, it should be 
corrrcted by drawing the pen through the incorrect entry and in- 
serting the correct one in red ink between the lines. The h d d  of 
the oface should initial every such correction and invariably date N8 
initials. 

7. A Government Ofilcer who handles Governnlorlt money hhould 
not, except with the special sanction of the head of the otRce, be 
allowed to handle also in his oflicial capacity money which does not 
belong to the Government. Where under any special sanction, a 
Government Officer deals with both Government and non-Goverb 
ment money in his official capacity, the Government money shodd 
be kept in a cash box separate from the non-Gvvernment money and 
the transactions relating to the latter should be accoiinted for in a 

.*parate 'book and kept entirely out of the Government nccount. 

8. The employment of peons to fetch or carry money should Be 
.8iscouraged. When it is absolutely necessary t o  employ an inferior 
Wvant  for this purpwe, a man of some of length service and proved 
ltrustworthiness should only be selected and in all cases, when the 
m o u n t  to be handled is large, one or more p r d s  should he sent w 
accornp,my the messenger. 

9. The Head of the aPnce/dratking disbursing dfncerlCTashitr 
receiving money on behdf of &e Government mast gkve ithe jmyer 

receipt pn T.R. 5. The receipt, should be signed by the head of 
,%he office/drawing disbursing oRicer who shal\ s a w  himseif ai thc 

t ime of &rting the R c e ~  ajld iilitiding 16 coWt&oils tblJ i6c 
munt has been propedjr ehteied ih h e  ihe1kva"h't hê&sCer W 'h . \ the  Cash Books. 



10. All receipts must be written in figurea and in words. 

22. No Government 05cer may issue duplicates or copies of ~ub- 
aetpta granted for money received on the allegation that the origi- 
nals have been lost. If any necessity arises for such a document, a 
certificate may be given that on a specified day n certain sum on 
a certaln account was received from a certain person. This prohibi- 
tion extends only to the issue of duplicates on the allegation that the 
sriginab have been lost, and does not apply to cams authorised by 
these rules or by special orders of the Government in which dupli- 
cate have tc be prepared and tenders with originals. 

13. Thc Cashiers at the time of individual payment should get the 
signature of the payee in his presence and obtain proper identifica- 
tion if ztecessary. In case of payment through scroll.; the Tncharge 
of the branch should get the signature of the individual an the pay 
bills in his presence and record a certificate to this efrcct in the scroll. 
The Bill Clerks a t  the time of checking of scroll should record a 

certificate regarding verification on the scrolls. The scroll should 
be sent to ihe Cashiers after g6ttin.g an endorsement signed by the 
'head of the officeldrawing alrd disbursing officer for its payment. 
T h e  head of the office/drawing and disbursing officer should be per- 
sonally respnrible for the payment of the amount to the person 
emtitled to receive it of tbe bill signed by him. 

14. The Incharges of the Branches, before leaving the offlce on 
the payday should submit the office copy of the scroll h e r  gettin# 

, necessary signatures of the payees and the amount if any lying un- 
disbursed with them to the Cashiers, who should produce them 
befure the head of the &ce/drawing disbursing officer at the time 
of geltjng the cash books signed. The head of the office/drawing - 
disbursing officer should satisfy himself for such 

15. The Carbiers at the close of every mon* should prepare ct list 
of ali the un-dispursed amount lying with him and also give such 
detail$ in  t$e c& book. A cqpy .of the such statement ~J-~ould be 
wt to Ylp bill clerks on the 1st of the following months.  he b& 
clerk should immediately issue a memo to the individual c&cef&d 
and endorse a copy thereof to the B t t .  Branch. In case no instkc- 
tYans rdir -the xdent'isn of the amount is received from 4h~ ~ ~ b l i r r h -  
'tl;#lit h e h  anasis alkwed by the head of the cdfkef&awing 
bmraing ~ R ~ C C F  rul +he - n a - d i e B d  amouat l s F ~ ~ M  ib &umkd 



through the next nay brU in d a n c e  with RuI- 283 of 
Treasury Rules Vol. I. The amount retained for more than o w  
month under the order of the head of the ofticeldrawi~tg disbursing 
officer should be refunded through the pay bill if not disbursed 
within three months from the date of their drawal, te. ,  in no 
undisbursed amount should be retained for more than three months. 

Sd/- J. N. G m A ,  
A.D.M. (C.D.), 

for Deputy Commissioner, D e w .  
No. PAC/Audit/Accounts. Dated the 11th June, 198S, 

Copy forwarded for strict compliance to:- 
1. Addl. District Magistrate (Il). 
2. Addl. District Magistrate (IA). 
3. Addl. District Magistrate (Incharge Nazarat). 
4. All Presiding Officer of the Courts/Offices, Head Clerks,. 

and Branch Incharge. 
5. District Nazir. 
6. Cashiers (General and Revenue). 
7. Incharge Bills Branch Revenue unit. 
8. Incharge Bills and Budget Branch. 

Sd/- J. N. G W A ,  
A.D.M. (C.D.), 

for Deputy Conmissher, DeZhL. 
Attested: 
Sd/- A. D. Sapra, 
Oficer Incharge (Naz.) , 
for Deputy Commissioner, Delhi. 

ANNEXURE 'D' 
OFFICE OF THE DEPUTY COMMISSIONER, DELHI. 

ORDER 
Subject to the Rules laid down in the High Court Rules and 

Orders and the District Office Manual and other departrnentd-3 
orders, if any, issued from time to time, the Auction Magistrate will 
observe the following instructions for the Supervision of the Auction 
of the Property. 

1. A list of the articles to be auctioned on the day is >submit* 
by. the Nazarat Branch to Auctian Mixgistrate in advance b e f w  the 
a r t .  of tho auction, duly valued by. the Nazamt OfbrS 



3. The auction Magistrate before the start of the auction Mhst 
verify the contents with the entry in the Register "J" and also verify 
the ardem of the forfeiture of the property put to auction, 

3. Auction Magistrate must see that due publicity i.e., announce- 
d e n t  is made by the beat of drum and through Notice-Board and 

ixi case of costly items by advertisement in papers. He should also 
be satisfied about number of bidders being sufficient with a view to 
fetch a fair price in the auction. 

4. The auction Magistrate should write down the highest bids cd 
each item auctioned and initial each entry. 

6. In case the value of any item is estimated by the .Omcer In- 
charge, Nazarat, to be more than Rs. 250.00 the article should be 
auctioned subject to approval of the Addl. District Magistrate. 

6. The Auction Magistrate should sign the entries of the auction 
of the items in the Register 'J'. 

7. The Auction Magistrate at the time of close of auction should 
tally the cash received by the offlcial of the Nazarat Branch. 

8. The Auction Magistrate should verify that the sale-proceed oi 
property is accounted for and credited into the Treasury on the next 
working day. 

Sd/- P. N. GUPTA, 
A.D.M. (C.D.) 

for Deputy Commissioner, Delhi. 
Ho. F.PAC/Audit/Acctts. Dated the 11th June, 1963. 

Copy forwarded for strict compliance to:- 
1. All Magistrates. 

2. Officer Incharge (Naz.). 
3. Superintendent (Acctts.) . 
4 District Nazir, Delhi. 
5. Nazir Property, I and IT. 
6. Cashiers (Revenues and General). 
7. Branch Incharge, Vigilance. 

Sd/- J. N. GUPTA, 
A.D.M. (C.1) ) 

for Deputy Commissbner, DeZhi. 
Attested: 
'SU- A. D, SAPRA, 
' m c e r  Incharge (Naz.) , 
&r Deputy Commissioner, Delhi. 



%e kVa!cfr at pr-t keeps two registers both in form J. OIu? aE 
t h b  re@tets is meant for entering the det.Lls of the gmab - 
c M v d  in amanat and the other for atering &zed ond farfe4td 
properties. 

2. f i e  N&r will henceforth maintain a third register as a s a p  
plementary register to show the valuaMe receiwd in the mafkhsms~. 
The column in thh special register of valuable will be as follows:- 

S1. S. No. as mentioned ~ e t a b  of the vlua- Di%~porral RemaNrb 
No. in Hcgistar J. ables 

Storage of valuables 
3. All valuables shall be kept in the double lock in four seps- 

rate boxes. The boxes should be marked as follows:- 
1. Precious and semi-precious stones. 

2. Gold and articles made of gold. 

3. Silver and articles made of silver. 

4. Watches, Cameras, radios, jewellery, except gold and silver 
j ewellery. 

4. Any piece of gold, silver, jewellery etc. which according to the 
Officer Incharge, Nazarat exceeds Rs. 500 in value should be stored 
in the Treasury Double lock and not in the Nazir's double lock. 

5. Each package of the valuable should be securely tied along 
with a stock curd tagged showing the following particulars:- 

SI. No. Title of Date of deposit Description of Signature of- 
in form Case in malkhnna the articles Officer Incharge 

J Nazarat 



Storage of goods other than valucrblrr 

7. Such property may broadly be classified 1Pr atorage Rurposea 
into three categories: - 

1. Perishable (eatables, livestock), 

2. Semi-perishables (grain etc.) , and 

All perishable articles should be disposed of immediately after 
orders of the magistrat.e concerned under section 517(3) Cr. P.C. A s  
far as possible such property should not be taken to the stores at all. 

Semi-perishable articles should be kept in a separate room or 
godowns and should also be aispsed of as early as possible under 
order of the magistrate concerned. Even where a person has gone 
in appeal the semi-perishable property need not await the result 
of the appeal. A report should be given to the court indicating 
that the property is likely to deteriorate and loose value unless dis- 
posed of. The sale proceeds cf the property can always be refund- 
ed to the proper person, if becomes necessary, after the appeal has. 
been decided. 

In any case no semi-perishable property should remain in the 
custody of the Nazir for more than 2 months after its receipt by 
him. If it is necessary to keep it for a period longer than 2 months 
written orders of the A . D . M .  should be obtained for such longer 
period of storzqy 3s he may direct. 

Non-perishable goods should be ?tored inside the godown, care 
being taken to arrange them on racks serial-wise. A stuck card 
should be amxed showing the s?.me particulars as in para 5 above. 

lhe re  is likely to be some property which is of bulky character 
and is, therefore, not capable of being stored in side the roam or 
godown, and zuch proprty has to be necessarily kept outside. It 
is essential that necesary arrangements be made by the Offleer 
Incharge (Nazarat) to ensure against theft or pilferage of the pro- 
perty or its part and see to it that final disposal of the property 
takes place as Soori as possible. 
So. 1239(Acctts(N~z. Dated 23.2.0216.3.62. 



copy forwarded to:- 
1. CMlcer Incharge Estt. Branch D. C. OfBm Dclht 
2. P.D.S.P. Ddhi. 
3. Supdt. Acdts. 
4. DlaMct Nazir. 

5. All Concerned. 
Sd/- HARISH cHANDRA, 

ANNEXURE 'F' 

Official Action taken - - 
I. Trafliic Inspector . Censured by the Dy. Inspector Genc- 

ral of Police. 

2. Head Constable . He was proceeded against depart- 
mentally and his three years appro- 
ved service was forfelted perma- 
nently entailing reduction in his pay 
by the Supdt. of Police Traffic 
New Delhi, under whom': he was 
serving. Subsequently, he pre- 
ferred an appeal against the orderr 
of the Supdt. of Police, Tratlic to 
the Deputy Inspector General 
of Police, which was rejected. 
He has now submitted a revision 
petition to the Inspector General 
of Police, which is under scru- 
tiny. 

3. Head Conatable . Discharged from the departmental 
enquiry as charges against him 
could not be proved. 

4. Head Constable . Money deposited. Resigned the 
Job. 

5. Constable Thee years approved service br- 
feited permanently. 

6. Constable 

7. Constable . Dismissed from service after pr* 
ceding departmentally. He b 
being prosecuted in case F.I.R. 
No. 4 dated the 21 st January, rg6x8 



under Section 409 I P C, 
Police Station Parliament Street, 
New Delhi. The case lo still 
pending in the Coun. 

8. Asstt. Supdt. of Polkt . . 1 Displeasure of the Inspector General 
9. Dy. S.P. (T) . of Police conveyed to them as they 
10. Dy. S .  P. (T) . failed to discharge their responsi- 
r I .  Dy. S.P. (T) . bilities as Police OAcers properly. 
12. Dy. S.P. (T) . They did not bother to examine 
13. Inspector (T) the working of  the scheme wirh 
14. Inspector (T) a view to detecting the defects 

and brin ing them to notice of I Supdt. o f  Police, Tr&r for 
rect~fication whicn they should 
have doneas hl icc  Officers pos- j ted to ihe nnmc Police. - - 

(i) The Committee feel concerned about the various ma& 
practices pointed out by the special audit and the Board of Enquiry, 
which had been allowed to  prevail in the Sub-Treasury till an 
embezzlement of Rs. 98,566 was detected. They hope that necessary 
remedial measures will now be taken. The Committee also regard it 
as most objectionable to entrust the key of the single lock chest to a 
potdar or some other subordinate, instead of its being kept in the 
custody of the treasurer. This practice had obviously facilitated the 
embezzlement in the present case. 

(ii) The Committee regret to point out that, although the Potdar 
ha& left the place on 2nd March, 1961, the matter was, according to 
the Board of Enquiry, brought to the notice of the Zonal Sub-Divi- 
sional Oficer only on the 9th March, 1961 and the verification was 
conducted on the 10th March, 1961. It is not clear why  the Cash 
Chest was not broken open for use in the following day's transactions 
which would have brought out the embezzlement earlier and might 
have helped in arresting the Potdar before he left for the foreign 
+suntry. 

(iii) The Committee deplore the inordinate delay of about one 
year on the part of the Board of Enquiry in the submbsion of its Re- 
port. In extenuation of this delay, the Secretary, Ministry of Home 
Afairs stated that the Board was waiting fo7 the special Audit to be 
completed and there was also a change of one member in its cmposi-  
.tlon during the course of the investigation. The witness, however, 



(~~reed thd t  thebOQtdrbddnot hoaedchyed b likpott 6y ou ycrr, 
The Committee conridet it unnecwa?( to emphasize the need fw 
utptwt expedition in conducting enquirier in cases of fmud in onlsrc 
to avoid bmes a d  d d i n ~ ~ e n t n  -aping punishment. - 

(iv) The Committea are further perturbed over the delay of 6-7 
month  in initiating dtrrciplinaty proceedings and crimalurl proceed- 
k g 4  a@aWt the dehquent o@ers after the receipt of the report of 
the B a d  of Enquiw, and lwpe that the Home Ministry would gee 
t b t  their s;BEces do not tend to be lethargic in dealing with caws of 
indiscipline or corruption. They should not only avoid dl delays in 
iwestiqations, but also be very firm and prompt in taking actton. 
[Serial No. 45 of Appendix XVI to 20th Report, (Third Lok Sabka)] .  

(i) Nmessary st* have already been taken by the Tripura 
Administration. Suitable instructions have been issued on 11th 
March and 6th April 1961 to the concerned officers/officials for strict 
compliance with the Treasury Rules. In this connection, copies of 
the instructions issued by the District Magistrate and Collector and 
the Tripura Administration are enclosed. 

(ii) The single lock chest key was with the potdar who left 
Dharmanagar on the evening of 2nd March, 1961, after having taken 
leave on the 4th March, with permission to enjoy the two holidays on 
3rd and 5th March, 1961. The single lock chest was not broken as 
the requirements of the cash on 4th March and the following days 
were partly met from about Rs. 18,000 kept in a wooden drawer in 
the single lock room by the Potdar and partly by drawing from the 
double lock. Moreover, it was expected that the Potdar would join 
duties any moment as he was due on thee6th March, 1961. It was 
only on 9th March 1961 when the tehsildar of Kanchanpur wanted to 
deposit a remittance which bad earlier been handed over to the 
Potdar in a sealed bag and kept in the single lock chest, that the 
necessity of opening the single lock chest was felt. The continued 
absence of the Potdar also gave rise to suspicion. On 10th March 
1961, it was opened with the key recovered from the house of the 
Potdar. 

Action is being taken to forfeit the property of the absconding 
accused consisting of five National Savings Certificates valued at 
Rs. 500 deposited to the Government as security, as per provision con- 
tained in Section 88 Cr. P.C. 

The criminal case instituted in connection with the defalcation is 
still su'b-judice in the court of the Magistrate, Dhannmagsr. 



Gop of letter No. 1197-29al~OM/LBt-35/61, W e d  the 11th Ma+ch, 
1061, f'om the Q$ce of the Pisttict Magistrate, Tripura Adminis- 
trcr;fior,, Agurtcrb, to the S.D.O., Udaipur/Kaibrsahar/KhQwai etc, 
ek. 

There haa  be^ a case of defalcation in the Sub-Treasury of 
Dhannanagar. The enquiries for the same are being canducted. h e  
of the d e b  noticed is that the Tregsuq account not closed 
daily. lCBe attention of all concerned is drawn to Article 65 af 
Treasury Rules Vol. I for strict compliance. With immediate efeect 
an Addl. S.D.Os. wiH cany out inspection af Sub-Tmrrury at lead 
once a month. During this inspection, he must cheok cash, otampr 
and all other valuable and also see to it that all the formalities as 
provided in the above mentioned Rules are being complied with. The 
Zonal S.D.Os will also please supervise and check all accounts when- 
ever they visit any Sub-division and part of this check should be 
verification of cash, stamp and valuables in the concerned Sub. 
Treasury. Report of this inspection must be sent to this office regu- 
larly by the 5th of the following month. Very serious view will 'be 
taken for disobedience of this instructions. These instructions are in 
addition to the ones in the various Treasury Codes and Manuals. 

Copg af memo ran dun^ No. F. 70 (31)-Rev,W, dated the 6th April 1961 
from the Tripura Administration Revenue Department, Agartala 
to all Department-a and Meads of Deptts. etc. 

SUBJECT:-Non-Observance of Treasury rules regarding cust0d.y and 
verification of cash balances in Treasuries. 

District Magistrate and Collector has brought it to the notice of the 
Administration that the Treasury rules in respect of custody and veri- 
fication of cash in Treasuri~slSub-Treasury are not being strictly 
observed in all respects by the officers in charge of Treasury cash 
balances. There are indication that vertification certificates were re- 
corded in some cases, apparently without actually verifying the cash. 
Verification of cash was not done when it fell due and was allowed to 
remain in arrears. Sometime the work of verification was delegated 
to subardinate officers to be done by them. 

Such instances are cases of serious negligence of their prescribed 
Lduties iud zqponsibilities on the pa~t  of the oflicers concerned a& 
come within the scope of the Disciplinary files. 



*I A l I ~ a r r , B C C O T d i P g l y w U I I b d t ~ c ~ m p l y ~ ~ t h r n  
Tmmry  rules regarding custody and verfscation dl cash. 

By order of the Chief Secretary, 
ikommegdatba 

(iii) The Committee deplore the inordinate &lay of about one year 
on the part of the Board of Enquiry in the submission of its Re*. in 
extenuation of this delay, the Secretary, Ministry of Home Affair* 
rtated thut the Board was waiting for the special Audit to be com- 
pkted and there was aLo a change of one member in its composition 
during the course of the investigation. The witness, however, agreed 
that the Board should not have delayed its R e p d  by one year. Th. 
Committee consider it unnecessary to emphasize the need for utmost 
expedition in conducting enquiries in cases of fraud in or&? to avoid 
Iosses and delinquents escaping punishment. 

The necessity for expeditious in this matters is constantly receiving 
ettention. The Discipline and Appeal Rules are also under revision 
broadly on the basis of recommendations of the Committee on Preven- 
tion of Corruption and it is proposed to indicate in the rules itself th* 
average time that should be taken at various stages of the Disciplinary 
proceedings. 

Recommendation 
(iv) The Committee are further perturbed over the delrry of 6-7 

months in initiating disciplinary proceedings and criminal proceeding8 
against the delinquent oficers after the receipt of the report oj the 
Board of Enquiry, and hope that the Home Ministry would see that 
their oficers do not tend to be lethargic in dealing with cases of indis- 
cipline or corruption. They should not only avoid all delays in inwed(- 
gations, but also be veTy firm and prompt in taking action. 

ACTION TAKEN 

The observation of the Committee have also been brought to the 
notice of all Ministries/Departments in this Ministry's circular 
No. 33/3/64-AVD, dated the 5th June, 1965. 

(S. No. 45 (Para No. 47) 20th Report (3 L.S.) . 

The Committee find it diftieult to accept the explanution oj  the Min- 
ishy for the delay in registering the Grih Kalyan Kendra as a So-. 
They are unable to appreciate how the Emergency or the receipt of 
heapty defence otders by the Kendra could afect the tegisftutiun of 



U. LLcldm nr o S-, The Committee feel that the exewe 'of 
'Embtgenqf irr W too often by the  Gwemment deportmenb to e& 
plain uurious d s i o n s .  Theg regret to note thut no suitable stapt 
were torken by the Ministty jot a lwag time even though the Ministrg 
of Low advised them as far back as September 1962 to get the Grih 
Kdyan Kendra registered as a Society in order to acquire a legal 
status. The Committee are of the opinion that at least steps should be 
taken in that direction at the time when the Grih Kalyan ~ e n d r a  
undertook jobs of large magnitude entrusted to them by the Defence 
Deportment. It is not unde+stood how the Defence Ministry could 
place orders with this organisation which had no legal entity. The 
Committee desire that this aspect of the matter should be inquired 
into and result reported to them. The Committee reiterate their 
earlier recommendation contained in para 25 of their Eighth Report 
(3rd h k  Sabhu) and suggest that giving of grants to institutions 
which have not acquired legal status is not only irregular, but abo 
fraught with risk in cases of default. 

The Committee hope that suitable steps will be taken by the Mi* 
isby without any further delay to have the Grih Kalyun Kendra Ve- 
girtered as Society.. 

(S.No. 67 of the Appendix XI1 of the 35th Report 1!%4&). 

On enquiry, it is found that before placing orders on the Kendre, 
the Ministry of Defence considered the question as to how far it would 
be proper to place orders on the Kendra in view of its not being a body 
corporate in the legal sense. However, at that time, Ministry of 
Defence was informed that the Kendra was a Government organisa- 
tion, fully controlled by the Ministry of Home Maim. In view of this, 
it was not considered necessary to enter into any formal contract with 
the saicl Kendra. 

The Grih Kalyan Kendra was registered as a Society under the 
Sodeties Registration Act, 1860 with effect from 29th May 1965. 

The Committee appreciate the paramount need of safeguardiqg the 
border and strengthening the police force for this purpose, as necea- 
msy. The expenditure on Police has increased from Rs. 11-74 crores in 
1960-61 to Rs. 18.76 mores in 1961-62, Rs. 23.44 crores in 1962-63 and 
a. 25. M crores in 1963-64 They note that the expenditure increased 

"Already applied for regisbation. 



b19613-64by&. l * ~ C ~ r p s ~ f h O U O h t h # C + n S t 8 ~ , O o k ~  
pcmrribte from I& July, lWrS fiw Police iSI UnCan T m  bj hnipw, 
*Pripura and Himuch2 P&h The CmmWee wauld Ulut fa br ire 
fsnnsd what ;tan@& res13tb hoe been achieved a# a narlY of t%e 
#dings of the Committee of @era set up to examine the question aJ 
rtreamFining the police force with a view to reducing t b  expedtfhrrt 
and avoiding duptication The Committee hope that thb quedim 
would be kept under cwtant  watch and necessary correctives apptidd 
.f+m time to time. 

(SI. No. 4 of Appendix XVII to 36th Rep&). 

The Committee constituted for the purpose of examining the p o d  
bility 05 streamlining and reducing the multiplicity of para-militaq 
forces submilted an interim paper on April 18, 1965 and on this it war 
felt that the matter should be gone into by a Small Committee with 
a high ranking ofiicer from the Army Headquarters. This Commfttee 
bas halised its report on border police forces on the Indo-Pak. border 
on October 22, 1965. After adoption of th'fs report, the matter win be 
examined further. 



Idlf+7IS'rrtY OF MI,U6TRY AND SUPPLY (DEPARTMENT OF 
INDUSTRY) 

The Committee regret to observe that even though the land was 
hken over by the Director, Small Industries Service Institute, Gauhat4 
in May, 1960. C.P.W.D. failed to commence construction work with 
the result that there was enmoachments. The delay on the part of 
C.P.W.D. in itot taking possession of land to start construction even 
though repeated ~equests  were made to them, seems to be uncons- 
ciousable. The Committee desire that the reasons for the inordinate 
delay in not finulising the plans for the building and commencing 
construction may be further investigated and responslbilitg fixed. 

[S. No. 72 (Para 74) of 35th Report (3rd Lok Sabha)] 

The additional Chief Engineer 111, C.P.W.D. at Calcutta has been 
requested to investigate the matter and fix responsibility. His reply 
is awaited. (Annexure I) .  

While the Committee a ppreciated that the hiring of the godown in 
advance was done with a view to  protect the machinery from rainu, 
theg fee3 that with a little forethought and &nmhatiorz with the s u p  
fi department the, htstitute could have ascertained the probable time 
of arrival of the machinery and thus saved this infructuous expend& 
&re of about Rs. 2,500 to Rs. 3,000. 

[S. No. 73 (Para 75) of 35th ,Report (3rd Lok Sabha)]. 

Necessary instructions in the matter have been issued on 6th July, 
.I965 to all the Institutes so that the infructuous expenditure of the 
-type r&erred 30 in this paiii may be avoidiid ih 'httife. (- El. 



The Committee feel $hut this in another inutance (carcstfUCtiOlL of 
buildinrg for the Institute at Gauhcrti) of lack of planning on the pcnt 
of adminbtratian as they did not initiate actia for placing wiring con- 
tnzct rimultaneously with the construction of the building. Had the 
wiring been completed earlier, electricity could have been supplied 
soon after the construction of the building and this contingency of 
plant and machinery remaming unutilised would not have arisen. 

[S. No. 74 (Para 76) of 35th Report (3rd Lok Sabha).] 

&TION TAKEN 

Additional Chief Engineer In ,  C.P.W.D. has been apprised of the 
observation of the Public Accounts Committee. These observations 
have also been brought to notice of all the ofRcers at Delhi and 
in the Institutes on 6th July, 1965. (Annexure XI). 

The Committee find that though the Extension Centre at Jorhat was 
otarted in 1960, the workshop attached to it started functioning only in 
1962. The Committee feel that this time-lag of about three years u 
excessive and it indicates lack of coordination and proper planning. 

[S. No. 75 (Para 77) of 35th Report (3rd Lok Sabha)]. 

A c n o ~  TAKEN 

Necessary instructions in the matter have been issued to all the 
Institutes. (Annexure 11). 

The Committee are of the view that the employment of operative 
ttaff (Mac&ne Operators and Mistries) about one year before the 
arrival of the machines was without justification. Further, the Com- 
mittee regret to  observe from the note furnished by  the Ministry that 
the workshop could not be started due to non-completion of power 
wiring for more than 8 months. It is unfortunate that such an essen- 
tial item of work was not initiated in  time. 

[S. No. 76 (Para 78) of 35th Report (3rd Lok Sabha).] 

Neoesary instructions in the matter have been issued to all the . .  
Institub. (Annexure 11). 



!Z%e Committee note that the State Government had reported in  
January, 1960 about the non-availability of the building for the Ex- 
tension Centre at Silchar. The Committee do not see any reason as to 
why nore than 2 years were taken by the Administration in deciding 
to shift the Centre to  Tezpur. The Committee trust that such] delays 
and lapses in  planning and coordination will be avoided in future. 

The Committee were given to understand that the question of 
handing over extqwion Centres to respective State Governmen,ts was 
untie7 consideration. The Committee would like to be informed of the 
decision taken. 

[ S .  No. 77 (Para 79) of 35th Report (3rd Lok Sabha)]. 

Delays in planning and coordination will be avoided in future. 

The question of handing over Extension Centres to respective State 
Government has not yet been finally decided. As soon as a decision in 
the matter is arrived at  action to transfer the Extension Centres to the 
State Governments concerned would be taken and the Public 
Accounts Committee informed. 

Recommendation 

The Committee are not happg at the manner in which unusual 
concessions were given to the Society and that proper steps were 
not taken to safeguard the financial interests of Government. 

The Committee have noted the following disquieting features in 
I this case:[ 

( i )  The Financial assistance by wag of loan and grant was 
given without a formal agreement ; this argeement was 
not executed either by July, 1958 when the Manwing 
Committee recommended the closing of the Sodety or till 
February, 1963 when the Liquidator was appointed; 

i 

(ii) although the Society was sponsored by Government there 
was no arrangement to review the working of the S M e t y  
and to  take prmpt act4on either to  remedy the state of 
a8airs or to  e m r e  the security of the h t t  pm~red td the 

Socktg; and 
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(iii) at  the same tim h n s  continued to be given for a period 
of five years upto 195748 although there had been de- 
faults in repagment of earlier loans. 

The Committee &site that the matter m y  be further investiga- 
ted with a view to ascertain whdher Govt. nominees in the Society 
were informing the Ministry from time to time during the pe7iod 
1954-58 of the state of affairs of the Society and its increasing losses 
and if so, what action was taken on these reports in the Ministry. 
The Committee may also be informed of the final position of the 
recovery of the outstanding dues from the assets of the Society. 

[S. No. 79 (Para 80) of 35th Report (3rd Lok Sabha)]. 

POINT (i)-The latest position with regard to (a) the liquidation 
proceedings of the Family Welfare Cooperative Industrial 
Society and (b) the recovery of the outstanding dues from 
the assets of the Society. 

Latest Position.-The main assets of the Society consist of the 
land and building which had been occupied by the Delhi Garment 
Co-operative Industrial Society Ltd., Delhi. The possession of the 
building was, however, taken over by the Liquidator on 17th Decem- 
ber, 1964. Two barracks in the building have been utilised by the 
Liquidator for storing the machines, furniture, etc., belonging to this 
Society and the Delhi Garments Coaperative Industrial Society. 
The remaining building has been hired on rent to the Delhi State 
Consumers' Wholesale Store for storage of f d g r a i n s  with effect 
from 20th February, 1965 on a monthly rent of Rs. 1,200. An amount 
of Rs. 14,400 {RS. 7,200 as advance of rent for six months and 
Rs. 7,200 as security) was collected from the Consumers' wholesale 
Store and was deposited by the Liquidator in the Government Trea- 
sury on 10th June, 1965. The Society had repaid Rs. 16,000 till 1963. 
An amount of Rs. 25,600 was deposited by the Liquidator in Govern- 
ment Treasury on 30th July, 1964. The total amount refunded upto- 
date to the Government on account of the Society is, therefore, 
Rs. 56,000 against the aggregate amount of loans of Rs. 2.75 lakhs 
advanced to the Society. 

The Liquidator has informed' that the building of the Society can 
be sold easily at any time. Delhi State Co-operative Bank, Delhi 
State Consumers' Wholesale Store and some other parties have offer- 
ed to purchase the building of the Society by offering to take over 



the assets and liabilities of both the Family Welfare Ccmpemtive 
Industrial Sodety and the Delhi Garments Cooperative Industrial 
Society and the responsibility to repay full the Government loans 
due from these Societies. The Delhi Administration (Co-operative 
Department) are in favour of selling the building only to a Coopera- 
tive Society in order to keep this valuable assets within the fold of 
the Co-operative Sector. The combined sale proceeds of the build- 
ing of the Family Welfare Society and the assets (machineries, 
stocks, etc.) of the Delhi Garment Society are considered sufficient 
by the Liquidator to cover fully the Government's loans and other 
liabilities of both these Societies. 

The question of joint Liquidation of both the Societies was con- 
sidered by the Delhi Administration (Co-operative Department) but 
it has been dropped as there is no such provision under the Co-opera- 
tive Act, as also due to various other legal and technical difficulties. 
Under the Co-operative Act, it is not possible to treat these two So- 
cieties as a single unit for the disposal of their assets and liabilities 
under the liquidation process. The Liquidator is, however, confident 
that after paying off the Government loans and meeting other liaM- 
lities out of the assets of the Family Welfare Society, a considerable 
amount would still be left. 

The Liquidator has assured that it would be possible to liquidate 
the total loan amount (together with interest) due from the Family 
Welfare Society within a period of about six months. After adjust- 
ing the total repaid amount of Rs. 56,000 against the total amount 
of loan of Rs. 2.75 lakhs and interest of Rs. 94,464.95 due on 31st 
March, 1965, the principal due from the Society would be 
Rs. 2,63,316.25 and interest Rs. 50,148.70 

POINT (ii) -Position regarding loans and grants granted to the Family 
Welfare Coup. Industrial Society and explanation as to 
why it was found necessary to p a n t  certain loans to this 
Society in spite of their past default in repayment of 
earlier loans. 

In July, 1953, on a request from the Chairman, Central Social 
Welfare Board (Planning Commission) for assistance in respect of 
providing employment for about 500 women o!f the lower middle 
class in L)elhi as an experimental measure, the Minister of Commerce 
and Industry expressed keenness in the matter and suggested the 
setting up of a match factmy to achieve the purpose. In pursuance 
~f this decision a scheme for the match factory was drawn up by Dr. 
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A. Nagaraja Rao (Industrial Adviser, Chemicals) and 'was submittAd 
to Government. In a series of meetings held in the Planning Com- 
mission (CSWB), the falldwing decisions were taken:- 

To form a co-operative society of the women willing to 
join the scheme of match factory. 

Since Central Social Welfare Board was not competent 
to run the factory the Ministry of Commerce and Industry 
would provide all the necessary technical assistance as 
well as finances for the scheme. 

Managing Committee for the Society for the first 5 years 
would be nominated by the Government of India. 

Central Social Welfare Board would assist the Delhi Ad- 
ministration and the Ministry of Commerce and Industry 
in the formation of Co-operative Society. 

On 23-11-1953, the Minister for Commerce and Industrv approved 
the grant of a loan of Rs. 2.50 lakhs for the purpose for a period of 
5 years at the   ate of 3-112 per cent interest and also a grant of 
Rs. 60,000 for the purpose of training of workers, etc. A Society 
under the name and style of "Family Welfare Conperative Indus- 
trial Society" was accordinglv registered on the 24th November, 
1953. The h i e t y  was granted 8 loans aggregating to a loan of 
Rs. 2.75 lakhs over a period of about 3) as follows:- 

Date Amounts sanc- Pupme 
tioned 

70,000~00 ZPurchase of land and 
I ,oo,ooo .oo j building. 

30,000~00 1 
10,000.00 
10,ooo. oo Working Capital. 
7,600 - 00 

22,400 ' 00 
25,000 '00 1 

The actual cost of land was Rs. 24,200.00 and the cost of the build- 
ing was Rs. 1,08,131.00. The balance of %. 37,869.00 was also used 
for working capital, 



In addition, an aggregate grant of Rs. 52,415.6 was also made to 
the Society as follows:- 

Amount Date 

2-2- 1954 2,500 '00 
6-9-1954 I~,ooo~oo 
7-7-1956 20,000 -00 
20-8- 1955 ' 14,915 .o6 (for purchase of pick 

up -van). 

It would be observed that the loans and grants were given in 
imall instalments as and when the Society approached the Govt. 
lor  additional funds after ensuring that the funds required were 
actually needed by the Society and such need was fully justified. 
The 6th instalment of loan of Hs. 7,600 was sanclioned on 23-1-57. 
Till then the loan ~ n s l a h e n t s  were sanctioned in good faith as and 
when required by the Society provided these were within the 
maximum limit of Rs. 2.50 lakhs. However the unsatisfactory finan- 
cial position of the Society came to the Government's notice on re- 
ceipt of the audit report of the Society submitted by Registrar of 
Cooperative Societies to the Delhi Administration on 22-2-57, The 
request for a loan instalment of Rs. 22,400 came from Ihe Society 
on 19-4-57 by which time Government had decided to reorganise 
the Managing Committee of the Society with the specific puqose 
of reorganising the production work of match factory and improv- 
ing the management of the Society. The sanction of the loan instal- 
ment of Rs. 22,400 was, therefore, approved to ensure that the work 
of the re-organised Managing Committee was not hampered for 
want of adequate funds. Subsequently the loan of Rs. 25,000 was 
also sanctioned to the Society on 4-1047 as it was a short term loan 
and was required by the Society for specific purpose, that is, to ful- 
fil some orders placed on the Society by the Army. The idea be- 
hind giving this loan to the Society, inspite of its previous defaults, 
was to give a chance to the Society to improve its financial position 
by complying with the Army orders and to save it from being 
black-listed in the event of non-compliance of orders. 

From the 2osition explained above, it will be clear that the two 
loan instalments of Rs. 22,400 and Rs. 25,000 were granted to the 
Society, in spite of their previous defaults in repayment of loans, 
with the hope that the Society could turn the corner and improve 
its position. The wenture was started b an eyperimental basis and 
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the Government did not want that the experiment should fail and 
the loans in queation were granted to the Society after the Gov- 
ernment felt that these were fully justifled in the circumstances. 
POINT (iii)-Arrangements mode for reviewing working of the So- 

ciety from time to time. 

The Famiiy Welfare Coo2erative Industrial Society was regis- 
tered as a Cooperative Society on 24-11-1953 and simultaneously all 
the necessary arrangements as provided under the Cooperative law 
and otherwise were made for the management of the Society end 
for reviewing its work. The first Managing Committee of the So- 
ciety was constituted by a Notification on 2-1-1954 (Annexure 111) 
with six members out of which two were Govt. nominees. The 
term of this Committee was Arst extended by one year and then 
upto 15-4-1956 by Notifications dated 8-1-1956 and 21-4-1956 (Anne- 
xure IV)  respectively. The second Managing Committee was con- 
stituted on 2141956 and its term was subsequentb extended upto 
30-4-1957. Similarly, the 3 4 ,  4th, 5th, 6th, 7th and 8th Managing 
Committees of the Society were constituted respectively by Notifi- 
cations dated 26-4-57, 7-558, 25-8-59, 9.5.60, 13.7.61 and 13.12.62 
(Annexures VI-X). The last Managing Committee was in ofRce 
till the 12th Dec. 1963. All these Managing Committees (with the 
exception of the last Committee which has three Central Govt. 
Oficials and two non-officials) included, besides the non-offlcial 
members, nominated by Govt., representatives of the Central Govt. 
and the Delhi Administration. A copy of the relevant Notifications 
and the statement of the names, etc., of Govt. officials and the period 
for which they served on the Managing Committees of the Society 
is enclosed. 

Under Bye-law 28A of the registered Bye-laws of the Society, 
the Managing Committee of the Society for the first five years was to 
be nominated by the Govt of India The first Managing Committee 
was constituted on 2-1-1954 and the period of 5 years expired in 
1959. In the meeting held in April, 1958 in the Planning Commis- 
sion (Central Social Welfare Board), it was decided that the Govt. 
might extend the term of the Managing Committee, which was 
constituted on 1-5-1958 for one year, till the General Body of the 
Society could elect their Managing Committee. The question, 
therefore, arose whether the M. of India was competent after ~ . e  
expiry of the stipulatied) period of 5 years to nominate or to extend 
the term of $he Managing Committee of the Society. It was also 
provided under the Bye-law 28 (b) of the Society that from the 6th 
year the Govt, of India could nominate 5 members on the Managing 
Committee of the Society. Since the Managing Committee would 



consist, under the Bye-laws, of not less than 5 and not more than 7 
rnemders, it was decided, in consultation with the Ministry of Law, 
to constitute the Committee with the 5 Govt. nominees only with 
effect from 1-5-1939. On this basis, the subsequent Managing Com- 
mittees were continued to be nominated by the Govt. till 1961. 

In the initial stages Dr. S. P. Varma, Deputy Development Oficer 
in the late Ministry of Commerce and Industry and also a member 
of the First Managing Committee was closely associated with the 
construction of building etc. and also other affairs of the Match Fac- 
tory and had been reporting regularly to the Govt. the progress 
made regarding the construction of the building, arocurement of 
raw material and training of workers etc. Dr. Varma's Report dated 
243-1955 indicated that the Match Factory started production with 
effect from 21-3-1955 and on the first day produced 50 gross match 
boxes. Earlier Shri L. N. Renu, Small Scale Industries. Directorate 
(Development Wing) and Shrimati Tara V. Pai, President of the 
Society had submitted detailed Reports to the Government on 21st 
April, 1954 and 9th July, 1954 respectively on the progress made in 
the setting up of the Match Factory. These Reports did not, however, 
mention anything disquieting about the affairs of the Match Factory 
as evidently it was too early to comment on the economics of produc- 
tion and the financial implications of the working of the Match Fac- 
tory. The unsatisfactory state of affairs of the Match Factory Arst 
came to the notice of Government when the General Body of the 
Society at its second meeting held on 28th October, 1956 passed the 
following resolution: - 

"Since the Society was not yet in a position to balance its 
budget, the repayment of the principal loan may start only 
after the expiry of 5 years from the drawal of each loan 
and the principal may be made repayable within a total 
period of 20 years from the date of the drawal of a loan 
and that the loan may be made interest free". 

The unsatisfactory working of the Match Factory and the fact 
that it was running into losses was confirmed when the Deputy Re- 
gistrar of Co-operative Societies submitted the Audit Report of the 
Society for the year 105566 on 22nd February, 1957 and sought Delhi 
Administration's permission'for ordering i n  enquiry into the affairs 
of the Society under the C ~ p e r a t i ~ e  Law so that the Society could 
be brought under orders of winding up. The main defects in the 



working ut the society brought out in the Audit Report were as fol- 
lows:- 

(1) The losses of the Society amounted to Rs. 52,000 (Rs. 39,727 
for 1955-56 and Rs. 12,273 'for the earlier period). These 
losses were excluding the depreciation in the price of 
mach,nery and building of the Society. 

(2) The losses were reported to be due to a number of causes 
amongst which the chief were the higher cost of produc- 
tion, high establishment charges, inexperience of the mnn- 
agement, unsatisfactory work of the workers, etc. 

As an immediate remedial measure, Government decided to re- 
organise the Managing Committee and to put some senior Govern- 
ment officials on the Committee, so that the production work of 
the Match Factory could be organised under proper guidance. It 
was also decided that the main task of the reconstituted Committee 
would be to enquire into the financial affam of the Society and to 
take immediate steps lor improving ~ t s  management. The Managing 
Committee was accordingly reconstituted on 261h April, 1957. A 
decision, was also taken at the Minister's level to consider liberali- 
sation of the conditions of financial assistance to the Society by the 
Government. The Delhi Administration were accordingly informed 
on 3rd May, 1957 that efforts were being made to put the Society on 
a proper footing and were requested not to take any steps for con- 
ducting an enquiry into the affairs of the Society. The Managing 
Committee of the Society at  its meeting held on 3rd May, 1957 also 
decided to set up a sub-committee to enquire into the working of 
the Society and to make its re-ommendations. 

The report of the sub-committee which was submitted by the 
Central Social Welfare Board to the Government on the 17th Sep- 
tember, 1957 contained the following observations and recommenda- 
tions:- 

Observations 
(1) The actual cost of production of matches was Rs. 6-0-8 per 

gross (40's) whereas the sale price ranged between Rs. 3 
and Rs. 3-11-0 per gross. The loss incurred by the Society 
till then was Rs. 1,17,396. 

(2) The over-hea'd expenses were as high as Rs. 2-2-0 per gross 
as compared to Rs. 2 per gross in Sivakashi Factories. 
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(3) The level of production had been extremely low due to 
non-availablity of trained workers in requisite number. 

The Society had felt a chronic shortage of working capi- 
tal which prevented a uniform level ofaproduction. 

The cost of raw material was Rs. 0-6-3 higher per gross 
compared to that in Sivakashi Factories. 

On an average the wages paid to workers amounted 
Rs. 0-6-10 per gross compared to Rs. 0-4-3 in Sivakashi 
Factories. 

Recommendations for action by  the Govt.  of India. 

(1) The loss of Rs. 1.17,397 should be written off. 

(2) Additional working capital should be sanctioned to the 
Society. 

(3) The bulk of the loans sanctioned to the Society should be 
conver:ed into grants. 

As the scheme of the Match Factory had been approved originally 
with the specific purpose of providing employment to 500 women of 
the lower middle class on an experimental basis and this experiment 
had not justified itself, the opinion of the Chairman of the Social 
Welfare Board was sought on the two alternatives (i) to close down 
the factory and (ii) to continue the experiment. The choice of the 
Chairman of the Social Welfare Board was to continue the experi- 
ment. Accordingly Government decided to take steps to liberalise 
the financial assistance to the Society as recommended by the sub- 
committee and as suggested by the Chairman of the Social Welfare 
Board. Subsequently a meeting was also held to discuss the matter 
further in the room of the Minister of Industry where Shrimati Dur- 
gabai Deshmukh, Chairman of Social Welfare Board and Shrimati 
Indra Gandhi were also present. As that time both Mrs. Deshmukh 
and Mrs. Gandhi were rather sceptical about getting the requisite 
number of women to work in the Match Factory, Minister (Indus- 
try) was, therefore, of the view that in that case there was no point 
in giving additional financial assistance to the Society. 

Xn the meantime an offer from the Madras Small Industries Ser- 
vice Institute, who had long experience in Match factories in Siva- 
kashi had been transferred in Delhi to take charge of the production 
of the Match Factory. It was decided that a report from that oface 



may be obtained on the working of the factory before deciding the 
further course of action in the matter. The ofElcer, in question, sub- 
mitted his report to the Managing Committee of the Society on 26th 
April, 1958. The sum and substance of the Report was that under 
the prevailing conditions fhere was practically no chance of the fac- 
tory working without incurring losses. Finally taking into consi- 
deration all the relevant factors and the fact that the Match factory 
had failed !n its basic purpose of providing employment to women 
workers, it was decided at the Minister's level on 25th July, 1958 to 
close down the Match Factory. In pursuance of this decision the 
production in the Match Factory was stopped with effect from 1st 
October, 1958. 

The question of the repayment of the Government loans by the 
Society taken for the Match factory was discussed by the Central 
Social Welfare Board with the Managing Committee of the Society 
on 24th April, 1959 and the following decision was taken:- 

(i) Though the Match Unit was closed, it was not necessary 
to liquidate the Sbciety since it was in a position to meet 
its bulk liabilities. 

(ii) The Society should try to take up a unit ancillary to a big- 
ger industry for which preliminary investigation had been 
undertaken' by the National Small Industries Corporation. 

(iii) The Society should take up some work like the making of 
ready-made garments. 

In the meeting of Managing Committee of the Society held on 6th 
September, 1960, it was inter-alia reported that the National Small 
Industries Corporation had not succeeded in suggesting any ancillary 
industry that the Society could take up and it was decided to ap- 
proach the National Small Industries Corporation again in the mat- 
ter. Side by side action was being taken to have the assets of the 
Society evaluated and to sell the building of the Society through 
C.P.W.D. and also for the recovery of the amounts as were available 
with the Society. Action was also being taken in consultation with 
the Delhi Administration and the Ministry of Law to finalise the 
Draft 'Agreement between the Government and the Society. 
%rly in 1961 a decision was taken at the Minister's level that the 
land and building of the Society should be taken by the Central 
Social Welfare Board for their own use and the liabilities of the 
Society might be liquidated to the extent of the sale value as assessed 
by the C.P.W.D. and this decision was communicated to $he Central 
Social Welfare Board on 27th January, 1961. At a meeting held 



between the representatives of the Government of India and the 
Society on 31st October, 1962 it was decided that (i) the Society 
should draw their fixed deposits and refund to Government, (ii) the 
liquid assets of the Society should be sold to the best advantage and 
(iii) Government should give permission to the Society to sell land 
and building by auction or by negotiation to the best advantage of 
the Society. Finally as the Society failed to start any ancillary in- 
dustry or any other useful vocation for affording employment tn poor 
women workers it volunteered to go into liquidation. Acccordingly 
the Society at its 4th Annual special general meeting held on 28th 
February, 1963 resolved unanimously to address the Registrar of 
Co-operative Societies to take the Society into liquidation and appoint 
the Liquidator immediately. 

POINT (iv)-Circumstances under which an Agreement could not 'be 
concluded with the Family Welfare Cooperative Indus- 
trial Society. 

Regarding the point of the execution of an agreement with the 
Family Welfare Co-operative Industrial Society Ltd. to settle the 
terms and conditions of the repayment of the loans granted to the 
Society for the setting up of a Match Factory, the position had been 
explained at the last meeting of the Public Accounts Committee 
(1964-6545th Report). In 1953 it was thought that on the analogy 
of what was happening in the South, small factories making matches 
had much employment potential and might be tried in Delhi in order 
to give employment to - women of lower middle class. The Social 
Welfare Board was asked to organise a Co-operative Society for the 
purpose and it was agreed to give them a loan of Rs. 2.5 lakhs and 
also a grant of Rs. 60,000 for the setting up a Match Factory. As the 
intention was to start work on the Match Factory immediately, an 
agreement could not be concluded with Society at the initial stages 
as it involved protracted legal formalities before it could be finally 
executed. In July, 1958, a decision was taken to close down the 
match Factory as it had proved to be an un-economic unit and could 
not for the various relevant factors be worked as a profitable ven- 
ture. The Family Welfare Co-operative Industrial Society itself did 
not, however, go into liquidation as it had adequate assets to meet 
the bulk of its liabilities and also as it had proposal for the setting up 
of a unit ancillary to a bigger industry in consultation with the 
National Small Industries Corporation. In December 1962 the Audit 
were informed that a Draft Agreement was under consideration fn 
consultation with the Ministry of Law. In February, 1M3 the 
General Body of the Family Welfare Co-operative Industrial Society 



passed a resolution to go irrto voluntary liquidation and Liquidator 
was appointed to wind up its affairs. In consequence, the loan agree- 
ment which had been drawn up in consultation with the Delhi Ad- 
ministratfon and the Ministry of Law could not be entered into with 
the society. The agreement could also not be executed with the 
Liquidator as the Ministry of Law advised that there was no privity 
of contract between the Government and the Liquidator. It  had 
been further explained at the last meeting of the Public Accountv 
Committee that even if there has an agreement the position could 
not have been better in regard to the recoveries of the Government 
dues from the Society. The Managing Committee of the Society 
would not have given any guarantee against their own individual 
assets. All the property of the Society was with the Government, 
and the Law Ministry opined that the Government had the first 
charge on it. Although this property was not mortgaged with the 
Government the other liabilities of the Society were compafa tively 
of very small amounts and even if the Government did not have any 
prior claim, the value of the property was such as to cover com- 
fortably the Government's outstanding loans and there would be no 
difficulty in the Government realising their dues fully. 

The Committee are surprised why the Ministry should wait for 
the Accountant General to remind them about the default in any 
payments due from the State Govt. They suggest that a system 
should be evolved whereby the Ministries should get periodical 
statements from the Accounts Oficers showing the position of out- 
standing loans and interest charges. 

[S.  No. 13 (Para 14) of 36th Report (3rd Lok Sabha)] 

Reference is invited in this connection to Rule 161 of the G.F.R. 
(Revised & Enlarged) 1963, reproduced below: - 

"161-Defaults in payment-Any default in the payment of 
interest upon a loan or in the repayment of the principal, 
shall be promptly reported by the Audit Officer and/or 
the Accounts Officer, as the case may be, to the authority 
which sanctioned the loan. On receipt of such a ieport 
the authority concerned shall immediately take steps to 

s get the default remedied". 



It would thus be seen that it is the responsibility of the A.Gs./A.Os. 
to report promptly to the sanctioning authorities as and when any 
defadt  in the repayment of loans and interest hy the State Govt. is 
noticed by them. 

The matter is pf a general coordination nature and will no doubt 
be examined by the Ministry of Finance. 

However, as recommended by the P.A.C.. the Stnte A.Gs./A.Os. 
as the case may be, have been addressed in the matter in this Min- 
istry letter No. 4(2)/65-IE&SGS dated 4-8-1965. (Annexure XII). 

From the replies given to them during evidence, the Committee 
got an impression that the matter was being dealt with in a routine 
way and not much attention was being bestowed on it. 

[S. NO. 14 (Para 15) of 36th Report 1964-65 3rd Lok Sabha)]. 

The State of Jammu and Kashmir haci bcrn defaulting in the 
repayment of the Central Loans since 1956. In the absence of any 
earlier report from the Statc Accountant Gencral in this regard, Ihc 
defiault in repayment of loans by the State Government first came 
to notice when the Mit;istry of Finance (DEA) referred to this Min- 
istry for comments on 24-8-1962 para. 10(b) of Chapter I of the Audit 
Report (Civil) 1962 regarding the repayment of loans by Statc Gov- 
ernments. Accordingly, the question of deEault in the repayment of 
the loans was taken up by this Ministry wilh the  Stnte Government 
of J. & K. in October, 1952 through the State Accountant General. 
In June, 1963 the Central Ministry of Home Affairs, with whom the 
State Government had already taken up t h i ~  matter, suggested to 
the State Government that they might agree to the amount due from 
them on account of repayment of loans and interest being converted 
into a consolidated interest bearing loan m d  sought State Govern- 
ment's concurrence to this arrangement. Subsequently, the Central 
Ministry of Hume Affairs in their letter No. F. 312164-K dated the 
4th December, 1!%4 (Annexure XIII) sanctioned a loan of 
Rs. 17,46,12,000.00 to the Jammu and Kashmir Government to enable 
them to repay the instalments of loans sanctioned to them by the 
various Ministries of the Government of India and the repayment 
of which had fallen due on the 31st Miarch, @t34. 

The Accountant General, Jammu & Kashmir has confirmed that 
the instalments of loans sanctioned by this Department to the State 



of Jammu and Kashmir for the Small Scale as well as Large & 
Medium Industries, the repayment of which fell due on the 31st 
March, 1964, have since been adjusted against the loan of Rs. 1748.12 
lakhs sanctioned by the Ministry of Home Affairs on 4-12-1964. The 
State Accountant General has also confirmed that interest due on 
loans upto 31st March, 1964, was also paid by the State Government 
in cash in March, 1965. 

The question of levy of penal interest for delayed payments by 
the Jammu & Kashmir Government is still w d e r  considcratio~~ by 
the Ministry of Home Affairs. 

The Committee are concerned to note that although the Managing 
Committee of the Society was appointed by Covt. before 1961 rind 
after 1961 five members of the Managing Committee were nominees 
of Govt., the Society has gone into liquidation. The Gvvt. nominees 
should have taken steps to safeguard the interest of Govt. and 
informed the Govt. about its affairs. The Committee desired that a 
proper enquiry should be held into the matter. The Committee 
would like to know the final outcome of the liquidation proceedings 
and the recovery of Govt. dues. 

[S. No. 21 (Para No. 23) of 36th Report (3rd Lok Sabha)]. 

A c n o ~  TAKEN 

As recommended by the Public Accounts Committee a detailed 
study of the affairs of thc Delhi Garments Cooperative Industrial 
Society Ltd. has been made and the position, which has emerged 
as a result of this study, is set out below:- 

According to Bye-law 28(A) of the Bye-Laws of the Society, the 
Managing Committee of the Society for the first five years, to be 
constituted every year, was to be nominated by the Government, of 
India. The Committee was to consist of not less than five and not 
more than fifteen members. The First Managing Committee consist- 
ing of 10 members (later increased to 11) with Shri C. K. 
Nair, M.P. as the President, was nominated on 22-8-1956. (Annex- 
ure XIV). The Committee had three official members, viz., the 
Manager of the National Small Industries Corporation Ltd. (Shri 
Baldev Singh) , Registrar Coop. Societies and the Director of Indus- 
tries, Delhi. Subsequently, i t  was decided to have a senior oficer of 
the Government of India on the Committee, as the Delhi Administ- 
ration did not &ow much interest in the affairs of the Society, and 
Dr. A. S. Sharma, the then Joint Development Commissioner (S.S.I.) 



was nominated on the Managing Committee with effect from 
28-2-1 957. L , 

The Second Managing Committee was constituted on 10-10-5'7. 
for a period of one year, with Shri C. K. Nair, M.P. again as the 
President and 12 members (including the same 4 official members) 
(Annexure XV). The term of this Committee was extended subse- 
qilently as it continued to be in office till 1-6-1960. 

During this period reports had been received regarding the 
Society's unsatisfactory administration and inefficient working. The 
then Minister for Industry, Shri Manubhai Shah took a serious view 
of the position of the Society and took a meeting on 16-12-60 to consi- 
der ways and means for improving the affairs of the Society. As an 
immediate step towards this end, it was decided to reconstitute the 
Managing Committee of the Society with an official President and with 
a majority of official members. The Committee was accordingly re- 
constituted on 13-6-50 with Dr. P. C. Alexander, I.A.S., Deputy 
Secretary to the Govt. of India, as the President and six other mem- 
bers including 3 official members (Annexure XVI). Some changes 
in the composition of the Committee were made later on 3-8-1960 
(Annexure XVII). In the place of Dr. P. C. Alexander, Shri L. I. 
Parija, Director of Industries, Delhi, was nominated as the President 
of the Society and the number of the other members was increased - 
frdm 6 to 8 of which 5 were official members. 

This Committee with an ;official President and a majority of 
official members remained in office from 13th June, 1960 to 21st 
August, 1961, i.e., for a period of about 14 months. It took various 
effective steps to improve the affairs d the Society like closing of 
some uneconomic depots, payment of piece rates to labour instead 
of fixed charges, etc. This Committee also arranged for the services 
of a specialist for the Society. During the term of this Committee 
the Society, which had incurred losses to the extent of Rs. 1,44,203.98 
in the previous two years, showed profits in the year ending the 
30th June, 1961: and it could repay an amount of Rs. 2,450 to the 
Government of India. A probe was also made into the difficulties 
of the Society and remedial measures were suggested. Some of the 
problems which needed immediate attention were as under:- 

(a) the inadequacy of electrical power in the new premises. 
(b) Shortage of funds. 
(c) Pending bills. 
(d) Uneconomic purchase of cloth and other raw material$, 



(c) Refund of excise duty. 
( f)  Un2lanned production. 

(g )  Indiscriminate selling on credit. 

(h) Payments to the workmen who remained idle on account 
of under production. 

(i) Maintenance of top heavy establishment. 

(j) The party politics amongst the workers. 

(k) Uneconomic sales of waste cutting. 

(1) Cash credit account with Godolia Bank. 

(m) On the top of these there were the personal problems, 
which were a great headache to the Society. Workers 
being shareholders considered themselves as the owners 
and wanted to work as they liked. Everybody was a 
leader and the proprietor. 

To sum up, the position is that the official representatives on the 
Managing Committee of the Society were submitting Reports regard- 
ing the working of the Society from time to time and these Reports 
were brought to the notice of all concerned including sometimes the 
then Minister of Industry. (Particulars of some of the important 
reports made bv official members of the Managing Committee of 
the Societv reparding the deteriorating position of the Society are 
given in Annexure XVITI). Tmmecliate necessary steps were also 
taken to improve the working of the Society by reconstituting the 
Managing Committee with (i maiority of official members and by 
appointing an official President of thk Society. In fact the position 
of the Society deteriorated in thc time of the first two Managing 
Cpmmittees which were in office, from Au,gust 1956 to June 1960 
and had a majority of non-official members with a Politician as the 
President. The relations amongst the mn-official m e m k r s  'were 
far from satisfactory with too many internal bickerings and 
quarrels and the stmosphere at the meetings, even in the presence 
of official members, was d great distrust and indiscipline. 

The affairs of the Society showed some improvement in the time 
of the next Managing Committee which was reconstituted in June 
1960 with an official President and a majority of official members. 
However, this Committee functioned only for a period of about 14 
months. By that time the period of 5 years for which the Govern- 
ment could nominate the Managing Committee under the Bye-laws 



of the Society had expired and in consultation with the official Pre- 
sident of the last nominated Managing Committee, it was decided 
that the Society should be run by the elected members of the 
Soclety. 

The affairs of the Society worstened after i t  came into the hands 
of the elected members of the Society. Finally after a series of 
meetings a decision was taken on 29th January, 1963 to wind up 
the Society. The Registrar Cooperative Societies issued the wind- 
ing up order on 5th March, 1964, but it was stayed by the orders 
of the Chief Commissioner, Delhi on an  appeal from the Society. 
The stay order was vacated on 1st December, 1964, and the liquida- 
tor was appointed, who took charge of the Society on 7th January, 
1965 to proceed with the liquidation proceedings of the Society. 

Latest position regarding Liquidation Proceedings and recoverp of 
Gout. dues. 

The Liquidator invited claims against the Society and served 
notices on Sundry Debtors and an  amount of Rs. 6,542.32 was 
recovered from the latter. At present arrangements are in hand 
for the auction of the rcndy-made garments, cloth, goods in process, 
thread, buttons, eic., belonging to the Society. The other assets of 
the Society include 119 automatic clcctric sewing machines of very 
rare  quality, which wf1t.n sold/auctioned are likely to fetch very 
good price. The Liquicistor has estimated that the assets of the 
Society are likcjy to fctc!~ about Rs. 3.5 lalrhs which should be 
sufficient to pay off fully the Socrety's liabilities towards the Gov- 
ernment of Ins3ia (hnnexure XIX). 

Against the totnl amount of loan of Rs. 2.53 lakhs granted to the 
Society, an amount of Ks. 1,000 was deposited by the Socrety in the 
State Bank of India on 16th August, 1963. The amount due from 
the Society to-date as principal, is therefore, Rs. 2.52 lnkhs. The 
interest payable by the Society as on 31st March, 1964 was 
Rs. 47,000. 

The case of this Society is also the subject of Paras 24 and 104 
of the Audit Report (Civil) 1963. 

lnccommendation 
The Committee are  unhappy at the halting manner in which the 

recovery of the principal and interest has been processed by the Min- 
istry. They desire that necessary action should be taken in the matter 
$0 r e c o w  the ozrtstanding amount. 
330 (Aii) LS-4. 



ACTION TA~EN 
In their reply tq this ,Ministry's Demand Notice dated the 1- 

May, 1964, while explaining the various reasons for their past d e f a d  
in the repayment of the Government Loans, M/s. Dogra Steel In- 
dustries. stated that they had received an assurance for the import 
of some quantities of raw materials and assured that they would 
be in a pos~tlon to pay back partly the loan by the end of the finan- 
cial year 1964-65. As however, the firm failed to fulfil their assur- 
ance the case was referred to Ministry of Law on the 25th March, 
1965, for straightaway lnst~tuting a legal su.t  against the firm for 
the recovery of the Gnvwnment loans. As desired by the Ministry 
of Law, three set3 of the attested copies of all the relevant docu- 
ments and the summary of the case have also been supplied to tha t  
Mlnlstry on 12th July, 1965. 

Recommendation 

The Commzttee are ? ~ o t  I q ) j q  ovrr t l ~ r l  r l s l n l l  :?I settlllrg the mat- 
ter finally as the scheme had been closed prior to 1950. The Commit- 
tee would lzke tlrzs matter to I M  settled wit11 the firm at an earl3 da t s  
and the case closed after nccessnrg adjustment. 

[S. No. 80 (Para 83) of 39th Report (3rd Lok Sabha).] 

The matter is under active consideration of the Government, 

A N N E X U R E  I 
NO. B-22 (1 164 

MINISTRY OF INDUSTRY AND SUPPLY 
Ofice of the Deveropment Commissioner, 

(Small Scale Industries) 
(Department of Industry) 

To New Delhi, the 26th M a y ,  1965. 

The Additional Chief Engineer, 111. 
,C.P.W.D. 8, Theatre Road, 
Calcutta-16. 

SUBJECT: -Audit Para on S.I.S.I. Building Gauhatl-Public Accounts 
Committee Comments. I < 

The inordinate delay in  t he  construction of the SmaH Industries 
Service Institute Building a t  Gauhati was taken u p  in para 48 d 



Audit Report (Civil) 1964 and the Public Accounts Committee de- 
sired information regarding acquisition of land, taking possession 
and commencement and completion of the buildings. An extract 
of the note submitted by the Ministry of lndustry is reproduced 
below: - 

"The plot of land was taken over by the Dlroctor, Small 
Industries Scrvlce Institute, Gauhati on 1'7th Mav, 1960 
after encroachment thereon was removed with police 
assistance. However, a sadhu and his lc~llowcrs en- 
croached on the land once agaln on 18th Mav, 1930. The 
Deputy Commissioner was requested again to e v ~ c t  
thcm. On 28th November, 1960. C.P.W D. were rcques- 
ted to t,\ke necessary action to 5t'lt.t con~;t1iicti~)11 l'hey 
ho\ve\rcr, infor rneci the In~t l t i i t r  on 1 3 1 1  January, 1961, 
that encroachment sh,)uld first l w  rcmcwed. On 23rd 
January, 1961. they wc.re requcstcd t o  inrilcalr the date 
on wluch thcv proposctl to tnlic ovclr thc l a t ~ d .  LO t h a t  the 
dis t r~ct  author~ties should be rcquestcd to ~ r o v l d r  police 
assl4nncc for c v ~ c t ~ n g  the trcsspasx~.~ s. C.P.W.D. in- 
forrnld us I n  May, 1961 that t hcy w ~ l l  tskc posseris on lmme- 
d~atthly txftrre starting the construction as otherwise 
the land was liable to be encroached upon once again. 
They had not takcn possession bv 27th October. 1961. The 
exact dnte an which the C.P.W D. actually took posses- 
sion of' l and  is being 3scprtaincd fronl thcm, but it is 
assumed that this was done early in 1962 i.e., before the 
commencement of the construction of the building". 

In  this connection the following further information is added:- 

(a) Administrative approval accordcd in March, 1960. 

(b) Expenditure sanction accorded in September, 1960; 

( c )  Contract fixed in January, 1962. 

The Committee's observations on the above case are as below:- 

"The Committee regret to observe that even though the iand 
was taken over by the Director, Slnall Industries Service 
Institute, Gauhati in May, 1960, C.P.W.D. failed tc? com- 
mence construction work with the result thal there was 
encroachments. The delay on the part of the C.P.W.D. in 
not taking possession of land to start construction even 
though repeated requests were made to them, seems to 



be unconscionable. The Committee desire that the rea- 
sons for the inordinate delay in not finalising the plans 
for the building and commencing construction map be 
further investigated and responsibility fix2d". 

Necessary action in compliance with the above r.bservations may 
kindly be taken at your end and this office apprized of the rewlt  of 
the investigation. 

Sd/- N. KHOSLA, 
Joint Development Commissioner. 

Copy to the Supdt. Engg., Calcutta Central Circle-I, C.P.W.D., 
Calcutta. 

Sd/- N. KHOSLA, 
Joint Development Com,missioner. 

A N N E X U R E  I 1  

No. 26 (5) 162-A.VII1 

MINISTRY OF INDUSTRY AND SUPPLY 

Office of the Development Commissioner 
(Small Scale Industries) 

Udyog Bhavan, 
New Delhi.  fhe 6th Jul?!, 1965. 

To 
(1) The Directors of al l  the Small Industries Service Insti- 

tutes. 
(2) The Director, Production Centres (E&T), Ettumanur. 
(3) The Deputy Director, Small Industries Service Institute, 

Goa.' I 

SVBJECT: -Co~clu~ion~/Recmmendations of Public Accounts 
Committee in paragraphs 74 to 79 of the 35th Report. 

Sir, 
The above Committee in their report regarding the working of 

one of the Institutes has observed as under:- 

(1) While the Committee appreciate that the hiring of the 
godown in advance was done with a view to protect t he  



machinery from rain. they feel that with a little fore- 
thought and co-ordination with the Supply Department, 
the Institute could have ascertained the probable time of 
arrival of the machinery and thus saved the infructuous 
expenditure. 

(2) The Committee feel that this is another instance (construc- 
tlo:i of  buLldlllg for the Institute) of lack ol p1,1nning on 
the part o f  ;tdministr;ttl~n as the) d ~ d  nc~t imlmte action 
for plac~ng wlrlng contrxt simultaneously wit11 thc 
construction of the bulldlng. Had the wiring been cum- 
pleted earlier, electricity could have been supplicd soon 
after  the co:lstruc.tlon of the budding and this contin- 
gency of plant and machmery remaining unutilised would 
not have arisen. 

(3) The Committee find that though an Extension Centre 
was started in 1960, the workshop attached to it started 
functioning only in 1963. The Committee feel that this 
the - l ag  is excessive and it indicates lack of coordination 
and proper planning. 

(4) The Committee are of the view that the employment of 
operative staff (machine operatives and mistries) about 
one year before the arrival of the machines was without 
justification. Further the Committee regret to observe 
from the note furnished by the Ministry that the work- 
shop could not be started due to non-completion of 
power wiring, for more than 8 months. It is unfortunate 
that such an essential item of work was not initiated in 
time. I 

(5) The Committee note that the State Government had 
reported about the non-availability of the building for 
the Extension Centre concerned. The Committee do not 
see any reason as to why more than 2 years were taken 
by the Admn. in deciding to shift the centre to another 
place. The Committee trust that such delays and lapses 
in planning and co-ordination will be avoided in future. 

I t  is requested that the plans for the building whenever a new 
building is to be constructed may be finalised without any undue 
delay and the construction commenced as early as possible. -4ction 
for placing wiring contact should be initiated in good time so that 
the plant and machinery are utilised as soon as the construction of 
the building is completed and the commissioning of the workshop 
is not delayed 'for want of completion of power wiring. I t  is hardly 



necessary to mention 
tion with the Supply 
godowns for  keeping 

that a good deal of forethought and co-ordine 
Department are necessary before hiring 

the machinery. 

It is impressed upon the Directors of the Institute that necessary 
care should be takcn so that such cases of delays and infructuous 
expenditure do not recur. 

Yours faithfully, 
Sd/- R. N. MISRA, 

Deputy Di~ector  (Adm) , 
for Development Commissioner. 

Copy to:- 

(1) Ministry of Industry & Supply (Department of Industry), 
with reference to 6(12)/65-SSI(C) dated 13-5-65. 

(2) All the Director5 at Headquarters. 

Sd/- R. N. MISRA, 
Deputy Director (Adm), 

for Development Commissioner. 

A N N E X U R E  III  

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 2nd January, 1954 

NOTIFICATION 

Cottage Industries 

No. 40-Cot. Ind. (107)/53-In pursuance of Clause (a) of Bye- 
law 28 of the Registered Bye-laws of the Family Welfare Coopera- 
tive Industrial Society Ltd., Delhi the Central Govt. hereby consti- 
tute, for a period of one* year, the-Managing Committee of the said 
Society, consisting of the following members, namely:- 

!. Shm. Maniben 'C'allabhbhai Patel, M.P. C/o Birla Kouse. 
New Delhi. 

(i) Term extended for a rhuther period of one year with effect from 
2-1-1455 vide Notification No. 40-SSI ((107) /53 dated 8-11-1935. 

(ii) Term extended upto 15-4-1958 vide Notification No. %I;[ (B) (107) 53 
dated -21-4-3956. 



'2. Shm. Tara Fai, 9, York Road, New Delhi. 

3. Shm. Uma Agarwal, 16, Ramakrishna Road, Civil Lines, Delhi. 

4. Shm. Kartar Knur, w/o Sardar Ujjagar Singh, 8123, kIoti 
Nagar, New Delhi. 

5. Dr. S. P. Varma, Dy. Development Officer, Ministry of C&I, 
Kew Delhi, (Official). 

.6. Mr. K. P. Soni, Under Secretary, Ministry of Finance, 
New Delili. (Oficial) 

Sd/- (MRD. P. JOHRI), 
Deputy Secretary to the Gout. of India. 

ANNEXURE IV 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 21st April, 1956 

NOTIFICATION 

Light Industries 

No. 40-LI (B) (107) /53. In pursuance of  Clause (a) of Bye-law 
28 of the Registered Bye-laws of the Family Welfare Cooperative 
Industrial Society Ltd., Delhi the Central Government hereby con- 
stitute with effect from the 16th April, 1956 upto the 2nd January, 
1957* the Managing Committee of said Society, consisting of the 
following members, namely: - 

1. Smt. Maniben Vallabhbhai Patcl, M.P. C/o Birla House, 
New Delhi. 

2. Smt. Tara Pai, 9, York Road, New Delhi. 

3. Smt. Uma Agarwal, 16, Ramakrishna Road, Civil Lines, 
Delhi. 

4. Smt. Kaushalaya Devi, Lady Supervisor, Family Welfare 
Coop. Ind. Society Ltd., New Delhi. 

5. Director, Small Industries Service Institute, Delhi,. (Oflicial) . 
*Tern extended upto 30-4-57 vide Notification of even number and dt. 

37-4-1957. 



@6. Shri H. L. Guha, Under Secretary, Ministry of Finance 
(I & C Div.), New Delhi, (Official). 

**7. Smt. Mohini Khcra, 1, York Road, Delhi. 

Sd/ -  P. C. ALEXANDER 

Deputy  Secretary to the Government of Plzdia. 

IilINISTRY OF COMMERCE AND INDUSTRY 

New Delhi,  the  26th April, 1957 

NOTIFICATION 

Light Industries 

No. 40-SSI(B) (107) /53. In pursuance of Clause (a) of Bye-law 
28 of the Registered Bye-laws of the Family Welfare Cooperative 
Industrial Society Ltd., Delhi, the Central Govt. hereby constitute 
for a period of one pear with effect from the 1st May, 1957, the 
Managing Committee of the said Society consisting of the following 
members :- 

1. Smt. Tara V. Pai. 

2. Smt. Uma Aganval. 

3. Smt. Mohini Khera. 

4. Shri M. K. Venkataraman, Administrative Officer, Central' 
Social Welfare Board, New Delhi. 

5. Smt. Kaushalaya Devi. 

6. Dr. A. S. Sharma, Jt .  Development Commissioner (Head- 
quarters), Office of the D.C., S.S.I., New Delhi. (Official). 

7. Shri P. C. Basu, Manager, Govt. Contracts Division, Na- 
tional Small Industries Corporation (P) Ltd., New Delhi. 
(Official). 

-- 

@Vide Notification No. 40-LI(B) (107)/63 dt. 4-12-1956. Sh. R. G.. 
Mundkur, Dy. Secretary, was nominate& vide Shri H. L. Guha. 

*Vide Notification No. 40-LI (B) (107) /53 dt. 9-6-1956. 



*8. Smt. Vidya Puri, E-12, Ring Road, New Delhi. 

*9. Smt. A. D. Pandit, c/o Chief Commissioner, Delhi. 

*lo. Smt. Prakash Khanna, 3 Sri Ram Road, New Delhi. 

*11. Smt. Raksha Saran, Chairman, Delhi State Social Welfare 
Advisory Board, 6, Bhagwandas Road, New Delhi. 

*12. Smt. Sarojini Lakshmanan c/o Lt. Col. C. K. Lakshmanan, 
Dte. General Health Services. 17 Robcrts Road. New Delhi. 

Sd ,  - P. C. ALEXANDER 
Deputy Secretary lo the  Gout. of India. 

A N N E X U R E  VI 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 7th May, 1958. 

Small Scale lndus tries 

No. 40-SSI(B) (107)/53. In pursuance of Clause (a) of Bye-law 
28 of the Registered Bye-laws of the Family Wclfare Cooperative 
Industrial Society Ltd.,Delhi, the Central Govt. hereby constitute for 
a period of one year with effect from the 1st May, 1958, the Manag- 
ing Committee of the said Society consisting of the following 
members:- - 

1. Smt. Tara V. Pai. 

3. Smt. Uma Agarwal. 
3. Smt. Mohini Khera. 

4. Administrative Officer, Central Social Welfare Board, 
New Delhi. 

5. Smt. Kaushalaya Devi. 

6. Dr. A. S. Sharma, J t .  Development Commissioner (Head- 
quarters), Office of the D.C., S.S.T., New Delhi. (Official). 

7. Shri P. C. Basu, Manager, Govt. Contracts Division, Na- 
tional Small Industries Corporation (P) Ltd., New Delhi.. 
(Official). 

*Vide Notification No. 40-SSI(B) (107)/53 dt. 27-5-57. 



,8. Smt. Vidya Puri, E. 12, Ring Road, New Delhi. 

9. Smt. A. D. Pandit, C/o Chief Commissioner, Delhi. 

10. Smt. Parkash Khanna, 3, Sri Ram Road, Delhi. 

11. Smt. Raksha Saran, Chairman, Delhi State Social Welfare 
Advisory Board, 6, Bhagwandas Rd., New Delhi. 

12. Smt. Sarojini Lakshmanan, C/o Director General of Health 
Services, Robert Road, New Delhi. 

Sd/- P. C. ALEXANDER 

Deputy Secretary to the  Government of M i a .  

ANNEXURE VII 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 25th August, 1959. 

NOTIFICATION 

No. 40-SSI(B) (10'i)/53. In pursuance of Clause (B) of the Bye- 
' law 28 of the Registered Bye-laws of the Family Welfare Co-opera- 
tive Industrial Society Ltd., Delhi, the Central Government hereby 
appoint the following as members of the Managing Committee of 
the said Society for a period of one year with effect from the 1st 

May, 1959. 

1. Smt. Tara V. Pai. 

2. Smt. Raksha Saran, Chairman, Delhi State Social Welfare 
Advisory Board, 6, Bhagwan Das, Road, New Delhi. 

3. The Administrative Officer, Central Social Welfare Board., 
New Delhi. (Official). 

4. The Joint Development Commissioner, (Headqmrters) 
Office of the Development Commissioner, Small Scale 
Industries, New Delhi. (Official). 

'i5. The Managing Director, National Small Industries Corpora- 
tion, New Delhi, (OfEcial). 

Sd/- T. S. S. 
Under Secretary to the Government qf India. 



ANNEXURE VIlI 

MINISTRY OF COMMERCE AND INDUSTRY 
New Delhi, the 9th May, 1W. 

NOTIFICATION 

No. 40-SSI(B) (107)/53. In  pursuance of Clause (B) of the Bye- 
Law 28 of the Registered Bye-laws of the Family Welfare Co-opera- 
tive Industrial Society Ltd., Delhi, the Central Government hereby 
appoint the following as members of the Managing Committee of the 
said Society for a period of one year with effect from the 1st May, 
1960: - 

1. Smt. Tara V. Pai, No. 3 Willingdon Cresent, New Delhi. 

2. Smt. Rakhsa Saran, Chairman, Delhi Social Welfare 
Advisory Board, 6, Bhagwan Das Road, New Delhi. 

3. The Administrative Officer, Central Social Welfare Board, 
New Delhi, (Official). 

4. Shri L. N. Renu. Director, Office of the Development Com- 
missioner Small Scale Industries, Shahjahan Road, New 
Delhi. (Official). 

5. The Managing Director, National Small Industries Corpo- 
ration, Rani Jhansi Road, New Delhi. 

*6. Shri S. K. Chakraborty, Director, Officer of the Develop- 
ment Commissioner, Small Scale Industries, New Delhi. 
(Official). 

Sd/- MELA RAM BHARDWAJ 
Under Secretary to the Govt. of India. 

ANNEXURE IX 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 13th July, 1961. 

No. 40-SSI(B) (107)/53. I n  pursuance of clause (B) of the B y e  
law 28 of the Registered Bye-laws of the Family Welfare Coopera- 
tive Industrial Society Ltd., Delhi the Central Govt. hereby appoint 

'Wde Notification of even number dt: 4-1-1961. 



the following as members of the Managing Committee of the said 
Society for a period of one year with effect from the 1st May, 1961. 

I .  Smt. Tara V. Pai, No. 8, Asoka Road. New Delhi, 

2. Smt. Raksha Saran. Chairman. Delhi Social Welfare 
Advisory Board, 6 Bhagwan Das, Road, New Delhi. 

4. Shrj I, N. Iicnu, Djrector, Industrial Coopcra11j.e Ministry 
of Commcrcc and Industrv, New Delhi. (Official). 

5 S h r ~  S l i .  Chnkrahorty, Director, Office of the Develop- 
ment Comnlissioncr. Small Scale Industries, New Delhi. 
(Omcial). 

Sd/- P. S. V. RAGHAVAN 
Under Secretar?l to the Government of India, 

A N N E X U R E  X 

WNISTRY OF COMMERCE & INDUSTRY 

N>ew Delhi, the 13th December, 196'3, 

NOTIFICATION 

No. 40-SSI (B) (107) /53. In pursuance of Clause 28 (b) of t he  
Registered Byelaws of the Family Welfare Cooperative Industrial 
Society Ltd., New Delhi, the Central Govt. hereby appoint the 
following persons as members of the Managing Committee of t h e  . 
said Society for a period 01 one year with effect from the 1st May, 
1962. 

1. Smt. Tara V. Pai, No. 8, Ashoka Road, New Delhi. 
2. Smt. Raksha Saran, Chairman, Delhi Social Welfare 

Advisory Board, 6, Bhagwan Dass Road. New Delhi. 
3. i'he Administrative OfTicer, Central Social Welfare Board, 

Parliament Street, New Delhi (Official). 
4. Shri L. N. Renu, Director Industrial Cooperatives, Ministry 

of Commerce and Industry, New Delhi. (Official). 

Sd/- VIDYA PRAKASH 
Under Secretary to the Government of Indict, 



Statement indicating the names & designations of Govt .  Officials and the 
period for which they served on the Managing Committee of the Family Welfare 

Cooperatir-c Industiral Socicry Lrd., Xcw Dclhi. 

S1. Name & Designation Period for Reference to 
No. which nomi- Government Notifi- 

nated as cation? 
member 

I .  Dr. S. P. Varma, Dy. Develop - 2-1-1954 to (i) No. 40-Cot. Ind 
ment Officer, Ministrv of C. & I.,  15-4-1956 (107)/53 dt. ! 2-1- 
New Delhi. I954 

(ii) No. ' 40-SSI(B) 
(107)/53 dt. 8-1-1955 

(iii) No. 40-LI(B) 
(107)i53 ' dt. 21-4- 
1956. 

2. Shri I.;. P. Soni, Under Secretary 2-1-1954 to Do. 
Ministry of Finance, N. Dclhi. 15-4-1056 

3. Shri H. L. Guha, Under Scc- 16-4-1 956 to No. 40-LI (B) (107)/ 
retary, Alinitry of Finance (I&C 4-12-1956 53 dt. 21-4-1956. 
Div.) Ncu Dclhi. 

4 .  Director, Small Industricx Scr- 16-4-1956 to Do. 
vice Institute, Dclhi. 2-1-1957 

5 .  Shri K. G. Mundkur, Dy. Scc - 4-12-1956 to No. 40-LI (B) ( I O ~ ) /  
retary, Ministry of'12inance (CI& 2-1-1957 53 dt. 4-12-1956. 
S Divn.), N. Dclhi. 

6. Dr. A S .  Sharma, Jt. Devclopmcnt I -5-1 957 to No. 4 0 - ~ ~ ~ ( ~ ) ( ~ 0 7 ) /  
Commissioner, S.S.T. (Head- 30-4-1959. 53 dt. 26-4-57 and 
quarters), New Delhi. 7-5-58. 

7. Shri P. C. Hasu, Manager, Govt. 1-5-1957 to No. ~ O - S S I ( B ) ( I O ~ ) /  
ContractsDivision,N.S.l.C. (P), 30-4-1959 53 dt. 26-4-1957 and 
Ltd., New Delhi. j-5-1958. 

8. Jt. Development Commissioner, I -5- I 959 to No. ~o-SSI (B) ( IO~) /  
S.S. I. (Headquarters) Office of 30-4-60 53 dt. 25-8-1959. 
the D.C.S.S.I., New Delhi. 

9. Managing Director, N.S.I.C. (P) 1-5-1959 to No. 40-SSI(B) (107)/ 
Ltd., New Delhi. 3-1-1961 53 dt. 25-8-1959 and 

4-1-1961. 
10. Shri L.  N. Renu, Director, ln- 1-5-1960 to No. 40-SSI(B)(IO~)/ 

dustrial Cooperatives, Ministry I o-4- I 963 53 dt. 9-5-60, 13-7- 
of C .  & I. New Delhi. 61 and 13-12-1962. 

I r . Shri S. K. Chakraborty, Director, 4-1-1961 to No. ~ O - S S I ( B ) ( I ~ ~ ) /  
Office of the D.C.S.S.I., New 30-4-1962. 53 dt. 4-1-1961 and 
Delhi. 13-7-1961. 



Audit 0 bserva tions 
Pxcording to bye-law of the Society, the accounts of the Society 

were required to be aud~ted by the Registrar of Cooperative Socie- 
ties, a t  least once a year. The Society was registered on 24th NOV- 
ember, 1963, but the first Audit Report appears to have been issued 
only on 22nd February, 1957, on the accounts for the year 1955-56. 
No arrangement appears to have been made by Government to ob- 
tain at least unaudited statements of accounts from the Society, 
pending rccrlipt of the audlt report of Registrar. 

2. I t  has hecn statcd that a n  agreement could not be concluded 
with the Society at the initial stages as it involved protracted legal 
formalities before it could finally be executed and as the intention 
was lo start work on the Match Factory immediately. The loans 
were sanctioned in eight different instalments commencing from 
March, 1964 to October, 1957-as much as Rs. 1.70 lakhs in two in- 
stalments having been disbursed during March and September, 
1964; it is not clear how the subsequent instalments continued to be 
disbursed without first settling the issuc. regarding the execution of 
an agreement. 

3. The Managing Committee of the Society decided in July, 1958 
that i t  should be closed. One of the recommendations made on 
30th April, 1959 bv the Central Social Welfare Board to Govt., as 
a result of the discussion held on 24th April, 1959 was:- 

"that the Government should take over all these assets.. . . . . 
Once this liability is discharged, the cooperative should 
be able to start on a clean slate and work an ancillary 
unit in a more unfettered manner". 

This proposal was, however, not implemented. 



ANNEXURE XtI 
NO. 4 (2) /65-IE&SGS 
GOVERNMENT OF INDIA 

MINISTRY OF INDUSTRY AND SUPPLY 
(Deptt. of Industry) 

New Delhi, the 4th August, 1965. 
To 

The Accountant General. 
All States. 

SUBJECT: -36th Report of the Plc blic Accounts C O ~ ~ ~ Y L ~ ~ ~ R P - R ~ C O ~ ~ L -  
mendation at S. No. 13 in Appendix XVILPeriodical  
staten~cwt {:-om Accout~ts Oficer showing tlte position of 
outstandzng lontfs and ir~terest charges. 

Sir, 

Wlth refcrcnce to the recomrnt~ntlat~on at S. No. 13 of Appen- 
dix XVII to the 36th Report of the Public Accounts Committee 
(extract enclosed). I am directed to invite your reference to Rule 161 
of G.F.R. (Revised & Enlarged) 1963, reproduced below:- 

"161-Defaults in payment:-Any default in the payment of 
interest upon a loan or in the re-payment of the principal, 
shall be promptly reported by the Audit Officer and/or 
the Accounts Officer, as the case may be, to the authority 
which sanctioned the loan. On receipt of such a report 
the authority concerned shall immediately take steps to 
get the default remedied." 

I am to request that the provision in the G.F.R. may kindly be strictly 
adhered to and this Ministry informed promptly of defaults in  the 
repayment of instalments of principal and interest charges by State 
Government against loans granted to them by the Central Govern- 
ment for their Plan Schemes for the development of Small Scale 
Industries and Industrial Estates. 

2. The  receipt of this letter may kindly be acknowledged. 

Yours faithfully, 
Sd/- V. C. NAIDU, 

Under Secretary to the G m t .  of h d i a .  
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ANNEXURE X l l l  

No. F. 3127164 

MINISTRY OF HOME AFFAIRS 
To, 

The Chief Secretary to the Gavernment of 
Jammu & Kashmir, Jammu (Tawi). 

New Delhi-11, the  4th December, 1964 
I %t h - ~ ~ y T h G  ;a, -1 ~ ~ ( S A K  A) 

:Suwmr:-Grant of a long term loan i n  lieu of instalments of loans 
(sanctioned by the various Ministries of the Go??emment 

of India) and nepayment of which are due on 31st March, 
1964. 

R ~ ~ ~ ~ ~ ~ c ~ : - ~ o r r e s p o n d e n c t  resting wi th  Finance Minister ( J  & K 
Goz~ernmei~r ) lelter No. R.3611432164 dated 21st May, 
1964. 

.Sir, 
I am directed to convey the sanction of the President to the pay- 

ment of a sum of Rs. 17,46.12,000/- (Rupees Scvcnteen crores forty- 
six lakhs and twelve thousand only) as loan to the Jammu & Kashmir 
Government in ordcr to enable them to repay the instalments of loans 
sanctioned by various Minktries of the Government of India and the 
repayment of which fell due on 31st March, 1964. This loan will not 
be paid to the State Government in cash but will be adjusted against 
the instalments of Principal due upto 31st March, 1964 of the loans 
sanctioned by the Ministries. 

2. The loan is adjustable under the Head "Sanction P-Loans and 
Advances by the Central Government-Advances to State Gcvern- 
ments-Loans" and is debitable under the Sub-htad A. 1 Advances 
to the State Governments (charged)-Loan to the Governrncnt of 
Jammu & Kashmir for adjustment against arrear of loan instalments 
.in Grant No. 123-Loans and Advances by the Central Go~rernment 
for 1964-65. 

3. The terms and conditions for the repayment of the loan will 
b e  as follow:- 

(a) The loan will bear interest 5y0 per annum and unless any  
arrangement for earlier repayment is agreed to between the 
two Governments, will be repayable in ten annual equated 
instalments of principal and  interest commencing from the  
first anniversary date of credit of the Loan to the State 

Government; and 



[b) in the event of any d ~ f a u l t  in the repayment of the loan 
or payment of interest thereon, penal interest at 2!5) 
above the normal rate indicated in clause (3) above will 
be chargeable. 

4. This letter issues with the Concurrence of the Ministry o l  
Finance (HILL Division) vide their U..O. No. 10119, IIILL'64 dated 
17th November, 1964. 

Yours faithfully, 
Sdf- K. N. V. NAMBISAN, 

Deputy Sccretnnj to t k r  Crovt. ol l d i a .  

330 (Aii) LS-5. 



No F.312164-K New Delhi-11, the 4th December, 1964 
- 
13 th A gra h y a  c 1 8 8 6 - ( ~ ~ ~ m 3  

Copy to: - 
Ministry of Finance (HLL Division). 
Ministry of Finance (DEA Ways & Means Section) with 

reference to their U.O. No. F-10 ( I )  -W&M164, dated the 29th 
September, 1964. 

Deputy Accountant General, Jammu & Kashmir with refer- 
ence to his letter No. DR122-37164-6513300, dated the 8th 
September, 1964. 

Accountant General, Jammu & Kashmir, Srinagar. 

Ministry of Finance (Budget Division) with reference to 
their U.O. No. 5420-B-1164, dated 11th November, 1964. 

Ministry of Finance (Department of Coordination) with 
reference to the U.O. No. 5259-P/64, dated the 7th Novem- 
ber, 1964. 

All Ministries of the Government of India. 

Accounts I SectionlPolice V. Section1A.I.S. (111) Section. 
Sd/- K. N. V. NAMVZSAN, 

Deputy Secretary to the Govt. of India. 

ANNEXURE XIV 
GOVERNMENT OF INDIA 

MINISTRY OF COMMERCE AND INDUSTRY 
New Delhi, the 22nd August, 1956. 

NOTIFICATION 

Light Industries 

No. 32-LI(B)(3)/56.-In pursuance of Clause (A) of Bye-laws 28 
of the Registered Bye-Laws of the Delhi Garments Cooperative 
Industrial Society Ltd., New Delhi, the Central Government hereby 
nominates for a period of one year, the Managing Committee of the 
Said Society and directs that i t  shall consist of the following mem- 
bers, viz.:- 

(1) Shri C. K. Nair, M.P. 
C/O Delhi Garments Coop. Industrial Society Ltd., 
Najaf Garh Road, New Delhi. 



(2) Shri Snam La1 Jain, 

c/o Delhi Garments Coop. Industrial Societv Ltd., 
New Delhi. 

(3) Shri Abdul Quam, 

c/o Delhi Garments Coop. Industrial Society Ltd., 
New Delhi. 

(4) Shri Dalip Singh, 

c/o Delhi Garments Coop. Industrial Society Ltd., 
New Delhi. 

(5) Shri Devi Singh, 

c/o Delhi Garments Coop. Industrial Society Ltd., 
New Delhi. 

(6) Shri Jagan Nath, 

c/o Delhi Garments Coop. Industrial S ~ c i e l . ~  Ltd., 
New Delhi. 

(7) Shri M. L. Mittal, 

c/o Delhi Garments Coop. Industrial Society Ltd., 
New Delhi. 

(8) The Registrar of Coop. Societies, 
Delhi. (Official). 

* (9) The Director of Industries & Labour, 
Delhi. (Official). 

(10) Shri Baldev Singh, 
Manager (Marketing Division), 
National Small Industries Corpn., Ltd., 
27, Sunder Nagar, New Delhi. (Official). 

@ (11) Dr. A. S. Sharma, 
J t .  Development Commissioner, S. S. I. 
Office of the D. C. S. S. I., 
New Delhi (Official). 

Sd/- N. S. VAIDYANATHAN, 
Under Secy. to the Govt. of India. 

-- - - - - - 
*Sh. G .  C. Mukherjee, Dy. Director of Industries (Planning), Delhi was 

nominated vice the Director of Ind. &I Labour vide Notification No. 32-SSI 
(B) (3)/56 dt. 22-2-1957. 

@Vide Notification No. 32-SSI (B) (3) /56 dt. 22-2-1957. 



ANNEXURE XV 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 10th October, 1957. 

NOTIFICATION 

LIGHT INDUSTRIES 

No. 32-SSl(U)(3)/56. In supercession of this Ministry's Notifica- 
cations of No. 32-LI(B) (3)/56 dated 22nd Aug., 1955 and NA. 32-SSI 
(B) (3) 156 dated 22nd February, 1957 and in pursurance of Clause 
(A) of Bye-Laws 28 of the Registered Bye-Laws of the Delhi Gar- 
ments Co-operative Industrial Society Ltd., New Delhi, the Central 
Govt. hereby nominates for a period of one year,* the Managing 
Committee of the said Society and directs that it shall consists of 
the following members, viz: - 

( I )  Shri C .  K. Nair, M.P. c/o Delhi Garments Co- President 
operative Industrial Society Ltd., Najafgar Road, 
New Delhi. 

(2) Shri Yudhvir Singh, c/o Delhi Garments Coop. Indus- Vice President 
trial Society Ltd., New Delhi. 

(3) Shri Ram Singh Varma, M.P. . Member 

(4) Dr. A. S. Sharma, Jt. Dev. Commissioner (SSI), Minis- Do. 
try of C & I, New Delhi. (Official). 

(5 )  Shri Baldev Singh, cio National Small Industries Cor - Do. 
poration (P) Ltd., New Delhi. (Official). 

**(6) Shri J. S. Chauhan, Dy. Registrar of Cooperatives, Do. 
Delhi Adrnn., Delhi. 

(7) Shri G. C .  Mukherjee, Dy. Director of Industries, Do. 
Delhi Administration, Delhi (Official). 

(8) Shri Mange Ram, c/o Delhi Garments Coop. Industrial Do. 
Society Ltd., New Delhi. 

(9) &gat S w d i a  Ram, c/o Delhi Garments Coop. Indus- Do. 
trial Society Ltd., New Delhi. 

*Tern extended till 1st June, 1960 v i a  Notification No. 32 -SI (B)  (S)/b6 
dated 28-4-1960. 

**Deleted vide Notification No. 32-SSI(B)/56 dt. 27-12-1957. 



(10). Shri Anso Ram, c!o Dclhi Garments Industrial Coop. Member 
Society Ltd., New Delhi. 

( I  I). Shri Prahlad S-, c/o Dclhi Garments Coop. Do. 
Society Ltd., New Delhi. 

(12). Shri Rattan Singh, c/o D&i Gemcnts Coop. Indus- Do. 
trial Society Ltd., New Delhi. 

(13 ) .  Shri Dalip Singh, c/o Delhi Garments Coop. Indus- Do. 
trial Society Ltd., New Delhi. 

(14). Shri Radha Raman, M.P. . Member/Sec- 
retary. 

Sd/ - M. S. SADAS IVAN, 
Under Sccrerary to the Gmr. of India ' 

RNNEXURE XVI 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 13th June, 1960. 

NOTIFICATION 

No. 32-SSI(B)(3)/56.-In supersession of this Ministry's Notifi- 
cation No. 32-SSI(B) (3)/56 dated the 10th October, 1957 as amend- 
ed by this Ministry's Notification No. 32-SSI(B) (3) 156 dated the 28th 
April, 1960 and in pursuance of Clause (A) of Bye-law 28 of the 
Registered Bye-laws of the Delhi Garments Cooperative Industrial 
Society Ltd., New Dlelhi, the Central Govt. hereby nominates for a 
period of one year, the Managing Committee of the said Society and 
directs that i t  shall consist of the following members, viz:- 

I. Dr. P. C. Alexander, I.A.S., Dy. Secretary, Ministry Chairman 
of C & I, New Delhi. (Official). 

2. Shci L. N. Renu, Director, Office of the C.D.S.S.I., New Member 
Delhi (Official). 

3. The Director of Industries, Delhi 'Administmti~n, E)efhi. ;Do. 
(Official). 

4. Shri Mdw Singh, c/o National Small Industries Corpn., h 
!!New .rnltri. (rncial). 



5. Shri Asulal, c/o Delhi Garments Cooperative Industrial Member 
Society, New Delhi.' 

6. Shri Ratan Singh, c/o Delhi Garments Cooperative In- 
dustrial Society, New Delhi. Do. 

7. Shri Sanwalia Kam Rhagat, c/o Delhi Garments Coopera- 
tive Industrial Society, New Delhi. Do. 

Sd/- M.H. SIDDIQI 
Under Secretary to the Govt. of India. 

ANNEXURE X V I l  

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 2nd August, 1960. 

NOTIFICATION 

No. 32-SSI(B)(3)/56.-In supersession of this Ministry's Notifi- 
cation No. 32-SSI(B) (3),156 dated the 13th June, 1960 and in pursu- 
ance of Clause (a) of By-law 28 of the Registered Bye-laws of the 
Delhi Garments Cooperative Industrial Society Ltd., New Delhi, the 
Central Government hereby nominates for a period of one year, the 
Managing Committee of the said Society and directs that it shall 
consist of the following members, viz:- 

I. Shri L. J. Parija, I.A.S., Director of Industries, Delhi President. 
Administration, Delhi. (Official). 

2. Shri L. N . Renu, Director Office of the D.C.S.S.I., Member 
New Delhi. (Official). 

3. Shri Baldev Singh, Manager National Small Industries Do. 
Corpn., New Delhi. (Official). 

4. The Director, Small Industries Service Instt., New Do. 
Delhi . (Official). 

*5.  Shri Asulal, c/o Delhi Garments Coop. Industrial Do." 
Society, New Delhi. 

'6.  Shri Ratan Sin@ c/o Delhi Garments Coop. Industrial Do. 
Society, New elhi. 

*S Shri J. N. Malhotra and Jagan Nath were nominated vice ~ f & r i  f Asula and Ratan Singh vide Notification No. 32-SSI(B) (3)/dated 29-4-61. 



7. Shri Sanwalia Ram Bhagut, c/o Delhi Garments Coop. Membc r 
Industrial Society, New Delhi. 

** 8. Shri S. K. Chakraborty, Director, Office of the Do. 
D.C.S.S.I., New Delhi. (Official). 

tg. Shri Nanak Singh, Asstt. Director (Business Manage- Do. 
ment), Office of the D.C.S.S.I., New Delhi. (Official). 

Sd/- P . S. V. RAGHAVAN, 
Under Secrerary to the Govt. of India. 

ANNEXURE XVIIl  

Scarement showing the particulars of important communications from the 
oficial members of the M a n a g i ~  Committee oj Delhi Garment& COOP. Society. 

S1. Name of Official Date Brief particulars and action taken 
No. 

I Dr. A. S. Sharma, ex- 23-4-57 Draw attention to the quarrel 
JDC(HQ) DC(SS1)'s amongst the members and 

Office. inefficient management. The 
then Minister of lndustry 
Shri Manu Bhai Shah called a 
meeting and suggested appoint- 
ment of whole time Manager 
and Accountant. 

Do. 

Do. 

24-5-57 Problems regarding lack of dis- 
cipline and planning highligh- 
ted, M.I. approved of appoint- 
ment of (i) a whole-time 
Manager, (ii) whole time Mar- 
keting Officer and (iii) a Sec- 
tion Officer. 

21-6-57 M.I. saw the report which high- 
lighted indiscipline once again 
and suggested change of the 
Chailman. 

** Vide Notification No. 32-SSI(B)(3)56 dt. 10-11-1960. 

VidG Notification No. ~ ~ - S S I ( B ) ( ~ ) S ~  dated 21-12-1960. 



25,0001- smctimed btlt Got 
later paid. 

5 Shri N a r d  Singh A.D. 
L.M.T. DC=(SSI) s 
oafice. 

6 Do. . 

s Do. . 

3-4-61 Hi hiighted the various prob- 
t m r  which exisred when Shri 
Singh was appointed as mem- 
ber of the Managing Committce 
and how he ironed them out. 

14-4 61 Causes for losses to the factory 
enumeraied-remedies adop- 
ted. 

31-5-61 Informs of the improved me- 
thods adopted bj hqm for pur- 
chase and sales of goods. 

15-7-61 Reports a b t  the loss of certain 
sewing machines and action 
taken _to retrive chcln. 

- 

Sdl- (J. S. BHATNAGAR) 

ANNEXURE X l X  
In order to ascertain the assets of the Garments Cooperative In- 

dustrial Society Ltd., I contacted Mr. Ishwar Singh, Liquidator, and 
he informcd me that there are about 40 to 60 sewing machines in 
\.cry good working condition. They would fetch from Ks. 4,000 to 
13;. 5,0130 each and the rest would fetch about Rs. 2,000 each. All 
tlicse sewing. machines might be worth Rs. 3,00,0O. Besides these 
machines there are s m e  other assets with the Society like electri,: 
fans,  typewriters, electric fitling, raw material, cloth, garments, 
machinery q a r e  parts and some cash. These may also bring Rs. 
5O,Of)O approxiraatdy. 

I enquired of the basis of which he has valued the sewing m a d -  
nes and he informed me that several prospective buyers are coming 
to him and inspecting the machines and that he was given the figure 
of Rs. 4,000 to Rs. 5,000 per good sewing machine and Rs. 2,000 each 
in respect of ohhers on trhe basis of actual offers made to him by 
these buyers. 

If what has been told to me by the official Liquidator is correct, 
the aasets of the Society should be to the tune of Rs. 3,50,000 appro- 
ximately. 
v &I/- J. S. BHATNAGAR. 



Supplementary note regarding purchase of machhwry and equip- 
ment etc. for Extension Centre, Bhubaneswar. S.  No. 15 (Para 18) 
of Appendix IV to 8th Report (Third Lok Sabha).  

In amplification of the Mmistry's note in respect of S. KO. 15 
(para 18) of Appendix I V  to the 8th Keport (Third Lok Sabha) 
forwarded with this Ministry's O.M. No. 5 (10) iB&Ai63, dated the 
3rd October, 1963 giving the reasons for the purchase of machinery 
during the period vl;. December, 1957 to July, 1958 during w h c h  
thwe was ban on the c o n s t r ~ c t i ~ ~ n  of new buildings, the position is 
elucidated as under: - 

Orders requiring that no ncw building work :\hould be under- 
taken without the concurrence of the Finance Minister were issued 
by the Ministrg of Finance on 4th June, 1957. The offer from the 
Administrator, New Capital, Bhubancswar, agreeing to allot two 
plots measuring about one acre on lease had 'been received in January, 
1957 and was examined in the light of thic. directive with the Ministry 
of Finance. It  was subsequently (October, 1957) agreed by Fimnce 
that as regards Extension Centres buildings works would be taken 
~p only in cases where machinery etc., had been purchased and rented 
,iccommodation was lint available. The Develcpment Comn~issioner, 
Small Scale Industries, was therefore, advised on 21st October 1957 
1.0 reconsider the proposal regarding acquisition of land offered by 
the Administratcr, Bhubancswar in the light of that decision. 

Bhubaneswar nwa was deve!nped just before 1957 and as such 
no suitable shcd fur the workshop was available on rent in the town- 
ship. The Institute had lricd lo secure rcnted accommodation hcfore 
Ihey had purchased the machinery. 

Sanction for purchase of machinery and equipment had been 
issued in January, 1957. Enquiries had been sct on foot bv the 
Director, Small Industries Service Institute, Calcutta re2arding 
acceptance of orders by indigenous machinery manufacturers since 
mch  orders were being executed by them only on priority basis 
Ir~ecause of great demand of machinery. After finding out particulars 
about availability, purchase orders for machinery except for universal 
milling machine had been placed by the Director. Small Industries 
Service Institute, Calcutta in November, 1957. Orders for the m~l l ing  
machine were placed in December. 1957. 

In view of the recommendations of the Organisational Committee 
lor Small Scale Industries and the Government of India Resolution 
No. 23-SSI (C) (7) (61, dated the 18th May, 1962, that Extension Centres 



under the control of Small Scale Industries Organisation which have 
purely production or common service facilities programmes shonld 
be transferred to State Governments. Bhubaneswar Extension 
Centre which was primarily intended for offering common service 
in brass and bell metal working was transferred to the Government 
of Orissa. Consequently construction of shed for the Centre was 
given up. 

Observation by Audit 

At the time of placing formal orders for the bulk of machinery in 
November, 1957, the Ministry were aware of the ban on the construc- 
tion of new buildings imposed by Government in June, 1957 and no 
suitable shed, as statcd above, was available on rent in the township 
a t  that time. 

The purchase of machinery on an emergency basis direct by the 
Department in relaxation of the normal rules regarding making pur- 
chase through the Director General of Supplies and Disposals, with- 
out proper arrangements for housing the centre was not justified. 



APPENDIX XIV 

MINISTRY OF INFORMATION AND BROADCASTING 

Recommendation 

The  Committee consickr it extremely unfortunate that even though 
the terms and conditions of the  grant were subsequentlg liberali.sed, 
the important suggestion made originallg b y  the Ministrq of Finnncs! 
that the position might be reviewed at the end of the  Third gear in 
the light of the experience gained and results achieved was not im-  
plemented. The Committee consider this a serious lapse on the part 
of t h  Ministry. Had this suggestion been implemented many  of th,e 
irregularities committed by the Society would have come t o  light 
much earlier and eflective remedial action could have been raken. 

Grants were being released during the long period of seven years 
without any serious attempt t o  enforae the nornzal checks envisaged 
i n  the  financial rules on the plea that it was for the Members of the 
Society to see to  its proper functioning. The  Committee were sur- 
prised to  be znformed in  thzs connectzon that no replies were received 
by  Audit to  tho points raised i n  the Inspection Reports on the  accounts 
of the  Society successively for the  four years 1955-56 t o  1958-59. It 
was explained by the Ministry that the draft replies sent by  t he  
Society to  the Ministry were not found satisfactory and, t hne fo re ,  
they could not be forwarded to  Audit. I f  so, the  Committee feel that 
there was case for Government to withhold rebeasiny of furthm grants 
till they  satisfied themselves about the  proper functioning of t h e  
Society. The  Committee feel concerned at the  scant regard shown 
year after year lo the objections raised i n  the  Audit Inspection Re- 
ports and the belated dkcovery by  the Ministry that the  functioning 
of thR Society was "absolutely topsy turvy". In this connection 
attention is invited to  para 38 of the  First Report of Public Accounts 
Committee (1951-52) regarding expeditious disposal of audit objec- 
tions. 

[S .  No. 46, Appendix XVI 20th Report (3 L.S.)] 

A c n o ~  TAKEN 

It  is  a fact that no detailed review into the  working o f  the  Society 
was conducted after the  end of t he  first three years w i t h  reference 



to the pattern of assistance given to the Society. The reasons for  
not conducting the review have already been explained t o  the Public 
~Zccounts Committee and the Ministry have nothing fur ther  to  aid. 
The Committee's observations have been noted. 

The Inspection Report on the Accounts of the Society for the 
period from 1955-56 to 1958-59 was rece:ved in the Ministry on 22nd 
l*'ckbruary, 1960 Rcply tu the various objections raised in the Inspec- 
tion Hcporl was sent on 22nd August, 1963. The delay in sending 
reply, as had already been explained was due to the fact that the  draf t  
replies received from the  Society were not satisfactory, and further 
information, elucidations, clarifications etc. had to be called for from 
the Society from timc to timcl. The present position is that only five 
objcctwns relating to this Rcport are now outstanding. 

As regards withholding of the grants-in-aid to the Children's 
Film Society, it may be mentioned that  in persuance of the Resolu- 
tion of the Society nominating three officers of this Ministry to 
cxaminc its activities with a view to achieving greater efficiency, 
Government of India had actually decided that the payment of fur- 
ther grants to the Society d u r i ~ ~ g  1962-63 should be deferred pending 
a decision on the reports of thc thrcc officers. The Society was asked 
not to undertake any fresh activity until re-organisation of the  
Society was finalised. The Socicty was reorganised in  1963 and  
various steps were taken to remove defects and shortcomings noticed 
ill t h e  working of the Society as revealed in the Reports of the  three 
officers. 

Recommendation 

From thzs Lst,  the Commzttee note that a representattve of the 
Minzstry of Fznance was invariably one of the Members of the Exe- 
cutive Council. The Comnzitte,e cannot escape the conclusion that 
the representativo of the Mznistry of Fznance did not make an3 
worthwhde contribution towards ensuring that the funds of the  
Society were properly used and accounted for. 

[S.  No. 47, Appendix X V I  20th Report (3 L.S.)] 

ACTION TAKEN 

The Ministry of Finance have intimated that  the  case is under  
examination and a suitable reply will be  sent in due course. 

Recommendation 
The  Committee h o p  that the  revised set u p  will ensure achieve- 

ment of  the object of creating the Society and that the expendztlrre 



mt of the grants given by Goz~er~lment will be properly controlled 
and accour~ted for. They trust that the necrsslty of keeping the zoork- 
ing oj tlae Society under constant review is now f d l g  r e n l i s ~ d  bg 
Gout. and they would not hes:tate to zoznd it up, if such a step appunr- 
ed to be zn the taxpayers' interest. In the meantime, the M ~ n i ~ t r ? ;  of 
Inforinaltor~ and Brondcast!ng should extrmtne i n  detail the cllct~stlml 
of entrusting the work of production of feature films for childrer? to 
the Fzlms Division with a vtezo to effectir~g economy in expl~iiditi~re. 

[S. No. 48, Appendix XVI 20th Report (3 L.S.) ] 

A c n o ~  TAKEN 

The working of the Societv was reviewed in detalls and wlth thc 
reorganisation effected in May, 1963, a close watch is bejnq kryt  by 
the Executive Council on its activlty. The Rules of the Society havc 
been rcwised. Regulations have been framed with the opproval of 
Govt clearly defining the functions and powers of various authorltie., 
and the officers of the Society. The Chairman of the Society is 
an ex-officio Chairman of the Executive Council, Production Com- 
mittee and the Finance Committee of the Society. Regulations have 
also been framed in respect of Rccruitment and Pay. Leave and 
Travelling Allowance etc. The staff position has been reviewed. 
A Distribution Committee has been set up to examine and consider 
effective measures for making adequate arrangements for the exhibi- 
tion of the films of the Society. A Treasurer has also been appointed 
to look after the financial side. The Society under the present set 
up is expected to function effectively for the purpose for which it 
has been estzblished. The working of the Society was reviewed by 
the Deputy Secretary, Ministry of Information and Broadcasting 
in 1964-65, and the Producer-in-Charge Films Division in the current, 
financial year. 

As regards the Committee's suggestion to entrust the production 
of Children's Films to the Pilms Division it may be pointed out that 
this question was also examined earlier in 1963 on the recommenda- 
tions of the Estimates Committee contained in para 34 of their 159th 
Report in consultation with the Controller of the Films Division, 
Bombay. At that time it was held that thcugh there was no inher- 
ent difficulty in Films Division undertaking the production of 
children's films, t h e e  was distinct advantage in keeping the Films 
Division as a specialised organisation for the production of docu- 
mentary films without invclving them in the production of teature 
films over though it may be for children. The Controller of Films 
Division has however, advised that, this would not be feasible. The 
working of .the Society was reviewed in detail by the Joint Secretary 



recently and the following steps have beenjare proposed t o  be taken 
in order to improve the working o f  the Society:- 

(a)  Acceptance of the resignation o f  Shri N .  D. Mehrotra, the 
Hon. Treasurer and appointment o f  Shri S. N .  Limaye, 
Controller of  Films Division in his place. This has already 
been done. 

( b )  Abolition of the Fmance and Production Comm~ttees of the 
Society. So  long as the Chairman is unable to  reside at 
Bombay and exc.rcise executive control over the day to day 
working of the Society, some one residing at Bombay 
experienced in the field o f  both administration and film 
production may be appointed to take up as Vice-chairman. 

(c )  Creation of post o'f Research Officer in the Society who 
would scrutinise al l  the stories of  the Society and prepare 
synopsis of  these stories for circulation amongst the mem- 
bers o f  the Story Board for final selection. 

( d )  Re-employment of  Shri Ezra Mir or another person as Pro- 
ducer-in-Charg~ o'f the Socjety. 

( e )  Acquiring o f  a suitable accommodation for the Society in a 
compact Unit. 

Rerammendation 
It is rather dzstp~iefing for the Committee to learn that although 

the handling of the funds of the Society had been found to be inept, 
ineficienl nnd zrregdar and there were also suspicions of extrava- 
gance, and misuse of funds, no responsibility therefor could be fked 
on any one. They are surprised that no criminal action was consider- 
ed feasible i n  spite of the fact that i n  certain cases payments out of 
public funds were not vouched for and there was no account of some 
rnone2js received as also of some final prints valued at over a lakh of 
rupees. The Committee nlso do not understand w h y  the persons, toha 
admit not having received rerfuin sums of money shown to have been 
paid to them are chary of giving evidence to that effect. They hope 
that it is not due to  any complicity on their part in any collective, 
swindle of the Society's funds. They however, have some misgivings 
i n  this regard. nhey also apprehend that enquiries made b y  the 
Ministry llave not been pursued to the logical and perhaps for fears 
that they might involve eminent persons associated with the Society 
whose sanctions might have been obtained to  serve irregular ends. 
The Committee, therefore, recommend that i n  the light of the  Audit 
Report a thorozllgh and impartial enquiry should be made to fix res- 
ponsibility for the financial irregularties of the Children's Film 
Society for a number of years and t o  ascertain the amount o f  loss 
sufered bry the Society as a result o f  ineficient and inept handling. 

[S.  No, 49 of Appendix XVI, 20th Report (3 L.S)] 



As suggested by the Committee, Controller of Films Dlvlsion was 
appointed as Enquiry Omcer to hold a thorough and impartial enquiry 
into the affairs of the Society and to fix responsibility for the financial 
irregularities of the Society for a number of years and to ascertain the 
amount of loss suffered by the Society as a result of inefficient and 
inept handling. The report of the Enquiry Officer was received on 
15th July, 1965. It has been indicated that the Society suffered loss 
of Rs. 1,20,482.59 Paise during the years 1955-56 to 1961-62 due to 
inefficient handling. The main items being:- 

Rs. 45,295.46 on a/'c of losses in the purchase and sale of raw 
stock including Rs. 33,5401- on the preparation 
of 3 films in all the 13 languages which remained 
unutilised. 

Rs. 19,016.66 Shortage in books and other property. 
Rs. 11,720.96 Infructuous expenses on preparing 5 mm films 

for the University Film Council without obtain- 
ing any firm order. 

Rs. 11,553.49 Shortage of prints. 

Rs. 2,500.00 Infructuous expenditure on film 'Gudia'. 

During the first seven years 1955-56 to 1961-62 the Society received 
grants-in-aid of Rs. 39.38 lakhs, and received Rs. 7.67 lakhs revenues 
from other sources. 

The question of fixing responsibility Yor the loss suffered will 
have to be undertaken by the Society, which is a Registered Body 
uncter the Societies Registration Act, 1860. 

Recommendation 

In the opinion of the Committee, the facts disclose a very irregular 
way  of jhd ion ing  of the Indian National C h t r e .  The manner in 
which the expenditure incurred some time ago, was sought to be 
authrised ex post facto by  means of a resolution circulated for 
signature at a much later date, is also highly objectionable. 

The Committee would like to be informed of the final outcome of  
the case. 

[S. No. 50 of Appendix XVI of 20th Report (3 L.S.)] 



&TION TAKEN 

The Executive Counc I of the Children's F ~ l m  Society is filing a 
civil suit agalnst the form-,; General Secre!ary o f  the Society f o ~  
the recovery of an amount o f  .R 1000, which he obtained from the 
Secretary-Gencral, lnternationnl Centre of Films for Children, Brus- 
sels and which he d1:1 not credit to the accounts of the Soc ety Tho 
Committee will be ~nformed of the final outcome of the case. 

As regards the Committee's observations in connection with func- 
tioning of Indian National Centre, it has already been intimated to 
the Lolc Sabha Secretariat vtde para 3 of this Ministry's O.M. No. 
15/'27/63-FC, dated the 15th January, 1964 that the Children's Film 
Society has already been permitted by the Government t o  undcr- 
take the 'funct~ons of the International Centre in its ow.1 name with 
effect f'~.orn 2-9-1963. The Secretary-Gencrnl ( I S  I hc International 
Centre for Children's, Brussels has also been apprised of this arrange- 
ment. 

The Com?r~iitee zuould l i k p  19 be info~ined when the amount of 
Rs. 33,000 duc frorrl the Pll?~jaO Strrte Committee is recozwed. 

The Secretary, Children's Film Socicty has informed that the 
question of recovery of a sum o'f Rs. 33,000/- due from the Punjab 
State Committee was still unresolved. The Chief Minister of Punjab 
did not reply to  the letter written to him by the Chairman of the 
Society. The Society had however, received a letter dated the 18th 
June, 1965 from Sccl-~tnry, Punjab State Children's Film Committee 
informing them that 'for the last one year, the Committee could not 
elect its Chairman, lbut recently the daughter of the Governor of 
Punjab had consented to act as Chairman. The next meeting of the 
Punjab State Committee will be held some time in August, 1965 
when they propose to consider payment of outstanding dues of 
Rs. 33,000j- to the Children's Film Society. I t  may also be mention- 
ed in this connection that during a discussion between the Joint 
Secretary and Shri K. A. Abbas in August, 1965, i t  transpired that the 
latter was a member of the Punjab State Children's Film Committee. 
Secretary, Children's Film Society was asked to give details of the 
case to Shri K. A. Abbas and to request him to get the matter of pay- 
ment of Rs. 33,000/- due to Children's Film Society expedited. Shri 
Abbas has promised to look Into the matter at the next meeting of 
the Punjab State Children's Film Committee. 



(I & B Branch) 

SVWECT: -Twentieth Report (Third Lok Sabha) Public Accounts 
Comrnittee4"aragraph 49 and item 47 of Appendix XXVI. 

The Lok Sabha Secretariat may kindly refer to their O.M. No. 
2j1/56/64-PAC dated the 18th May, 1964. 

2. The observations made by the Public Accounts Committee in 
paragraph 49 of their Twentieth Report (Third Lok Sabha) and item 
47 of Appmdix XXVI thereto that 'the representative of the Minis- 
try of Finance on the Executive Council of the Children's Film 
Society, did not make any worthwhile contribution towards ensur- 
ing that the funds of the Society were properly used and accounted 
for' have been noted f d # u t u r e  guidance. 

3. Steps have also been taken to effect improvements in the work- 
ing of the organisation in the matter of proper uti1i:lation of funds 
and maintenance of accounts. 

4. This Memorandum issues with the approval of F.A 

Sd/- P. C. TEWARI, 
Under Secretary to the Gout. of India 

Zok Sabha Secretariat -- . - -- -- -. . -- - - - - - - - - - - - 

Min. of Fin. (E.A.Div.) U.O. No. 4188 & B.F.S.I. 65, dt. 9-2-1966. 

Copy forwarded to: 

(1) Ministry of Finance (Deptt. of Expenditure)--4lnorcti1la- 
tion Division. 

~(2) Ministry of I. & R.  

330 (Aii) LS-6. 



APPENDIX XV 

MINISTRY OF IRON & STEEL 

Recommendation 

The  Crmmtt fee  are surprzsed at the  manner zn which t h e  Iion 
anti Steel Contrd Organisation had acted in this case. They  fail t o  
uitd lrstand w h y  the Organisation should have treated the  p u ~ t  s u p  
phi made h?/ the  firm upto Sept. 1958 as 'one made outside the  con- 
tract' and foregone recovery of surcharge amounting to  Rs. 1.50 lakhs 
creditable to  the Iron and Steel Equalisation Fund under the terms 
of the contract. Nor have the Committee been able to appreciate 
whg  the Organisation should have taken five years to prefer claim7 
for hquidated damages, after the  last permissible date for shipment 
under the contract as finally exfended The  matter warrants investi- 
gatzon. The  Committee desire tkat vigorous efforts shOulCE now be 
made to recover the liql~idaied damages from t h ~  firm. The?! would 
Zikc to  have further report i n  the matter. 

[Sl. No. 87 (Para 90) of  Appendix IV to 8th Report (3rd Lok Sabha)]. 

It appears that some-how a misconception has been created in the 
minds of the P.A.C. about the fact of this case. It is, therefore, 
necessary to explain the actual position once again which would 
answer the first part of their query viz. "why the organisation should 
have treated the part supply made by the firm as one made outside 
the contract and foregone recovery of surcharge amounting to Rs. 1.50 
lakhs creditable to Equalisation Fund under the terms of the con- 
tract". 

The fact of the matter is that the part supply i.e. supply of 4024 
tons referred to in the Audit Paras, was made out of the firm's com- 
mercial stock and not out of any imports against the A/T. In con- 
sultation with the Govt. Solicitor at Calcutta, at one stage an 
attempt was, however, made to recover the surcharge of Rs. 1.50 
lakhs representing the increase in the statutory control price over 
the A/T price by treating the above part supply as one made against 
the A/T but it failed. The main difficulty be'ng that there was no 
ouch provision for recovery in the contract. The Government Solici- 



tor thereupon gave his learned advice that the part supply cannot be 
taken as one made against the A/T. In  consequence thereof, the re- 
covery, of surcharge of Rs. 1.50 lakhs had to be foregone, for there 
was no legal basis for this imposition. Instead he advised cancella- 
tion of the A/T in its entirely and of claiming the difference between 
the market price and the A/T price of the contracted quantity as 
damage for the breach of the contract. Accordingly, a claim amount- 
ing to Rs. 2348838.85 P has been preferred against the firm and the 
question olE recovery of the amount is under active consideration. The 
reference to liquidated Damage in this connection, appears to have 
been made under a wrong impression. 

Another point, raised by the P A C .  is the question of delay in 
preferring the claim. It cannot certainly be gainsaid that delay in 
this case has bcen somewhat unusual; but the circumstances of the 
case are such that lt was in a way unavoidable, the main cotltr~butory 
factor being the laxlty on the part of the firm to answer our queries 
promptly. Then there was thc need for frequent reference to the 
Government Solicitor as various issues cropped u p  one after another 
before a clear picture of the 3ction required emerged. Instructions 
have, however, been issued to guard against such delays in future as 
far as practicable. Legal opinion as to the remedy available to Gov- 
ernment for non-presentation oY the documents is being taken. 

Audit Comments 

1. As the supply of 4024 tonnes was made by the firm out of stocks 
imported on commercial account, the amount of Rs. 1.50 lakhs being 
the excess of the controlled Col. I price realised from the consignees 
over the landed cost of stores plus the importer's remuneration was 
still due from the firm in terms of the Public Notice of April, 1952, 
notwithstanding the fact that the supply was treated as a direct 
transaction between the firm and the consignee. The Ministry have 
stated (August, 1964) that this amount was worked out by the Iron 
and Steel Controller on the basis of the idformation available with 
him. The firm are stated to have refuted any claim on this account 
on the ground that the materials supplied were imported from China 
and the then freight rates from Chinese ports were very high, but did 
not produce the relevant shipping invoices prescribed in the Public 
Notice ibid wherefrom to verify this statement. I t  has been stated 
that legal opinion as to the remedy available to Government Tor t h e  
non presentation of the documents is being taken. 

2. The supplies were made by the firm upto September, 1958; a 
demand for the recovery of the surcharge amounting to Rs. 1.50 lakhs 



was placed on the firm only in May, 1960, i.e. after about 2 yeare. T b  
contract was concelled in February, 1961, i.e. after another g montb, 
and the claim etill remainn unsettled, even after a lapse of another 4 
yeara. 

In evidence, the Committee were informed that o suitable procc- 
dure to  be jollowed in cases of the present type on the lines followed 
by the D.G. S & D was now under considemtion of the Organisation 
The Cmmit tee  desire that an early decision should be taken in thc 
matter. 

rS1. No. 91-Para 94(i) of Appendix IV to Eighth Report (Third L& 
Sabha) 1. 

The purchase procedure has been explained in the statement sub- 
mitted on S.No. 20, para 24(ii)-appendix I of the 25th Report. Iron 
and Steel Controller is not generally placing any bulk order even 
under Rupee Payment. IT, however, it becomes necessary to place 
erders for any particular item, these will be in accordance with con- 
ditions of the Trade Agreement. General Instructions have also been 
issued on 11-2-1965 that the procedure obtaining in the Organisation 
*of the Director General, Supplies & Disposals should be followed 
whenever Iron and Steel Controller places any contract. 

It has also been decided from April 1965 onwards to canalise all 
imports (the only exceptions being imports under U.S. Aid, direct 
imports by Railways, and Imports where no foreign exchange is 
involved) of Cold Rolled and Hot Rolled B.P. Sheets, G a l v a n i d  
Sheets, tinmill black Plates, skelp, Hoops Strips and Box Strapping 
through the Minerals and Metals Trading Corporation 

Recommendation 

In reply to a question, the witness agreed to examine the propod  
of inviting either open tenders or limited t e n d e ~ s  for selection of 
Handling Agents. The Committee nury be apprised of the decision 
taken in the mutter. 

fSerial No. 21 (para 25) of Appendix I to 25th Report (Third Lok 
Sabha) 1. 



It has since been decided on 26-3-1964 that the services of Minerals 
and Metals Trading Corporation as Handling Agents should be pro- 
gressively utilised as they are now fully geared to handle al l  types of 
eteel at all the ports. Accordingly, the Corporation is now being 
given all Handling Contracts since 31-3-1964 except in respect of a 
few remaining quantities (small tonnages) out oT the U.K. Credit for  
which commitments had already been made previously with the 
Handling Agents. At present only 400 tons approximately remain 
out of the U.K. Credit. 



APPENDIX XVI 

MINlSTRY OF IRRIGATION AND POWER 

Recommendation 

The Committee find that, while several State Governments have 
agreed to the suggestion of introduction of the system of Adminis- 
trativc Audit in River Valley Projects, others have explained their 
dijr~culties in udopliny the same. The 1Mirr.zstry Ituve urged that the 
reactions of the Staie Governments are by no means final, that the 
idetr ,cirilerlyin~g Administralive Audit is slowly catching on, and 
t h a f  tile eflorts to persuade the State Government to accept the sug- 
geslion arc being conf.inucd. The Coir~inittee would like to be 
inforined of the further progress made in this directio~l. 
[S. No. 21 of Appendix 11 to 26th Report and S. No. 34 of Appendix I1 

to 40t,h Report (Third Lok Sabha)]. 

I n  continuation of this Ministry's letter No. 23(1)-55-Policy, 
datcd the 2nd January, 1959, (copy enclosed), a reference was made 
in November, 1964 to all State Governments enquiring what progress 
had h e n  made in introducing the system of 'Administrative Audit' 
in the various River Valley Projects financed by the Centre. Replies 
have so f a r  been received from six State Governments, a summary 
of these replies is given below: 

Madras 

The State Government have invited reference to their earlier 
views, i.e., it is not necessary t o  introduce 'Administrative Audit' 
system, a s  suggested. They have stated that they have completed 
most of the major river valley project schemes and the schemes pend- 
ing completion or proposed to be taken up  are  all only medium 
schemes,. The main functions envisaged under the 'Administrative 
Audit' system are  being attended to by well-established procedures. 

Reply of the State Government is identical to the one received 
earlier, ie., there is n o  mu1 tipurpose river valley project Anancea 
by the Centre in  that State. 



Maharashtra 
An organisation called Quality Control Organisation, for ensuring 

the effective control on the quality of important works undertaken 
for implementing irrigation works, has been set up. This Organkia- 
tion is headed by an officer of the rank of Superintending Engineer 
with requisite staff under him. Quality Control (Laboratory) Sub- 
Divisions have also been created for each individual project. These 
Laboratory Sub-Divisions have been established in the field and are 
under the cantrol of the Superintending Engineer, Quality Control. 
As intimated earlier, arrangements for effective supervision of works 
already exist in Koyna Project. 

The various steps taken by the State Government in this direction 
are: 

( i )  On all the river valley projects in Gujarat State, quality 
control is separated from the execution agency and func- 
tions independently with integration at the level of Chief 
in charge of the project. 

(ii) Over and above the check by the Quality Control Unit, 
field inspections of technical nature are carried out by am 
independent officer of S.Es status and during frequent 
visits of Chief Engineer of the State. 

(iii) For transactions pertaining to stores, a stores verification 
squad under the control of Finance Department makes 
surprise checks. In addition, a stares verification unit 
checks all the items of stores at regular intervals. 

(iv) In order to keep day-to-day watch and close control on 
working and costs in projects, a cost reduction unit has 
recently been sanctioned. 

Rajasthan 
The Government of Rajasthan have introduced the system of 

Administrative Audit on Rajasthan Canal Project. 

Madhya Pradesh 
The State Government has intimated that the present f i w ~ c i a l  

allocation of Tawa Project is too meagre to warrant the introduction 
of this system in that project. 

Amdhra Pradesh, Kerala, Mysore, Punjab, Uttar Pradesh and 
West Bengal Governments have stated that the scheme is still under 
their consideration. Replies from other State Governments a n  
awaited and they are being reminded from time to time. 



COPY OF LETTER NO. 23(1)/55-POLICY, DATED THE ~ N D  JANUARY, 1959, 
 OM SHRI K. G. R. Igm, I.A.S., DEPUTY SECRETARY TO TKE GOV- 
ERNMENT OP INDIA, MINISTRY OF IRRIGATION AND PO-, NEW 
DELHI ADDRESSED TO ALL THE STATE GOVEHNMENTS. 

GWECT: introduction of Administrative Audit System in the various 
Multipurpose River Valley Projects financed by the Centre. 

I am directed to say that the Public Accounts Committee at the 
Centre has been presa;ing for the last several years for the introduc- 
tion of the Administrative Audit System in the various river valley 
projects with a view to securing economy in expenditure and ensur- 
ing better technical and financial control on the works of the projects. 
This matter has been under consideration Tor some time past and the 
views of the State Governments have also been obtained. The Public 
Accounts Committee has now finally recommended as follow:- 

"The Committee are of the opinion that it is high time that 
the Ministry launched a system of administrative audit 
by technical persons on the various projects financed b y  
the Centre. They do not think that the States would ob- 
ject to such a system being introduced in various projects". 

2. The Government of India have accepted the recommendations. 
of the P.A.C. and are of the view that the introduction of the admi- 
nistrative audit system in the river valley projects is highly desir- 
able. 

3. The Administrative Audit system envisages the establishment 
of an organisation under a Chief Technical Examiner for carrying 
out the internal audit of project transactions. Attention is invited 
in this connection to the recommendations made by the 'River 
Valley Projects Technical Personnel Committee' in para 157 of their 
report a copy of which, along with a note on the introduction of 
administrative audit system in river valley projects, was forwarded 
to all State Governments with this Ministry letter No. 25(12)156- 
Adm.1, dated the 30th October, 1957. 

4. Government are of the view that the Quality Control Organisa- 
tion in the propects can be entrusted with the work of administrative 
audit. It may be recalled that the State Governments were request- 
ed to set up Quality Control Units in the projects under their admi- 
nistrative control, s ide  this Ministry's letter No. 29(2) 157-Polivy, 
dated the 2nd July, 1957. This Unit should function directly under 
the Chief Engineer. Apart from Quality Contrd, this Unit may 
periorm the functions which, in the Central Public Works Depart- 



ment are the responsibility of the Chief Technical Examiner. The- 
main functions of the Chief Technical Examiner are as follows:-- 

(i) Inspection of important works after completion as also 
during progress for ensuring: 

(a) Quality of specifications; 

ib) Execution to schedule; 

( c )  No undue deviations during construction. 

(ii)  Inspection of works carried out departmentally for ensur- 
ing no excessive use of materials and labour. 

(iii) Checking a percentage of concluded contracts for ensur- 
ing reasonable rates, no ambiguity in the conditions, des- 
cription and specifications with particular reference to 
negotiated contracts; 

(iv) Checking a percentage of bills after payment with refer- 
ence to measurement books also exercising a check on 
measurements and quality of works executed; and 

(v) Generally to help the head of the project and the audit on 
technical points in audit objecions, drafts paras, bills, con- 
tracts, etc. 

5. Considering the shortage of qualified and experienced twhni- 
oal persoarlel, it is suggested that the Cost Section as well as the 
Quality Con trol-cum-Administra tive Audit Section on each major 
river valley project may be placed under an officer of the rank - f  

Superintending Engineer who will be subject only to the authority 
of the Chief Engineer of the project. The functions of the Cost 
Section may be as recommended by the Rates and Costs Committee 
(set up  by the Ministry of Irrigation and Power) in para 5.1 of Part-I 
af their report. The relevant para is reproduced below for ready 
reference. 

'The cost Section is to function as an independent fact-colled- 
fng  agency and compiling data for presentation to execu- 
lives in a form most serviceable to them. Its major ob- 
jectives are (i) to furnish the maximum amount of infor- 
mation from both operation and cost angles, (ii) to pre- 
sent in the most practical way the fact that reveal actual 
performances and to aid in the attainment of high stan- 
dards of efficiency, and, therefore, of realisation of maxi- 
mum economy, and (iii) to aid in determining operationall 



~mlicies. In short, cost accounting would aim at account8 
for operators and project managers instead of accounts 
for accountants. It is thus more an adjunct to Engineer- 
ing Department particularly estimating and planning, 
lhan to the general accounting department. 

The strength of the Cost Secion as well as the Quality Control 
cum-Administrative Audit Section may be determined on the basis of 
the work load on each project. 

6. I am to request that the State Government may kindly take 
necessary steps to implement the above suggestions. The receipt of 
this letlcr may please be acknowledged and action taken reported to 
this Ministry in due course. 



APPENUIX XVII 

MINISTRY OF REHABILITATION 

Recommendation 

( i )  The Committee desired that the Ministry should examine 
a f ew cases with a view to  finding out whether the  dela?ys i n  settle- 
ment of contpensation claims were not due t o  any lapse on the part 
of the officials dealing wzth them. The Committee await the results 
of t hzs pxaminntion. 

(ii) Whale the Commzttee arc glad to  note that out of c l a i m  
amounting to Rs. 14.37 crores outstanding as on  31st March, 1962, 
c1aim.s worth Rs. 2.78 crores only were now pending settlement, they 
however, cons~der the amount to  be quzte heavy. They  desire, there- 
fore, the  Mznistry to take steps t o  ensure that in settling these cases 
there are no avotdable delays. They  hope that all the outstanding 
cases would be cleared within the nez t  two years as anticipated by 
the Mz nzstry and the dzsposal of the remaining compensation appli- 
cations would be expedited. 

[Sl. No. 59, (para 59) of Appendix I11 to 24th Re?or?-3rd Lok 
Sabha]. 

In reply to the recommendations of the Public Accounts Com- 
mittee contained in Para 59, Serial No. 59 of the 24th Report, it was 
stated by this Ministry that in order to have better appraisal of work 
a review of a few more compensation cases would be carrjed out. 
Accordingly 20 more compensation cases were taken out at  random 
in the offices of the Regional Settlement Commissioner, Delhi and 
Assistant Settlement Commissioner Incharge, Indore and Patna, at 
Delhi. These cases have been examined with a view to finding out 
whether there was any avoidable delay in their finalisation on the 
part of the officials dealing with them. It was found that in 6 cases, 
out of 20, there had been some delay in the processing of cases by 
the officials concerned. A statement showing the particulars of 
these six cases and the extent of delay in each case is enclosed. 

2. As already explained in the earlier no4e to the Committee, the 
processing of compensation cases including adjustment of statements 



of account is quite a complicated affair and has to be done with refer- 
ence to the provisions of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954 and the Rules made thereunder and a 
large number of executive instructions issued from time to time. 
Besides, other formalities such as ascertaining of public dues and the 
cost of Pool properties etc. have also to be completed before the  
finalisation of the case. I t  has k.en ob.se~-ved that in the 6 ca.ws of 
dclay referred to abovt~, t1iere had been some delay in their initial 
processing for finalisation. In this connection it would he relevant 
to mention that the number o f  compensation applications which were 
filed by the displaced persons was very large arid all the cases ccwld 
not be taken up for finalisation at the same time. It was unavoid- 
able tha t  some of the cases would remain unfinalised for some time. 
Moreover, in the beginning efforts were made to finalise the cases 
of high priority categories such as T.B. patients, cancer patients, 
disabled persons and widows etc. It is, therefor(.. felt that so far 
as these cases are concerned, there had not 
However, as stated in the earlier Note, the 
delays have occurred will now be looked 
would be fixed in cases of serious delays. 

been any serious delay. 
reasons for which these 
into and rqmnsibili ty 

3. The present position of compensation cases is that out of 
5,05.837 compensation as well as rehabilitation grant cases, so far 
recelvcd, 5,05,443 have b<:cn fin:~lised lcaving a halancv number of 
394 cases yet to be finallsed as on 31sl Ju ly ,  1965. In addillon, the 
amount of' ur~ulillscd st,itcrncnls of account as  on 31st July.  1965 was 
Rs. 1.29 crores. Out o f  this, statements of account of t he  value of 
Rs. 30.35 liics havc been tendered by the claimants and adjustmmts 
are being carried out. A balance of about Rs. 1 more is still in the 
hands of the claimants yet to be utilised by them by purchase of 
Pool properties or for adjustment of public dues by themselves, o r  
by their associates. 

Statement 

31. C.A.F. No. Name Nature of delay Extent of 
No. delay 

r . l ~ / ~ 1 3 / f \ - a n d  S/Shri Mela Ram Ihplicate checked in About 2 
D / ~ I  3FS/IIV(M) and Shri Ram 195.5 but reference years. 

IN .& to liural Scr- 
eening Branch only 
in July, 1957. 

-- -- - -  -- - -- - -- - -- 



3 D/KM/913eq . Shri Om Parkash Duplicate checked by About 3 
Central office in years. 
November, I 955 
but the case finall- 
sed for the first 
time in February, 
1959. 

3 D/GM!J.J~CI . Shri Thau Ram . Duplicate checked About I 
by Central office in year. 
February, I 957 but 
the case finalised 
in January, 1958. 

4 D/KM/g648C . Shri Kartar Singh Duplicate checked About 2 
by Central office years. 
in September, 
1956 but the case 
processed in Dece- 
ber, 1958. 

5 ND/2402/1V Shri Vittal DJS Duplicate Compen- j yeam. 
(NTA). sation Application 

Form in favour of 
six brothers was 
checked by Central 
office in March, 
1955, but the notice 
to other brothers to 
the claim for fur- 
nishing documents 
for finalisation of 
the case were issued 
only in May, 1960. 
All the claimants 
excepting one have 
furnished state- 
ments of adjust- 
ments but no steps 
have been taken to 
finalise the case. 

6 D/xso/II(H) . Shrimati Vidya- The claimant fur- About 2 
wanti nished all the infor- years. 

mation and docu- 
ments in August, 
1962 but the case 
was finalised in 

-- ..-.- -- 
July, 1964. 

-- - 



Recommendation 

(i) I n  spite of the claim made before the Committee that the Cen- 
tral Government had definitely derzved some advantage in this pack- 
age deal (sale of evacuee property to Government of Punjab) the 
Committee feel that this matter has not been properly looked 7nro. 
The Committee were informed that the valuation of the proper4y had 
been done round about 1951-52. It is roe11 known that values of pro- 
perties have gone up since that date. The Commit le~  are not, there- 
fore, convinced about the just.jication for sellzng properties worth 
Rs. 2 crores for about Rs. 10 lacs only. 

(ii)  (A) Since, howcver, czrlazn inoJrmntzon has been called for 
w h l c l ~  zs still nwaded the Committee would lzke to defer their corn- 
mcnts. In the meanwhile t !~cz~ desire that the supply of i n f m -  
tion should be expedited. (B) The Committee would also lzke to 
know if some of the properties have since been sold by the Gorern- 
ment of Punjab and if so a t  what value, as compared to the average 
price paid by that Government. 

[Sl. No. 60 (para G O )  of Appendix I11 to 24th Report (Third 
Lok Sabha) a.;. carried with para 3(SI. No. 2, Appendix 111) of 40th 
Report (Third Lok Sabha)]. 

Ln the last para of the note dated 9th February, 1965 submitted to 
the Lok Sabha Secretariat vide this Ministry's O.M. No. 412164-Rud., 
dated 20th February, 1965 it was mentioned that the Punjab Gov- 
ernment had (been requested to verify the figures collected by the 
State Accountant General. The Punjab Government have since 
replied on 10th September, 1965 reiterating that the compilation of 
information showing the value of the houces sold as compared to the 
average price paid by the State Government is a colossal task requir- 
ing great time and labour. They have, therefore, regretted their 
inability to furnish the information required by the Committee. 

Recommendation 

It is surprising that the rent for the buildings was not filaed when 
these were transferred to the State  Government. T.he Committee do 
not also see any justification for  the unconscionable delay of two 
years in assessiing the rent. This shows slackness on  the part  of the 
oflicers which need to be looked into. 

[Serial No. 63 of Appendix I11 to 24th Report (Third Lok Sabha)]. 



A chronological statement is attached showing the various stages 
of action taken in connection with the fixation of rent for the Train- 
ing-cum-Production Centre, Kamarhatty, West Bengal, transferred 
to the State Government. It will be seen that the question of fixing 
rent was taken up  in May, 1963 and since then the matter has been 
pursued regularly. 

2. Action for the fixation of rent at the time of the transfer could 
not be takm as the office of the Branch Secretariat at  Calcutta was 
in the process of behg  wound up at that time and the actual transfer 
of the Centre would have been delayed had the question of fixation 
of rent been taken up along with thr question of transfer of the 
Centre to the State Government. 

3. The process of closing dawn the Branch Secretariat started in 
May, 1962 and action could not be initiated also for some time there- 
after until May, 1963 for the following reasons: - 

(i) The Branch Secretariat establishment was being gradually 
wound up. 

(ii) The Sections in the Branch Secretariat had undergone re- 
adjustment following depletion of staff resulting from 
transfer to other offices and movement of some staff to the 
Main Secretariat at Delhi. 

(iii) The shifting of records from Calcutta to Delhi resulted in 
dislocation o'f work. 

(iv) Reorganisation of the sections in the Main Secretariat at 
Delhi after the transfer as a result of the gradual shrinking 
of the Rehabilitation Department. 

For the aforesaid reasons, no slackness is attributable to any 
individual officer (s) . 

4. The rent has now been finally assessed by the Superintending 
Surveyor of Works, 111, Calcutta a t  Rs. 1,877 per month under FR. 
45 (B) and the papers were received from the Superintending Sur- 
veyor of Works, I11 on the 2nd March, 1965. In terms of letter 
No. 34 (2) /62-Genl. dated the 23rd February, 1962 transferring the 
Centre to the West Bengal Government, formal acceptance of the rent 
as now assessed will have to be obtained from the State Government. 
The matter is being referred to the Ministry of Finance (Rehabilita- 
tion Division) and with their concurrence a reference will be made 
to the State Government. 



Chronological Statement s h d n ~  the various sfayes oJ action tak8n for 
jixafion of rmr of rhe buildinqs at the Training-cum-productiora 

Centre, Kamarhauy, West Bengal. 

23-3-62 Ordera issued for the transfer of the Centre to the 
State Government with effect from 1-4-62. 

22-5-63 Action initiated to fix the rent of the buildings at the 
Tranining-cum-Production Centre, Kamarhatty. 

I -6-63 Superintending Surveyor of Works, I1 I, Calcutta 
was rcquestcd to fix a suitable rent for the building. 
(A11 rclcvmt materials were furnished). 

6-7-63 Superintending Surveyor of Works, I11 was reminded. 

22-7-63 Superintending Surveyor of Works, 111 informed that 
some figures had been called for from the ~ l e c t r i c d  
Engineer on receipt of which the rent would be fixed. 

25-7-63 Superintending Surveyor of Works, 111 asked to 
fix a provisional rent in case there was delay in getting 
actual figures of expenditure from the ~lect r ica l  
Engineer. 

29-8-63 Superintending Surveyor of Works, 111 reminded. 

3-10-63 Superintending Surveyor of Works, I11 reminded 
again. 

17-10-63 Superintending Surveyor of Works, 111 fixed rent 
@Rs ~orgl -  under F. R. 45 (A) and @ Rs. 171 I/-  
under F. R. 46(R). 

10-1 1-63 Superintending Surveyor of Works, I11 was asked to 
refix the rent on the basis of certain additional 
expenditure which he did not appear to have taken 
into account. 

6-12 -63 Superintending Surveyor of Works, I11 refixed tho 
rent. 

30-12-63 West Bengal Government asked to  let us know the 
assessed value of the buildings which were acquired 
by the State Government. This information wcta 
required for fixation of the rent finally. 

24-1-64 West Bengal Government reminded. 

2-2-64 West Bengal Government reminded again 

7-4-64 West Bengal Government reminded again. 



Information received from the West Bengri Govent- 
ment. 

Superintending Surveyor of works 111 Calcutta 
was requested to refix the rent on the basis of 
information furnished by the West Bengal Govern- 
ment. 

Superintending Surveyor of Works, I11 fixed revised 
rent @ Rs. 1635 - under F. R. 45 (B) instead of Rs. 
171 I - previously fixed. 

Ministry of Finance (R) requested to approve of the 
rent fixed by Superintending Surveyor of works, 111. 

Ministry of Finance (R) referred the case to the Estates 
Branch for advice. 

Estates Branch advised that the case might be referred 
to Ex-Engineer (Rents) with reference to certain 
points governing the fixation of rent. 

Ex-Engineer (Rents) requcsted to check up the 

Calcutta. 
fixed by the Superintending Surveyor of Works, I1 

Ex-Engineer (Rents) made certain comments about 
the rents to be fixed. 

Ministry of Works and Housing returned the file 
to the Ministry of Rehabilitation. 

Superintending Surveyor of Works, I11 Calcutta waa 
requested to refix the rent on the basis of commenw 
made by the Ex-Engineer (Rents). 

Superintending Surveyor of Works, I11 reminded. 

Superintending Surveyor of Works, I11 reminded 
again. 

Superintending Surveyor of Works, 111 was requestad 
to expedite despatch of the file with comments. 

Surveyor of Works, IV  returned the file saying thaq 
revised rent has been fixed at Rs. 18771- but this had 
got to be confirmed by Superintending Surveyor 
of Works, I11 who was out on tour. 

File returned to Superintending Surveyor of Works, 
111 Calcutta requesting him to fix the rent finall$ 
and send back the file to the Ministry by 27-2-65. 

Superintending Surveyor of Works, I11 reminded oq 
telephone. 

File received back from Superintending Surveyor o$ 
Works, 111 fixing the rent at Rs. 1,8771- undq 
F.R. 45 (B). 

330 (Aii) LS-7. 



HOT15 FOR THE PUBLIC ACCOUNTS COMMITTEE PTJRSlJANT TO 
ITEM 12 (PARA 121 OF PUBTJC ACCOUNTS COMMTTTEE'S 8TX 
REPORT-1962-63) OF APPENDIX I TO THEIR 40TH REPORT 
(THIRD LOK SABKA). 

In the note showing the action on the recommendations of the Pub- 
lic Accounts Committee contalnrd n SI If ). 113 ( P ~ r a  121 ) of Ap;)cn- 
dlx IV to t hen  8th Report (3rd Lok S.ll,ha) t w;!? st?ted that a ~ l i o n  
on the A u d ~ t  Comments (reproducnd hnlow) w ,u!J 5e mtimnted later. 
me action taken thereon 1s as under:- 

Audit Commcnts 

- "It has been stated that the Valuation Registers are  complete ex- 
cept that valuation has not b e v  shown in about 5CD cn;cs. I; was 
: noticed that the date of taking over of the property from the C.P.W.D. 
has not been noted in any case. 
I (2) Para 3 of the Ministry's reply givcs the iml)res.;ion th3t no 

. postings of cntries regarding recovcry of instalrncnt monev, rent, 
water charges are required to hc m ~ d c  in rcspect of the Government 
built properties until the lease/sale deeds are i;..;u:d. This posi ion 
is not quite correct. Unless the ent:.ius are rt::~~l~ii.I:: n1ad.2 and the 
postings kept u;)to-date defaul s in t h c  pq.ment of dues will remain 
unnoticed till the I~wse/sale deeds are finally issaed, and recoveries 
may remain unrealised. 

. I t  was noticed that the post ng of thc entr;cs regnrdil~g the rralisa- 
tion of rent, instalment money, watc:r chargzs, etc. in the Basic Pro- 
perty Reg.stcrs m respcct of the propxt!es m whjch cnses lense 'sale 
deeds have not yet been issued has been in arrears since 1st April, 
1959. 

(3) No reconciliation has been made of the number of properties 
+made over by the C.P.W.D. w'th those actually cn the records of the 
Regional Settlement Commissioner of the Ministry of Rehabilitation." 

t 
d ACTION TAKEN 

; (1) (a) Valuation Wing has been asked to g've the valuation of 
500 remaining eases at  an early d?tc to the Regional Settlement Czm- 
missioner to enable the latter to get the Valuation Registers corn- 
pleted. 

(b) The quest:on of non-entry of the date of taking over of the  
propertics from the C.P.W.D. in the Basic Property Registers was 
examined and it was found that th 's informat:on wa? neither avail- 
able with the Ministry of Re!~~ '~ i l : t a t ;on  n9r with the Regional Set- 
tlement Commissioner, Delhi the successor of Housing & Rent Offi- 
cer, Delhi, who used to take physical possession of the Government 



built properties and who would have noted the da- of taking over, 
t h e  possession at that time. I t  was further consrdci.ed. that due to the 
fact that most of the sub-Divisions and Divisions which g6t the Gov- 
ernmcnt properties constructed had since been cloed with the com- 
plet'on of the work and meYged with other Divisions, it will not be 
possible at such a late stage to find out from the old records the date 
of delivery of the constructed buildings by the C.P.W.D. to the Re- 
habllitntion Dlpartment. Further this question was'discussed in the 
Public Accounts Committee previously also vide  Para 25 of the Prd- 
wedings of .he 12th Sitting of the Public Accounts Committee in 
1959-61) (25th July, 1959) which runs as follows:- 

& I  In rc;:l;. to a question the Chief Ccmmissioner stated that the 
property Rcps:ers and Dl msnd & Collection Rcqisters were 
being maintahcd in the Housing and Re\\ Office but they 
w<.re nat corr,plt.te because the C.P.W.D. who were con- 
structing t h e  quarter:. had not shppl ed the details of th% 
co:-!pl,~t x.", quarters wh~ch  were hncdcd over by them. The 
pup.-'rt:c; ci,nstructed by the C.P.W.D. were handed over 
to the I1ousil:g J" Rent Office in dntches a ~ d  the intimation 
for tnlci~g over the quarlers u$s rcccived In the Housmg 
& E v t  Off~cc through the Relief and Rchabi1;tation De- 
partment of the Delhi State later. Efforts were made to 
prepare the Property Eegisters but this could not be done 
as t h ~  data recju'rcd for c*ompletion oi l!~cse registers was 
neither available in the ofice nor was it forthcoming Prom 
the C.P.W.D. ~e"era1 comm;nications vyere address" to  
llle C.P.W.D. to intimate the par'iculars of the properties 
constructed by them but the information was not supplied 
by the C.P.W.D. The C.P.W.D. at one 9taEe was agreeable 
to undertake this work but no tangible progress was made 
in this regard till 1954 when the recowtruction of these 
reg:sters w2s takep over by the Housing and Rent Office 
itself." 

I t  will thus be seen that as the C.P.W.D. who had constructed the 
quarters had not supplled details of such quarter3 which were hand- 
ed over by them to the RehabJitation Department in spite of repnted  
requests, the records could not be completed by the Housing & R m t  
Officer, Delhi (predecessor of Regional Settlement Ccmmissioner, 
Delhi). In the circumstances it will not be possible to inc~rpora te  
in the Basic Property Registers the date of taking over of such Gov- 
ernment properties at this late stage after 15 years a s  the information 
is not available with the Ministry of Rehabilitation or with the Re- 
gional Settlement Commissioner and .it will be difficult to collpzt it 
fi.nm the  C.P.W.D. now. 



(2) It has been w e d  by the Regional Settlement Commf, 
rimer, Delhi that after 1st April, 1959, he is maintaining subsidiary 
registers for watching recoveries of dues on account of instalment 
money, rent, water charges etc. and action for recovery is being taken 
by his office with the help of these registers. He has further explain- 
ed that at the time of when the leaselsale deed is to be issued, an 
account of each property is drawn up and it is checked to ensure that 
411 the Government dues are recovered from the party concerned 
before the execution of the lease/sale deed. This gives him a sort of 
double check. Action is, however, being taken for the completion of 
the Basic Property Registers in respect of the properties in which 
cases lease/sale deeds have not yet been issued and this work is likely 
to be completed by the end of September, 1965. 

(3) No confirmation has been obtained from the C.P.W.D. of the 
number of properties constructed by them in different colonies. A list 
of the properties on our record has k e n  sent to them for confinnation 
in respect of 31 Rehabilitation Colonies & markets and the Statements 
for the remaining Colonies are being prepared & will be spnt to 
C.P.W.D. shortly. Necessary reconciliation will be made and dis- 
crepancies, if any noticed, wil be settled after getting the comments 
fmm the C.P.W.D. 
SUPPLEMENTARY NOTE SHOWING THE ACTION TAKEN ON THE 

RECOMMENDATIONS OF THE P.A.C. WITH REGARD TO SL. NO. 119 
(PARA 122) A P P E N D I X  IV-8TH REPORT (1962-63). 

In the uote showing the action taken on the recommendations 
9.1 the Public Accounts Committee in respect of S1. No. 119 (para 
122) Appendix IV 8th Report (1962-63), it was mentioned that the 

judgment of the court was being examined and in the light of ob- 
m:rvations made therein, departmental action would be taken 
&gainst the officials concerned. The action t5ken as a result of 
the examination of the judgment is as under. 

The judgment of the court announced on 25-6-1963 (and not 
1.4.1964 as mentioned in the Note, referred to above) has been 
received and examined. It is noticed that the remarks of t he  
.court are of general nature and no specific responsibility for faci- 
litating the embezzlement has been fixed on any particular ~Rlcial 
or ofscials. The records revealed that the responsibility for the 
contributory negligence devolved on the Circle Officers whose 
primary duty was to ensure that all amounts realised by the field' 
staff were promptly and correctly deposited. There were two 

Circle OIficers concerned in this case. One of them is no longer 
in' Government service add hence, no action can be talien egaihst 



nim. The services of the other Circle Officer have already been 
terminated departmentally on this very charge. Hence, no fur- 
Sher action in the matter is called for. 

As regard the embezzled amount, it may be stated that it has 
now gone up to Rs. 99,387.13 as against Rs. 99,061.13 mentioned 
in our Note sent previously. 
SUPPLEMENTARY NOTE FOR THE P.A.C. PURSUANT TO ITEM NO. 12- 

PARA 123 (S. NO. 120) OF THE P.A.C.'S 8TH REPORT 1962-63 AND 
SL. NO. 12 OF APPENDIX I TO THDIR 40TH REPORT (3RD LOK 
SABHA) . 

The Public Accounts Committee while dealing with Para 34 of 
the Central Government Appropriation Accounts (Civil) 1960-61 
and  Audit Report 1962 regarding non-maintenance of accounts of 
Government built properties. divided this para into 4 paragraphs 
(Para 121, Para 122, Para 123 and Para 124). In so far as para 123 
was concerned, the Committee made the follawing recommenda- 
tions : 

(i) The Committee note that the officials concerned in this 
case, were the same who were involved in the alleged 
embezzlement of funds and action was being taken 
against them; and 

(ii) tile Committee observe that the arrears of rent due to 
be recovered from the occupants are still quite heavy. 
They urge that effective steps should be taken to ex- 
pedite their recovery. 

In so fa r  as item (i) is concerned, the action taken against the 
individuals has already been indicated in the final note with rcgard 
to Para 122 submitted to the Lok Sabha Secretariat vide M.O.R. 
No. 4/4/64. Bud., dated 21st August, 1965. 

As regards item (ii), item deals with arrears of rent in res- 
pect of Government built properties in Delhi. In the last note 
inserted at  S1. No. 14(ii) of Appendix IV to 40th Report o'f the 
Committee (page 376) the position with regard to the arrears of 
rent outstanding on 30th June, 1964 was explained. The oulstand- 
ing arrears of rent, instalments of cost in respect of G.B.Ps. On 
30th Sepkniber, 1964 have been stated in Para 51(B) (ii) of Audit 
Report, 1965 which will be discussed in the next meeting of the 
Public Accounts Committee and the latest position will automati- 
.tally be watched therethrough. 

Recommendation 
The Committee regret to note that failure to take timely action t o  

assess the correct amount of compensation payable t o  the defazilting 



ptrchaser and the amount finally recoverable from him resulted im 
avoidable loss to Government. They would like to be informed O$ 
the action token against the delinquent oficials. 

[S. NO. 122 (Para 125) Appendix IV, 8th Report (1962-63) and 
Itern No. 4 of para 4 (page 2) of the 26th Report (Third Lok Sabha) 1. 

Reference is invited to the note sent to the Lok Sabha Secre- 
tariat in Chicf Scttlemcnt Commjqsjoner's Memorandum No. 55(26)- 
A&IA/G!, dated 28111 October, 1963. In the above no!e the cir- 
cumstances leading to the cnncellation of the earlier bid of Rs. 56,000 
had been explcined. I t  was also stated in the above note that the 
second sale of Rs. 28,000 had been set aside by the comnptent judicisl 
authority and that the Reclonal Settlement Commisc oner had been 
asked to re-nuc tion the property. Moreover, the lPormcr I k q i n r ~ d  
Settlement Commissioner, Jnipur, who had ncccpfcd t h e  hiqhc.:l hid 
01 Rs. 2C,001) in the sr.cond nucfion had ~ C ) C I I  a-;lied to explain the 
circurnstanci.~ uncier which t h s  b ~ d  was accepted. 

2. Since t h ~ n  further developments have taken place in this case. 
The propeltJ. was auclioned for the th:rd tim? on 13th Noveml~ei-, 
1963 w ~ t h  zrl annou ~ccment  that vacant possession will be given 
to the purcllns~r and the highest bid received at this auction was 
Rs. 32,130. Ilowever, on 21st November, 1963 the  successful bidder 
in t!ie second auction filed a review petition bzfore the Authorised 
Chief Sett1:rncnt Commissioner who remmded the cnse on 7th Sep- 
tember, 1964 to the Regional Settlement Commissioner for enquiry 
on the foilowjng points:- 

(a) Was there any irregularity in conducting or publishing 
the sale and can i t  be a good ground for setting it aside. 

(b) As a result thereof what material loss the department 
suffered; and 

(c) Did the respondent get aceptance of the bid by fraud or  
concealment of facts. 

The Regional Settlement Commissioner, Jaipur, reported t h a j  
there was no fcaud 07 irregularity either in the publicity or in the 
conduct of the sale. He  also explained that in the second auction 
the low bid was due presumably t o  i ts  marketability, it being t h e  
highest valued property in that  locality and average purchaser's 



89 
capacity being unable to match with its price. The above explana- 
tion indicates that the reserve price of the property (Rs. 40,000) in 
question was higher than its market value having regard to the 
average purchaser's capacity in that area. I t  may be mentioned 
in thls connection that one of the special features governing prices 
of Compensation Pool properties is that payment can be made by 
adjustment of compensation claims. In the earlier years when the 
cornpensation scheme was first introduced, displaced persons had 
considerable amount of compensation claims which they were in a 
hurry to utilize for the purchase of pool properties. The bids offered 
by them were, therefore, inflated as compared to transactions in cash. 
Later on as considerable amount of compensation claims had been 
utrllsed, the prlces offered for pool properties came down material- 
ly. Moreover it appears that the bid of the successful auction pur- 
chaser at the first bid was unrealistic as later he resiled from the bid 
and hzd his earnest money of Rs. 5,600 forfeited. The R.S.C. nlso 
reported that there was nothing on record to show tha the second 
auction pu,ch;lser gc t the acscpt3ncc of the bqd by fraud or conceal- 
ment of facts. Thereafter, the case was heard by the Authorsed 
Chid  Settlement Ccmmissioner judicially, who vlde his order dated 
31st December, 1964 he16 that the second sale in favour of the res- 
pondent was a proper salc and he  accordingly restored the sale in 
his favmr. 

3. The C;IS~J has b x n  examined further and it has been found that 
the propel ~y mTrls first put to auction with an undertaking to give its 
vacant possession to the highest bidder. At the time of second auc- 
tion it was not announced through inadvertance that the vacant 
posseas;o~l of the proprx-ty could be given to the highest bidder. This 
omission amounted to an irregularity in the conduct of the sale re- 
sulting in a steep fall in the price of the property from Rs. 56,000 to 
Rs. 28,000. This steep fall in the ?rice was, perhaps, due lo the fact 
that before auction it was not announced that vacant possession of 
the property could be delivered to the highest bidder. The fact of 
there b e ~ g  cjnly tnrce bids for such a big and valuable property is 
also sugqt3stive of the fact that no wide publicity was given to the 
sale of the property. Axordingly the Central Government have 
been mov& jn April, 1965 to take up this case under sectjon 33 of 
the D.Ps. (C & R) Act, 1954 for setting aside the order dated the 31st 
December, 1964, of the authorised Chief Settlement Commissioner 
and for the cancellation of sale in favour of the second purchaser. 

4. As regards the acceptance of the bid the explanation of the 
then Regional Settlement Commissioner, Jaipur was obtained. It 
has been found that he  acted in accordance with the instructions of 
the Central Government and there was nothing wrong on his part 
which call for any action being taken against him. There is no 



evidence whatsoever to show that he acted in bad faith and had 
nurkzfide intention. In the circumstmces no disciplinary proceedings 
against lum are considered necessary. 

'5. :Further progress of the case will be intimated to the public 
Amounts Committee as soon as the case is decided by the Central 
Government under Section 33 of the D.Ps. (C & R) Act, 1954. 

While appreciating the arduous nature of the task (settlement of 
compensation claims) and the dificulties involved, the Committee 
would like to impress upon the Ministry; the necessity of enrpedition 
in dealing wi th  such cases. The Committee hope that arrears u i l l  be 
cleared within th,e proposed time limit (financial year 1965-66). 

[Serial No. 21 (Para 24) of Appendix XXVII to 39th Report (Third 
Lok Sabha) 1. 

During the period from 1st April, 1964 to 31st March, 1965, further 
206 fresh compensation and rehabilitation grant applications were 
registered. Thus the total number of such applications registered 
upto 31st March, 1965 was 5,05,723 as against 5,05,517 received upto 
31st March, 1964. Out of the 5,05,723 applications, as many as 
4,93,078 appl~cations have been finally settled by payment of total 
amount of Rs. 185 68 crores. In additmn, Statements of Account 
issued in respect of 11,907 cases involving a further liability of about 
Rs. 1.53 rrores awaited utilisation by the claimants as on 31st March, 
1966 Thus the number of renmlnmg cases to be finallscd on 31st 
March, 1965 was 738 as against 3,799 on 31st March, 1963 and 2,962 on 
31st March, 1964. The dispoc.21 of the remaining 738 c?-cs i-; a t i -  
mated to involve a liability of about Rs. 0.37 crores. These cases 
will be disposed of during the current financial year as stated before 
the P u b l ~ c  Accounts Committee. 

2. In  addition to the abovc.. a large number of appiications were 
befng received for condonation of delay from the displaccd persons 
claimants, who had got verified :laims in their names and who could 
not file compensation appl.cations within the prescribed period, for 
various reasons. Since the Settlement Organisation was in the wind- 
ing up stage, i t  was thought that it may not be posslble to  allow 
condonation indefinitely. I t  was, therefore, announced in Novein- 
ber, 1963 by issue of Press Note that condonation aE delay would 
not be allowed in respect of the applications received after 31st Janu- 
ary, 1964 and the displaced persons were advised to avail of the last 



.opportunity and to file the applications for condonation of delay 
,before 31st January, 1964 to the Chief Settlement Commissioner SO 
that their cases could be decided on merits. In response to the above 
Press Note, 3,169 applications were received for condonation of delay 
in filing compensation application forms. The question whether 
delay should or should not be condoned in all these cases was exam- 
ined in consultation with the Ministry of Finance and in view of the 
fact thl t  most of these applications were received from widow, 
minors, and uneducated and illiterate persons, it has been decided 
that the delay in filing all these compensation cases may be condoned 
on ad hoc basis. Orders are being issued to the various Regional 
Settlement Commissioners to accept the compensation applications 
forms from the claimants concerned. Since these cases would be in 
addition to the 738 cases, referred to in the preceding paragraph, it 
would take some more time for their finalisation. 

Recommendation 

The Committee are surprised that a Ministry which is responsible 
for the realisation of arrears d.o not have with them inforn~ation re- 
garding the break-up of the debtors. The Committee are further con- 
strained to note that even after 16 years, a sizable amount o\ Rs. 2-5 
crores of rent remains still to be recovered and the Ministry have 
failed to liquidate the arrears outstandinlg against Slate Govern- 
ments let alone the poor individuals. They feel that the Govern- 
ment machinery needs to be toned up to plug offcia1 delay and to effect 
better co-ordination belween the regional centres, and the Ministry. 
The Committee would further suggest that if the pilot scheines now 
Seing worked out in Delhi and Punjab show favourable resul,ts, simi- 
Ear schemes may be introduced in other States also. In the light of 
the experience gained, the collection system should be re-oriented 
suitably. 

[Serial No. 22 (para 25) of Appendix XXVII of 30th Report Third 
Lok Sabha) 1. 

Statistics regarding the arrears of rent due in respect of evacuee 
property under the broad categories such as Government Depart- 
ments, Government Servants, non-displaced persons, widows, per- 
sons whose whereabouts are not known etc., used to be maintained. 
.Information under these ralegories was also supplied to the Public 
Accounts Committee in reply to para 32 of Audit Report, 1959 vide 
paras 61-63 of 25th Report of the Public Accounts Committee 2nd 



Lok Sabha Volume I). As Collection of statistics under these cate- 
gories involved a lot of labour at  the regional level, it was disconti- 
nued . . . The discontinuance of the collection of statistics under  
these categories, however, did not imply that efforts for collection of 
arrears were slackened. Concerted efforts have been made in this 
behalf. From the Statement at Annexure I, it will be seen that the 
arrears which stood at Rs. 513.76 lakhs on 31st July, 1962 have been 
reduced to Rs. 405.53 lakhs on 31st Mag, 1965. This was possible 
only by making sustained zfforts. However, as desired by the Pub- 
lic Accounts Committee, information about the arrears of rent under 
different categories (;s on 31st May, 1965) has been collected irom 
the Regional Settlement Cornmissioncrs and is contained in Annex- 
ure 11. 

2. To appreciate the diff~culty experienced in realisation of the 
arrears of rent, it will be necessary to give a little background as to  
how the arrears accumulated and what steps have been taken to 
liquidate them. Thew are explained in the suc**ceding paragraphs. 

3. Reasons for accumulation of arrenrs.-(i) Soon after parti- 
tion in many case.; the displnccd pzrsons just occu9ied 
whichever houses thcy found vacant on their arrival in  
India. The main object in these days being Rehabilita- 
tion, there could be no question of evicting them. 

(ii) The displaced persons generally declined to pay rent i n  
respect of the properties occup'ed by them in India on the 
plea that thcy have left immovable properties in West 
Pakistan and they were entitled to receive rental income 
in respect thereof. 

(iii) Another factor which contributed towards accumulation 
of arrears of rent was the continuous change of occupancy 
and jn2bility to pay rent in  those days of confusion and 
distress. 

(iv) Moreover, the Custodians Organisations prior to the year 
1956 were under the control of State Governments. They 
did not take the required interest in this item of work. 

(v) Later on when the claims were inv:'ted, the displaced per- 
sons took up the stand that the arrears due from them 
may be adjusted, against the  compensation that may be 
due to them. 



4. Reasons why our demand on account of arrears is rather 
inflated (actual arrears are less).-The figures of arrears given by us. 
are based on the entrles in the Rent Demand and Collection Rcgister. 
This does not depict the correct picture. The rents adjusted from 
compensat~on payable to the displaced persons has not in all cases 
been entered in the registers. According to rules, claimant dis- 
placed pcrsons are not l ~ a b l e  to pay rent from the first day of the 
month following the month in which the compensation application 
was filed. In our registers, however, there are cases where this tact 
has not been taken into account while entering the amount due. I n  
the case of non-claimants, no  rent is payable by them with effect from 
1st October, 1955 where they paid the initial instalment of 20 per 
cent before 31st October, 1959. This factor has also not been taken 
into consic~eration in some of the cases while entering the demand. 

5. The pressure on the Settlement Organisation in regard to  
assessrnerit and paymcnt of compensation, sale of evacuee properties 
has been very heavy and tile officers were, therefore, giviqg priority 
to  this work and had not bccn giving the sanic attention to the main- 
tenance of rent records and recovery of arrears of rent. 

6. Arc~rdingly before effecting recovery of the arrear; of rent, i t  
bec:lme 11ci.i.s ary, to separate the real arre3r.i from unreal. The  
R SC;. m ?.;I. thi icl'orc., asked on 21st April, 1962 to take the follow- 
ing steps ill this d,rection:- 

(i) The Managing Oficers should depute their clerks to the  
Setilclment Unik within their region with a list of the 
claimant.s whose compcn:ation c x e s  according to their 
re!!,istcrs are still unfinaliscd and verify frorn the compen- 
sation files or Appendix 'C' Rcgister as to whether tiny of 
those hsd already been finalised and the rent arrears ad- 
justed out of the compensation payable. 

(ii) Managing Off~ccrs were to rollect the information about 
the adju;tment of arrcx;: ii3m the claimants direct 
through the Field S aff after obtaining preliminary infor- 
mation from the Appmdix 'C' Register and C.A.Fs. 

(iii) They were to make necessary corrections in the Demand 
and Collection Registers on the basis of the verification 
conducted as  aforesaid. 

(iv) If an  allottable property occupied by a claimant had not  
been transferred to him, the Managing Officer was to take 



immediate steps to dispose of that property and to W e  
recovery of rent if discontinued merely because the occu- 
pant was a claimant. 

(v) To bring the Demand and Collection registers upto-date 
in the case of properties transferred to non-claimants snd 
those sold by auction etc. 

(vi) Zntroduction of Squad System. 

Squads were to be 'formed to undertake the following duties:- 

(a) To verify thc  change of occupancy for the arrears of rent 
in rcspect of properties which are being shown as undis- 
posed or transferred in the records of Managing Officers. 

(b) To have the necessary corrections made in the demand 
and collection registers as a result of the facts collected 
by the Squad by spot enquiries. 

(c) To make enquiries regarding the rent of the defaulters 
whose whereabouts were not known. 

(d) To enquire and report on the financial condition of the 
defaulters, particularly of those who claimed to be desti- 
tutes and infirm. 

(e) To collect rent where it can be recovered on demand. 

(f) With a view to taking necessary action against them to 
prepare a list of those defaulters who are in a position to 
pay the rent due from them, but who refuse to do so on 
demand. 

7. Steps taken to recover the arrea:.s.-The R.S.Cs.lCustodians 
bave been asked to take the following steps to effect recovery of the 
arrears of rent. 

(i) Initiation of proceedings to recover the amounts as arrears 
of land revenue and taking of coercive measures. 

(ii) Cancc!!,!!ion of allotments and taking of cviction proceed- 
ings in cases where properties have not been cisposed of 
yet. 

( i i ~ )  Attachmer~t proceedings to be freely taken, in case of de- 
f ad !  x s  who possess attachable ar ti Aes specially Govern- 
ment Servants, Lessees of Industrial concerns, etc. 



(Iv) Priority amongst the defaulters indicated for taking caer- 
dve measures i.e. the defadters with heavy arrears should. 
be taken up fir'st. 

(v) Monthly reports are obtained from the officers concerned 
and any slackness of the recovery of rent below the expect- 
ed mark is dealt with appropriately. 

(vi) Periodical meetings are held with the officers concerned 
to review the progress made in the recovery of arrears of 
rent. 

(vii) The officers have been vested with the powers of the, 
Assistant Collectors to enable them to recover arrears of 
rent as arrears of land revenue instead of sending the re- 
covery certificate to the revenue authorities. 

(viii) Instructions have been issued to receive rent by money 
orders. 

(ix) For the amount due from Government Departments and 
Government Servants, the heads of the Government De- 
partments have been addressed to clear the arrears. The 
R.S.Cs. also pursue the cases with the Department con- 
cerned. 

8. Transfer of work regarding recovery of rent to certain State. 
Governmewt where stafl has been reduced.-We have received 
demands for additional staff from various regions to accelerate this 
work. Ir\ certain States where the staff has been reduced substan- 
tially as hhe other work relating to the Settlement was almost com- 
pleted, WP have decided to transfer recovery work to the State Gov- 
ernments on payment of commission. The work has already been 
transferred to U.P., Gujrat, Andhra Pradesh, Rajasthan, M.P., Mysore 
and Kerala. We are now in correspondence with Bihar Government 
for transfer of this work in that State. 

9. No bar of limitation regarding rent recovery under Section 48. 
of Evacut!e Property Act and Section 21 of D.P. (C&R) Act. 

Provision has been made in the enactment concerning these pro- 
perties whereunder there is no bar of limitation for effecting recw . 
very of arrears of rent. 



10. Write of of the irrecoverable arrears of rent.-The R.S.C.S. 
'have alrwdy been asked to pay special attention to the work of 
-writing 011 of irrecoverable arrears of rent due from destitutes and 
defaulter:, whose whereabouts are not known. In such cases after 
necessary tmquiries, the irrecoverable arrears of rent are written off 
by the R h.C;./Custodrans who have been delegated the powers to 
write off ~ p t o  Rs. 2000 in each case. Where the amounts exceeds 
that  limit, the cases arc referred to the Central Office. 

11. As a rewlt of tho deps  indicated above, safisfacL?ry progress 
has been made In I q u j  Is~ting the‘ a:rcars of rent. During the period 
of aboul 3 years, the nrrear; have been brought down from Rs. 513.76 
lakhs to Rs. 405.53 lakhs (Annexure I). 

12. In Delhi where the arrears of rent are heavy, the x h e m e  of 
giving rebate for prompt payment of the current demand and also 
for c!car~np the arrears has been introduced with e f l e r t  from 3rd 
August, 1965. Thc la\t date for availing thic; concession was 31st 
October, 1965. The results are k i n g  watched and, if-need be, this 
scheme wlll be extei~Jctl In Dellli and also in o!hc.r S!?Ies. The S ~ S -  

tern for recovering the arrears of rent through the Rcnt Collection 
Agents is also in vogue in Delhi. The system to be followed by 
these Agents including the rate of commission etc., has been stream- 
lined and this is also l~kc ly  to achieve good results. 

13. The squad-system has already been introduced in Delhi and 
in  Punjab and is proving helpful. In States like U.P., G u j x a t ,  
Andhra Pradesh, Rajasthan etc., where the work of recovery of 
arrears of rent has been transferred to the State Governmenis, i t  is 
not possible to introduce the squad-system. However, a proper 
watch on the progress made by them is kept and for this purpose, 
returns have been prescribed. 

14. While vetting the above note, the Accountant General, Cen- 
t ra l  Works and Miscellaneous made the following observation:- 

"It has been stated that the arrears of rent were reduced from 
Rs. 513.76 l a k h ~  as at  the end of July, 1962 io Rs. 405 53 
lakhs as at  the end of May, 1965. The amount reduced 
viz. Rs. 108.23 lakhs, however, includes Rs. 23.09 lakhs 
written off as irrecoverable during this period and of 
Rs. 54.80 lakhs reduced as a r e d t  of come tions in the  
demands during the year 1963-64 and 1964-65. The arrears 
realised thus work out to Rs. 30.34 lakhs only". 



For For Total 
acquircd Un-acquired Arrears 
prnper~ics properties 

3 1st  Dcc, 1962 . 378'93 97.50 476'43 

3 1 s  Dec., '64 Gujarat. . . . . . 7'99 --- 
408 -23 

31st hlay, 1965 . . 310.60 94'93 405'53 





The Committee are happy to note that Government have decided 
not to grant remission to those who fad to clear their arrears by 31st 
March, 1965. The3 hope that early steps will be taken to allot regular 
shops to occupants of the khokhas so that other shopkeepers are no 
longer subjected to any handicap and Government are in a position 
t o  realise full rent. 

[Serial No. 23 (para 26) of Appendix XXVII to 39th 
Report (3rd Lok Sabha) 1. 

A c n o ~  TAKEN 

The Lajpat Rai Market was originally constructed on temporary 
basis in the year 1948-49 to mhabilitate the displaced persons, Pave- 
ment stall-holders of Chandni Chowk, Delhi. Later on, it was de- 
cided to construct the market on the permanent basis and to allot 
the shops to the existing stall-holders. The scheme provided for 
construction of 758 shops and 84 stalls. The market was divided into 
two sectors for the purpose of construction. The C.P.W.D. construct- 
ed 466 shops/stalls in the first sector. The work relating to the 
construction of the second sector was entrusted to the Delhi Muni- 
cipal Corporation in October, 1962. According to the revised plan 
426 shops/stalls will be constructed in the second sector. 

2. Due to certain difficulties including non-availability of land, 
civil litigation etc.; there has been some delay in the completion of 
construction of the second sector of the market by tne Municipal 
Corporation. However, the Corporation have since reported that 278 
shops have been completed and 148 are yet to be constructed. Out 
of 148, construction work has been taken in hand in respect of 64 
s h o ~ s .  The remaining shops will be constructed, after the site occu- 
pied by some khokhas is vacated. Steps have been taken to allot 
the shops which are immediately ready for occupation and allot other 
shops as and when they are ready. 

3. The shop-keepers who occupied the shops in the first sector 
represented that their shops were in the rear portion whereas the 
wooden stalls and khokhas in front were creating hindrance by 
blocking the way and thus affecting their business. After consider- 
ing this aspect of the matter, a remission in the rent to the extent 
of 25 per cent was allowed in December, 1962 till such time the front 
portion of the market was completed. This was subject to the con- 
dition that the arrears of rents were cleared within a period of three 
months from the date the decision was communicated. All allottees 
excepting 91 cleared the arrears by 31st January, 1963 and starting 



availing of the concession in remission of rent. Some allottees of 
the shops, however, again fell into arrears. Instructions were issued 
on 18th February, 1965 that remission will be allowed to the allottees 
only if the arrears were cleared by 31st March, 1965 and that the 
current demand was paid by the 10th of the following month- It 
has been reported by the Regional Settlement Commissioner, Delhi 
that in all 362 allottees availed of the concession by clearing the 
arrears by 31st January, 1963. In response to  the notices served 
upon them 350 allottees cleared the arrears which again fell due 
from February, 1963 onwards by 31st March. 1965. Out of a total 
amount of Rs 31,104 outstanding against 362 allottees. an amount of 
Rs. 28,%8 was cleared. This left only 12 allottees who did not clear 
the arrears by 31st March, 1965 and thereby making themselves 
liable to pay the rent at the full rate. It  has also been reported by 
the Regional Settlement Commissioner, Delhi that some of the allot- 
tees who cleared the arrears by 31st March, 1965 have not been pay- 
ing the rent by 10th of the following month. The number of such 
persons during the months of April, May, June. July and August, 
1965 were 2, 4, 5, 2 and 2 respectively. Accordmg to the decision 
taken on 18th February. 1965, these allottees will not be entitled to 
the grant of rebate. It will, however, be seen that the decision has 
worked well and the allottees are generally paylng the current 
demand regularly. 

4. As regards the 91 allottees who had not cleared the arrears 
by 31st January, 1963, it may be stated that these allottees have been 
making representations that as the Government's decision was not 
made known to them, they could not clear the arrears by the said 
date and that the remission of 25 per cent may also be allowed to 
them now. After the consideration of these representatfons, it was 
decided that if these allottees paid in full the arrears due from them 
by 16th August, 1965, their case for allowing remission with retros- 
pective effect will be considered. The matter was considered in con- 
sultation with the Ministry of Finance and it was decided on 4th 
September, 1965 that on payment of interest at the rate of 74 per 
cent on the arrears calculated at the rate of 75 per cent of the origi- 
nal assessed rent, these allottees should be brought at  par with those 
who cleared the arrears within the specified time and given full re- 
bate of 25 per cent. I t  has now been reported by the Regional Set- 
tlement Commissioner, Delhi on 21st September, 1965 that out of 91 
Persons falling under this category, 85 had cleared their dues amounb 
ing to Rs. 54,523.08P- by 16th August, 1965. Total arrears due on 31st 
January, 1963 for the period ending October, 1962 were Rs. 72,906, 
Out of the remaining 6 allottees, 3 cleared the arrears amounting to 
Rs. 4228'77P. by 20th September. 1966. The remaining 3 allottees 



from whom outstanding amount of rent due upto 30th June, 1965 is 
Rs. 4663-25P. have however, filed appeals against the order of the  
Managing Officer and theqe are pending before the authorised Sct- 
tlement Commissioner. Further proceedings to evict them have 
been stayed by the Appellate Authority. It will thus be seen that 
practically all the defaulters have cleared their arrears. 

5. As stated above, the remission in rent will continue till tlie han- 
dicap of 'khokhas' ex i~ t s .  Necessary steps are Isping taken to com- 
plete the construction work and as soon as this is dunr,  the renlission 
will be withdrawn. 

Recommendation 

The Committee observe t h a t  the irregularity (extra e . rpvndit~~re 
on deputation allowance) came to  light only when it was pointed 
out by the Deputy Accountant General. The fact that the officer 
was on deputation to the Project should have been known earlier 
from the orders appointing him to the project and 01 her papers 
from his personal file. The Committee hope that such irregulari- 
ties will not recur. 

[Sl. No. 26 (Para 29) of Appendix XXVII to 39th Repurt (Third 
Lok Sabha)]. 

ACTION TAKEN 

Noted. Instructions have been issued to the Dandakaranya 
Development Authority to ensure that such irregularities do not 
recur. 

Recommendation 

The Committee may be informed of the latest position regard- 
ing the recovery of the balance of the loan amounting to Rs. 4.2 lakhs 
from ceriain Co-operative Societies. 

[Serial No. 25 (Para 28) of Appendix XXVII to 39th Report 
(Third Lok Sabha) 1964651. 

Out of a balance of Rs. 4.20 lakhs (Rs. 3,33,995.05 Principal and 
Rs. 86,998.85 interest) shown as outstanding on the 30th November, 
1964: a sum of Rs. 6,918.94 (Rs. 3,006.68 as Principal and Rs. 3,912.26 
as Interest) has been recovered up to May, 1965. 

All the cases are lying with the Collector for recovery as arrears 
of land revenue. 

, 



The committee regret 'that due to  inadequate planning, vaccilla- 
tion tn taking decisions at different levels and b y  choosing machines 
without testzng their efficacies properly, Government had i~rcur~ed  
an expenditure which with a proper planning could have been better 
utilised. The Commitee are at a loss to  understand why  d l  the 
machines were purchased in one lot and even one was not put to 
t a t  to ascertain that they would fulfil the expectations. T h e  Com- 
mittee are amazed that Government could accept a proposal to pur- 
chase the plants even without assessing properly whether, raw 
mnterial. spare parts and even technical know-how to erect them 
would be available from indigenous sources and whether the pro- 
ducts qoould find a market. They further feel that the Government 
seem to have been tempted and had acted in  a hurry to adopt the 
Jupanese type industries without propedy planning the different 
aspects of the scheme in as much as the rnachine sent to Charbutia 
was never opened, and put to use and was allowed to lic in crates. 

The Commtttee are unable t o  accept the contentzon of the Gov- 
emrnent that for training purposes the defects were not of a serious 
nature. The Committee would like to stress that whzle ?ilaiczqg 
pzlrchase of machinery, Government Departments should alwtry.; 
ensure that it is free from defects. It is  beyond the cnmprehension 
oj  tlie Committee how trmnees could be benefited if thctl had tu&- 
zng 0 1 2  obsolete machines. They feel that publzc money was unncct's- 
surily blocked up  due to  the utter lack of initiative on the part of 
the Ministry in  finalising the formalities for eflectzng the dispusnl 
of the machines. The fact that the machines could not be ' E ~ o s ~  
of even after two years of a decision taken in this regard. does not 
speak highly of the procedural efficiency. They urge ? h u t  ~rlthor~l  
any further loss of time, the machines be dzsposed of .  

19. No. 24 of Appendix XXXVII to 39th Report (Third Lok Sabha)]. 

A two-man Mission consisting of Shri N. C. Shrivastrtva, the then 
Deputy Secretary in the Ministry of Rehabilitation, and Shri 
Charnan La1 visited Japan in 1949 to study cottage and small-scale 
industries in that country and made a number of recomnlendatfons 
for the development of similar industries in India for the rehabi- 
litation of displaced persons from Pakistan. The mission, before 
returning to India, placed orders on behalf of the Ministry of Reha- 
bilitation and the Ministry of Industry and Supply for about 50 



diKerent types of machinery and equipment. The rnissron rccom- 
mended that machinery purchased on behalf of the Ministry of 
Rehai3ilitatlon should be installed in a work centre m a r  Delhi so 
that it m:ght provide training and employment to displaced persons. 
They aiso recommended that some of the equipnler~t might also 
be made over to selected displaced persons and women's homes in  
Delhi, and a study made of thelr working. It was also rccommenJ- 
ed that further orders should be placed for machinery 2nd equip- 
ment which could provide remunerative employment. 

2. In pursuance of the directions given by the then Minister of 
Rt,hnb!lltation, drders for- machincs worth Rs. 10 lakhs mere placed 
in 1950. These machines included 'Garnbo' plants and small machi~tcs 
Most the bigger machines were sent to States on the basis of their 
requirements worked out before placing the indent and the small 
ones were kept at the Arab Ki Sarai Centre at Delhi. A list of the  
machines installed at this Centre is (Ywlos~d ( A n n e x u r ~  1 ) .  These 
machines were used for a ronsiderahlt period for trainin? purposes 
as well as for production and demonstration. They served a usefuI 
purpose in the training programmes initiated by the Centre Eor the  
development of cottage industries. Prior to the import to these 
machines, the mechanical toys' industry, the bamboo products' in- 
dustry and the vegetable fibre industry were not widely known. It 
was in  1950 when the industrialists visited these plants, inspected 
their working and studled the rconomics that they imported or dup- 
licated some of the machines after getting their dwigns and dr*nvi7- 
ings from the Centre at Arah Ki Sarai. 

3. According to the report dated the 15th October, 1965 from 
Shri R .  K. Bhatnagar. A.;s~stant Apprenticeship Adviser. the then 
Principal at  Arab Ki  Sarai Centre (enclosed a t  Annexure II), it will 
be observed that the Japnnc-c. machines imported by the Ministry 
greatly helped in organjsing and developing small-scale and cottage 
industries in India and that the Centre at  Arab Ki Sarai came to be 
known more popularly as Cottage Industries Development Centre in 
the country. Some of the machines imported for the purpose of dis- 
tribution to the refugees against payment could not be so disposed of 
because the  refugees at  that time did not come 'forward to start their 
own business. 

4. Surplus Report forms in respect of the small machines which 
could not, however, be used have not been sent to the D.G.S. & D., 
as it is felt that one more attempt should be made to see whether 
the machines could be utilised for setting up  production centres 
particularly in the context of large number of new migrants from 



East Pakistan waiting rehabihtation. A quick assessment in thir 
respect is being made and if the machines cannot be utilised after 
this long passage of time of view of the modern techniques having 
undergone a change, they will be reported to D.G.S. & D., for dis- 
posal. The 'Garabo' plant which was sent to Charbatia and could 
not be put into operation for some reasons, has since disposed of 
by the D.G.S. & D., a t  a cost of Rs. 10,100/-. 

5. The reco~nrnendations made by the P.A.C. have been noted 
for future guidance. 



ANNEXURE I 

Sist of Japanese hlachanes Purchased in I 949 and 1950 by Ministry of' 
Rehabiliraria, Arm Delhi fronJapan 

(INSTALLED A T  ARAB KI SARA1 TRAINING CENTRE, 
NEW DELHI) 

- 
S1. Name of Machine Qty . Cost if Date of Remarks 
No. known purchase 

2 Power Press No. 3, 
Belting type. . One 

3 I'ower Press Gear type . One 

4 Used tin recovering set 
cutter . Five 

5 Used tin rzcovcrinp set 
rollers . One 

6 Grinder Double-headed One 

7 Vertical Vices 5' . . 'I'wo 

9 Horizontal Vices 5" . Two 

J T Swing U:nch I i3 H.P. . One 

I 2 I Boring Jviachine 18" 
Belt type . . One and Hand 

13 Shsper Belt typ: 18" . Onc Do. 

14 Bench Cutter I 2" . . One Do. 

15 Lathe Belting type 6" . One Do. 



Ventilator 3" dia . One 

Metal Flur 25 K A N  
type 17* . . One 

Treadle shc:iring Mac- 
hine . One 

P 
1'0o1~ Sct . . Onc 

Dies set without spring 
(Race Car) . . One 

Dies set without spring 
(Swimming Boat) One 

Iknch type Drilling 
Machinc . . One'  

Hand Drilling Machinc Onc 

I>ics fiw sheet gcnrs 
(Serial No. 124 com- 
prise one toy mak- One 
ing plant) 

Cotton Making Plavt 
(Scutching hlachine of 
Grabo Plant) . . 'Two sets 

Chttcr for rags . . Onc 

Carding machine . One 

Dust catcher . One 

Opener . . One 

Needle beds. . 1200 ~ C S  

Spare needles for carding 
machine . . 130 pcs 

Wire-fixing wrench . One 

Spare bearing for scutch- 
ing and carding . Two 

Roller Cutter . . One 

Auctioned 
on 

20- I 2-62 

Do. 

Do. 



Spinning hlachine :zo 
spindlc (30' in length) 4 sets 

Hand Twining hlachine 
sets 'rwo 

Twisting Alachine (30' 
long) sets . . Two 

Automatic Sets Yarn 
Count Ad~ustcr Scts . 1:our 

hlctal pickers . U p . s .  

Reeling machine sc t . I 

Spare Parts and Acces- 
sories set . . Onc 

Looms . T w o  
Treadle spinning machine 

(ten spindles) . Three 
(Serial Nos. 25 to 45 com- 

prisc onc gi \ rah~ p h t )  
Rotary ~ n n c h i n ~  tncdium 

size recnnclitioncd One v t  
6' \ 3' . 3' 

Pressing frame woodcn 
6 ' ~ 5 ' ~ 2 '  . . One 

Prcssing framc nmdcn 
6' A 4' i 2' reconditioncd One 

Double-headed buffing 
machine set One 
10" bench type boring 
machine' . . One 

4)" vice horizontal (set) One 

Spindle (circular saw 
ball bearing etc). . One 

Double-headed grinder 
belting type . . One 



118 
- . -- - - - - -- -- 

I 2 3 4 6 

- ---- 
54 Bit grinder . . One 

55 Rolling grinder (in iron) One 

56 Taper type drills . . Five sets 

57 Bamboo Shect cuttcr . One 

Fine-teethed circular saw 
bmch . One 

Crcw cutter 1 /33-1-27!33 
cm . On: 

Drill sizc . . One 

Drill sizi . . One 

Specially designed Steel 
Bite 12" . 

Monkcy Sp~nncrs  6"12,8" 1 
2 & 1oN/2 Six 

Pipe wrench rz", 18" and 
24" Three 

S p ~ n n e r  6-T . . Twelve 

Tools 34 it(-ms . . 115 
(Serial Nos. 46 to 66 com- 
prise one Hamboo Ply- 
wood hlaking Plant). 

Braiding Machine Set 
comprising one set 14 
Braiders and 2 I3cil~bin 
Windc r.; . . One sct 

Braiding hlachinc set 
(incomplctc) . . T w o  scts 

69 Printing Prcsscs . . Tuo 

70 Yama Moto Type Wool 
spinning ivlachi~c. . One 

71 Sakamoto KSI Spinning 
Wheel . One 

Auctioned 

30-3-62 

Do. 

Auctioned 
9-1 -62 

Auctioned 
9-1-62 



Rice Pressing Machine . Three 

Chenile Material . One case 

r /8 H. P. Flour Making 
Machine . . One 

Wheat Flour Machine . One 

Card Board Cutter . One 

Shibuhara Hand Spinn- 
ing . One 

Papcr Thread . . I ,'2 Ton 

Cloth Cutting Machine . One 

Spinning Wheel Toyota TIYO 

Mackin's Plaling Ap- 
paratus . . One 

Milling M3chine . . One 

Turret Llthe . . Onc 
R lrnS3:) Bl~rton M ~ k i n g  

Plant Ser . One 

Wire Straightening Ma- 
chine One 

Gear Cutting Plant . Onc 

Cmdy B311 Cutter . One 

Treadle Sewing Rlachine 
(Brother) . . Two 

Hand Sc sling hlachine 
(To:;ota) . . One 

Auctioned 
9- I -62 

Auctioned 

Auctioned 
9- r -62 

Auctioned 
9- I -62 

Auctioned 

Auctioned 
9-1 -62 

Do. 

Auctioned 
20-3-62 

One 
auctioned 
9-1 -62 

Do. 



A N N E X U R E  If 

Report of Shri R.  K. Bhainaynr.  A. ' 7  r f  Apprentzlleship Adviser,  
D d h i  Admlnrstration datcjl 15 10 65 on the loorking of the Japmese  

machines at  Arab Ki Sarai 

I may mentlon that out of  the machines ~mported from Japan, 
as listed in the list sent along with your D.O. 90':1, oY the Machines 
were installc,;1 a n d  put t o  working at the Trainlng and Work Centre, 
Arab Ki Sarai. Some of the Machines out of this lot were brought 
with the idea to sell to the dt3placed persons who mav be facing 
difficulties in earning their livings. From items 1 to 67 of the list 
were installed and were used for n pretty long time for the  training 
purpose as well as for production and demonstration. 

All these plants servcld very useful purpose specially for the de- 
velopment of Cottage Industries In India Prior to this in Indla, the 
Merh. Toys Industry, Bamboo product industry, Vegetable fibre 
industry were not a t  all c.;,:,ting It was in 1950 when all the In- 
dustrialists throughout India visited these plants, their working and 
studied the econom~cs of these plants. After that, some of the In- 
dustrialists imported or duplicated the same plant after having thi. 
designs and Drawings from the Plant installed at  Arab-Ki-Sarai. 

I may also point out that the waste plant (Garabo Plant) prior 
to this was not very common in the textile mills. After this almlist 
every spinning and trxtilc mills imported and installed these ,>lant?. 
The Fibre industry. Mech. Toy and Shoe lases and Braiding indus- 
tries are at  the inoment making verv remarkable headway in the 
development of the Industrial growth of the country. This is the 
result of that adventure which the Ministrv of Rehabilitation made 
jn 1939. Now the Tnd'an manufacturers are taking the lead in some 
of the industries and lot of esport business is being done. 

Some of the machines which were imported for the purpose of 
distribution to the refugees against payment, could not he disposed 
of due to the reason that the displaced persons at that moment were 
not coming forward to start their own business, due to so many other 
reasons, but anyhow on the whole that attempt of the Rehabilitation 
Ministry helped a lot in  organizing and developing the cottage indus- 
try i n  Inctia. 



It may not be wrong if I may say that since then the cottage in- 
dustry started developing in India and Arab-Ki-Sarai is still known 
as Cottage Industries Development Centre throughout India. 

Recommendation 

The Committee desire to be informed if the reduced amount of 
Rs. 20,366 (as damage to roads) has since been accepted by the State 
Government and paid to them. 

[S. No. 27 (Para 30) of Appendix XXVII to 39th Report (3rd Lok 
Sabha) 1 

A c n o ~  TAKEN 

Of the total claim of Rs. 28,315,/- preferred by the Government of 
Madhya Pradesh on account of damage to roads, the State Govern- 
ment have agreed to waive the supervision charges only amounting 
to Rs. 5288/- and not their claim of Rs. 26601- for repairs, contingen- 
cies and Hutting accommodation. 

2. Expenditure sanction for the payment of Rs. 23,0261- as com- 
pensation to the State Government has since been issued by Govern- 
ment. 

Recommendation 

The Committee feel that even if there is no mala-fide in these 
transactions, (local purchase of spare parts) the action of the oficer 
concemed was clearly and deliberately designed to  circumvent the 
rules and resulted in an extra expenditure. They feel that the issue 
of warning to the Tra.nsport O[j~cer was not a sufficient punishment 
211. this cuse. The Comwiltec. feel that the supervision in this case 
was also weak. 

IS. No. 28 (Para 31) of Appendix XXVII to 39th Report (Third 
Lok Sabha) I 

The observations made by the Public Accounts Committee have 
been noted. 

2. As already explained to the Committee, the Transport Officer 
had acted in the interests of the Project. However, Dandakaranya 
Project Administration has been asked on 24-9-1965 to issue suitable 
instructions, to avoid the commission of such unintended irregula- 
rities and to tighten up supervision. 



32. The Corninittee are of the oplnton that having regard to t he  
negligible progress that was made during the year 1958-60 in settling 
refugee families the purchase of Dal should have been regulated with 
some degree of caution. 

33. ( I )  The Commzttee feel that the scheme of the procurement 
of dal and zts sale to the displaced persons was prepared without any 
realistic aswssment of demand and that no care was taken to  keep 
dal undrr proper storage as a result of which a .weable quantlty be- 
rnrne U ~ L ( T J I I S I I ~ L O ~ ~  wzthm u perzod of two years If the condition 
of dal was chwked from tzme to tzme, the extent of deteriorat~on 
would not have been so great and the loss to  Government woltld 
have been less. 

The Committee are of the view that the Dandakaranya Develop- 
ment Authorzty at the ttme of glvtng extension to the supplier should 
have taken into account the changed circumstances viz. ( I )  the nrri- 
val of less number of dzsplnced persons; and (ii) the slow consump- 
tion of dal by the displaced persons; and they should have avazled 
of the opportunity for cancelling the unexecuted portion of the order. 
Thzs would have mmimzsed the loss on thzs account. 

(ii) The Chief Admznistrator had informed Audzt zn February, 
1963 that the observance of formalities prescribed by the rules de- 
layed disposal o f  the material when it was still good. The Committee 
regret to  note that failure to  attend to usual formalitzes promptly 
had delayed disposal of goods. The Committee would suggest that 
Dandnkaranya Development Authority should prepare estimrrtes 
more realistically, and improve the system of inspection of stores 
so that similar cases do not recur. 

IS. No. 29-30 (paras 32 and 33) o'f Appendix X X V I I  to  the 39th 
Report (Third Lok Sabha) I 

A c n o ~  TAKEN 

32. The purchase of  Dal was made on the basis of  the future 
programme of  resettlement decided in  consultation with the  Govern- 
ment of West  Bengal. The  slow progress during 1958-60 was not 
taken into account because special efforts were being made a t  that 
t ime b y  the Government of West  Bengal to  induce families to  move 
to  Dandakaranya. Due caution was exercised by the Dandakaranya 
Project Administration in  i ts purchase, as the original demand of  
4,500 maunds was reduced to 1,500 maunds and even against the 
reduced demand o f  1,500 maunds, the supply was to  be made i n  ins- 
talments viz. 300 maunds in  July, 1960, 500 maunds in September, 
1960 and 700 maunds in  November, 1960. 



33 ( i ) .  The assessment of demand was based on the programme of 
movement of about 2,000 families from West Bengal to Dandaka- 
ranya. The Dal was stored in godowns. The speedy deterioration 
of Dal is due to heavy rainfull in Dandakaranya during monsoon 
(1960-61 and 1961-62). 

Extension of delivery date was given in December, 1960, at a time 
when it was still anticipated that 2,000 families would be comiilg 
to Dandakaranya. 

(ii) Ch'ef Administrator, Dandakaranya Project Administration 
has been asked on 18-1-1966 to issue instructions for future guidance 
in the light of the C ~ r n m i t t e e ' ~  Conclusion/Recommendations, cove- 
ring the following aspects: - 

Preparation of realistic estimates; 
Periodical review of requirements and actual supplies; 
Precaution to minimlse deterioration; 
Periodical inspection of stores to  check deterioration: 
Prompt action for disposal as soon as it is expected that 
any portion of the stock is likely to become surplus cjr 
there is apprehension of the stock deteriorating. 

MINISTRY OF STEEL AND MINES 

(Department of Mines and Metals) 

Recommends tion 

( i )  The Committee are  surprised to note that the final figures of 
the Excise Duty collected during the year 1961-62 were made avail- 
able by the Coal Board only in December, 1963, i.e., after 18 months 
(after the end of even the subsequent financial y e w ) .  The Com- 
mittee suggest that steps should be taken to improve the certification 
procedure and $r a time limit for .the subwlission of the collection 
returns of Excise Duty. This is all the more necessary in  view of 
the statutory provision that the sum payable by the Government 
to the Coal Board in  any year should not exceed the net proceeds 
of duties of Excise colected in  the preceding financial year. 

(ii) The Committee suggest that Government should restrict p ~ o -  
visional payments to the Coal Board ,to an  amount which will be well 
within the receipts from Excise Duty during the previous yem in 
order to avoid contravention of the provisions of the Act. 
[S. No. 14, (Para 18) of Appendix I to 25th Report (Third h k  

Sabha) 1. 



A c n o ~  TAKEN 

( i )  The Chairman, Coal Board is the certifying officer in respect 
of collcctions of excise duty on coal/coke despatched by means other 
than rail. Before thc* Chairman is enabled to determine and certify 
the net proceeds of excise duty collected in a particular year for 
despatch of coal/coke by road. hc has to satisfv himself about the 
correctness of the amount collected and about the correct booking 
of the amount. involvcd under the proper head of account by the 
Offices of thr Accountants General concerned. Considerable delay 
occurs in ohtalning the certificates of reconciliation of the credits 
from the different Accountants General owning to wrong classifica- 
tion made bv the collieries or consumers in their challans. Misclassi- 
fication also occurs a t  treasuries and also in the hooks of the different 
Accountants General. This frequently results in protracted corres- 
pondence with the different Accountants G e n ~ r a l  and Treasuries for 
readjustment of the amounts before certificates of reconciliation are 
obtained. 

Government will consider what steps should be taken to improve 
the ccrtificatic~n procedure and fixing of time limit for the submic- 
sion of returns. 

(ii) The recommendation of the Committee is noted. 

Recommendation 
From the heavg accz~nzulation of balances with the Coal Bond  

(Rs. 289: 48 lalcl~s on 31-3-1962) i t  i~ o'bvious that thc vnriovr schemes 
sponsored t q  the Coal Board h a w  not been making progress as 
anticipntcd. This needs looking into. The Committee also suggest 
that thr amomts to be paid Government to the Con1 Board sbould 
be realistically assessed on the basis of actual requi~.ements. so as to 
avoid such heavg rrccwtnulations in future. 

IS. No. 15 (Para 19) of Appendix I to 25th Report (Third Lok 
Sabha) 1 

ACTION TAKEN 
The heavy accumulation of balances with the Coal Board 

(Rs. 289-48 lakhs) during the year 1961-62 is partially accounted for 
by the special levy of 25 nP. per ton for financing the scheme of 
assistance to collieries handicapped by adverse factors. This levy 
became effective from 1st February, 1960. At tho  end of 1961-62. a 
tots! amwnt  of Rs. 112 lakhs was received by the Board from this 
special levy. The scheme as originally framed was intended to be 
effective from 1st April, 1960, but subsequently this date was changed 
to the 1st September, 1960. As the scheme was new to the collier- 



ies and all others concerned. a detailed procedure had to drawn up, 
necessary forms dmised and su~table  records prcscr~bed As a result, 
a total amount of only R s  59.81 lakhs could be paid by the Board as 
asistance di~ring 1961-62 Thus at the end of 196142. an amount 
of Rs 52 lakhs appros~matelv from the special levy rt.ma~ned in 
balance w t h  the Board Thcn agnln certaln payments to contrac- 
tors who had taken up the Board's Central Ropeway Scheme did 
nnt mater~a l~se  due to non-rece~pt of bills for works performed, or 
due to cssent~al particulars mlsslng from certain bills actually 
presented For these reasons funds accumulated. But the above 
posltlon has substantlall\ chanqed from 1962-63 The closlng balance 
as on 31t.t March. 1963 \\-;IS R \  170.91 lakhs and that on 31st March, 
1964 ir.a Rs 145 98 1,1kl1s (csclud~ng from the ln'tcr figure the 
amount of Rs 68 77 lakhs or) account of unspent balance of loan 
of Rs 2 C T O I C S  on capltal account for ~nstallatlon of rop~ways) .  In  
1964-65. thc Board has m~ich larger comm~tments and it IS hoped 
that  the rwtirc accumulat~on~ will tw conclderahly reduced 11 not 
wlpcd off completely. 

Recommendation 
The arguntettt ad~xtcred bg t he  Ministrg t h t  gradit~g and regrud- 

i p ~ g  of tr cwllie,ry is art administrative matter witlzout uny financial 
irnplicalion so far as the Government and Board are concerned, i.s 
?tot conc.i~tcit~g to 1I1e Cot~~n~i t tee .  When higher prices are cJmrged 
for t l t ~  Coal pu~cltnsed on t h e  basis of the grade fixed erroneously 
such of the consumers a s  have no arrangements for independent 
analgsis of coal scrmples 7 ~ u g  have to pay at a higher rate for coal 
of a sub-standard quality. Similarly various Government agel~cies 
who may purchase from the collieries are also likely to lose in the 
transactions. 

IS .  No. 16 (Para 2 0 ) .  Appendix I to 25th Report (Third Lok 
Sabha) -J 

The grade given by the Coal Board represents what the grade of 
coal corning from a particular colliery is expected to be according 
t o  the technical assessment made by the Board. It has nothing to 
do with actual payments by the consumers and the basis on which 
the payments are made. In fact it has been clarified by the Coal 
Controller long ago (copy attached-Annexure 136) that a stipula- 
tion in a contract for supply of coal that the consumer will get it 
analysed in such maner as may be agreed upon and pay the price 
according to  which the coal is found on analysis to fall is a fully 
legal condition and the Railway Board have in fact introduced a 



syatem of contract on this basis. In other words, it is open to  the  con- 
sumere to make their own arrangements for the analysis of the  coal 
and to pay on the basis of the results of such analysis. 

Audit Comments 

(1) "The above reply does not mept the point raised by the Public 
Accounts Committee v i r . ,  how Government ensure that higher prices 
a r e  not charged by the collieries for the coal purchased on the  basis 
of the grade fixed erroncousIy, from such of thc consumers as have 
no arrangements for independent analysis oY coal samples and who 
may consequently have to pay higher prices for ma1 for a sub-stan- 
dard quality." 

(2) "It has been stated in the Ministry's rcply that i t  is open to 
the consumers to make thcir arrangements for the analysis of the 
coal and to pay on the ba~ds of thc results of such analysis. Para 51 
of the 33rd Report of the Estlmatc.s C o m m ~ t  tcc (1962-63) mcntions 
a case in which Government had not hccn nhlc to bring together 
the  Hindustan Steel Ltd. and the Coll~erirs  in cvoliring a suitable 
agrccamcnt for tht. analysis and sampling of Coal" 



A N N E X U R E  
An extract copy of item No. 11 of Monthly Bullet~n No. 17 of 

February, 1954. 
Prtce o j  coal 

11 Under the Collieq Control Order, prices have been fixed 
according to grade of coal in Bengal and Bihar-coal-fields and different 
pr~ces have also been fixed for the different slzes of coal. such as 
alark. stearn etc The not~ficat~on fixing the prices lays down that 
$hc roal w ~ l l  fall into different grades according to ash content or 
arc-ord~ng !o  ash plus moisture content according as the coal is low 
volatlle or h ~ g h  volatile. So far  as these spec~fication.; are concern- 
ed. ~f the ash or ash plus moisture content as the case may be is 
within the  limit< of thr. gradc, thcn the prlce appropriate to the 
grade wlll bc payable If i t  is not within the specifirations then 
the coal is really a different grade of coal and the price payable for 
it would be the appropriate price of that grade. For instance, low 
volatile coal of Grade B should not contain more than 17C:, ash. If 
the ash content of the coal is found on analyslc to he 18%, it is 
really Grade I coal. A consumer, who gets a consignmcnt of Select- 
ed Grade B coal, finds, for instance, that the ash content is 18%, the 
coal is really grade I coal and he would be justified in paying the 
colliery not Rs. 15141- but Rs. 1416'- per ton only, if the supplies were 
in steam coal. The grade given to the colliery by the Coal Com- 
missioner does not seem to  come into the picture. Even if a colliery 
is graded a- Selected Grade B, it is the actual coal despatched which 
matters not the grade of the colliery. If, therefore, a colliery graded 
as selected Grade B despatches coal to a consumer who shows that 
it is really Grade I coal, he would be justified and within the law 
if he pays the price of Grade I. A stipulation in a contract for 
supply of coal that a consumer will get it analysed in such manner 
as may be agreed upon and pay the price according to the grade in 
which the coal is found on analysis to fall, if, it is considered, a fully 
legal condition. On the other hand, since the specifications do not 
lay down particular fuel values or other criteria, a consumer would 
not be justified in stipulating that the calorific value m u c t  be such 
and such, otherwise he will make a reduction. Under the prescnt 
price Notification provided the coal conforms to a certain grade, the 
price of that grade must be paid. If the consumer wants a particular 
ralorific value, then he must ask for a grade of coal which is likely 
to give him that value. 



The Commtttee cons&r tt unfortunate that there should have 
becn mardinate delay in taktng .wi:able actton on the recmnmendu- 
1zon.s of the Tcchnlral Commtttee appoznted by Government in 
Jartuarp, 1962 for lookl,ly tnto the questloll oJ grading and sainplang 
ol coal on a scientzfic basw The Teclrnu.al Commtttee gave zts ?eport 
in July. 1962, but ru.twrr prc~pos~d to b t  lulien un 11s recommends- 
lions has riot yet ber>,r fi~lall?~ dectded. In mew of the accepted fact 
rha: llirr prcscur .sy:;lern of grndtng a t~d  prtce.5 of coal zs unsclenttfic 
and zrrut ~ o t ~ u l ,  tile C o ~ r r ~ r ~ ~ t f c r  hope that nowssary steps to improve 
the poszftotr 1 ~ 1 1 1  Iw faken t1.~:llour furtlrcr loss of r m e .  

[S. N o  17 ( P a r a  21) .  Appcndis I to  2511: Kqmrt (Thrrd 1,ok Sabha)]. 

Thc main recommendation of the Experts Committee is that all  
coals, whether cok~ng  or nun-cok~ng should be graded on the basis 
of calorific value. According to the present system, coals are graded 
on ash/ash plus moicture content This s?.stern has acquired stabi- 
lity over s pcriod of year.s. Even after switching over to the new 
systcm, the ash content will continue to  bc an important factor. from 
the consumer's point of view. However, Government are taking 
steps to expedite a decision o n  the r q o r t  o f  the Experts Committee. 

T h e  Cotmnttlee s l ~ y y e s t  t l~nt  In uddi t~on lo the accour~tzny checks,  
the questzon of mtrodztcmg surttlble admmwtrattve c l~ecks  to ensllre 
tl11rt the grants a l ~ d  ndzv~nces znvolvzng large amounts glven to the 
collieries are being utzlised for the purposes for which they  are being 
given mag be examined. 

IS. No. 18 (Para 22), Appendix I to 25th Report (Third Lok Sabha) 1. 

A c n o ~  TAKEN 

The administrative and accounting checks for ensurlng that the 
funds for assstance are utillsed for the purpose for which they are 
given are exercised by the Board. For example, in stowing opera- 
tions, apart from the checking of the collieries accounts in the case 
of assistance given to collieries for stowing purposes, measurements 
of actual stowing are taken by the Board's surveyors every month and 
payments are made in accordance with such measurements. The 
assistance either for stowing or protective works is generally restrict- 
ed to a ceiling. 



For protective measures undertaken by a colliery c:thcr under 
orders of the Board or Chief Inspector of Mines, assistance is given up 
to 5 pp-.r cent of actual expenditure. As regards special assistance, 
the position is that it is not related to particular works but the scales 
of assistance have been related to the existence of various adverse fac- 
tors. The existence of these factors is verified and necessary mea- 
sul-?ril .nts e.g. depth of shaft or thickness of the s~:i!n etc. are taliell 
to ver'i;. the same. In this case also therefore the administrative 
check already exists and the question of diverting the assistance for 
other purposes does not arise. As regards grant of loans for purchase 
of st~~win:: plant. the necessary administrative check already exlsts. 
PC,) , i~ t .n :  i .  111ride direct to the suppliers after the concerned stowing 
plant and machinery has arrived at site and not to the colliery to 
which the loan is sanctioned. Before payment is made by the Board 
to the supplier, the owner of the colliery has to certify that the equip- 
ment a n d  plant have been received in good condition and their au- 
t henticity are  also certified bv the Board's Officers. 

It may be noted that the Board does not make any advance pay- 
ment for stowing operations or for protective works in a colliery but 
actually makes payment of assistance towards actual expenditure in- 
curred hy a col1ier.y in undertaking the operation. 

Recommendation 

The Commttlee suggest that delay zn the r e c o v e ~ y  of instalments 
of prznczpnl and interest In respect of loans advanced to the Collieries 
should be avmded and tluzt steps should be taken to avmd any accu- 
mulation of anears tn this regard 
[S. No. 19 (Para 23),  Appendix I to 25th Report (Third Lok Sabha) 1. 

The suggestion of the Committee has been noted. I t  may, how- 
ever, be mentioned that excepting one colliery, the repayment of loan 
and payment of interest in respect of other collieries to whom loans 
have been advanced has been secured. Action is being taken to 
recover the principal due in February, 1964 together with interest in 
respect of this colliery. 



APPENDIX XVZII 

DEPARTMENT OF SOCIAL WELFARE 

The Committee are perturbed at the huge amount of ab& 
Rs. 34 crores for which utilisation certificates are overdue and are still 
awaited from various State Boardsilnstitutwns as also at the delay i n  
recovering a sum of about Rs, 4 crores w h c h  is rejundable t o  the 
Commission. It is disturbing to note tlmt no eflective steps hatye 
been taken by  the Commission so far against the parties for their 
failure t o  furnish the certificates. They wonder if the fail~rre to fur- 
nish the utilisation certificates for such long periods does not inds- 
m t e  that the amounts had not I ) P ~  utifised in all cases for the pur- 
pose for which the9 had been sawtioned. In the abse71ce o j  uny con- 
certed a n d  sustained ejforts on t h c  part of the Commission to  iinprove 
matters all these years, the Committee cannot help feeling that there 
has been a lack of planning and supervision which is regreifable. To  
improve this state of afairs the Committee suggesl that the following 
steps be taken urgently:- 

( 1 )  The whole question of the grant of loans etc. be reviewed 
so as to restrict the assistance to genume ~iuti tutions after 
a thorwgh verificatmn of their antecedents through State 
Agencies. 

( 2 )  Further grantltoans should not be granted lo  those orga- 
nwations which have not furnished utilisatzo~t cert)ficates 
in  respect of ear lie^ grants i n  time. This condzt~on sl~uzcld 
be made clear also t o  those organisations u7ho ap,vly for 
loans for the first time. 

( 3 )  I t  may also be suggested to  the State Governnmzts to iin- 
pose the conditions stated at ( 1 )  and ( 2 )  i n  respect oj the 
loans granted by them to State Boards. The  State Govern- 
ments might be advised t o  amend the present legislation, 
in consultation wi th  the Commission so as to introduce es- 
sential provisions necessary t o  avoid misuse of jrcizds, 
delay i n  submitting statements on d i s b u r s m n t s  and wtili- 
sation, audit of the accounts etc. of the State Boards. 

(4 )  The  Ministry of Home Affairs should adopt procedu~es, 
similar t o  those t o  be adopted i n  the case of State Boards 
i n  respect of Centrally Administered Territories. 



( 5 )  Suitable provisions in  the Societies Registration Act, CO- 
operative Societies Act and the Rules etc. framed there- 
under should be made in regard to advance of loanslgrants 
to Co-operative Societies and other Registered Societies. 

(6) The Coint~~lssion and the State Boards should keep r e c d  
of tirstztutzo~~s uihtch default tir respect of one or irrore re- 
qutrements prcst-rzbed for gramt, disbursement etc. of loans 
and grants. F o r  senous or repeated lapses anstrtutions 
should be black-listed. 

(7)  The procedure now under consideration for expediting 
s~iOmission of zitilisation certificates by State Governments 
sho~ild be Fnnlized early and the arrears cleared ofl. 

(8) In  the case of arn~ounts refundable by institutions, the 
feasibility of realising the dues as "arrears of land revenue" 
might be considered. 

IS. No. 50 (Para No. 57) of Appendix 111 to 7th Report 196263 
(Third Lok Sabha) I 

1. The Commission has disbursed a total sum of Rs. 9242 lakhs as 
loans and grants upto 1960-61 to Registered Institutions, State Boards 
a n d  State Governments. The amounts disbursed upto 31st March, 
1962 to each category and the amounts for which utilisation certifi- 
cates have been received as on 31st January, 1965 are as  follows:- 
--- -- - . - - - -- - - - -- 

Amounts 
for which 

Amounts U.Cs/State- 
disbursed mcnt of Balance 

upto accounts 
1961 -62 have been 

received o 
treated as 

utilised 

(All in lakhs of Rupees) . 

( I )  Registered 1n.ctituitions . 8,005 7,967 38 
f2) State Boards . 3,129 1,536 I Y W  

(584 refund- 
ed) * 

93) State Governments . 640 (Explained below) 
- 

' T o  be verified by Audit 



Thus the position of Reghitered Institutions cannot be considered 
as disturbin6 In respect of the State Boards there were procedural 
dificu1t.e~ in obtaining Utilisation Certificates. These were the in- 
adequacy o f  audit stafT due to paucity of funds and the question whe- 
ther the State Accountants (;enera] should furnish the Utilisation 
Certificates in those cases where the.  were functioning as audit 
officers of the Boards. Further the audit of the Co-operative Sucie- 
ties to whom a large p r t i on  of the funds has been disbursed by the 
State Boards was in heavy arrears and consequently the Boards could 
not formally certify utilisation of funds. The matter has already 
been taken up by the Commission with the State Governments to  
remedy the situation. In the case of State Governments it has felt 
that no utilisation Certificate-5 ~ v o r ~ l d  be necessary as the Accoun:ants 
(;rnc.ral audited the accounts. 

The matter was discussed by the Chairman of the Khadr a:ld 
Villagc Industries Comrnlsslon with the Comptrollcr and X u d i t ~ ~ t  
Grncral a t  a meeting held on 13-2-1963 t o  sort out the difficulties en-  
countered and to expedite clearance. It was decided !hat-- 

( 1 )  :i scnlor officer would bc sent for s a t~s fy~ng  h~mst.lf by an 
inspection of thr  accounts records of t he  S t - ~ t e  Bndrds that 
the funds given to the State Boards were p~operly utilised 
by them :n rrspect of the funds disbursed upto 1-4-1961; 
and 

(2) the position existing in various States a,; to the funds 
given by the Commission entering the Consolidated Funds 
of t.he States would be ascertained. 

Accordingly the Commission had sent a senior offlccr to 4 State 
Boards so far. As a result, Utilisation Certificates to the extent of 
about Rs. 4 crores have heen obtained. The Commission will also 
depute ofRcers to other State Boards as and when possiLie to expedite 
the Utilisatien Certificates. 

So far as funds disbursed to State Governments are concerned, it 
has been ascertained from the State Accountants General of ail the 
States that funds received by them were credited to the Consolidated 
Funds of the States except in the case of Jammu & Kashrnir. Bihar 
& Orissa. In respect of these 3 States, a sum of Rs. 3,66,090 has not 
get been treated as utilised. However, out of this amount, a sum 
Rs. 1,34,310 has been refunded leaving a balance of Rs. 2,31,780. The 
matter is in comspondence with the Accountant-General concerned 
and the State Government. 



2. The sum of about Rs. 4 crores due for recovery lncludes also 
amounts relating to State Boards and State Governments. Further, 
the entire amount does not represent unspent balance and hence re- 
fundable. i f  regard is had to  the fact that it also indudes ( i )  cases 
where expend!ture has been incurred after the normal period of utili- 
sation allowed and (ii) cases where amounts have been s p e ~ ~ t  by the 
institutions by deviations from one sub-head to anotner >ub-head 
within the same scheme or from one Industry to another These 
cases require regularicstion with reference to the instructions issued 
by the Government of India in the matter. Steps are on hand to fina- 
l ~ s e  these cases and ~t is expected that the actual unutilised balances 
will be much less. A further note would be submitted to the Corn- 
mittee In due course. 

Th,. abscnct, v f  Utilisaticm Certifica!cs need not lead to Inrx intc- 
rencr that t h e  funds have not becn utilised or have been n1;sutiliwd. 
The progress of  the schemes and the statistical data regardinq turn- 
over etc. would disclose considerable increase in all spheres of acti- 
vities and this would tend to indicate that the funds have been by 
and  large properly utilised. 

3. A s  for lack of planning and supervision it may again be stated 
that a large share of the outstandlngs is only in respect of the funds 
released to the State Boards. The difficulties i n  getting Utilisation 
Certificates In their case have been explained in para 1 above. In so 
far as the Registered Institutions are concerned there is a regular 
system of scrutiny and consideration of application for financial as- 
sistence which are accompanied by the recommendations of the Di- 
rector of particular industry in the Commission concerned In the mat- 
ter who also assesses the capacity of the institutions to implenient 
the programmes. The Commission is also introducing further safe- 
guards by ( i )  requiring the submission of annual programme of work 
and budget under a new procedure devised, and (ii) calling for t he  
receipt and disbursement account, and the audited balance sheet etc. 
of the institutions. I t  is also considering further measures 11ke the 
maintenance of industry-wise accounts for watching the progress of 
expenditure and the submission of periodical accounts by the institu- 
tions. The State Boards would also be advised to follow similar pro- 
cedure in respect of the payments made from 196142 onwards. 

As for the funds disbursed upto 1960-61 the Comptroller and Audi- 
tap General has agreed to  accept a consolidated certihate f u r n i s h 4  
by the Commf$sion based on the Inspecting OlR&x% repwt. 



4. Steps to be taken aa recommended: 

(1) The Commlsslon 1s already seeking the recommendation of 
the Co-operative Department, State Boards and other Gov- 
ernment agencles belo: c. the release of funds to co-opera- 
tlve societ~es reglsterc:(l rnslltut~ons etc Afl applications 
for funds arc submitted to the Standing Finance Comm~ttee 
for consldcration. The recommendaticm of the Pro- 
gralnmc Dlrector regarding t h ~  c;4pac1ty of the institutions 
to ~mplvmeni the programme> ,rnd their antecedents are 
always taken into ~ ~ C C O U I I ~  befort, sanrt~oning financial assis- 
tance It is felt that safeguards a l~eady provlded should 
be adrquate 

(2) A general condition prcxribing thc  submission of accounts 
in respect of the funds given by the Commission by the 
recipient institutions is already in existence. The institu- 
tions were informed that no further funds would be sanc- 
tioned till the Utilisation Certificates for the previous funds 
are forthcoming. It would, however, be ;lifficult to make 
it a pre-condition for release of further funds. But. fur- 
ther release of funds is made only after satisfy:ng as to 
the  needs, eligibility according to the formula prescribed 
and the working of the institutions by various other means. 
The major institutions gct their accounts audjted once a 
year, but the Commission releases funds to them in instal- 
ments taking into consideration the necessity, eligibility 
etc. The accounts of the institutions directly-aided by the 
Commission are audited by the Internal Auditors of the 
Commission. 

Further, the scheme of sanction of "working fund" to institutions 
w h e n  introduced, by and large, would meet the requirements of the 
P.A.C. in th;s regard. 

(3) The provisions of the type suggested already exist in the 
State laws. They contain the provisions regarding dis- 
bursements of grants/loans and utilisation, audit of the 
accounts etc etc. The rules made thereunder also prescribe 
the detailed procedures for scrutiny of applications for 
financial assistance and sanction of funds. The financial 
irregularities that arise are due to the non-observance of 
the provisions strictly rather than due to absence of a p m  
per provision. The position is expected to improve s u b  
stantially after the appointment of the Financial Advisers 
to  each State Board. Further the State Boards have been 
advised to adopt the procedures mentioned in para 3 anh 



(4) No comments are called for from the Commlssion/Deptt. 
A note on the subject will be submitted by the Ministry d 
Home Affairs. 

(5) The matter is still under consideration and some more 
time would be required. 

(7) The current position has been explained in para 1 ante 

(8) A test case has been made (June, 1963) with the Collector 
of Thana for reallsation of dues as "arrears of land reve- 
nue." Further developments of the case are awaited by the 
Commission from the Collector of the district concerned. 
The Commission has decided to initiate action in all cases 
accordingly and also to take advantage of the State Reve- 
nue Tribunals. 

The Committee suggest tlmt vigorous efforts should be made to 
renlise the balance pyiiaents of loans which are overdue. 
IS.No. 52 (Para No. 59) of Appendix I11 to 7th Report 1962-63 ( T M  

Lok Sabha) I .  

Noted. The Commission has been asked on 14th September 1964 
to  state the amount of any further recovery effected and the action 
taken by it to expedite the recovery of the balance. A note containing 
the requisite information will be submitted separately. 

Recummendation 

( i )  The Committee feel that even in such cases, the certificate of 
soundness should invariably be obtained from the Registrar. 

(ii) In the Committee's opinion such a state of affairs indicated 
that assistance was given to institutions without proper assessment of 
their capacity to make use of the loans. They feel, therefore, that the 
procedure for grant of loans/grants and for keeping a watch over the 
working of these institutions needs tightening up. 

(iii) The Committee feel that failing other means, legal action 
should be taken in such cases against the members of the cooperative 
societies under the Cooperative Societies Act for realising the dues. 
They hope that the proceedings against the defaulting societies would 
be expedited. In cases where it is found that the Registrar or the 
Inspector of Co-operative Sodeities had given certificates not baaed 



sn r proper appreciation of the financial position of the Soaeties, tha 
Commlsion sbuld bring such facts to the notlce of the State Gov- 
ernments concerned for taking suitable action against the officials. 
IS. No. 53 (Para No. 60) of Appendix I11 to 7th Report 1962-63 (Third 

Lok Sabha) I .  

ACTION TAKEN 

60(~i)-Proper and adequate procedure is already in vogue as 
detailed in reply to para 57 against item (1) of t he  steps to be taken. 
However, the remarks are noted. 

CH)(iii)--The suggestion or taking legal action against the members 
of Co-operative Societies is under examination. The suggestion of 
requesting State Govcrnmcnts to take action agalnst officers of Co- 
operative Department will be .nlplemented by taking up with the 
State Governments, when such ~nstanccs come to  t he  notice of t h e  
Commission. 

Recommendation 

The Contmzttcle suggest t h a t  k e ~ p l n g  zn v7ew 1 1 1 ~  ~ I ~ S P ~ Z ~ I I ' Z O ~ I S  of 
the Khadi Evaluatio~l Committee In para 4 ,  Chapter 23 of thezr Report 
(1960) .  tilt quest,on o f  reductirg the cost of prod~cc I l o 1 1  o f  Khadr and 

21s sale przce S I I O Z L Z ~  be carefully examtned and rece.;::nn.7{ inensurc7s 
token to achieve this end. 
[S.No. 56 (Para No. 63) of Appendix IT1 to 7th Report 1962-63 (Third 

Lok Sabha) I .  

The matter is still under consideration and the C;overnment hope 
to  be in a position to intimate the position as early as possible. 

Audit Comments 

1. With regard to the statement that the position of the Registered 
Institutions cannot be considered as disturbing, it may be stated that 
the utilisation certificates in respect of Rs. 38 lakhs disbursed during 
1961-62 or  earlier were still to be received in January, 1965. Further, 
the Commission informed Audit (March, 1965) that information re- 
lating to the final position of the utilisation certiAcates in respect of a 
total amount of Rs. 42.90 crores disbursed as grants-in-aid during 
1M2-63 and 1963-64 were not readily available with them. 

2. With reference to the statement that the absence of utilisation 
rertificatem need not lead to the inference that the funds have not been 



~ t i l i s e d  or have been mis-utilised it is d a c u l t  to see why these certi- 
ficates have been held up if the funds have been properly utilised. 

Remurks of the Depa~ttne~lt of Socral Security on Audit Comment 
No. 1. 

(i) S o  far as the grants relat l l~g to 1961-62 are  concerned, the  
position has considerably improved slnce January.  1965 and the  
n~nnunt  for whlch utilisation certificates were outstanding as a t  t h e  
end of May, l!65 was only Rs 7.73.924 (or Rs 7.74 lakhs) as against 
R, 1 5S5 lakhs dis t~urs td  durlng that ycar w h ~ c h  is Icss than 0.50 per 
rent cons~cicrlrig t h ~ i  a <  \\.ell as the  various difficultm of scbcurlng 
then1 from over 1.000 ins t~tut lons  and 17,000 co-operative socictles 
spr t1,id throughout the country through which the prograrnmcs of 
:he Commlsslon arc c~secuted. ~t is felt that  the  poslt~on 1s satis'factory. 

( 1 ; )  As regaids thc gl-allts dishurscd during 1962-63, out of 
Rs. 2,738.78 lahhs disbursed during that year, a sun; of Rs. 1526.14 
lakhs was outstanding as on 31st May 1965 for want of utilisation cer- 
tificates ( t . i dc  Agenda papers for the Khadi and Village Industries 
Cornmission's 1 0 0 ~ h  Mevting ht>ld on 26th June ,  1965). 

The final position in regard to the  utilisation certificates for 
1963-64 is presumably not available with the  Commission as the  utili- 
sation period 'for the funds paid is not yet over. The  normal period 
for utilisation is one year and thc Commission is authorised to  extend 
thr  period of utilisation by six months. vi.de Commerce & Industry 
Ministry's letter No. 37 2 60 KVICI (VIC) dated 20th December 1961 
~ v h i c h  was increased to 12 months subsequently in this Departments' 
letter No. 37 2 60-KVIC (VIC) dated 2nd March 1965. 

This is yet almiher case where finallcia1 assistance lo anolher 
Samiti continued to be given eve,( aJter  the receipt of adverse corn- 
uwnts of auditors in 1957 and despiit. tile coir~rner~ts o! the Con~mis-  
sio~l's own ivtemal  auditors regarding flle bad stage of accou,~.!,t in 2958. 
SIKJI 'neg l igen~e  or inefficiency' on the part of ojficia1.s in  financial 
t,l!Lt,lrrs deserves .yeriou~. ac:ion. This case discloses another instance 
of the failure o j  the Commission to verify the financial position o r  
standing of the parties before granting loans. They recommend that  
the  Commission might evolve a procedure wherebg better safeguards 
for the repayment of loans are  introduced, if the present p~ovision.a 
in the  Act and  the  Rules/Regulations are  conszdered to he inadequate. 

IS.  NO. 58 (Para  65) of Appendix I11 to 7th Report 
(Third Lok Sabha)] 



The matter hag been examined. While loans to the extent of 
Rs. 93,817 paid by the  Commi~sion to the Samiti during March. 1954 
to June,  1957 were on account of different schemes. the sum of 
RE. 5,000 paid in Ftabruary-March. 1959 related to  tht- a.(y.king capiial 
for entirely different schemes, vis.. production/sale of -4mbar yarn & 
cloth and cotton pur-chrrsc~s. Although the  orginal fu~id:: given to 
t h e  Samiti. vi-r. .  Rs. 93.817 did not appear to have btwn u.ilisc.d in full. 
the  conditions for payment of loans do not provide for the diveryion 
of unspent balances to other purpose!. This rcstrictinn had forced 
the Commission to sanction Rs. 5.000/- in 1959 (and this sum was 
fully recovered hcfore the clo:.urc of the Samiti) .  

2. As regards the grants too, the dlfficultle\ wcrr s ~ n ~ i l a r  The  
amount of Rs. 91.526 paid to the Samiti during March. 1954 to June,  
1957 rclatcd to various schemes and out of this. a ?urn of Rs. 13.326 
only was on arcount of  salary & T A Thc two sums of Rs  19.1 11 
and Rs 13,554 paid by the Commi~sion during Clctobcr. I957 t o  April, 
1958 and 1958-59 respectivrbly ulerc solely on account o f  salarv and  
T.A., the  earlier sum of Rs  14.33 p31d d u r ~ n g  1953-54 to Junc.  1957 
relating to the p e r ~ o d  upto June.  1957 only. If the sum of Rs. 32,665 
(Rs  19,111 , Hs 19,554) had  not h e m  p a ~ d  on account of salary & 

T.A.. thew obligatorv expcnscs would have had necessarily to he met 
out of thtl unspent balnncc of the sum of  Rs. 91.526. In  the  par,t, 
i n s t ~ t u t ~ o n s  were not authorised to spent out of their unspent halanc- 
es. towards new >themes or to meet their obligatory expenditure 
such as pay and allowances. Unspent balances were e ~ t h c r  refunded 
o r  allow to be utilised within the extended period. 

3. Further.  Internal Audit parties were formed by the Commis- 
sion and attached to State Offices later in 1957 and in 1958. Internal 
Audit to secure utilisation certificates was, therefore. organised in 
1958. So far as Intensive Area Centres are  concerned which a r e  
spread all over the country. the  work of auditing was entru7,ted to  
the  Internal Audit partv stationed a t  New Delhi. In the programme 
of visits, the  accounts of the  Samiti were  taken up  by the Internal  
Audit party for the first t ime in October, 1958. This audit was only 
lor obtaining utilisation certificate. and thus had a very limited 
scope and indicated only expenditure against particular releases of 
funds and pointed out the  unspent balances. The diversion of funds 
came to notice only when a detailed audit was conducted on and from 
13.1.1961, by which time t h e  institution had c l o ~ e d  down. The 
records d o  not also indicate whether  the  diversion had actually 
taken place prior to October, 1958 o r  subsequent thereto. Further,  



the persons concerned are no longer In service. In  the circumstanceq 
it is felt that the holding of any official (s) responsible for "neglience" 
or "ineflciency" may not be insisted upon. 

4. A- for the requirement of varification of financial position of 
the partles before granting loans, the need for such verification on 
the bas~s  of accounts aud~ted  by their own auditors or by the 
C o m m l s ~ ~ m ' s  own internal auditors in all cases before giving finan- 
cial rss~st,ince. has been impressed upon the Commis:ion. The Com- 
miss:on h3s al:w issued detailed instructions that the authorities re- 
comm nd.ng applications f o r  financial assistance s h o ~ l d  satisfy 
them:elves that-- 

( i )  t he  unit is capable of implementing the scheme; and 

( 1 1 )  it PUSSCSS~S adtquatr qualified personnel to txecutc the 
schernc., and  make a specific mention about thc:,e in their 
recomrncr~clations. 

The Commission has also agreed to consider the suggc ,tion that  
in addition to the above. it should also insist on r,pecific mention 
being made of the verification of the accounts of the grantee institu- 
tions to see that any previous asristance given to them has been 
utilised proper1 y. 

A decision has also been taken requiring institutions to send 
periodical accounts. Some further procedural safeguards for ensur- 
ing this are being mentioned in detail in reply to para 57 and have 
been mentioned briefly in reply to para 61. 

Be~ides  the above. the Commission has also since introduced with 
effect from the dates mentioned below the following further safe- 
guards: - 

(i) a system of giving funds aggregating to 50% and 75% of 
the overall budget a1lotme;lts for major and minor institutions res- 
pectively, a. an  imprest, the expenditure being recouped by periodi- 
cal submission of scheme-wise statements of expenditure has been 
introduced with effect from 196465. Under this s y ~ t e m ,  large un- 
spent balances are avoided, maintenance of proper accounts is rend- 
ered obligatory, the Commission becomes concurrently aware of the 
progres? of schemewise expenditure and the submission of utilisation 
certificates would be systematised; 

(ii) it has been decided that recoupments of expenditure under 
the imprest system would not be made unlescj the prescribed periodi- 
cal performance reports accompany the relevant statcmnnts of 
expenditure; 



(iii) it has been decided to make it  obligatory for all institutions 
and societies to get their accounts audited by Chartered Accountants 
wlth effect from the accounts for 196.3-64 onwards and detailed ins- 
tructions and notes for audit by the Chartered Accountants have 
been issued in July, 1965. 

Audtt 0bservutio.ns 

Grants aggregat~ng Rs. 19.1 1 I were d~sbursed to the Samiti during 
Octobcr, 1957 to April, 1958 after the receipt in July, 1957 of the ad- 
verse report of the S~miti'.; profcssional auditors and again loans 
and grants ;ij:grcsgating Rb 5,000 and Rs 13,554 were disbursed to it 
dunng 3958-59 t o  1960-61, ; r f t~r  rcccipt in September, 1958 of the 
edver(cb report of the internal nudltors of thc Commission; the latter 
report had also drawn attcnt~on to an unspent balance of Rs. 72,000 
having heen rt~talned by the Sami t~ .  In view of these facts, giving 
of loaris and grants to the S;rn~ t~ lacked just~ficat~on; the fact that the 
subsrquent releaxs relatcyl t o  the schemes which were d~ffr.rent from 
those for whlch ass~stancc had been released ~ar1ir.r dot's not seem 
to alter this po4tion. 

2. I n  para 3 of thc notc i t  has been brought out that the internal 
audit party cc~uld not detect diversion of funds in October, 1958 as 
its scope was limited to obtaining the utilisation certificates and it 
indicated only expcndi ture again: t particular releases of funds and 
pointed out thc uxspent balances. I t  is not clear how the internal 
nudit could satisfy itself about the proper utilisation of funds with- 
out verifying the items on which the expenditure was incurred. 

1 .  The report of the Samiti's professional auditors in July, 1957, 
mentions only in general terms that accounts were not maintained 
properly. The losses suffered by the institution in the initial stages 
of the working of the institution were chiefly due to the lack 
of trailled persunnel both in iIdininis'Lration and in Accounts. 
Such d ficulties a w  common to any ncw institution. In  
view of thc above, further amounts of Rs. 19,111 was paid 
as grant for meeting establishment charges etc. as it was 
the intention of the Commission to encourage institutions 
despite certain procedural defects in the working and initial 
losses, unless there are serious irregularities like misappropriation 
and malpractices, as otherwise, khadi and village industries could 
not be developed. The inability of repayment also was not peculiar 
to  this institution alone. Several loanee institutions were unable k 



utilise the entire funds within the stipulated period for various 
reasons. Hence. Government gave such institutions permission to 
utilise the unspent balance. of funds advanced to them upto 31-3-58, 
till 31-3-1960. The Commission has further been authorised to ex- 
tend the normal period of utilisation by 6 months and subsequently, 
by 12 month:, subject to certain conditions. Recalling of unspent 
balances would have retarded the functioning of the Samiti, and this 
was not considered desirable in the interests of implementation of 
development work. 

As regards payment of loan of Rs. 5,000 and grant of R:. 13,554 
during 1958-59 to 1960-61, the reasons for payment of these sums have 
been fully explained in paras 1 and 2 of the reply to Public Accounts 
Committee':; recommendation. However, the Commission has been 
advised since April, 1964 to either nuthorise the aided institutions 
to utilise the unspent balances lying with them towards new jap- 
proved) scheme? or to get them refunded, before fresh funds are  
released. The Commission has stated that this suggestion would be 
met when the schemes regarding the "Working Fund" and "Imprest" 
are introduced. The details of these two schemes are now being 
worked out. 

2. As regards non-detection of diversion of funds by the Internal 
Audit party in 1958, it may be stated that a- has been explained in  
para 3 of the reply to P.A.C. the internal audit conducted in October, 
1958 had only a restricted scope of obtaining Utilisation Certificates 
and to point out the unspent balances and hence the amounts spent 
on other schemes were treated as unspent balances. Moreover, as 
has been stated in para 3 of the reply to P.A.C., the records do not 
show whether the diversions actually took place prior to or subse- 
quent to October, 1958, when the first Internal Audit was conducted. 
[n the circumstances, diversion of funds could not come to its notice. 



DEPARTMENT OF SOCIAL SECURITY 

ADDENDUM 
S U B J F X T : - - A C ~ ~ ~  taken on the recommendations of the Publ?c 

Accounts Committee 

In this Department's reply to S1. No. 58 (para 65) of Appendix 111 
to 7th Report (Third Lok Sabha), the following additions may be 
made: - 

( i )  In line 21 of para 1 of "Further Remarks of Government" 
at  page 3, the word and figures "since 20-121961'' may be 
inserted between the words "authorised" and "to"; 

(ii) In line 22 ibid, the word and figures "since 2-3-1965" may 
be inserted between the words "months" and "subject": 
and 

(iii) In line 5 of the second sub-para of para 1 a t  page 4, the 
words and figures "since April, 1964" may be inserted 
between the words "advised" and "to". 

NEW DELHI; Sd/ -  N. SUNDARAM, 
Dt. 2nd Nov. '65. Joint Secretary to the Govt. of India. 

Recommendation 

The Commzttee of 1!)58-59 has also expressed concern at the un- 
satisfactory state of affairs ptevailing before the Commission was 
set up in 1957. 11 might perhaps be too early to evaluate the pro- 
gresJ of the Commission. The Committee, however, would like to 
point out that if 1 he funds earmarked in pursuance of the policy of 
Development of trcrdltionnl Khadi are to be well-spent, the financial 
procedure to be follou~ed by the Commission needs tightening zip. 
The Committee trust that the Commission will address itself to this 
matter. It  is the responsibility of Government (who are account- 
able to Parliament) to assist and clothe the Commission, if necessary, 
with greater powers for dealing with statutory State Boards. 

Further comments of tlte Committee 

The Committee would like to know whether Financial Regula- 
tions have been finalised by the Commission. 

[S. No. 7 of Appendix I1 to 12th Report (Third Lok Sabha)] 
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Recommendation 

The Committee are not convinced of the arguments advanced for 
the delay in finalising the Regulations of the Khadi & Village Indus- 
tries Commission. It is more than three years that the Committee 
were informed that the Regulations would be finalised shortly and, 
therefore, they are unable to  accept that this time was not suficimt 
for finalising the matter. It is needless to point out that Financial 
Regulations are w r y  essential for the proper functioning of the 
Commission. The Committee would therefore, urge that the Minis- 
try of Industry skould themselves take the initiative i n  the matter 
to see that the Financial Regulations are finulised without any f i ir-  
ther delay. 
[ S .  No. 16. para 16 o f  Append s I1 to 26th Report (Third Lok Sabha)] 

The Khadi & Village Industries Commission, being an autono- 
mous body set up under the K. & V.I. Commission Act, 1956, may 
frame suitable Regulations concerning accounting and financial 
matters, suitable for its own requirements and the requirements of 
its agencies. But while issuing such Regulations, the rules contain- 
ed in the General Financial Rules of the Central Govt., the Central 
Treasury Rules etc., governing public funds provided by the Govt. 
to the Commission, should be kept in view. 

2. The Commission prepared a draft Financial and Accounts 
Manual and sent it to Government in December 1962. On detailed 
examination, the Manual was found to contain many provisions on 
procedure which pertain not only to the routine work of accounts 
and finance, but all other items of internal working of the Commis- 
sion. Keeping in view the objective of the Commission to include 
only the broad principles of Finance and Accounts in a standardised 
compilation and to leave matters of procedure etc. to be laid down 
in procedure manuals, office orders etc., of the Khadi & Village 
Industries Commission, Government considered that it was not 
necessary to burden the Manual with matters of procedure. 

3. I t  was further observed that several important aspects relating 
to the Finance and Accounts of the Commission, e.g., procedure for 
the disbursement of grants and loans, budget, introduction of 
"imprest system" of giving lfunds to State Khadi & Village Industries 
Boards and institutions, obtaining of utilisation certificates, audit of 
accounts of aided institutions and %ate Boards, performance reports 
etc. needed either revision or introduction. These have been under 
consideration of both the Commission and Government for some 
time past. The proposed introduction of the systems of giving 



"Working Funds" to the institutions ctc has also considerably 
changed the complexion of the procedure for the release of funds 
and control thereof. The Cornmisston had. meanwhile, appointed a 
Committee to assess the working capital requirements of institutions 
etc. on a scicntific basis. (In this connection, the note prepared by 
the Commission on the s t e p  taken by it for effecting improved finan- 
cial control etc. is enclosed which may be seen). As has been stated 
in  the concluding para of the note, the Commission is evolving a 
system which, while meeting the demands of pubIic accountability 
would also satisfy the needs of the programmes of the Commission 
and it may take a couple of ycars to evolve the system fully. The 
various financial and accountinp measures necessarv 11nder the 
changed conditions would vitallv affect the basic financial and 
accounting arrangements and the draft Manual will have t o  undergo 
considcrable modificat~on\. basic in some cases Thc Manual will, 
therefore, have to bc thoroughly revised in thc I~qh t  of the a h v e  
factors. 

4. In the circumstancrs statcd abovtl and as many of the matters 
which should appropriately hc included in the Manual are in a state 
of flux at this stage, Covernnwnt have requested the Commission on 
17-6-1965 to revise the drnff Manua l  y o  as to bring it in line with the 
ohicctivrs for whirh l t  is intcndcd, and forward it in Januarv, 1966 
to Government, for approval. as  it is hoped that the Commission 
would bv then have qnined sufficient experience in the implementa- 
tion of the revised financial and accounting arrangements. 

5. Pending such revision, the Commission has been asked to 
follow the followinrf financial and accounting principles:- 

(i) General: The Commission mag frame suitable provisions 
concerning financial and accounting arranqements suitable 
for its own requirements, keeping in view the basic pro- 
visions contained in the General Financial RuIes, Compi- 
lation of Treasury Rules etc. (as already mentioned in 
para 1 above). 

(ii) Grants: The Commission should ensure that the drawals 
and payments neither exceed the limits prescribed nor 
militate in any wag against the terms and conditions laid 
down while sanctioning grants to the Commission or as 
laid down in the patterns of Assistance approved by Gmr- 
ernment. Further. the Commission should follow the 
rules regarding Grants-in-aid as contained in Rules 148 
to 153 of the G.F.Rs (Revised & Enlarged, 1962), together 
"with the orders issued by Government from time to timr 



and the recommendations of the P.A.C. and the EstimatCS 
Committee, in regard to the payment of Grants-in-aid to 
institutions etc. 

(iii) Loans: The terms and conditions of loans paid by Gov- 
ernment to the Commission are contained in the sanctions 

issued by Government in each case. As regards the terms 
and conditions of loans paid by the Commission to loanees, 
the provisions contained in the Khadi & Village Industries 
Commission Loan Rules, 1957 and/or any other orders, 
specific or general, laid down in each case, and the rules 
contained in Rules 154 to 164 of G.F.Rs, should be  follow- 
ed. Any d c p a r t ~ ~ r \  from the provisions specified in (i) 
to ( i i i )  abnve shculd have prior concurrence, gene- 
ral or special, of Government. 

6. Besides the above, the Commission has also been requested to 
incorporate in its financial and accounts rules, precise and detailed 
accounts rules in regard to certain activities of the Commission, viz., 
(i) raising or lowering the prices of articles sold at  various sales 
centres; and (ii) the declaration of certain Khadi products as sub- 
standard khadi and their disposal. 

7. A revised procedure for the release of funds by Govt. to the 
Commission, is being evolved in consultation with the Commission. 
The Comm'ssion has been asked to regulate the releases of funds by 
i t  to the State Boards, institutions etc. so as to accord with the new 
system, which is yet to be finalised. 

Audit Observation I 

The reason 'for the delay in the finalisation of the Manual is stated 
to be primarily the fact that several changes in the financial and 
accounting matters have been under contemplation which would 
change the whole complexion of the Manual. 

I t  is not clear why finalisation of Manual should have been held 
up merely on this account, since the provision of the Manual can 
always be amended if & when necessary. 

As has been stated in detail in  para 3 of the draft reply, almost 
all aspects of financial and accounting matters affecting the Khadi 
and Village Industries Commission, viz., procedure of release of 
funds to the Commission and by the Commission in turn to the State 
K. dc V.I. Boards and Institutions, introduction of "Working Fund" 



arrangements, payment of funds by placing "Imprests" at the dis- 
posal of State Boards and Institutions, introduction of obligatory 
audit by Chartered Accountants ,for all Institutions, obtaining of 
Utilisation Certificates, submission of performance reports by the 
State K. & V.I. Boards and Institutions etc., have been under review 
by the Commission and the Government for about a couple of years 
since. Most of them are still in a state of flux as the details of 
the "Working Fund" arrangements and other allied matters have not 
yet been worked out by the Commission. All these aspects, as al- 
ready stated In the draft reply to P.A.C., require either introduction 
in the Manual or revision of all the provisions therein. Further, the 
Manual itself requires thorough recasting to eliminate matters of 
procedure on routine items of work and re-arrangement of the mater- 
ials in the Manual in the light of the new developments. To carry 
out all these would mean virtual supersession of the existing Manual 
and such large scale amendments would hardly serve the purpose 
aimed at. In short, the draft Manual sent by the Commission required 
thorough revision before the ink could dry. 

2. I t  was in these circumstances that the draft manual in its form 
and content was not proceeded with for finalisation and the Commis- 
sion was addressed to revise it. 

(Fde No. 5 (8) / 65-KVI 9A&E) 

Recommendation 

( 1 )  The Commzttee iwte from the explanatzon furnished to them 
that the loans an~ounting to Rs. 19.55 crores inittally given to the 
Commtssion for five years (repayable by October, 1962) are not ex- 
pected to be repaid in the foreseeable future. They were also inform- 
ed that the loans are virtunlly interest free, annual subsidies being 
given to- the Comm;ssicn% to enable it to pay interest. The Com- 
mission received during the year 1960-61 and 1961-62 Rs. 3: 64 crores 
and Rs. 1:97 crores respectively as loan and subsidy. The Committee 
feel concerned at being told that even in the distant future extend- 
ing to 30 or 40 years, it was dilgicult to envisage precisely as to when 
the necessity of renewal of loans to the Commission would cease and 
the Khadi industry would become self-suwient. This seems to indi- 
cate that the term 'loan' is a misnomer in this case and that i t  vir- 
tually amounts to a grant. While the Committee do appreciate the 
importance of giving suitable encouragement to Khadi and Village 
Industries, they are of the view that this important factor viz., that 
the loans given to the Khadi and Village Industries Commission will 
not be returnable in the foreseenabk future, indicates the need for a 
fresh look at and a new approach to Government policy in this res- 
pect. 



( i i )  The Committee have also noticed thut conditions of repay- 
ment of lwns advanced by the Commission to  various bodies have 
often been relared and that the period for which large funds are 
committed is grossly underestimated. They are clear that due to 
the laxity inherent in such a state of afairs, lwnees are likely to 
pay scant regard to the conditions of the loans. The Committee 
urge, therefore, that Government should closely examine all propo- 
sals for loans inchding the manner of their utilisation before sanc- 
tioning them and should insist that loans should be treated by  the 
loanees as EOQTU and not as grants. 

[S. No. 1 (para 1) Appendix V to 19th Report 1963-64 (3rd Lok 
Sabha) 1. 

ACTION TAKEN 

(i) A system of granting a "Working Fund" to the Commission and 
corresponding arrangements between the Commission and the insti- 
tutions, has been approved by Government and formal orders have 
been issued vide letter No. 16 (32) /GVI (ATK) (Vol. IT), dated 
27th October 1964, copy enclosed. The question of repayment of 
loans by the Commission to Government and their further renewal 
are, therefore, inter-linked with aforesaid system. The Commission 
has appointed a Committee to assess, on a scientific basis, the amounts 
which would be required by the institutions for the purposes of their 
working Funds. On the introduction of the system of giving Work- 
ing Funds to institutions, the defaults in relation to working capital 
are expected to be eliminated. 

(ii) The difficulties of the institutions in repayment of loan instal- 
ments were explained by the Commission to the Committee during 
the meetings. The Khadi and Village industries institutions do not 
raise equity capital and are by their nature and ideology non-profit 
earning and have no margin for capital formation. It  has been 
agreed, on the basis of experience, that the financial assistance 
to them should be given in the shape of long term revolving funds 
or as "Working Funds", (which is intended to cover their working 
capital requirements) as the present system of repayment of annual 
instalrnents of working capital loans is found to be unrealistic and 
impracticable. The introduction of the proposed system of giving 
"working fund" to institutions is expected to meet their difficulties 
to a large extent. 

As for relaxation of terms and conditions of loans made by the 
~ i s s i o n  in the past, it has already been stated in reply to para 61 



of the 7th Report (Third Lok Sabha) that in  the initial stages, rela- 
xation of time for the utilisation of funds was given as the institu- 
tions were not so well equipped to  utilise the funds within the nor- 
mal period of one year. I t  was in view of these diaculties that 
Government had in Mttrch, 1901 authorised the Commission to grant 
extension of time limit for utilisation of funds disbursed upto 31st 
March, 1958 till 31st March 1960, and again in December, 1961 autho- 
rfsed the grant of extensions for 6 months, subject to the conditions 
that a portion of the funds has been utilised within the normal period 
prescribed for utilisation and that such type of extension is given in 
exceptional cases, 1n respect of funds disbursed after 31st March, 
1958. As the Khadl 8: Village Industries institutions are mainly 
service organisations aiming at relieving rural unemployment/under- 
employment, the Commission could not but grant relaxations wher- 
ever cleemcct necessary as otherw:se recalling the loans would have 
only thwar:cd the implementation of its programmes. 

As for recovery of past defaults, the Commission has taken special 
steps vzz., impressing upon the inst~tutions that applications for 
fur!her assistance will not be considered by the Com:nission unless 
the defaults are cleared, preparation of half yearly default statements 
and sending them to the Ststc Boards State Directors and Pro- 
gramme Directors with a dire-!]on to ensure that the defaulting insti- 
tutions pay the dues to the Commission immediately, and also initiat- 
ing legal/liqu~dation proceedings through Special Recovery Section 
wherever other efforts have failed. The Commission is also being 
advised to take recourse to recovery through the Dir;trict Revenue 
officials as arrears of land revenue, wherever deemed necessary and 
possible. 



(COPY) 

DEPARTMENT OF SOCIAL SECURITY 
Nerc Dt'liii dated 1/14 27th October, 1964 

The Chief Executive Offker, 

Khadi & Village Industries Commission, 
Irla Road. Vile Parle (West). 
Bombay -56. 

S u ~ ~ ~ c ~ : - - R e n e W a l  of loans lo  the Khadi & Village Industries Com- 
nrission. I 

Sir, 
With reference to your letter No. 1/30iBGT/63(i), dated the 

23rd January, 1964. on the above subject, I am d~rected to say that 
the request of the Commission for the provision of working funds 
tc, them has been considered carefully by Government and it has 
been discussed in ccmiderable detail with the Chairman and the 
othcr officers of the Commission. The point has been made by the 
Commission that the institutions dealing with Khadi & Village 
Industries to whom loans are given mainly in the form of working 
capital would not be in a position to repay these amounts 
so long as their present level of activities continues, because there 
is, generally speaking, very little profit-making or  capital forma- 
tion in such institutions. It is recognised that there is, considera- 
ble force in this point and that insistence on the institutions re- 
paying the annual instalments of working capital loans would 
result in depriving them of the funds required for production. I t  
is generally agreed that the institutions and production centres 
would require working funds for maintaining the current levels 
of production and the sale of khadi and village industries and that 
they should retain these amounts with them so long as particular 
level of production and sales are maintained. There has also been 
further agreement on the point that in the case of productiorl 
units the requirements of working capital should, (whenever possi- 



ble) in the course of time be obtained from the normal channels 
on the usual terms and conditions. 

2. Taking the above circumstanx?~ into consideration it has 
been decided that the Government of India should provide to the 
Comm'ssion working funds which would be utilised by them for 
the execution of their programme of development of Khadi and 
Village Industries etc. and which will be linked to the level of 
production and output achieved by the Commission during a parti- 
cular year and/or the total value of goods produced under their 
auspices. With this end in view, I am to convey the sanction of 
the President to the renewal up to 30th September, 1969, in the 
first instance, of the loans amounting to Rs. 34.02 crores sanctioned 
in the letters mentioned in the annexure Not enclosed hereto 
which have fallen due for repayment till 30th September 1964 on 
the normal rates of interest. The other terms and conditions as 
mentioned in the Ministry of Commerce & Industry letter 
No. 16(12)/57-KVI (Khadi)/37, dated the 5th August, 1958, would 
apply mutatis mutandis to this sanction. 

3. The position will be reviewed in the beginning to 1969 in the 
light of the factors mentioned above. 

4. The expenditure (Plan) involved is debitable to the detailed 
head shown in para 1 above under the Major Head "P-Lonns: end 
Advances by the Central Government-Misc. Loans and Advances-  
Loans to the Khadi & Village Industries Commission". The ad- 
justments shall be made during the financial year 1964-65. 

5. This letter issues with the approval of the Ministry of Finance 
(Department of Expenditure) vide their U.O. No. 4(12) -F.T./64, 
dated the 23rd October. 1964. 

Yours faithfully, 
1 Sd/- P. STTARAMAN, 

Dy. Secy. to k t .  of Z ~ d i a .  
Copy forwarded to:- 

(1) The Ministry of Finance (I. & S. Divn. Fin. I Branch). 
New Delhi (2 copies). 

(2) Deputy Accountant General, 
Commerce, Works & Misc., 
Ballard Estate, Exchange Building, 
Bombay-1. 



(3) Accountant General. 
Commerce, Works 8: Misc.. 
New Delhi. 

(4)  Shri R. N. Mahadevan, 
Information Officer. 
Press Information Bureau, 
Akashvani Bhavan, 
New Delhi. 

(5) B. &. A. Section. 
(6) K. V. I. (P) Section. 
(7) Sanction file. 
(8) Guard File. 

Sd/- P. SITARAMAN, 
Dy. Secy. t o  Govt.  of India. 

I t  is a matter of concern to the Committee that instead of the  
trading activities paying their way  as experience is gained, the 
losses are steadily rising and even the small profit earned by certain 
units has been mainly out of the supplies of Khadi made t o  Govern- 
ment Departments. It was stated on  behalf of the Commission i n  
extenuation that the Centres would make losses i n  the initial period 
of their working but steps were now being taken to  see that they 
would be economically worked and there would be ru, losses and that 
in  course of t ime they would like to  be informed of the  steps taken 
i n  this direction and of the results achieved. 

[S. No. 6 (para 6) of  Appendix V to 19th Report (Third Lok 
Sabha) 1. 4 

A c n o ~  TAKEN 

(a) The Commission's major trading activities are in Andhra 
Pradesh, Kashmir, West Bengal, and M.P. States. Besides, in princi- 
pal cities, Khadi Gramodyog Bhavans are also run by the Commis- 
sion. The major part of the trading activities in Andhra and West 
BengaI have been transferred to the respective State Board. The 
trading activities in M.P. State have been closed down. The Work- 
ing results of the Kashmir trading activities have shown profits. 



The following is the statement showing the working results of 
the Khadi Gramodyog Bhavans during 1963-64:- 

Profit (+) Loss (-) -- - - .- 
Rs . 

(i) Khadi Gramodyog Bhavan, NCW Dclhi . , ( +) 3.64.363.68 
(it) Khadi Gramodynp Rhavan, h.l adrac - (1-149.932.33 
(iii)Khadi(;ramodyo~I3h;1~;1n, (:alclma . - (3.1 17,440.17 
(iv) Khadi Gramotlyog Hh:~van, Fhngnlorr . . ($) 32,712.07 

The Bhavans Rcview Commi ttcc appointed by the Commission 
has made certain rtcommmdations for improving the working of 
the Bhavans. Thcy include organisation of the Bhavans on a more 
systematic and s-ientific basis. continuance of Bhavnns even if they 
incur loss as thev are Service Centres. improvement in the benefits 
to staff, six monthly review of thc wcrking of the staff, improvement 
of publicity, arrangements for training of staff. undertaking of larger 
volume of processing work by the Rha\ran.;, measures to increase 
business and reduce Iosscs etc. Most of the recommendations have 
been accepted by the Commission for implementation. 

It  is expected that these steps would i~nprove the trading activi- 
ties of the Commission. 

The Commit lee hope that the remaining bone digester will also 
be repaired soon and put to productive use to acoid further loss on 
this account. 
[Sl. No. 8 (para 8) Appendix V to 19th Report (Third Lolr Sabha)]. 

Out of the 367 digesters purchased, 274 were in operation a t  the 
end of February, 1!)65, 32 have been repaired and another 30 
are expected to be repaired within a couple of months. 
The remaining 31 idle digesters in different depots for rppairs etc. 
will be collected after the repairs of these 30 digesfers. 

The digesters have been purchased by various organisations from 
out of the funds granted to  them (50 per cent grant and 50 per cent 
loans). In order to utilise the idle digesters, a scheme has been 
divised whereby the idle digestors are supplied to new centres after 
repairing, the actual transfers taking place between the institutions. 
At present new flaying centres are not given funds for digesters but 



are supplied with the idle digesters when they complete the construc- 
tion of sheds. There is a great prospect of utilising the ~ d l e  diges- 
ters particularly in Madras and Kerala where the demand is con- 
siderable. 

[File No. 5 (3) 1'64-KVI (A&E) 1. 

T h e  fact thgt otit of a total o f  Rs. 2.54 InJihs disbursed till M a y .  
1958 as loans and grants l o  Rhopr~I Rajya K h n d ~  and Gramodgog 
Sangh, Bhopal as n ~ i i c h  as Rs. 1.82 lakhs were fot~nd refundable 
on 31xt Illnrch. 1960, makes it clear that no wrificatinn was  made 
of the zitil:scrtton o f  funds gil'en curlier before 7naking further re- 
leases. Appnrcntly. the  funds were diverted t o  other purposes. 
T h e  Cornmittc? arc surprised that internal a u d i t  was undertaken 
only aholct ftoo ?/cars n f ter  t h ~  disbtirsements were cornpleted and. 
in t h e  m ~ a n t i m e .  the  Commicsion ~ I W - Q  complnrent ahorrt the 
matter. T h e  Committee feel that  had rhe officials o f  t h ~  Comntis- 
sion been inspectinq thie ~nsti t t i t ion properl?~. rrs wos r ~ q u i ~ e d  o f  
t h e m ,  the  d e t ~ r i o r a f ~ n q  financial posztion of t l l t  i n s t i f t~ t ion  u)ould 
have come to  their notice enr7ic.r and remedinl action could Envc bectt 
taken  i n  tzmv. Thmj deswe that serious nolice of the lapses at  ever!/ 
staae sho?~ld be tnken clnd responsibilitg f ~ ~ e d .  
[Sl. No 9 (para 9) of Appendix No. V to 19th Report (Third Lok 

Srtbha) 1. 
A c n o ~  TAKEN 

It  is not correct to view that funds were disbursed by the Com- 
mission without ascertaining the utilisation of funds given earlier. 
In respect of Khadi loans. the Commission had ensured to  their 
satisfaction that the work in progress warranted the p e a t  of fur- 
ther loans, before they sanctioned further loans. In regard to the 
loans to other industries, except in the case of Handmade paper 
industry, all the payments were made in one instalment. How- 
ever, it was seen during the visits of the members and officers that 
every effort was being made by the institution to fulfil the pro- 
gramme for which funds were paid. 

2. Further, as soon as the internal audit conducted in February, 
1958 revealed diversion of funds and irregularities, the matter was 
taken up with the institution by the Deputy Zonal Director, Ujjain. 
The Member (Khadi) visited f ie  institution in November, 1,958 
and found that it was not functioning p ro~er ly  and the action 
taken by the Commission thereafter was prompt. The Cornrnis- 
sion had thereafter b m  examining the desirability of banding 



over the working of the institution to the Madhya Bharat Khadi 
Sangh, Lashkar and this question was under negotiation with the 
Madhya Bharat authorities for about eight months. When these 
efforts failed, the Commission decided, in M a r ~ h  1960, to take over 
the assets. An amoun: of R ;. 31,612 has so far been realised against 
disposal of assets takc~n uver,  and assets worth Rs. 61,859 have been 
transferred to the Madhya Pradesh State Khadi & Village Indus- 
tries Board and to two institutions. 

p w o  statements showing the upto date position of the out- 
standing loanlgrant refundable by the Sangh. are enclosed]. 

3. No funds were released to the lnstltution after February, 
1958 except two grants of Rs. 4,000 and Rs. 9,500 on 27th March, 
1958 for Ambar Programme and for opening of Sale; Bhandars. 
The Commission did not have any adverse report against the insti- 
tution prior to February. 1958 to warrant stoppage of funds and 
further internal audits were conducted in April, May and October, 
1958. 

4. Further, in order to  enable institutions to utilise funds, 
Government authorised the Commission to grant extens'on first in 
March, 1961, for utilisation of funds paid up to 31st March 1958 by 
31st March 1960, and again in December, 1961. for grant of exten- 
sion of 6 months to institutions subject to certain conditions. 

5. Though the case appears prima facie to be unsatisfactory, the 
following extenuating laztors in the case cannot be ignored:- 

(i) The Commission was established on 1st April, 1957. It 
could take s'eps to appoint internal audit parties only 
in the last quarter of the year 1957. As a result, the 
first internal audit on the working of the institution could 
be conducted only in February, 1958. After this, no fur- 
ther payments were made. 

(ii) The decisions for the release of funds were taken on the 
recommendations of the D:rector of Industries, Bhopal, 
the Industry Directors and after the prescribed scrutiny 
and sanction by the Stand4ng Finance Committee consti- 
tuted for such caces. In the circumstances, it is consi- 
dered that it may not be appropriate to fix responsibility 
on any particular official. 



Observations by Audit 

As stated in the audit para, a subsequent inspection of the 
accounts by the Commission's internal auditors in April, 1962 
showed, intm .alia, that out of loans and grants aggregating 
Rs. 1,56,000 and Rs. 98,122 respectively disbursed to the Institution 
during December, 1955 to May, 1958, an amount of Rs. 1,23,772 
and Rs. 58,218 respectively remained unspent and were repayable 
on 31st March. 1960. The f a ~ t  that the bulk of the loans and grants 
were subsequently discovered as  having remained unspent up  to 
31st March, 1960 [only Rs. 32,228 (loans) and Rs. 39.094 (grants) 
had been spent up to that date] indicates that while the earlier 
loans and grants had remained unutilised, further loans and grants 
were given to the Institution. The fact stated in the above note 
of the Ministry that the internal audit conducted in February, 1958 
revealed diversion of funds and irregularities seem to indicate that 
no proper assessment of the working of the Inditution had been 
ccnducted earlier during a period of about ? I ,  years preceding 
that date. 

Cornnlents of Gove~xment  on the Observations above. 

Government have nothing to add to what has already been 
stated ill the reply to the recommendation. 







Do. 

Hand Made Paper 

1957-58 

K h a d i .  , 

Do. 

Ambar H.P. loan . 

Ambar Charkha . 



Addl. paymmt through State Board 
Office. . . (24-12-5:) 

- - 
Grand Total for 55-56-57-58 . 1,56,05o~ooo 26.815.25 59.582.34 4,137.06 91,rzX,65 64,92I.35 34,777.75 1,21,272.25 

Note: Utilisation certificates are prepared on the basis of extended 
period of utilisation up to 31-3-60 for the payment made up to 
57-58. Utilisation of funds for the period of 12 months from 
the date of payment is not available. The amounts utilised 
are shown as against the financial years. 
Government o'f India. Ministry of Commerce & Industry in 
their letter No. 37 2 GO/KVI (VIC) dated 23-3-61 authorised 
utilisation of funds disbursed by the Commission up to 31-3-58 
to the grantee in~titutions.  etc.. up to 31-3-60. 



Recommendation 

The Commitkc's recommt.ndat~on regarding channellsation of 
grilnts through a singlcb Ministry has bccn carefully considered. I t  
is, however, felt that following difficultips would arise in its imple- 
mentation:- 

( i )  It would bc ncccssarv to ccntralise the Budgetary provis~ons 
for cliffwent Plan programmes under one Ministry, thus resulting 
in non-display of  total cxpcntliturc on allied activities a t  one 
place. This is neither In accord with the existing pattern of the  
Budget nor conducive to a7praisal of realistic estimates of expen- 
diture on allied activities. 

( i j )  I t  may not be possible for a single co-ordlnnting Ministry to 
process Budgetary prov~sion.; in Parliament, relating to, o r  shoulder 
responsibility for the csccution oi. the Plan programmes adminis- 
tered by diffcrcnt Ministries. 

(iii) The proposed arrangement will necessitate avoidable inter- 
minist.eria1 correspondence, specially when there is disagreement on 
the rec;pient's capaci t ?  to spend thc monies disbursed. involving 
delays in the payment of grants. 

(iv) The pattern of  giving aid and the  financial rules governing 
the  same, such as processing applications for aid, sanctioning grants, 
watching progress of expenditure achievement of targets through 
reports and returns, maintenance of records of assets created, re- 
view of progress made etc. are based o n  the assumption that the  ad- 
ministrative Ministry concerned would itself deal with all the  mat- 
ters. The number of institutions receiving grants from more than 
one governmental source does not appear to be large enough to 



warrant the interposition of an additional stage, upsetting the exist- 
ing pattern of financial checks and balances and evolving new ones. 

(v) The General Financial Rules, 1963, prov~de that grants be 
sanctioned on the basis of specific schernts drawn up 111 suflicient 
detail and approved by Government and only so much of the grant 
be paid as is likely to be expended during thc year. (In the case 
cited by the Committee, the lapse is attributable to non-observance 
o f  rules and regulations rather than the absence thercd)  . 

1.2. In vlew of  the above the Committee would, it is hopcd, 
agree that the existing pattern of giving grants need not be altered. 

2. As regards the suggestion that grants should be given to ulti- 
mate institutions directly without too many in te rmdar ies ,  the pre- 
sent practice obtainmg in various Ministries is to disburse grants, 
as far as possible, directly to the beneficiary institutions. No fur- 
ther instructions are, therefore, proposed to  be issued in this regard. 

[Min. of Fin. U.O. No. b'. 14(29) -E (Coord) 165, dt. 4-4-66]. 

Recommendation 

The Commzttee are I~nppy to note that a1 lor~g last the register 
showlng the block accouilts of assets 1s mnintazned by  the Centrul 
Soczal Welfnre Board and grantee znst~tutions. Thcy trust that there 
u~ould be no fadure to keep the Reqtster uptodate. In this C O T ~ T L ~ C -  
t ~ o n ,  the Commtttee would also like the Administrative M~nistrzes 
concerned to ensure that the autonomous or semt-autonomous Boards 
etc. under them carrg out a.ll the znstructzons issued by  Government 
of compliance. 

[Serial No. 4 (para 4 )  of Appendix XI1 to 35th Report (Third Lok 
Sabha) J .  

ACTION TAKEN 

Necessary instructions have been issued to the Ministries bring- 
ing to their notice also the above observations of the Committee. 
[Vide Department of Expenditure O.M. No. F.14 (29) -E (Coord) / 

65, dated 28th May, 196LCopy enclosed]. 



MINISTRY OF FINANCE 

(Ikpartmeni of Expenditure) 

New Delhl, the 28th Ma! / ,  1965. 

OE'FICE MEMORANDUM 

An extract of  the recommendation o f  the Public Accounts Com- 
rnrttee at Serial No. 4 (Para. 4) of Appendlx XI1 to their 35th Ke- 
jmrt (Third Lok Snbha) is enclosed At tcnt~on in  t h r  connection 
is invited to the Go\rtrnment of India's dccislon No 7 ( b )  (iii) below 
Rule 149 of G.F.Rs 1963 Th(. Ministry of Home Affairs 'ctc. are  
rcqucsttcd t o  notp t h c  ohwt-v:itions nf  the Commit tee a n d  to issue 
necessary instructions to all the authorities conccrnecl under them. 

Copy forwarded for information to:- 
(1) Department of Parliamentary Affairs. 
(2) Department of Economic Affairs (Budget Division). 
(3) Lok Sabha Secretariat (P.A.C. Branch). 
(4) E. I I (A)  Branch. 

Sd/- K. SANKARAN, 
Depury Secretnry to t h e  Government of India. 



Bxrrucl of rrrcmnen&ion at Serial ,Yo. q of AppendirXII of 3 9 1  Raport 
o f  the Public- -.4ccounrs Commirrce (Third Lok Sablra) 

S1. I'xa No. .\linistry concern~d (;onclusions/reccrmmendution~ 
so. of 

Report 

Commerce 

4 4 All Ministries The Committee are happy to note 
that at long last the register 
showing the block accounts of 
assets is maintained by the 
Central Social N'elhre Board 
and grantee institutions. They 
trust that there would no 
failure to keep the Register 
up-to-date. In this connection 
the Committee would also like 
the Administ rutive Ministries 
concerned to ensure that the 
autonomous or semi-:~utono- 
mous Hoards etc.. under them 
curry out all the instructions 
issued by (;ovcrn~ncnt for 
compli:~ncr 

Recommendation 

[S. No. 58 (para No. 54) of Appendix XI to 38th Report ('I'hird Lok 
Sabha)] .  

The Committee's observation is noted. 

3. Government, in the then Ministry of Commerce & Industr;. 
letter dated 22-2-1960, communicated to the Khadi and Village In- 
dustries Commission its approval regarding the revision of pay 
scales of the posts under the Commission, the maximum of which 
exceeded Rs. 500. The revised scales were to take effect from 
1-4-1957. 

3. Audit, in their letter dated 17-10-1960 required (i) the expedi- 
tious submission (to Audit) of pay fixation statements and proformae 



accompanied by Service Hooks, and ( 1 1 )  brought to the notice of 
Government the delay w h ~ c h  had taken place In refixation in the 
revlscd scales ( w h ~ c h  were lower than the emstlng scales) and the 
overpayments which had accrued as a consequence taken In all 
caw\ In gcncral; a fciv cu;rmples were also pointed out) .  

4. As rcgarcis t h e  firs! rcqulrement of a u d ~ t ,  the Commission was 
advised ~mtncdlatel? and as tio further cornmunicatiuil was received 
from A u d ~ t .  11 was prrsumcd that their requirement was met. 

'l'il(. approval of' Government, for the revision of scales of pay 
was ~ ~ ~ t ~ i ~ ~ ~ u n i ~ a t C d  111 Go \~~ ' r .n t r~(~n t ' s  lc t t (~r  .l;~ted 22-2-60 as ~ t a t , ~ : l  I I I  

para 1 above and this was followed by another letter dated 24-10-1 W X  
indicating the lines on which thc refixallon should be done. But. 
these orders took effect from 1-4-1957 and thclr implementation was 
naturally a colossal prohletn considering the large number o f  ern- 
ployees scattered throughout the country and the limitations in ad- 
ministering it speedily. While implementing the orders individu- 
ally, t h t  Commission came across many c a w s  of employees who 
served under the erstwhile All India Khadi & Village Industries 
Board on 31-3-1957 and continued to serve under the Commissior. 
from 1-4-1957 and whose revised scales of pay were less than the  
old scales. The Commission addressed the Government on 13-1 -1 961 
stating that the revision affected certain officers adversely and that  
agreeably to the general procedure followed while scales of pay a r e  
revised, the officers should be given the  option of remaining in pre- 
revised scales or coming on to the revised scales. This issue was 
long under discussion with the Ministry of Finance and the Gov- 
ernment orders were issued in their letter dated 31-5-1961 approving 
the option recommended by the  Commission. After issue of the  
above orders, the fact was intimated demi-officially to Audit Office 
also in Government's letter dated 27-6-1961. As nothing further 
was heard from Audit, i t  was presumed that this met thc? requirc- 
ment of audit. 

6. The  cases referred to in the first sub-?ara of the  Audit para 
were noticed much later after the  issue of orders dated 31-5-1961. 
The Pay  Fixation Committee appzinted by the Commission in De- 
cember. 1961 examined each case carefully after the  revision of pay 
scale was given effect to. Almost all except isolated ones were 
finalised. The  isolated cases of hardship were  brought to the notice 
of Government by the  Commission in 1963 and Government orders 
were  issued on 8-11-1963. But  these six cases could not be  regulat- 
ed  even by the orders dated 8-11-1963 as they presented certain 



peculiarities and any arbitrary fixation would cause hardship to t h e  
officials. These cases were re?orted by the  Commission to Govern- 
ment by the  end of 1963. Action had been completed even in these 
cases and intimated to  Audit on 12-11-1964 after consulting the Min- 
istry of Finance. 

7. In  the  circumstances stated above. it will be seen that a s  
prompt action as was possible was taken by Government as and 
when cases were brought to the notice of Government. 

Audit Ohser~wlron 

A chronological statement is enclosed showing the developments 
of the case from time to time. It will bc sccn that there was delay 
in the issue of orders by Government who were kept informed of 
the delay in the finalisation of the cases, from tlme to time. 

S. D,itc 
No. 

1 2 

( i )  22-2-1960 Siinction to the revision of pay scalcs and allo\\ances 
maximum of which excccdcd Rs. y m i -  w.c.f'. 1-4-1 y57 
a 3s convcycti. 

( i i )  8-7-1 960 The Deputy Accountm (;enera1 pointed out thar the 
orders dated 22- 1- I 960 did not provide-- 

iii whethcr in thc casc of those incumbents rect-uited 
prior to I-q-lc)S7 whmc pay on that day was less 
than the minimum of the revised scale of pay 
would be allowed minimum in the revised scale, 
and 

(ii) the mode of fixation of pay of officcrs who were 
appointed on fixcd or on consolidated rate of pay 
or who had heen given advance incrcrnents at the 
time of initial appointment. 

(iii) 17-10-1960 The Dcputy Accountant General pointed out the dehy 
in the fixation of pay in the revised scales and the 
consequential wcrpayments in c a m  where the revised 
scales of pay were lower than the existing one and also 
where the incumbents continued to draw increments 
in the old scales of pay. 

(fv) 24-10-1960 Ministry issued orders clarifying the points raised in 
(ii) above. 



(vj 10-1 1 - I *  'I'he Accwntan~ (icneral brought to the nonce of 
Minl\tr! t h . ~  out of 1500 case5 onlj qoo u s e s  had 
hccn wnr t o  4udrt ty that trmc and t mphazized that 
the Jcl~! In the rjye 0f case\ ment lon4  in ( i t ? )  ahc.1.e 
was resulting in nvrrpaymcnr\ in cerr.?i~ c x e s  A 
frw t t p~ca l  caws were also nxntioned 

( v )  , I -  I ,\linktry ;~\kt.ci thc (:ommission to expcditc thc finnlisa- 
tion of the rrmaining cases and 10 rccovtr ovcrpk1y- 
mcnts, if a:ly, mac!e. 

( v i i )  1  - I -  t I 111 rcpl!. the (:ommi\sion pointed out to hlinistry that 
the grant of option had nnt bctn contcmplatcd in 
C;o\rernmc.nt orders :ind zuggestcd the 12ecd for grant- 
ing such ;ti> option a in such cavs  fis:~tion of pay in 
thc rc\,i.\c-c! \calcs u~oulcl mcan I V C I ~ Y I - ~ C \ .  

z 3-5-  I 96 I ( ;ovcrnn~cnt con\,cycd unction to re-d( siprat ion and 
rc\.ision of sc;11t.\ of p ; ~ y  of 2 5  ~ O S I . ;  which wcrc not 
includec! in rhc trrdcrs 01' I:rIwu;~ry. I yFo. 

(si i)  5 -  I - I 6 '1311c I)cp~l1y Account,rnt Gcncral (I5~mha!.) hl-o~!ght to 
the n o ~ i ~ . ~  of the Ministl-y ~ h c  omission to prcscrihc 
the period (luring \\hi& option could hc exel-ciscd. 

( x t l )  13-9-1962 Iritc rim rcply from thc Ministly 

( x u i )  ' 7-1 I -1962 'Thc Dy. Accountant General (Rnmh:~y) remindcd the 
Ministrv. 

(xvii) 15-1 I - I  962 Intcrini rcply from the hlinistsl-. we* - 
(xv i i i )  ' 29-1-1963 Alinistry intimated that 2 1-12-1962 h d  been prescribed 

as the date by wl-: -11 option could be exercised. 



rxiw) 5-1 1-1963 .\udir p3m sent to Crovcmmcnr. since certain cnscs ~vcrc 
still not nearing finalisi~tion in spite of correspondence 
with the Commission. 

(xx) 8-1 I-19.53 (;overnment issued oscicrs in rcspc-ct of 2 of the 6 
officers. 

( x x i ?  1 I I I f i  Govetnment issued ordess on another one  cme mentioned 
in the audit paragraph. 

, . . ssrr I 6- I I - I 964 (;o\.csnmcnt issued ordess in rcspwt of the rtmnining 
!hrcc of the officcrs nicntioncd in the audit paragraph. 

Recommendation 

IS. No. 61 (para 57) of Appendix XI to 38th Report-1904-65 (Third 
Lok Sabha) 1. 

Although no formal agreement could be entered into there was 
a definite understanding between the two organisations about the 
rent of 1st January, 1963 and about the occupation of the building. 

The agreement could not be entered into immediately on occil- 
nation in view of the following reasons:- 

A rental of Rs. 1,500 P.M. was offered by the National Council of 
Educational Research and Training, an autonomous body financed 
by the Ministry of Education, who had approached the Blind Relief 
.Association on 22-12-62 for permission to let out a portion of their 
partially built building in Nizamuddin. The Hony. Secretary of the 
Association had no objection to the proposal and to the provisional 
use of the premises. But no formal acceptance could be given and 
as such no agreement could be made by the Association at that time 
a s  this had to be ratified by their Managing Committee which was 
not expected to meet earlier than the second week of January, 



1963. The Council could not wait for a decision for such a long. 
iimc as they required the premises for storage of paper which had 
been received as gift from Australia and Sweden. Being a perish- 
able commodity it could not be kept In the open and unfortunately 
no other suitable accommodation was available in Delhi. As such 
thc prcvniws wCrC O C C . U ~ I C ~  in 1st January,  1963. 

The Aj:rwrnr.nt could not bc entcrcd into thcrcxaf:c!- ;is 

i. No  ~n l t l i~ t lve  to this effect was taken by the Managing Corn- 
mittee. 

11. 'l'he portlon matic a\.a~lahle needed completion of certaln 
cwc~nt~a l  ltems o f  normal work which thc Council hr Id 
wrrt* necessary for cnsurinf: that storcs do  not detcrior;lti> 

I I I  'I'hc Assoc.latlon could not comply wlth the above requf i t  
;I!, t11c.y had n o  m o n c ~  ' J 'hc~ had to approach Government 
f o r  rvlease o f  further furids for carrylng out the work. But 
the Central Govt. was not aqrceable to release more funds 
. s r t l c . c .  l l i ( .  u t ~ l ~ s a t ~ o r i  certificate for earlier amounts was not 
p v c n  by the Asstrclat~on. 

I V .  'I'o sa\.ch ll;lpcnl from deterloration a grant of Rs. 30,000 was 
latcr on made l o  the Association for carrying out the essen- 
tlal works w ~ t h  the st~pulation that  the Council should 
wlthhold payment of rcnt a t  Rs. 1,500 P.M. from 1-1-63 
pending the receipt of utillsation certificate by the  Gov- 
crnmcnt from the Amoc~atlon. 

11. 'I'hc utlllsat~on eel-tlficate was rece~ved by the Govt. only 
In October, 1964. The Council was thereafter advised to 
pay rcnt from the date of occupation of the building and  
a t  a rate assessed by the Municipal authonties. -4s this 
qrlcstlon 1s st111 t~ndcxr- csanllnation, and ad-/roc payment of 
Ks. 10,000 has been made by the Council and this payment 
1s subject to adjustment when the rent is decided by the  
Municlpai authonties. 

vi Meanwhile, the Council has vacated a par t  of the  accommo- 
dation and is only occupying the  first floor of the  building, 
the  rent  for this portion will also have to be decided by t h e  
Municipal Authorities. The Council is being requested to  
pay an ad-hoc rent until the rent is decided by the  Muni- 
cipal Authorities with whom the  matter is being pursued 
vigorously. 



Thus, it will be seen that although no formal agreement could 
be entered into. the question of rent was tentatively fixed before the  
accommodation was provided by the Association to the Council. 

The Cominlttec are perplt7red t o  knotty that r ho:cgh tkc- propo- 
sal to  give statutor?~ status to the  (C'mtral Social Wclfnrc) Roard 
had been agreed to  b y  the M i ~ r ~ s t r y  o f  Education, this cmtld not he 
I rtrp!cinci~ted by the D ~ p a r t m m r  of Social Secrtrity. when the  B ~ I - d  
was placed under that D ~ p a r t m e n t .  

Tllc ('ommlttee are further s u r p ~ ~ s e d  to learn that even the Mzn- 
c . \Tr~ ,  t i f  1,(11r. 11.110 u3Crc c o ~ t s ~ i l t e d ,  hnd  not r a m d  any legal di.@tcultq 
1 7 )  o I - ~ ~ C I  worivy t o  t ! l e  Ct'ntraI SOCLZI Welfare Board, whrch has w 
.<vnnrarc i ~ i - i c l ~ ~ l  pcrsoitaOr!/. Thc C o i n w t t i ~ e ,  I~owetwr,  reiterate 
t h ~ !  r csrlr11~7r rcc-oi~tnccr~da~ ion. con tc~med 111 para 37 of the  1% h Re- 
port (Third Lok Snbha) nnd desire that the Roard, which was set 
ttp more than a decade before, should be placed oil a statuionl foot- 
ing without further delag. 

[Sl. No. of Appendix XI to 38th Report (Third Lok Sahha)l.  

! ~ C T I O N  TAKEN 

The question of the future status of the Ccntral Social Welfare 
Board is still under consideration. 

Name of the Ministry/Department: Dcpnrttnc.nt o f  Social Welfare. 

The Col t l~~ut tee  fee! that before tlie t ~ o o  new j e e p  were pur- 
chased, the  Roard should have e x m n ~ ~ i ~ d  the posslbilitg of the  con- 
z*ers:oil of the two  old jeeps 1 1 1 1 0  mobtle vans. 

[SI. No. 63 of Appendix XI to 38th Report (Third Lok Sabha)]. 

ACTION TAKEN 

It  was explained by the Chairman, Central Social Welfare Board 
t o  the Public Accounts Comm~ttee (vide proceedings of the Com- 
mittee's relevant meeting) that convcl,iu,l of old j e e p  into mobile 
vans was not a sound proposition. In case it was done, it would 
have entailed heavy expenditure and even then it would have been 
possible to use them in rural areas. 



The recommendation of the Committee has, however, been noted 

Name of the Ministry/Department: Llepartment of Social Welfare 

Reconmendation 

'J'hc reasons for delay in settlement of accounts were exp1a:ned 
by the Chairman, Centre1 Soclal Welfare Board, to the Public Ac- 
counts ( ' o t n r n ~ t t t ~ ~ ~  ( t -rdv 111 O ~ Y Y Y ~ I ' I ~ \  of t lic Cornmlttec.'~ r ~ l e v a n t  
m e v t ~ n g )  The Board has takcn very swlous view of the situation 
and all poss~ble effor's are  bcxlng made to get the accounts for t h e  
prcvwus grants settled at the earliest Cop:cs of tht. latest circulars 
issued o n  January 8 and May  35, 1965 to all the State Boards, S I T -  

plifymg the procedure for settlement of cases of building grants altl 
cnclosr~d I t  has also been mndc very clear to the Sta te  Boards 
that ail outstanding accounts h a w  t o  be settled within the year 
1.96506, the  last year of the Third F ~ v e  Year Plan. In individual 
caws s t tps  are  also being taken to adjust the unspent balance in 
rcspcct of building grants against the amounts duc to the  S ta te  
nonrds on account of Welfare Extension Projects. 



CENTRAL SOCIAL WELFARE BOARD 
Jeevan Decp B u ~ l d ~ n g ,  

Parliament Street, 
New Delhi, 

J a ~ t u a r ? ~  8. 1965. 
The Chairman, 

State Social Welfare Advisory Board, 
SI:R.JECT -Proc .dure  for settlewe?tt o f  cases 0 1  bur l d t n g  gvcr rr ? \. .so t~c-  

tmned to Welfare E x t e n s m ~  Projects 
Madam, 

I am directed to refer to Chairman. Ccntral S o c d  Welfare 
Hoard's D . 0  letter No. CB PXV 62-63 datcd the 15th April, 1964 with 
regard to the settlement of accounts o f  bullding grants and to in- 
form vou that in view of the  difficulties esperienced by the. S ta te  
Boards as expressed in response t o  this letter, thc Central Social 
Welfare Board a t  its 44th meetinq declded that the following infor- 
Gation may be considered adequatt  t o  f i n a l ~ z e  thc arcounts of build- 
i n g  grants: - 

( a )  ( i )  An abstract from the a~1ditc.d statement o f  accounts of 
the  project as per enclosed proforma wherein the cspen- 
diturc on builfling construction is reflected; 

(ii) A valuation certificate from n qualified enginee~./overseer 
givlng the approximate covered area and cost of t h e  
bullding constructed; and 

(iii) A photograph of thc centre hullding, i f  possible. 

(b) Buildings ha1 f-conlple t ed . . 

( i)  Arrangements may be made with local Panchayats to get 
the  buildings completed with the  unspent balance amount  
of grant available with State Board and to be supple- 
mented with local matching contribution; and 

(ii) The  statement of accounts, the completion certificate etc. 
may be arranged through the  Panchayats. 

(c) Buildings get to be constructed by the Projects 

(i) The  Accountant Gel~erals  may be requested to audit  
accounts of the building grants, when the buildings a r e  
completed along with the accounts of the  Projects wher- 
ever it is not being done; and 

(ii) A completion certificate bv a qualified engineer/overseer 
may also be submitted to the  Central Board. 



I d )  Other case* 

( i )  In cases, where buildings are  not likely to be completed 
within a reasonable penod, grants may be treated as 
having lapsed and th r  amount released. if any,  therefore 
may be refunded 

2. On the basls of thc~ above decisions the State Boards are  re- 
quc.sted to take immecliate actlon and furnish the necessary ~ n f o r -  
mation to enable the Central Social Welfare Board to  finalise the  
bu~ltiing grant ,rc.u~unt.s sinctloned to Welfare Extenson Projects 
by March, 1965 This may be p v e n  top-pr~ority in view of the fact 
that the I'ubl~c Accoun:~  Commlttce and the A u d ~ t  has taken very 
serious ~ ~ l c % w  of the presc.nt unsatisfactory position. 

3. In  this connection, it may also be mcntloned that  the  amount 
of p a n t  whlch rcmams unaccounted for on the 31st March, 1965 
w ~ l l  b~ adjusted w h ~ l e  relthasl~rg further funds to the State Board 
and n o  application for grants for repairs of the  b u ~ l d ~ n g s  of Centres 
In respect of which accounts of gmnt have not been settled will be 
cons~dcred by the Board. 

Sd/- D. PAUL CIIOWDHRY, 
Projects Ofticer for Secretary. 



Accounts for budding O a n t s  runcrioned to Cenrrcs of Wel/arc Exrmsion Rojcc t s  

NAME OF PROJECTS A N D  DISTRICT' 

Name of Grant Amount Lotal Loca! Area of Expd. Amount 
centre sanc- released contri- contrl- of land incurred spent 

tioned to the bution bution donated as per from 
PIC to he raised audited grant 

raised statement 
Per 

budget 
estimate 

Year un. balance Khcther Value Cornp. Retsonr 
of From From bid. of Certifi- for short Sute 

audit grant other cornale- building cate fall in Wrd's 
sources ted rcaived, EocPl Remarks 

and if contribu- 
xnt to tion u per 
CSWB Col. 4. 
office * - 'J 

W 



No. F. 16-1:6P 

CEKTRAI, SOCIAL WELFARE BOARD 

Telegram. SANGHASEVA 
NEW DELHJ 

Jeevan Deep Bu Iding, 
Parliament Street, 

New Ilelhi, May 25, 1965. 

The Chairman, 

State Social Welfare Advisory Board, 

SUILJECT: -Procedure for set1 lemenf of cases of building grnn  t s  
sanctioned to Welfare Extension Projects. 

Madam. 

I am directcci to ~ n v ~ t c  a reference to this office circular letter 
No. CBiP SVC4-65 dntcd the 8 t h  January. 1965, on the subject men- 
cioned :~b )ve  anti 11)  state that the information asked for therein has 
not been furnished in spite of repented requests. In some cases only, 
a cotlso1itta1c.d slat.c.mr nt in respect. of number of grants has been 
sent to this olfirc. I n  t h ! s  connection it may be mentioned that what 
is requ!rc.d 1s an extract from the audited statement of acc~un t s  
separatc.:y for each ~ r c n t  duly certified by the Chairman of the 
State Lhartl. This statement will service the purpose of an audited 
s:.atemcni o f  a x o u i ~ t s  which is required to be submitted in sunport 
nf the util~zation of grant. 

2. Ii also needs t;, Lt. clarified that the procedure laid down 111 the 
c rcular rcferrecl to ahove applies only to the grants to the erstwhile 
Prolect Implemcntlng Committees, and not to the grants sanctioned 
? Q  the cxhting Projwl Jmplcmenting Committees or Mahila Mandals 
which might h a w  bcen sanctioned building grants. In all these 
cases generally, the accounts audited by Chartered Accountaqt e tc .  
and a completion certificatc signed by qualified Engineer/Architect 
have to b t  submitt2d according to the condition of grant. 

3. Your attention is invited to para 3 of this office circular under 
reference wherein it is stated that the amount of the building grants 
which remains unutilised by the 31st March, 1965 will be adjusted 
against t11c grant saxt ioned to the State Board concerned for other 
pragramnles while ~.cleasing funds therefor. In most of the cases, 
the grmts  to Mahila Mandals have been sanctioned by the Central 



Board. Before releasing the Arst instalment of this grant to the 
State Boards necessary adjustments will be made in States where 
majority of building grants already sanctioned still remain u?- 
accounted fcr. This is necessary since the Fourth Five Year Plan 
will be coming to a close by the end of this year and no amount cf 
grant sanetimed in the Third Plan, will be allowed to carry forward 
during the subsequent Plan. You are, therefore, requested, kindly 
to g:ve top priority to this work and send the extracts of the state- 
ment of accounts and the completion cerificates in respect of the 
Buildings grants at an early date. This should not be difficult now. 
since the necessary staff has been given to the State Boards wherever 
there was justification for it. 

Yours faithfully, 

Sd/- D. PAUL CHOWDHRY, 
Projects Officer for Secretary. 



MINlSTRY OF SlTPPLY & TECHNICAL DEVELOPMENT 

While the Corrrmtttee ore glad to be assured that the settlement 
rcwched with  f h u  wpp1ier.s accordtng t o  whlch  rhe Ratlwoys had 
been stippl~rd, f rer  of rosf !,290 tcms of cross~ng sleeper bars, was 
q u ~ t ~  rcnsonable, t h ~  Comln~ttee cannot help e.rptessmg regret at 
tlrc d c l r c - ' ~ ~ ~  1 7 1 y t ~ t i o n  lvl I I ~ C  lndla Storc Department, London The 
C o ~ r t n ~ t f t c v  urrdersrnnd thrr '  11ie ~ U C S ~ ~ O H  of f i ~ l n g  ~tsponsibil i ty for 
fir rs lapse w a s  ~czrler c.onsztfcrntlorl Tlr t Committee woltld Elke to 
h v e  a f u r t l t ~ r  jqwrt  tn rhe i11nttr.r 

[S. fio. 93(i)  of Appendix IV to Eiqhth Report, 1!:63,-631 

I 1  ln;r> tjt: s\ihln~ttr~c{ that as cxarl~c~. rxplained to  the Public 
A ~ ~ o u n t s  Con1mittr.c. in  thc~ mc*c.ting 11cfiltl i , n  t h e  12th Octcibti.. 1062, 
these slct-pt 1.:; wc.rc. rnanufac.turc~:l by ;I French firm an(! ivc.re 
p u n c h d  wi t t i  holes !n accordnncc, with the practice f 'o l lo \~ .d  i!l 
Europb. 'f'ht:se slec.i~c~r-P u.c,rc ncccptcd by the India Supply M i s i o : ~ ,  
l.Aondoil, i:ntier vc.rv minor deviation from the drawings gov~rn ing  
:he supply w h i r i ~  was adccluatcly covered by tolerances provided i l l  

tho t l r a ~ r l n g ~ .  I n.;pc'cl ion Ilriil~; of the Indln Supply hlission, Lozidon 
)?-id car~f l i l : \  r.xnm!ti(~l the spctcification and the dif'ference in 
mothocl 01' mall;~fncturc. cmployed hy the firm which gave an  upright 
I~clle instc:1t1 or 3 s l i ~ h t l v  inclincd one. They also examined the 
pracBtic.cs followc~d hy c : th~r  Railways, e.g. French, Swiss, G r ~ e k ,  
Turkish, Eg\.pt.ian and other Afr'can and Pakistan Railways. They 
found t ! ~ a !  ti11 tlicsc. customer.; were beinq supplied with stet1 
.:lcepe:-s punchr,ci veriicslly from the French and other Continental 
Rolling mills. T h t y  also esarn;nn;i the acceptance of the sleepers in 
t h e  l ight of thc method o f  securing the rail to the sleeper. They 
came to the conclusion that since the spring jaw or clip which is 
used lor securing thc-b rail to the sleeper occupies approximately half 
of the hole, i: camlo:, have any ronl effect on the  normal life of the  
?leeper-. T1-1c1-efore, it is stated thai  there is no effect on the life of 
the sleeper. Thus it is maintained that there was no lacuna in ihe 
procedure adopted by the  Inspection Wing oi  the  India Supply Mis- 
sion, London. Furthermore, most o: the  Railways have been utilizing 



these deepers w~thout any additional expenditure. In some 
cases, however, the keys had to be properly lined to hold the 
ralls to the sleepers. The extra expenchture incurred. even in t l~ese 
cases, was negligible. The Rallway Board have also been fully com- 
pellsdted for the loss, if any, by the supply of 1,290 tons of csosd3g 
sleeper bars received free of cost from the suppliers l n  vww oi 
above, ~t 1s considered that no d s c ~ p l ~ n a r y  action against the India 
Supply Mission Inspector, is called for In this case. 

2. This note has been seen by the Department of Iron and Steel. 
Ministry of Railways and Audt. 

The Cotirlnzttee are not fully conutnced bg the arguments re- 
y :rdtng p~lymutit of ~ncreased price to the firm I n  tlte:r opmou t i i c *  

c.oinrnzt~ttettt that  the DGS&D made, in the letter he wrote to llie 
firm uftcr the finaltsat~orr of t h e  contract indrntzng 111s uiill~ngness to 
conslder t l l ~  c.l(lr~ris of the f i rm& outsde t h v  terms of the agree ine?~~,  
weuke~~ed rice C;o~'ernmei1t's rase. They desllc thut  the czrcumstances 
under u'hlch this com~rr~tment was n~ude  t , ,  t h c .  firtrt should t)e ln- 

vestzgnted nnd  responsibility fixed. 
[Ser~nl No 33 (Para 33) of Appendix V to 19th Report (3rd Lok 

Sabha) .] 

In all 23 orders were placed during the period 1948 to 1950 on a 
firm of Calcutta for the supply of Burma Teak Squares. The firm 
requested D.G.S. & D. in September, 1950 to revise the prices shown 
in the contracts because State Timber Board, Burma, which was the 
sole selling agency for the export of Teak from Burma, had increased 
pr:ccs for export. The firm could not complete supplies wlthin the 
periods of dciivery stipulated originally in the various contracts for 
the following main reasons: - 

(i) Insurgent activity in Burma during 1949-50 which 
hampered movement of timber from forest; 

(ii) Shipping difficulty owing to Korean War and Transport 
bottlenecks; and 

(iii) Import licence provision which came into force in August, 
1949 after most of the contracts were placed. 

2. The DGS&D granted extensions of the delivery periods against 
respective contracts. Such extensions were given from time to time 
as and when the suppliers approached the D.G.S.&D. Since supplies 
were not materializing despite extension of delivery period granted 



periodically and the suppliers had raised question of increase fn 
price, a meeting was held on 11-10-50 in the room of the then DDG 
(Supplies) with the firm's proprietors. 

In this connection the note (dt. 1ljlO and 14'10'50) recorded in 
the relevant Ale is reproduced below:- 

This case was d i s c w e d  in DDG's room today. I t  was pro- 
posed that extension till 31-1-1951 with *RIR would be 
allowed against all AITs placed in 1948 and 1949 on this 
firm against which there are  still substmtial outstandings. 
In addition it was agreed that special steps should be 
taken to ensure revalidation of the import l!cences against 
these AlTs or  in the alternative issue of fresh licences to 
cover their C.I.F. cost a t  To-days' prices. For this purpose 
I shall discuss matters with Deputy C.C I. tomorrow or 
Friday. Please let me  have full particulars and papers 
with a brief note. 

"DDG(S) and Finance may kindly accord t h e ~ r  sanction to the 
above decision and approvc the proposed draft placed b ~ l o w  for issue 
with particular reference to the additional+ paragraphs incorporated 
by me  which is in line with assurance given by DDG(S) to the 
firm's proprietor a t  the meeting referred to in the above note." 

3 The letter incorporating the above paragraph was issued to 
the suppliers on 28-19-50 with !he concurrence of the then DDG mc! 
thc associated F.nancr. When thc firm failed to complete suppiies 
against these contracts, the question of cancellation of contracts and 
arranging risk purchase of outstanding quantities of timber was 
cxamincd in some cases. In one contract which was placed for the 
supply of 500 tons of Burma Teak at Rs. 815/- per ton f.0.r. Calcutta, 
when the firm failed to complete supplies, the risk purchase tenders 
were opened for the unsupplied quantity of 361.22 tons. The lowest 
acceptable offer was Rs. 900)- per ton on forward delivery basis. 
When proposals for risk purchase were put up, the associated Finance 
opined that since (open general licence) OGGXV was cancelled and 

*R/R means reservation of rights under the contract. 
Yf"l'e additional paragraph referred to above reads as under:- 

"You should now proceed with completion of all outstandings against 
this contract within the revised delivery period. No further 
extension will be sanctioned and outstandings on this revised 
date will be automatically cancelled at your risk and expense. 
Supplies should be made in accordance with the contract ratts. 
Your request for revision of rates will be examined on merits 
with reference to the actual facts of each case." 



an Import Licence was necessary for the new suppliers to fulfil the 
contract proposed to be placid on them, the "prospect of recovering 
the whole or a portion of the additional expenditure is extremely 
slender." Keeping in view the aforesaid difficulties which were 
likely to be experienced in the enforcement of the terms of the 
contract, it was decided with the approval of the associated Finance 
that this contrac! should be reinstated and that the grant of import 
Licence to the firm should be recommended. The delivery period of 
the contract was also extended allowing the supplier reasonable 
time to comply with the contract. 

4. The relevant papers indicatr that the following price increases 
were made by the State Timber Board, Burma in the CIF prices for 
Burma Teak on the various dates shown against each increase. 

- 

20-7-49 Rs. 551- 
1-3-50 Rs. 751- 
15-10-53 Rs. 501- to 77.501- 

- 

In short there was a prlce increase of Rs 1801- to Rs 207.50'- 
per ton in the C/F  price of teak by 15-10-50. It  is stated in the  
records that a total yuantlty of 6,720;- tons approx. of Burma 'I'cak 
was supplit d by the firm after 15.10.50. If the rontracts werc can- 
celled and r sk purchase efTect xd, an extra amount oi a: least Rs. 180,l- 
per ton would have been unavoidable In respect of the unsuppl~cd 
quantlty and additional expenditure would have amounted to 
Fk. 12,09,708,- as against the extra amount o f  Hs 10.75 lakhs pzid 
to the firm. 

5. The firm preferred against the Government, a claim for the 
total amount of Rs. 16,12,744j- on account of increased incidence of 
cost of timber supplied by them. They contended that the increased 
cost was due to the price increase effected by the State Timber 
Board, Rangoon. They also claimed increase at 5 per cent p.a. 

On 25-5-59, the firm offered to settle these cases outside the arbi- 
tratton proceedings. With the approval of the Ministry of Law and 
Ministry of Finance, the Ministry of WH&S appointed an  ad hoc 
Committee to go into the respective claims of Government and the 
firm and to report to  Government that they considered to be a 
reasonable basis of settlement. 

6. The Ad hoc Committee were of the opinion that the contractor 
had a good case to argue that the delay in supplies arose from 



remom beyond their control and that as the delay in supplies could 
be covered under "force mjeure",  the Arbitrators or the Umpire 
were likely to hold that the firm were not at  fault. It would have 
been difficult to enforce recovery of the extra expenditure at  risk 
purchase had been effected. This would have led to the embarrassing 
position of the Government having had to incur an additional 
expenditure even higher than what was ultimately paid to the firm 
in full and final settlement. 

7. I t  is presumed that all the aspects of the case were considered 
and discussed in the meeting held in DDG's room on 11-10-50 belore 
a decision was taken to extend DP without RIR and to examine the 
question of price revision on merits. The action taken would have 
to be judged in the light of the conditions which prevailed at that 
time. It  cannot be denied that the conditions then prevailing were 
abnormal which were influenced largely by the monopoly enjoyed 
by the State Timber Board in Burma and the restriction on the 
trade imposed by the cancellation of an open general licence. In 
order to arrange for supplies for the indentor at reasonable cost the 
authorities seemed to have no alternative but to agree to consider 
the firm's claim for the increased cost of timber. 

In the circumstances stated above the question of fixing responsi- 
bility in this case does not arise. 

Recommendation 

In the cases mentioned in para 4 of the Report replies furnished 
by the Ministries are o.f an  interim nature and the Committee would, 
therefore, await further reports thereon. 

[S. No. 3 of Appendix I1 to 26th Report (3rd Lok Sabha.) ] 

So far as this Department is concerned, the P.A.C.'s above obser- 
vattion refers to this Department's Note submitted to the Lok Sabha 
Secretariate vide this Department's Memorandum No. 5/1/63-Admn. 
11, dated 248-1963 in respect of para 59 of the Audit Report (Civil), 
1962. In a subsequent Note forwarded with this Department's O.M. 
No. 5.4.64-Admn. 11, dated 22-8-1964, the Lok Sabha Secretariat were 
informed that the PAC's observation, i n  question, was under con- 
sideration and that a statement would be sent to them shortly. 

The present position is that after the submission of the Note to 
the Lok Sabha Secretariat in August, 1963, one more case has come 
to light and the total number of cases involving recoveries from 
the Arm now is 14 against 13 as mentioned previously. In  12 cases, 



both the Government and the firm have appomted their arbitrators 
on dates shown below :- 

S1. A. T. No. 
No. 

Date on Date on 
which Govt. which Firm's 
Arbitrator Arbitrator 
was appoin- was appoin- 

red ted 

Out of the two cases in which arbitration was still to be initiated 
as intimated earlier, in one case i .e.,  A/T No. 4855 Govt. arbitrator 
has been appointed on 17-7-65. The Firm's Arbitrator is yet to be 
appointed. The arbitrators have, however, not been able to enter 
into arbitration proceedings because of the non-cooperation of the 
firms' arbitartors in the matter of appointment of an Umpire. 
DGS&D has, therefore. no other alternative but to apply to the 
Court for appointment of the Umpires in all these cases. After the 
Umpires are appointed and the arbitrators enter on the reference, 
Government will file its claim before them. 

The disciplinary action has been initiated in 12 cases and it is 
expected to be completed in about six weeks' time. The remaining 
two cases are still under examination in the Litigation Section who 
are collecting details for making reference to arbitration. 

This has been seen by Audit. 

Recommendation 

The Committee are distressed to note that an avoidable expen- 
diture to the extent of Rs. 64,000 had t o  be incurred owing to lapse 
in bulking the tenders. The Committee further note w i th  regret 



that delivety Qtes had been eztended m n y  a time and at no stage 
efforts were nmde to reduce the loss by taking prompt decision. The 
Comn~ittee would like to be informed of the disciplinary action 
taken against the erring officers. T h e y  would further stress that 
suitable instructions should be issued to all concerned so that simi- 
lar cases do not recur. 
[SI. No. 11 (Para 10) of Appendix XI to 38th Report (3rd Lok Sabha.)] 

As regards disciplinary action, the Director, Deputy Director and 
the  Lower Division Clerk have been cautioned to be more careful in 
fu tu re  and a record has been kept in their confidential Roll. As re- 
gards the Assistant, D~rcctor General's displeasure has been com- 
municated to him and a record has been kept in his confidential roll. 

As a remedial measure, suitable ~ n s t r u c t ~ o n s  have been lssued 
vtde Memoranduln Nu CSIR 29 (35) 111: 65, dated the 22nd May, 1965 
(copy enclosed). 



DIRECTORATE GENERAL OF SUPPLIES AND DISPOSALS 

(Co-ordination Supplies Section IB) 
MEMORANDUM 

NEW DELHI-1. 
No. CSIB/29 (35) /III/65 Dated 22-5-1965. 

SUB: -Tenj3er enquiries-lssue of 

(2) Tenders-Deckiou within the validity period. 

Three indents for purchase of a particular item were received 
by a Supply Section within a period of one month. Instead of bulk- 
mg all the demands and issuing a consolidated enquiry which would 
have resulted in economical purchase, the particular Section bulked 
only two indents and issued an enquiry for them only. After the 
Issue of this enquiry another indent for the same item was also re- 
ceived. The two indents left uncovered were bulked and another 
enquiry was issued subsequently. The prlces thrown out as a result 
of the latter enquiry were higher than those received against form- 
er enqujry. There was also considerable delay in taking purchase 
decision against the second enquiry. The validity of the offers had 
to be extended. But the purchase dec~sion could not be taken even 
within the extended period and the tenderers who offered the low- 
est prices wcrp not pri'pared to agree for any further extension. A 
fresh tender enquiry had therefore to be issued. The prices thrown 
out as a result of this enquiry were much higher than those against 
the first and second enquiries. Orders were finally placed against 
the offers received against this enquiry resulting in considerable 
extra expenditure which could have been avoided or reduced had 
the indents been bulked originally and a consolidated enquiry issued 
or if the decision against tenders received against the second enquiry 
had been taken within the validity period. 

2. The Public Accounts Committee in their 38th Report (3rd Lok 
Sabha) have deprecated the way in which the above case was hand- 
led in the Purchase Organisation and wanted that measures should 
be taken so that similar cases do not recur. 

3. I n  this connection atteni.ion of the Purchase Officers is invited 
to the instructions contained in para 91 of the DGS&D Manual ac- 
cording to which they are  required to pay due attention to the com- 
bination and bulking of d e m a ~ d s  which will result i n  economy h 



purchase. Demands for stores received simultaneously from Mer- 
ent indentors should be bulked as far as possible when inviting ten- 
ders unless t h ~  is not possible due to some reason which should 
be specifically recorded. 

4. The procedure to hc followed in case of items of repetitive 
nature where demands are received after the issue of enquiryjplace- 
ment of contract against indents received earlier is outlined in Offlce 
Order No. 19 dated 20-2-1964 which should strictly adhered to. 

5. So far as extension of the validity of offers is concerned ins- 
tructions already exisl to the effect aide para 123 of the DGS&D 
Manual, that decision on tenders should be taken as early as possi- 
ble and in any case within the validity period of offers and that ten- 
d e r e r ~  should not be asked for extension of their offers unless this 
i:; inescapable. Needless to say that this is of utmost importance, for 
apart from the delay which would invariably occur in covering the 
demand, thrrc is also the risk of firms refus:ng to accede to the re- 
quest for extension or withdrawing the offers which might lead to 
avoidable cxtra expenditure. 

All Purchase Officers should keep in mind these instructions so 
that there is no recurrence of the case of the type referred to in para 
1 above. 

S d i -  N. H. JOSHI, 
Deputy Dzrector (CS-11). 

All Purchase 0l)lcer-s & Sections at Headquarters & Reg~ons 

Copy with 10 spare copies to Section A-5 with reference to their 
Endorsement No. A-5 )AP13! (222) I63 dated 10-5-1965. 

Recommendation 
. The Coinmittee cannot but  egret the multiple lapses on the part 

of the Director of Purchase, India, Sup.ply Mission, London in deal- 
ing with the letters of intent of the m s  which led to a loss of 
Rs. 83,493. The Committee hope that under the existing practice tho 
Director General of Supply Mission in London will exercise efective 
control to ensure that Governmmt are not made to sujJer losses due 
to the negligence of an individual officer. 

[S. No. 12 (Para 11) of Appendix XI to 38th Report, (1964-65.)] 

The recommendation has been brought to the notice of the Direc- 
tor General, India Supply Mission. London for strict compliance, on 
7-6-1965. 



APPENDIX XX 

MINISTRY OF TRANSPORT 
Recommendation 

The Committee do not appreciate the purchase of such costly 
machines (10 Gallions costing Rs. 9.10 lakhs) without trial, specially 
in the case of the opinion of the Chief Engineer of the project that 
this type of grader (the pre-1948 model gallion) would not be suitable. 
The argument that their trial a t  high altitude would have meant a 
delay of one year loses much of its force in view of the fact that these 
graders on receipt were lying idle for several months. The Committee 
also regret that the information asked for by them regarding the 
particulai-.< of the graders and the periods (indicating dates during 
which they were not in use has not been furnished so 'far (March 
1964). 

The Committee would also like to refer to the information furnish- 
ed by the Defence Secretary that the roads on which the graders, in 
question, were to be used were not ready according to expectations 
and that the Border Roads Organisation had realy no idea of the 
number of months 'for which the graders would be able to work in a 
rertnin region. In this particular case the prngress of work was not 
properly estimated while the equipment came very early. This indi- 
cates lack of porper planning and initiative which is all the more 
regrettable as it concerns Defence activities in the border areas. 

IS.  No. I (Para 63) 24th Report (3rd LS) 1. 
ACTION TAKEN 

A note giving the information required by the Public Accounts 
Committee and their recommendations is enclosed. 

Recommendation 
Public Accounts Committee desired b have t he  following in- 

formation:- 
(i) How much money has been actually paid to the contrac- 

tor, in question 
(ii) A note mentioning the circumstances under which the 

contract for the supply of timber was given to the con- 
tractor, in question, and whether the  possbility of utili- 
sing the services of the Fuel  Utilisation Unit of the  Assam 
Government was considered. 



The Commlttec then enquired as to how much money had been 
nctually paid to the contractors in question. The witness promised to 
furnish the information later. The information is awaited (March 
1964). 

The fact that the four tenders received in May 1961, for the trans- 
portation by boats across a river, of stores required from the con- 
struction of certain border roads, were rejected without recording any 
reasons and that the  award of contract on 15th July, 1961 on the basis 
of fresh tenders resulted in an extra expenditure of over Rs. 61,000/- 
cauges a legitimate doubt about the bonafide of the action of the 
omcer concerned. The Committee note that the matter has been 
entrusted to the Special Police Establishment for investigation. The 
Committee would like to be informed of the final outcome. 

IS.  No. 2 (Para 64) 24 Report (3rd LS.) J 

(a)  Amount paid to the contractor in respect of the contract re- 
ferred to in para 64 (Audit Report 1963). . . .Rs. 2,74,550/- 

(b) Amount yet to be paid to the contractor: 

(i) Amount oY security deposit pertaining to 
above contract . . Rs. 3,000/- 

(ii) Claims preferred by the contractor and 
not finally dealt with . . Rs. 2,45,080/89 

(c) In regard to the circumstances under which a contract for 
supply of timber was given to the contractor and the possibility of 
utilising the services of Fuel Utilisation Unit of Assam Government, 
the position as ascertained from records available, some of which are  
with SPE is as under: - 

Headquarters No. 3 BRTF concluded a contract with the contrac- 
tor for bulk supply oY timber at  Sonari Ghat. Mohanbari Air Field 
and Along. The contract agreement was executed in 1961-62. The 
estimated amount of the contract is Rs. 1,40,808/-. Against this 
amount a sum of Rs. 90,700/- has been paid to  the contractor. A sum 
of Rs. 4.000/- on account of earnest money is also held by the Govern- 
ment. Directorate General Border Roads have also stated that the 
files do not contain copies of either the contract agreement or the 
statement of the Tenders. They further stated that the contract was 
concluded after obtaining competitive tenders and that the period of 
contract was six months from July-December 1962. 



Prior to the conclusion of the contract referred to above, timber 
was locally purchased on supply orders from three Arms (which are 
alleged to be controlled by the contractors). 

Supply orders were placed after obtaining quotations. There is 
no indication in the available records that Fuel Utilisation Unit of 
Assam Government was approached by Task Force Commander. It 
is, therefore, to be concluded that the feasibility of this alternative 
sources of supply was not considered. 

(d) As regards the recommendations of Public Accounts Com- 
mittee vide serial No. 28, Appendix 111 of their report (24th Report, I11 
Lok Sabha), it is stated that the Special Police Establishment have 
completed their investigations. They have sought for the sanction 
of Ministry of Home M a i r s  to prosecute certain officers including the 
contractor n*hich has been accorded. 



A N N E X U R E  A 

S-:-Procurement of Motor Graders for Road construction 
Projects. 

As explained to the Committee, motor grader is a finishing 
machine. It comes ~ n t o  use cmly after the formation cut has reached 
the final stage of 16,20 feet depending upon whether it is one ton or 
three ton road. Further the graders purchased were mainly for use 
during construction feason which vanes from 5 months in the West- 
ern Sector to about 7 months in the Eastern Sector. These machines 
arc. used in c-onjunction with other machines like tractors. Even 
when thcy arc used, there will be periods of waiting for the forma- 
tion cut to rcach thc stage where ~t can be used. As already re- 
ported to the Committee, the average number of hours per machine 
worked per season was about 257.9. 

2. In view of the position explained above, the periods of non- 
usc would be mainly those during which the motor graders remained 
off-road. The actual dates on which the motor grader-, went 'off- 
road' and were brought back to working condition are given below:- 
-- - - --- - .-- - - - - -- - - -- 

V P ~  No. off- Period during which the machine 
road remained off-road 

Position as in September 
I 962 

Caterpillar . I 29 Mar 1962 to 8 Jan 1963. 
Komatsu . 3 19 July 1962 to 16 NOV 1962. 

8 Scpt 1962 to 14 Dec 1962. 
23 May 1962 to 10 Jan 1963. 

Gallion 2 27Apr1962to1-jNov1962 
21 Sept 1962 tc 22 Nov 1962. 

Position in September 

J 963 
Caterpillar . 2 20 May 1963 to 9 Oct 1963. 

20 May 1963 todate. 
Komatsu . 2 17 Sept 1963 to 14 Oct 1963. 

*27 May 1963 to-late. 
Positiorr as in November 

1963 
Komatst~ . 2 *19 Oct 1963 todate. 

*29 Oct 1963 todate. 



In addition m e  Caterpillar (-12) and another Gallion were 
rendered beyond economical repairs as a result of the Chinese opera- 
tion and a road accident respectively during 1962-63. 

3. Four machines marked with asterik in para 2 above awaiting 
repairs, are one Caterpillar and three Komatsu. The orders, for 
spares for the Caterpillar machines were placed in February, 1963 
and are still awaited. An emergent indent on Director General of 
Ordnance Factories for spares in respect of Korrcatsu Graders was 
placed on the 19th April, 1963. Some spares have been received 
against this indent. The machines will be put back on road on re- 
ceipt of the remaining spares. 

4. The Committee has observed vide Serial No. 27 of Appen- 
dix 111 to the 24th Report of the Public Accounts Committee (3rd 
Lok Sabha) that the early procurement of motor-graders without 
properly estimating the progress of works shows "lack of proper 
planning and initiative". 

In this connection, it is necessary to examine the circumstances, 
in which the Border Roads projects were undertaken in 1960. The 
Government decided in 5\60 that a considerable mileage of road 
should be constructed within a very short period in the most difficult 
areas, subject to very heavy snow and winter conditions in some sec- 
tors and heavy monsoons in the other. The terrain was unknown and 
no agency had tried to build quickly a three ton road on motorable 
gradients in these areas. In fact, most areas had not been surveyed 
for years; no data whatsoever were available for the guidance of 
Engineers and planners. There was no time for thorough study and 
planning step by step. There was no experience available in the 
country for systematic use of large scale machinery and equipment 
for construction of roads. Yet the opening of these areas was given 
the highest priority. The planning, therefore, had to be ad hoc and 
on a basis of the best estimate possible and yardsticks. In such 
circumstances, there is bound to be a gap between targets and 
achievements, between expectations and actual results. We are 
attempting to reduce the gap between the two. While every effort 
will continue to be made to take great care in planning, the nature 
of the task coupled with the time factor renders a certaifn imbalance 
between plan and execution inevitable. What happened was thus 
i n  spite of the best, that could be done in the circumstances. 

S. K. MUKHERJEE 
Sec~etarg, 

Border Road Development Board. 
9-10-64. 

330 (Aii) LS--13. 



The Committee's observatwn in the Seventh Report (3rd Lok 
Sabha) was ma& on the basts of the fact thut the loans disbursed to 
the shipping compnzes from the sh7pping Development Fund bore 
no relation whatsoever to the sizeabk loam advanced by Govern- 
ment t o  the Fund during 1959-60 and 1960-61. Since there are com- 
peting demands on the limited resources of the Government, t h e  
Committee do not appreciate the observation in the Ministrg's note 
that "there lzeed be no connection between the demand for loans 
from the Skipping Companies received by the Fund Committee and 
the Cmmzttee's requirements of Fund from the Gout. of India. . ." In 
the Committee's opinion, it is necessary thut accretions to the Fund 
from year to gear should be carefullg planned keeping tn vtew the re- 
qutrements of the forthco~nzng year, provision for udforeseen demand 
and a reserve fm zncreasing the size of the fund gradzullly so as to 
meet the longer term denumds. The  Committee also suggest that 
ZIw questzon of stepping up the  tempo of d~sbursing loans f rom the 
Fund should be examined, so as to promote the developmenl of shzp- 
ping, instead of merely keeping the amount indefinitely locked up in 
the Fund. 

ACTION TAKEN 

While preparing the budget estimates, detailed calculations of the 
loans likely to be required are made. It is true that till 1961-62, the 
loans advanced by the Committee bore no direct relation to the 
amount of loan advanced to the Committee. This was due to various 
reasons such as delay in completion of legal formalities by shipping 
companies and rise in the price of ships in the world market, non- 
availability of foreign exchange, etc. on which depend the purchase 
of ships. With a view to stepping up the tempo of disbursement, 
every effort is made to reduce the time lag between the date of 
sanction of a loan and its actual disbursement. This time lag is pri- 
marily due to delays in the completion of legal formalities. In order 
to reduce these delays to the minimum, an officer of the Committee 
is now deputed, whenever, necessary, to have personal discussions 
with the concerned shipping companies, the Ministry of Law, 
Bombay, and the D.G. Shipping, Bombay to finalise the loan docu- 
ments and to expedite the disbursements. As a result, the disburse- 



ments to the shipping companies have of late gone up considerably 
as is evident from the following figures:- 

Year Amount of loan sanctioned Amount disbursed by the Corn- 
by Government mit tee to Shipping Cost. -- ---- -- ----- 

Rs. (Rupees in lakhs) Rs. 

D~r ing  the first three months of the current financial yew, 1964-65, a sum 
of Rs . 190 12 lakhs has alrcady been disburstd. 

The Committee has, since its inception, sanctioned loans to the 
extent of Rs. 5184.31 lakhs which are paid as and when the instal- 
ments fall due for Indian shipping companies to pay to the foreign 
seller of the ship. The actual disbursement upto the end of June 
1964 since incept~on works out to Rs. 1830.60 lakhs against the total 
loan of Rs. 2698.06 lakhs received by the Committee from the Gov- 
ernment. The preceding comments of the Ministry on the recom- 
mendation No. 23 of the Public Accounts Committee in their 26th 
Heport have been vetted by Audit. 



APPENDIX XXI 

MINISTRY OF WORKS, HOUSING AND URBAN 
DEVELOPMENT 

Recommendation 

In evidence, the Secretary of the Mimstry agreed to submit a sum- 
mary of cases where the Chief Technical Examiner had recommend- 
ed disciplinary action. The Committee would therefore, await this 
i n f o r ~ t i o n .  They would also like to be informed of the progress 
mude in the finalisation of the remaining diciplirmry cases. 

[S. No. 101 of Appendix IV to Eighth Report 1962-631. 

A summary of 63 cases reported by the Chief Technical Examiner 
u p  to 1960 for disciplinary action is enclosed. It was earlier stated 
that 33 cases had been finalised by October, 1962. A subsequent re- 
view, however, revealed that instead of 34 cases had actually been 
finalised by that date. Items 1-34 of the summary relate to those 
cases, while items 35-53 are those which were pending finalisation on 
that date i.e. October, 1962. The progress made in respect of these 
19 cases has been indicated in the summary. 

1. Defective construction of  20 "E" type quarters in East Vinay 
Nagar, New Delhi. 

In his report submitted to the Ministry in July, 1957 the Chief 
Techni~al  Examiner pointed out a number of defects in the cons- 
truction of 20 "E" type quarters in East Vinay Nagar. Some of the 
defects pointed out by the Chief Technical Examiner were use of 
less cement, defective woodwork, inferior general standard of work, 
use of patches of timber, Chowkhats not fixed true to line and 
plumb, inferior finish of building, etc. 

One Executive Engineer, two Assistant Engineers and two Sec- 
tion Officers were prima facie found responsible for allowing the 
defective execution of the works and disciplinary proceedings were 
accordingly instituted against them. 



The Executive Engineer was exonerated of the charges framed 
against him in consultation with the Union Public Service Commis- 
sion. The two Assistant Engineers were punished with stoppage of 
one increment in each case with cumulative effect. The two Section 
Officers were censured. 
2. Extension to Out Patient Department including isolation Ward at 

Lady Hardinge Medical College and Hospital, New Delhi. 
In this case, the Chief Technical Examiner reported in July, 1957, 

that there had been deliberate recording of false measurements and 
overpayment to the contractor to the tune of about RF. 22,948 on 
the work of extension to Out Patient Department including Isola- 
tion Ward at Lady Hardinge Medical College and Hospital, New 
Delhi. He further reported that, though the false measurements 
were initially recorded by the Section Officer, both the Sub-Divi- 
sional mcer and the Executive Engineer were equally involved as 
they had check-measured the work cent per cent. All the three 
officers were charge-sheeted. After careful consideration of the ex- 
planations submitted by the Assistant Engineer and the Sectional 
Officer. the Sectional Officer was punished with stoppage of one in- 
crement with cumulative effect. As regards the Assistant Engineer, 
he was punished with reduction of pay by one stage with cumu- 
lative effect. The explanation of the Executive Engineer was con- 
sidered in consultation with the Union Public Service Commission. 
At the Commission's advice, the Executive Engineer was punished 
by reduction in the time scale of his pay by one stage for a period 
of one year; the period of reduction was to operate to postpone his 
future increments. 
3. Construction of servants quarters, garages. etc., in the ofice of 

the Comptroller and Auditor General at Mathura Rocd, New 
Delhi. 

In this case, in July 1957, the Chief Technical Examiner had re- 
qorted that the concrete work was badly honeycombed; the cen- 
tring used for the R.C.C. work was of very poor type and the brick 
work was defective. An Assistant Executive Engineer and a Sec- 
tion Officer were pnma facie found responsible for negligence lead- 
ing to the execution of substandard work. After examination of 
the explanation of those officers and also other relevant record, it 
was observed that a number of defects in the work were duly puint- 
ed out to the contractor by the officers concerned. It was further 
found that; the contractor was a difficult man and did not heed the 
instructions issued to him from time to time by the officers concern- 
ed. The contractor was subsequently black-listed. It was consi- 
dered that the inspections of the Assistant Executive Engineer 
I r 



could have been more frequent. He was, therefore, warned to be 
more careful in future. (A copy of the warning was not kept in the 
Character Roll). As regards the Section Of3cer, it was found that 
he was not responsible for al,hwing bad and defective work. He 
was, therefore, exonerated of all the charges. 

4. Construction of 148 D-I1 type quarters in Diplomatic Ewlave  
Area, New Pelhi. 

Serious defects in plaster, poor quality of mortar used in brick 
work, deficiencies in wood work, poor quality of paint, omission to 
provide fittings as specified and overpayment to the tune of over 
Rs. 20,000 were the irregularities brought out by the Chief Techni- 
cal Examiner in August, 1957. 

One Assistant Engineer and five Section Officers were involved 
in this case. After examination of their explanations, it was found 
that the charge of gross carelessness and negligence in the perfor- 
mance of official duties was established against the Assistant Engi- 
neer and one of the Section OfBcers. They were, therefore, punish- 
ed with stoppage of two increments without cumulative effect. One 
Section m c e r  was exonerated of the charge as it was found that 
the defective work was not done during the period of his charge. 
The charge could not be substantiated against one Section Omcer 
and the remaining two Section OBficers were not in charge of the 
work and as such no charge-sheet was served on them. The case 
against them had accordingly to be dropped. 

5. Improvement to Mathura Road-Sub-head constructing approach 
from 3an.gpura to railu7ay line (First Part) 

In this case, the Chief Technical Examiner pointed out in August, 
1957 that the departmental officers had allowed lead of two miles 
instead of 1-112 miles for the construction of Delhi side approach 
road to raise link over the railway line on Delhi-Mathura Road. It 
was also alleged that the road-roller was used for lesser number of 
days than required and consequently the consolidation of the road 
was inadequate. The quantity of cement issued to  the work was 
also less than that required by the specifications. One Executive 
Engineer and one Assistant Engineer were v i m a  facie found res- 
ponsible for the lapses. The Executive Engineer was warned to 
be careful in future and the penalty of censure was imposed on the 
Assistant Engineer. A copy of the orders censuring the Assistant 
Engineer was placed in his Character Roll. 



6. Supply of curtaim to MPs jiub in New Delln. 
In this case, the Chief Technical Examiner reported in September1 

October, 1957 that, in 'B' Division of the Central Public Works De- 
partment, an overpayment of about Rs. 22,892 was made by the 
Executive Engineer in connection with the purchase of curtains for 
M.Ps' flats in New Delhi. It was further reported that the over- 
payment was due to excessive rates paid for curtain cloth and on 
account of short supply of curtain rings by the suppliers. The Exe- 
cutive Engineer, the Assistant Engineer and the Section Officer con- 
cerned were charge-sheeted. In the case of the Executive Engineer, 
an Enquiry Officer was also appointed. On receipt of his report, 
the matter was considered in consultation with the Union Public 
Service Commission. The Commission advised that out of the two 
charges framed against the officer concerned one had not been 
proved and the other had only been partly proved. The Commis- 
sion, however, pointed out that there were certain extenuating cir- 
cumstances and, considering the same as well as all relevant fac- 
tors including the record of service of the officer, they were of the 
view that the requirements of the case would be met if the penalty 
of censure was imposed on the Executive Engineer. The Govern- 
ment accepted the advice of the Commission and punishment was 
imposed on the officer concerned accordingly. 

Other oi'ficers viz. one Assistant Engineer and one Section Officer 
were censured by the Chief Engineer, Central Public Works De- 
partment. 
7. Repairs to Ring RoacGPhase I from viaduct to junction of Fac- 

iory Road. 
In this case the Chief Technical Examiner pointed out in Feb- 

ruary, 1958 that a sum of Rs. 26,144.04 nP was due from the contrac- 
tor concerned on account of materials supplied to him and for hir- 
ing charges for road-rollers etc. On examination of the relevant re- 
cords, one Executive Engineer, one Assistant Engineer and one 
Section OfEcer were found responsible for the excess issue of mate- 
rials and for lack of control on the proper use thereof. After care- 
ful consideration of the explanations submitted by the officers con- 
cerned, it was decided to warn the three officers to be careful in 
future. A copy of the warning issued was to be kept on conflden- 
tial record of the Assistant Engineer and the Section Officer con- 
cerned. It appears that these warnings were not then issued 
through oversight. This is now being done in the case of the Assis- 
tant Engineer and the Section Officer. The Executive Engineer 
concerned has sjnce expired. The amount overpaid to the Con- 
tractor was duly recovered and ~ o v e m m e n t  suffered n o  loss on that 
account. . ,+, $ 7 I*! ' . r i .  - 



8. Construction of 384 'A' type tenements in Mall Rood, Kingarway 
Camp. 

In this case, the Chief Technical Examiner reported in February, 
1958 that the mortar used for brick work was of poor quality. The 
Executive Engineer was not held responsible for the poor mix of 
the mortar. The explanations of the two Assistant Engineers and 
one Section Ofacer concerned were called for and it was decided 
to warn the three officers and to place the warning in their char- 
acter rolls. 

9. Direct purchase of  steel for works at Nasik. 

In May, 1958 the Chief Technical Examiner reported that certain 
irregularities had been committed in the purchase of steel for the 
works at Nasik resulting in overpayment to the firm. Some of the 
irregularities pointed out were:- 

(i) In placing the supply orders on the firm the terms and 
conditions of the notice inviting the quotations were ig- 
nored; 

(ii) 90 per cent advance payment was made to the fmn before 
obtaining delivery of the material and without any secu- 
rity; and 

(iii) quality of the material was not verified immediately on 
its receipt and before making payment. 

The explanation of the Executive Engineer, who was found res- 
ponsible for the above lapses, was called for. He was then on the 
verge of retirement. On receipt of his explanation the matter was 
considered in consultation with the Union Public Service Commis- 
sion and it was decided to reduce his pension by one-fifth. 

10. Construction of o f i e  building for Comptroller and Auditor Gene- 
ral of India, New Delhi. 

In this case the Chief Technical Examiner reported in April, 1958 
that the finish of plaster surface was uneven, the distempering was 
unsatisfactory and finish in precast tile work was very poor. It 
was found that the Assistant Engineer was responsible for lack of 
alertness and supervision. Similarly the explanation of the Exe- 
cutive Engineer was also not found satisfactory. Both of them were, 
therefore, warned to be more careful in future. A copy of the war- 
ning was ordered to be placed on their character rolls. 



11. Damage caused by rains in July, 1958 to some parts of the a p  
p7wurh rwds to and culverts over the Delhi-Mathura Road a t  
Jangpura, New Delhi. 

In this case, at the instance of the Minister for Works, Housing 
and Supply, the Chief Technical Examiner inspected the damaged 
approach rbads to the overhead railway bridges on the Delhi-Ma- 
thura Road at  Jangpura in July, 1958, and observed that the follow- 
ing factors had contributed to the damage caused to the road:- 

(i) improper and inadequate consolidation of earthwork, par- 
ticularly near the abutments of subways on bridges; 

(ii) no provision for drainage of water collected on the road 
surface between kerb stones, particularly when the level 
of the roads was kept 3 below the level of the 'road slabs 
over the adjoining bridges and culverts to receive an 
additional wearing coat of metal in due course; and 

(iii) defect in the specification attached to the agreement for- 
consolidation of earthwork, as no provision had been 
made for watering to aid compaction of each layer of' 
earthfill. 

The improper and inadequate consolidation of earth work was 
due to insufficient use of rollers for compaction of the earth-filling 
and use of less cement than the specified quantity. I t  was further 
noticed that excessive leads were allowed to the contractors for 
carriage of earth to form the embankment. After careful exami- 
nation of the explanations of the officers responsible for the lapses, 
i t  was decided to warn the Executive Engineer, the Assistant Engi- 
neer and the Section OfRcer concerned. I t  was further decided that 
the warning should be placed on their character rolls. 
12. Complaints against certain oficers of Northern Electrical Divi- 

sion, Central Public Works Department, regarding painting of 
street light poles in NAC area, and certain works. executed at 
Irwin Hospital. 

The Chief Technical Examiner reported in August, 1958 certa~n 
irregularities committed by the officers of the Northern Electrical 
Division on several works in that Division. An examination of the 
case showed that the defects were largely due to the procedures 
followed being not in keeping with the standard departmental ins- 
tructions, e t ~ .  The explanations of one Executive Engineer and one 
Assistant Engineer were called for. The Executive Enpineer was 
warned to be careful in future. The Assistant Engineer was charge- 
sheeted on two counts. One case ended in his being punished with 
stoppage of increment for one year with cumulative effect. In t ho  
other case, he was censured. , 



13. Improvement to Stonn Water Dminage System at Santu Cttrz 
Airport, Bombay. 

In this case the Chief Technical Examiner inspected the work 
mentioned above in m e m b e r ,  1957, and observed certain defw'.~ 
In the reinforcement concrete slabs used on the work. As a result 
of his observations recovery of a sum of Rs. 17,820 was made from 
the contractors concerned. The matter was reported by the Chief 
'Technical Examiner to the Vigilance Organisation of the Central 
Public Work5 Department for taking disciplinary action against the 
officers concerned. The disciplinary aspect was examined by the Chief 
Engineer, Central Public Works Department. No action against any 
af the officers was considered necessary. 

14. Unauthorised construction in quarter No. J/363  Vinay Nagar 
with the connivance of departmental officers. 

This was a routing reference received from the Chief Technical 
Examiner and did not call for any action. The consmuction in 
question was found to have been authorised by the Department. 
15. Annual repairs and maintenance works of Calcutta Central Divi- 

sion No. 1, Central Public Works Department, Calcutta. 
In this case, the Chief Technical Examiner reported in May, 1959 

that certain items of works such as polishing of old marble in mosaic 
floors in 42 type IV quarters at Belvedere, laying on cement concrete 
floor in 40 clerks' quarters at G ~ r c h a  Lane and renewing cords of 
fan lights in the said clerks' quarters had not been done but were 
allowed and paid for at full rales to the contractor. The otiicr 
defects noticed included the recording of measurements of painting 
work on the measurement book without making any deduction for 
those areas where painting had not been done and the cclour-w~.:h. 
white-wash and wood-kote painting were not generally upto the re- 
quired standard. 

The Chief Engineer initiated necessary departmental action 
against two Assistant Engineers and two Section Officers. Warning 
was administered to one of the Assistant Engineers and a copy 
thereof was placed in his Character Roll. The remaining three officers 
were purished with stoppaqc of two increments with cumulative 
effect. 
16. Dive~sion of Najafgarh Drain. 

In this case, the Chief Technical Examiner reported in May, 
1959 that an overpayment of Rs. 30,000 was made to the contractor 
for the f o n o e n g  reasonse-- 

(1) In certain cases actual quantities were paid for although the 
agreement prodded that, for pu*.noses of paymeit, the lesser of 



the two quantities viz., quantities based on cross sections as per 
work actually done and the theoretical ones would be payable to the 
contractor, despite the fact that, in those cases, the theoretical quan- 
tities were lesser. 

(2) The hard rock stacks on the basis of which quantity for pay- 
ment under hard rock item was arrived at were found to contain 
certain element of soft rock. 

(3) The agreement required stackmg of all soft rock excavated. 
In actual practice, however, only a small quantity was stacked and 
the balance was dumped straightaway into the pits, thus causing the 
contractors a saving in the element of labour. 

In the meantime, the Special Police Establishment also started 
invest!gation of this case. On receipt of their report, departmental 
action was initiated against the Assistant Engineer and the Section 
Officer concerned, who were punished with stopped of one increment 
with cumulative effect and with stoppage of two increments with 
cumulative effect respectively. On appeal, the penalty on the Sec- 
tion Officer was modified to stopped of two increments without cumu- 
lative effect. 

17. Additions and Alterations to the Terminal Buildzng at Palem. 

In this case, the Chief Technical Examiner reported in December, 
1957 that the mortar used in the brick masonary was of poor quali Ly 
and casting of R.C.C. work was improperly done. One Executive En- 
gineer, two Assistant Engineers, two Section Officers and two Work 
Assistants were prima facie found to be responsible for the lapse. 
After examination of the relevant record and the explanations sub- 
mitted by the officers concerned, it was decided to warn the Executive 
Engineer, one of the Assistant Engineers, both the Section Officers 
and one of the Works Assistants. A simp'le warning, without a copy 
thereof to be placed in the character roll, was issued to the Execu- 
tive Engineer. A copy of the warning was placed in the character 
roll of the Askstant Engineer and both the Section Officers. The 
Works Assistant retired on the 31st January, 1961 and died. The ex- 
planations given by the second Assistant Engineer and the Second 
Work Assistant were accepted and the charges framed against them 
were, therefore, dropped. 

18. Construction of Higher Secondary School at Najafgarh including 
Chorokidar and Sweeper sheds. 

As a result of information received from the Special Police Estab- 
lishment in January, 1958 the Chief Technical Examiner investigated 
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the work of construction of a Higher Secondary School budding a t  
Najafgarh, Delhi. The allegation made was that the foundation of 
the building had not been laid according to specifications; old bricks 
were used in foundation and that cement used was not in the pres- 
cribed proportions. The Chief Technical Examiner's inspection, 
however, revealed that while there was no basis for the above allega- 
tion, ths wood work involved in the construction of the bullding was 
sub-standard. The defects noticed included cracked and warped sa4 
wood, rough trusses, improper execution of joinery in the wooden 
trusses, use of crude iron straps, defective wood used for the kurries, 
less thickness of some of the slabs of red stone, roofing, weak plaster 
at certain spots, etc. 

The explanations of the Executive Engineer, the Assistant Engi- 
neer and the Section m c e r  were called for. The officers concerned 
were found to have been guilty of laxity in supervision. However, 
considering the fact that the officers concerned were incharge of 
several other works scattered over a wide area and were not, there- 
fore, physically in a position to exercise proper supervision, it was 
decided to warn them to be more careful in future. A copy of the 
warning was ordered to be placed in their character rolls. 

19. Construction. of Basic School building at Debar Khera, Delhi. 

In this case, the Chief Technical Examiner reported in April, 1958, 
that the mortar in cement concrete was weak, the R.C.C. in slabs and 
beams was of poor quality, the brick work in jambs and sills was 
defective, the fixation of holdfasts was defective and that the wood 
work coming in contact with the masonary was not properly painted. 
The explanations of the Executive Engineer, the Assistant Engineer, 
and the Section Officer concerned were called for. It was observed 
that the officers concerned had been lax in the exercice of supervi- 
sion of the work in question. However, in view of the fact that offi- 
cers concerned were incharge of a number of works scattered over a 
wide area and were, therefore, physically not in a position to exercise 
the required amount of supervision on the work under construction, 
it was decided to warn them to be more careful in future. A copy 
of the warning was ordered to be placed in their character rolls. 

20. Providing of electrkal installations and fans in type I1 specia.l 
quarters at Ghatkopar, Bombay. 

In July, 1958, the Chief Technical Examiner reported a number 
of defects in the work of providing electrical installations and fans in 
type I1 special quarters at Ghatkopar, Bombay. The defects pointed 
out included the following: - 

(1) As against $" diameter conduit pipe #" size was used. 



(2) The conduit ends were not threaded for connection to the 
boards. 

(3) Iron nails, instead of brass screws, were used for fixing 
link clips on battens. 

(4) Improper finish of recess in the wall for sub-distribution 
board. 

(5) Only a thin plywood was provided at the back instead 
of 1" thick teakwood plank. 

(6) Metal sheet was not provided at the back. 
(7) Protection pipe for earth wire was not provided. 
(8) No charcoal was found upto 2i ft. below top of the 2" 

pipe. 
Disciplinary proceedings were instituted against two Executive 

Engineers (Electrical), an Assistant Engineer and the Section Offi- 
cer concerned with the work. After examination of their explana- 
tions the two Executive Engineers (Electrical) were warned for de- 
fective supervision of the work. The warning being a simple one 
-was not placed in their Character Rolls. The Assistant Engineer 
was punished with stoppage of two increments with cumulative 
effect. On appeal, however, the penalty was reduced to stoppage 
of two increments without cumulative effect. The Section Officer 
was censured. 

\ .  

21-22. Spray painting of ceiling fans, etc. at Bombay. 

In this case, the Chief Technical Examiner reported in August, 
1959 that wrong measurements were recorded for the item of spray 
painting of fans in various buildings under the Central Electrical 
Sub-Division No. 11, Bombay, and on the maintenance of electrical 
installations and fans in the old C.G.O. building, M.S.D. ByculPa and 
the Nautical Engineering College, Bombay. One Assistant Engineer 
and one Section Officer were prima facie found to be responsible for 
t h e  irregularities. Departmental action was, therefore, started 
against them. During the progress of the disciplinary case, the As- 
sistant Engineer concerned expired. The Section Officer concerned 
was punished with the stoppage of one increment with cumulative 
effect. 

23. Shortage of ceiling fans in the Dev Nagar Enquiry Ofice of the 
Central Public Works Department, New Delhi. 

In  this case the Chief Technical Examiner reported in June, 1960 
that 19 ceiling fans could not be accounted for. An examination of 
the  case revealed that there was no shortage or misuse of the fans 



but a proper account of their h u e  to certain works of the Depart- 
ment had not been maintained. Necessary instructions were, there- 
fore issued for the proper maintenance of the T & P materials. 

24. Dilapidated condition of R.C.C. roofs in 344 '2' type quarters in 
Timatpur, Delhi. 

In February, 1960 the Chief Technical Examiner reported certain 
defects in the construction of 344 '2' type quarters in Timarpur. The 
defects pointed out were leakage of roofs and dampness, breaking off 
of cement concrete of the roof slabs, rusting of reinforcement, con- 
crete of roof slab was porous and use of lime ash mortar instead of 
lime surkhi mortar in rl.lclf terracing. After careful examination of 
the matter it was found that early deterioration in the condition of 
roof was due to defective specifications, adopted mainly for reasons 
of economy and that there was no case for taking disciplinary action 
against any officer. 

25. Defacement of thumb impressions on muster rolls of the Ujh 
Central Division of the Central Public W o r k  Department. 

The Chief Technical Examiner reported to the Ministry in August, 
1958 certain irregularities in the working of the Ujh Central Division 
of the Central Publ;c Works Department as pointed out in an  ins- 
pection report of the Accountant General, Central Revenues. The 
matter was investigated by the Ministry and the following irregulari- 
ties were noticed: - 

(i) Defacement of thumb impression on some muster rolls; 

(ii) Muster rolls were passed without completion of part 111 
thereof showing the progress of work; 

(iii) Daily reports did not indicate the description of work 
done; 

(iv) the rate of wages admissible to labour was not recorded 
against the individual items of employment in some of the  
muster rolls; and 

(v) improper supervision and control. 

The explanation of the officers responsible for the lapses was caF 
led for an,d, on receipt and examination thereof, it was decided to  
warn the Executive Engineer to be more careful in future. The 
warning being a simple one, it was not placed in his character roll. 
Disaialinary proceedings were also instituted against one Assistant 
Engineer, and as a sesult h e  was dismissed from service. On appeal, 
however, the orders were set aside and a fresh inquiry was ordered 



As a result of the inquiry, he was exonerated of the charge framed 
against him. Disciplinary proceedings were also instituted against 
one Section OWcer but he was exonerated of the charge. Detailed 
instructions were, however, issued by the Chief Engineer on the 12th 
October, 1959 to tighten up control and supervision and the operation 
of muster rolls and their periodical cheking. 

26. Construction of 246 quarters (Type II special) at Ghutkopar, 
Bombay. 

In this case, the Chief Technical Examiner reported the following 
defects in the construction of 246 quarters (type I1 Special) at Ghat- 
kopar, Bombay, in May, 1959: - 

( i )  Cement mortar used in the brick work and random rubble 
masonary was of poor quality. 

(ii) Quality of wood work was not in accordance with the 
specifications. 

(iii) The exposition of surface of R.C.C. work had not been ren- 
dered with cement mortar 1: 3 and no neera finish had been 
provided as  required by specifications. 

The explanation of the officers concerned was called for. The 
explanation was accepted and no action against any of the officers was 
considered necessary. 
27. Construction of additional barracks for the Delhi Armoured 

Police at Edward Lines, Delhi. 

In this case, the Chief Technical Examiner reported to Govern- 
ment in May, 1959 that the painting on the doors and windows of the 
barracks was of a poor quality; that one or two cracked panels of the  
cupboards required replacement and that the ground in front of the 
barracks needed proper refilling and dressing in order to prevent 
accumulation of water on the roads. The departmental investigation 
revealed that the defects were removed subsequently. The work of 
removal of defects in the item of painting was, however, got removed 
by a contractor other than the one who had done the original work 
The Section Officer recorded the measurement of the work without 
indicating as to which contractor had done the work of removal of 
defects. No mak jide intention was noticed but in view of the fact 
that the error could have led to payment to a wrong person, a simple 
warning (copy not to be placed in his Character Roll) was issued to 
the Section Officer concerned to be more careful in future. 

Another Section OfIicer, who lost the Divisional O&e Ale con- 
- nected 'with the case was also warned to be rAore careful in future, 

A copy of the warning was kept in his Character Roll. 



28. Construction of 48 Sweepers' quarters in 21 Block at 'Q' point, 
New Delhi. 

In September, 1958, the Chief Technical Examiner reported a case 
where the Audit had pointed out that some quantity of cement (tons 
28-14 Cwt) was not used on the work of construction of Sweepers' 
quarters in I1 Block at 'Q' Point, New Delhi although payment for 
the same had been made to the contractor in 2 running bills. The 
.explanation of the Assistant Engineer and the Section Officer con- 
werned was called for. As these were found unsatisfactory, they 
were chargesheeted and were censured for the negligence on their 
part. 

29. Construction of out-fall sewer from Rarne:.h Nugar to Tilak Nagar. 

In this case, the Chief Technical Examiner reported in November, 
1958 that on the work of construction of a trunk sewar along Najaf- 
garh Road from the junction of road No. 34B to the site for sewage 
disposal works near Keshavpura off Tilak Nagar, contrary to the sti- 
pulatlon In the relevant contract, bricks were supplied departmental- 
ly; the rates of recovery fixed by the Superintending Engineer were 
low and that the rate at which the Executive Engineer was effecting 
recovery from the contractor was still lower. The explanations of 
the Superintending Eng~necr and the Executive Engineer were val- 
led for. After careful examination of their explanations, the Execu- 
tive Engineer was warned to be careful in future (warning not to be 
kept in his Character Roll). As regards the Superintending Engineer, 
the lapse on his part was not serious and no action was therefore taken 
against him. 

30. Providing electrical installations and fans in 300 clerks quarters 
at Vimynagar, New Delhi. 

In this case the Chief Technical Examiner reported in March, 1959 
that the rates for certain items on the work of providing electrical 
installations and fans in 300 clerks quarters at Vinaynagar, New 
Delhi, was not suitably reduced in the 8th running bill by the Assis- 
tant Engineer concerned. The Chief Technical Examiner also held 
the Executive Engineer responsible for approving such rates, result- 
ing in an overpayment of about Rs. 1700 to the contractor. Both the 
officers were chargesheeted for negligence in the performance of their 
duties. The explanation submitted by the Executive Engineer was 
.cons;dered in consultation with the Union Public Service Commis- 
sion. The Commission advised that the charge of carelessness and 
negligence brought against the Executive Engineer had not been 



proved againat Mm rml that the puedltion of t$e imposition of a pend- 
tg on him did not arise. In the case of Assistant Engineer also a sirni- 
lar view was held by the disciplinary authority and the charge against 
him was, therefore, dropped. 

3 1 .  Ezecution of electrical works in the disttict jail at Tehat. 
A number of irregularities in the execution of the work of electri- 

fication of district jail, Tehar, were reported by the Chief Technical 
Examiner in July, 1958. One Executive Engineer, Ave Assistant 
Ehgineers and one Section OfRcer were prima facie found responsible 
for the lapse. All the offlcers were chargesheeted. Three of the five 
Assistant Engineers were punished with stoppage of one increment 
with cumulative effect. The remaining two Assistant Engineers were 
punished with stoppage of one increment without cumulative effect. 
The Section OfEicer was also punished with stoppage of one increment 
with cumulative effect. As regards the Executive Engineer, it was 
decided in consultation with the Union Public Service Commission 
to punish him with stoppage of increment for a period of one year 
without cumulative effect. 

.32. Construction of 12 'H' type quarters for the staff of the Delhi 
Development Authority at Dev Nagar, Delhi. 

In this case, the Chief Technical Examiner reported in April, 1960 
that  the following serious defects had been noticed in the construc- 
tion of 12 'H' type quarters for the staff of the Delhi Development 
Authority at Dev Nagar, De1hi:- \ 

(1) The mortar in brick work was of poor quality throughout 
the budding. 

(2) Considerable quantity of underburnt bricks had been used 
on the work. 

(3) The quality of RCC work done throughout the building 
was rather poor. It was porous and did not have the re- 
quisite strength. The finish of the concrete was also poor 
due to defective shuttering. Steel placements were done 
wrongly. The R.C.C. chajja above the balcony had also 
sagged. 

One Executive Engineer, 2 Assistant Engineers and three Section 
Officers were p r i m  facie found to be responsible for the lapses. The 
explanations of these oflicers were called for and after consideration 
thereof, ane of the Asnristant Engineers was punished with stoppage 
af one 9ncrment with cumulative effect. The second &idstant 
330 (Aii) -14, 



Engineer was warned to be careful in future and a copy of the warn- 
ing was placed in his Character Roll. Two uf the three Scctjoo OB- 
cers were warned to be careful in future. The third Section Officer 
was punished with stoppage of one increment. As r e g a r k  the Exe- 
cutive Engineer, it was observed that there was no evidence of his 
hav~ng  deliberately shown any undue favour to the contractor. He  
was, however, found responsible for the lapse to the extent that he 
did not take action to stop the work when he found i t  to be sub- 
standard. Considering the fact that the Executive Engineer was bur- 
dened with a very heavy work load he was only warned to LK care- 
ful in future. A copy of the warning was placed in his Character 
Roll. The contractor was black-listed. 

33. Maintenance works in Cen,tral Electrical Division No. I ,  Calcutta. 

In this case, thc Chief Technical Examiner reported in October, 
]!I60 that on maintmnncc work in Central Electrical Division No. 1, 
Calcutta. most of the items of work included in the contracts were 
nor susccptible of check after completion of the work. Since there 
was considerable room for malpractices in such contract works it 
was necessary that the details of fans and other equipments to be 
repaired should be given not only in the Measurement Book after the 
work was clonc* but also in the N.I.T. papers to enable the higher offi- 
cers to carry out the necessary verification. This was also as per 
instructions issued by the Chief Engineer, Central Public Works De- 
partment. The Chief Technical Examiner, however, observed that 
the Chief Engineer's instructions on the subject had not been complied 
with and there was every possibility that bogus payments would b e  
made to the contractor. One Executive Engineer, One Assistant En- 
gineer were prima facie found responsible for the violation of the 
Chief Engineer's instructions. Their explanations were called for 
and after consideration thereof the Assistant Engineer was warned 
to he more careful in future. As regards the Executive Engineer 
the lapses were brought to his notice and he was directed to observe 
the instructions of the Chief Engineer, Central Public Works Depart- 
ment, rigidly in  future. 

34. Providing electrical installations and fans in the Auto-exchange 
Building at Amritsar. 

In this case the Chief Technical Examiner reported in May, 1959 
that the work executed did not generally conform to specifications 
and the measurements were wrongly recorded to benefit the contrac- 
tor deliberately and that the irregularities in  question called for dis- 
ciplinary action against the officers concerned. The Assistant Engi- 
neer and  the Sectionai Officer concerned were chargesheeted. The 



disciplinary case against the Sectional ORicer could not proceed fur- 
ther, as, in the meantime, he was dismissed in another case. The 
Assistant Engineer concerned was censured. The explanation of the 
Executive Engineer concerned was also called for and after its exa- 
mination the lapses on his part were brought to his notice, so that he 
should be more vigilant in such matters in future. 

SUMMARY OF CASES FtEPORTED FOR DISCIPLINARY ACTION BY 
THE CHlEF TECHNICAL EXAMINER UPTO lMO AND WHICH WERE 
PENDING FINALISATION UP TO OCTOBER, 1962. 

35. Electrification of 2496 Class IV qudrters in Sewa Nagar, New 
Delhi. 

In this case, in December, 1958, the Chief Technical Examiner re- 
ported several irregularities such as use of sub-standard wire, use of 
ordrnary switches instead of watertight switches and non-execution 
of certain work paid for in connection with the provision of electri- 
cal installations in 2496 Class IV Government quarters at Sewa Nagar, 
New Delhi. A Superintending Engineer, an Assistant Engineer and 
two Section Officers were found to be involved. The Assistant En- 
gineer has since been punished with stoppage of one increment with 
cumulative effect. The Section Officers were dismissed from service. 
In the case against the Superintending Engineer, orders reducing by 
Rs. 1,000 the death-cum-retirement gratuity payable to the officer con- 
cerr:ed were passed in consultation with the Union Public Service 
Commission. 

36. Construction of quarters on 50 acre of land in Pinjrqml area, New 
Delhi. 

In this case, the Chief Technical Examiner in December, 1958, 
found that the quality of a portion of the work was very bad; the 
internal and external plaster, mortar in brick work and finish of the 
R.C.C. work were of very poor quality. The matter was examined 
in consultation with the Chief Engineer, Central Public Works De- 
partment, and it was decided to warn the Executive Engineer and 
the Assistant Engineer concerned with copies thereof to be placed in 
their Character Rolls. The two Section OfRcers involved were 
charge-sheeted and ultimately censured. 

37-41. Works at Heavy Electricals (Private) Limited at Bhopal. 

These cases relate to five different items of work at the Heavy 
Electricals (Private) Ltd. at Bhopal. On receipt of a pseudonymous 



complaint, the matter was investigated by the Chief Technfcal Exa- 
miner who reported several irregularities involving defective and 
sub-standard work and nonabservance of formalities in the calling 
for and acceptance of tenders. The Executive Engineer concerned 
was charge-sheeted and departmental inquiry was started against 
him. The Inquiring Officer's report has been received and after 
necessary examination the case has since been referred to the Union 
Public Service Commission for advice. The disciplinary cases against 
the four Assistant Engineers are still in progress. One Assistant En- 
gineer has sincc been warned and a copy of the warning has been 
placed in his Character Roll. The lapses of two Section Officers have 
becn brought to their notice. 

42 iJroviding barbed wire fencing for conduifs zn Water Works Dlui- 
sion No. 1. 

In November, 1959, the Chief Technical Examiner reported that 
the concrete laid for Axing R.C.C. posts on this work was very poor 
and depth was also less than that specified. The Chief Technical 
Exammer further reported that there was no trace of cement having 
been used in the concrete. The matter was examined in consult.ation 
with the Chiei Engineer, Central Public Works Department and the 
Assistant Engineer and the Section Officer in-charge were charge- 
sheeted. The Assistant Engineer has since been punished with stop- 
page of two increments with cumulative effect. As the Section Offi- 
cer had been absenting himself from duty without permission ex- 
parte proceedings were started against him. The Inquiry Officer's 
report in his case has now been received and is under examination 
with the Chief Engineer, Central Public Works Department. 

43. Development of 66.77 acres of land on Najafgarh Road, Delhi. 

In August, 1959, the Chief Technical Examiner reported an over- 
payment of Rs. 9,982 as a result of a number of irregularities com- 
mitted on the work of development of 66.77 acres of land at Najaf- 
garh Road, Delhi. Two Executive Engineers, one Assistant Engineer 
and two Section Officers were found to be involved. One of the Exe- 
cutive Engineers has since been warned and a copy of the warning 
has been placed in his character roll. The case against the other 
Executive Engineer has been dropped as the irregularities committed 
by him were not serious. The Assistant Engineer has been punished 
with stoppage of increments for 2 years with cumdative effect. Of 
the two Section Officers, one has been warned, copy of the warning 
to be placed in his character roll, while the other has been punished 
with stoppage of increments for two years without cumulative effect. 



44. Const~uction of trunk sewer along Najafgarh Road, Delhi. 

In June, 1960, the Chief Technical Examiner reported less use of 
certain materials on the cons:ruction of a trunk-sewer along Najaf- 
garh Road, Delhi. One Executive Engineer, two Assistant Engineers 
and two Section Oflicers were found to be involved in the case. After 

. examination, it was decided that the Executive Engineer concerned 
should be punished with stoppage of 2 increments without cumula- 
tive effect. As however, he was compulsorily retired from service as 
a result of disciplinary action in another case, the proposed punish- 
ment of stoppage of increments was not implemented. The two 
Assistant Engineers have since been punished with stoppage of incre- 
ments for one year without cumulative effect. The action against the 
Section Officers is still in progress. 

45. Provision of electrical storage water heaters at the Irwin Hospital, 
New Delhi. 

In this case, the Chief Technical Exarpiner reported in June, 1960 
that, instead of G.E.C. type heaters, sphere-hot heaters were accepted 
by the Executive Engineer in-charge. The matter could not be exa- 
mined as the records connected with the case had been filed in a 
court of law and were not available. The records have since become 
available and the matter has been examined and it is proposed to 
serve the Executive Engineer concerned with a charge-sheet shortly. 

46. Construction of Narela-Lampur Road, Delhi. 

In August, 1960 the Chief Technical Examiner reported certain 
irregularities involving an overpayment of Rs. 7,933 to the contractor 
on the work of construction of a road from Narela village to Lampur 
village in Delhi State. One Executive Engineer, one Assistant En& 
neer and one Section Officer were found to be involved in this case. 
A consolidated charge-sheet taking into account the irregularities on 
the part of the Executive Engineer in this and three other cases was 
served on the Executive Engineer. The Inquiring Oflicer's report 
has since been received and examined. Before finalising his case it 
has been decided to await the Inquiring Officer's reports in two other 
cases against the same Executive Engineer. In regard to other offi- 
cers, the matter is being processed by the Chief Engineer, Central 
Public Works Department. 

47. Construction of a Higher Secondary School Building at Tihar 

In August, 1960 the Chief Technical Examiner reported that work 
done on the construction of a Higher Secondary School Building at 
Tihar was substandard. One Executive Engineer, two Assistant 



Engineers and a Section Officer were found to be involved in thlri 
case. The Executive Engineer and two Assistant Engineers were 
warned to be careful in future. A copy of the warning was placed 
in the Character Roll of the Assistant Engineer concerned. The Sec- 
tion Of3cer concerned was censured. 

48. Raising of Upper Belu Road to the standard of a National High- 
way. 

In this case the Chief Technical Examiner reported that an over- 
payment of Rs. 63,250 had been made as a result of certain irregulari- 
ties committed by departmental staff. One Executive Engineer, one 
Assistant Engineer (retired) and three Section Officers are involved. 
A consolidated charge-shcet taking into account the irregularities on 
the part of the Executive Engineer in this and three other cases was 
served on the Executive Engineer. The Inquiring Officer's report in 
his case was received but the case has since been closed as the 
cer concerned has expired. 

The Inquiring Officer's report in the case of the Assistant Engi- 
neer (retired) has since been received and is under examination in 
consultation with the Chief Engineer. 

The cases of the three Section Officers are being processed by the 
Chief Engineer. 

49. Construction of a Weir over river Jainuna at Wazirabad. 

This case relates to certain irregularities observed in respect of 
the work in question by the Chief Technical Examiner as we91 as the 
Special Police Establishment. The irregularities relate to the favour 
shown to the contractors by allowing them payment by way of extra 
lead of 20 miles for bringing stones for the work in question. The 
officers involved in this case are one Executive Engineer and four 
Assistant Engineers. The Inquiring Oficer's report in the case'of 
the Executive Engineer was received sometime hack and the case has 
been referred to the Union Public Service Commission. Two of the 
Assistant Engineers have already retired. In the case of one of them, 
action under Article 470(b) of the Civil Service Regu'lations is being 
considered by the Chief Engineer. In the case of the second Assis- 
tant Engineer, action under Article 351A of the Civil Service Regu- 
lations has been initiated and necessary action is still in progress. In 
the case of the remaining two Assistant Engineers, the Inquiring 
Ofiicer't~ reports have been received and the Chief Engineer is exa- 

B e  same. 



50. Const.ruct.ipn of Link Road bemen M. M. Road and h a  Road. 

The investigation oi this work by the Chief Technical Examiner 
revealed that full rates for certain items were allowed by the Central 
Public Works Department dficers although they were aware thal 
full work as described in !he schedule of quantities had not been done 
by the contractor. One Executive Engineer, one Assistant Engineer 
anJ one Section Officer who were concerned in the matter were 
charge-sheeted. On receipt of the explanation of the Executive En- 
gineer and the Inqiring Officer's report, it was decided that no action 
against him was called for. The Chief Engineer would finalise the 
case of the other two officers. 

51. Raised Link over Jnngpnra Siding. 

The Chief Technical Exanimer who investigated this work noticed 
certain irregularities on account of which a huge overpayment was 
made by the department to the contractors. A consolidated charge- 
sheet taking into account the irregularities on the part of the Execu- 
tive Engineer in this and three other cases was served on the Exe- 
cutive Engineer. The Inquiring Officer's report in his case has since 
been received but since he has expired, the case against him has been 
closed. 

The Section Officer has also expired and the case against him has 
been dropped. The case against the Assistant Engineer is being pro- 
cessed by the Chief Engineer, Central Public Works Department. 

52. Lowering and Widening of Delhi-Mathura Road-Phase 11. 

In this case the Chief Technical Examiner observed certain irre- 
gularities on the part of the Central Publjc Works Department offi- 
cials which resulted in a temporary overpayment to the contractor 
and avoidable loss to the Government. A consolidated charge-sheet, 
taking into account the irregularities on the part of the Executive 
Engineer in this and three other cases, was served on the Executive 
Engineer. The Inquiring Officer's report in this case was received 
but since the Executive Engineer has expired, the case against him 
was closed. 

One Assistant Engineer was censured and a Section Officer was 
warned (copy to be placed in his Character Roll). The case against 
another Assistant Engineer is being processed by the Chief Engineer, 
Central Public Works Department. 



In the same case another charge-sheet has been served on the same 
Executive Engineer for certain irregularities in regard to the soling 
stone and metal. The Inquiring Officer's report in the matter has 
since been received and is under examination. The same Assistant 
Engineer and the same Section mcer have also been charge-sheeted 
on this account and the Chief Engineer is processing necessary action 
in their cases. 

53. Construction of Second Runway at Amritsar Aerodrome. 

In this case, the Chief Technical Examiner noticed some sub- 
standard works. One Executive Engineer, one Assistant Engineer 
and one Section Offlcer were involved in this case. The Executive 
Engineer has been warned, with a copy thereof to be placed in his 
Character Roll. The disciplinary action against the Assistant Engi- 
neer and the Section Officer is being processed by the Chief Engi- 
neer, Central Public Works Department. 

As regards delay in taking disciplinary action in this case, the 
Chief Engineer, Central Public Works Department, said that extent 
procedure was dilatory to some extent. The Secretary, however, 
assured the Committee that he would try to evolve a method whereby 
such delays could be avoided. The Committee would like to be 
informed of the remedial measures adopted to streamline the pro- 
cedure as well as the final action taken in this case. 

[Serial No. 103 (Para 106) of Appendix IV to 8th Report (3rd Lok 
Sabha]. 

In this case, the irregularities were reported by the Chief Technical 
Examiner to this Ministry on the 20th October, 1960 and were 
accepted by the Ministry in December, 1960. One Executive Engineer, 
one Assistant Engineer and two Section Officers of the Central 
Public Works department were found to be involved in these irregu- 
larities. Preliminary investigations revealed that the officers 
responsible for the irregularities in this case were involved in irre- 
gularities in certain other cases also. It was decided on the 14th 
March, 1961 to take departmental action against them and charge- 
sheets were accordingly issued to the Executive Engineer on the 22nd 
March, 1961 and to the Assistant Engineer and the two Section 
Officers on the 30th131st May, 1961. The Executive Engi- 
neer took some time in persuing the relevant records for the 
preparation of statement of his defence. His statement of defence 
was received on the 26th June, 1961 and the Chief Engineer, Central 
Public Works Department was asked on the 28th June, 1961, to offer 



his comments thereon. The comments of the OfRce of the Chief 
Engineer were received on the 27th September, 1961. As the Chief 
Engineer happened to be on leave at that time, these comments did 
not have his approval. The Central Public Works Department con- 
firmed on the 30th December, 1961 only that the comments had 
received the Chief Engineer's approval. After examination of these 
comments, it was decided on the 21st January, 1962, to hold an 
enquiry against the officer. An Inquiring Off~cer was accordingly 
appointed on the 27th January, 1962. He held 5 sittings between 
the 24th and 28th April, 1962 and fixed the next date of hearing in 
July, 1962. The inquiry, however, could not proceed further for 
the reason that, because of the possibility of landslides due to 
monsoons, the Executive Engineer could not be allowed to leave his 
post of duty in Sikkim till October, 1962. In the meantime, one of 
the Section OMcers also submitted his statement of defence on the 
23rd January, 1962. The h i s t a n t  Engineer, however, adopted 
dilatory tactics and submitted his statement of defence on the 12th 
November, 1963. The Second Section Officer died on the 17th Janu- 
ary, 1963 while posted in N.E.F.A.. The Chief Engineer appointed 
the same Inquiring Officer to inquire into the charges framed 
against the Assistant Engineer and the Section Officer. The Inquir- 
ing Officer was, however, subsequently posted as Chief Technical 
Examiner in this Ministry on the 15th September, 1962. As irregu- 
larities in the case were initially brought out by the Chief Technical 
Examiner, it was considered improper to allow an officer holding 
the post of Chief Technical Examiner to continue conducting the 
inquiry. The Chief Engineer, Central Pulblic Works Department, 
therefore, asked for a change of the inquiring Officer on the 5th 
October, 1962. The name of another officer was suggested for 
appointment as Inquir-ng OEcer and the Chief Engineer was asked 
on the.31st October, 1962 to confirm that that particular officer had 
nothing to do with the works in question at any time. The Chief 
Engineer's confirmation was received on the 7th November, 1W2 and 
the new Inquiring Officer was appointed on the 16th January, 1963 
to inquire into the charges framed against the Executive Engineer. 
The same Inquiring Officer was appointed by the Chief Engineer, 
Central Public Works Department, on the 27th March, 1963, to 
inquire into the charges against other officers. He has since submit- 
ted his report. On the basis of that report orders have already been 
passed by the Chief Engineer dropping the charges against the 
Section Officer concerned. The Inquiring Officer's report in regard 
to the Executive Engineer and the Assistant Engineer has also been 
considered in consultation with the Central Vigilance Commission 
and the advice of the Commission was received on the 30th January, 
1965. The Commission have advised the imposition of a major 



penalty on the Assistant Engineer concerned and the case is being 
processed further by the Chief Engineer, Central Public Works 
Department. The Executive Eng i~ec r  died on the 3rd February 1965 
and no action against him is therefore possible now. 

The delay in this case does not appear attributable to the dilatori- 
ness of the existing procedure for disciplinary cases. The delay was 
largely due to the reasons that:- 

(i) The Chief Engineer, Central Public Works Department 
was on ieavc from the 9th September, 1961 to the 25th 
October, 1961 and his comments were, therefore, somewhat 
delayed; 

(ii) the inquiry could not proceed for quite some time because 
of the Executive Engineer concerned being not able to 
leave his post of duty in Sikkim and, 

(iii) the Inquiring Offlcer had to be changed in the midst of 
the proceedings and some time was consumed in effecting 
that change. 

In so far as the dilatory nature of the existing procedure for 
disciplinary case is concerned, the Departmental Committee for 
inquiring into Corruption in the Central Public Works Department 
also felt that, unless t h e  procedure for departmental inquiry was 
simplified, it would not be feasible to reduce significantly the time 
taken for disposal of disciplina~y cases. The Committee, however, 
felt that it should be possible for disciplinary cases to be disposed 
of within 10 to 12 months where a major penalty has to be imposed 
and 6 t o  8 months in the other cases. The Chief Engineer, Central 
Public Works Department, was instructed on the 16th November, 
1962 to keep these instructions in view. Instructions were also 
issued by the Ministry of Home Affairs on the 23rd June, 1962 
indicating the time that should normally be taken for the various 
stages of inquiry. According to these instructions, the time to be 
allowed for various stages of inquiry has to be as follows:- 

(a) Completing the inspection of the documents mentioned in 
the list supplied to the defendant official-7 working days 
from the date on which the list of documents is supplied. 

(b) Making a request for access to additional records-5.days 
from the date of completion of inspection. 

(c) Time by which additional records asked for should be 
made available--5 days from the date of receipt of the  
request for additional records. 



(d) Time by which additional records made available should 
be inspected-4 working days from the date on which such 
additional records are made available. 

(e) Submission of written statement of defence-10 days 
from the date of completion of inspection of the records 
or, where the accused Government servant does not intend 
to inspect the documents-10 days from the date of receipt 
of the charge-sheet. 

Notwithstanding all this, the Committee on Prevention of Corrup- 
tion appointed by the Ministry of Home Affairs also considered the 
simplification of procedure of disciplinary proceedings and has since 
submitted its report, The Committee considered that, in view of 
the Constitutional requirements and the judicial pronouncements it 
would not be possible to radically simplify the procedure unless the 
Constitution is suitably amended. They have, however, examined 
the possibility of simplifying the procedure to the extent possible 
within the existing legal frame-work and submitted its recommen- 
dations on the 31st March, 1964. These recommendations are under 
consideration by the Government in the Ministry of Home Affairs. 

Recommendation 

The Committee regret to observe that this is another case of 
undue delay in taking disciplinary action against officials for serious 
lapses. They would reiterate their earlier recommendation that 
departmental action, in order to be effective, should be prompt. 

[S. No. 104 of Appendix IV to Eighth Report-1962-633. 

A c n o ~  TAKEN 

In this case, an overpayment of about Rs. 1,25,000 was reported 
'by the Chief Technical Examiner on the 20th March, 1961, on the 
work of construction of approaches to the Railway Overbridge on 
Ring Road, Phase V, near Azadpur, Delhi. The overpayment was 
accepted by the Central Public Works Department on the 3rd April, 
1961. The Chief Technical Examiner reported the irregularities to  
Government on the 17th May, 1961, with the suggestion that, in view 
.of the seriousness thereof and also since the overpayment involved 
was very large, the matter should be  robed into the detail to fix 
responsibility on the officers concerned. He intimated that the over- 
payment was of the order of Rs. 1,67,¶68 and that the Department 
had agreed to recover the same from the contractor. On finalising 
the contractor's bill, the overpayment was subsequently found to be 
actually of the order of Rs. 1,87,445 md this figure was accepted by 
the Central Public Works Department. 



218 
The Chief Engineer, Central Public Works Department, was 

arrked on the 9th June, 1961, to examine the disdplinary aspect of 
the case and submit a detailed report along with the draft charge- 
sheets, if necessary. After examination of the Chief Technical 
Examiner's report, the Chief Engineer called for the explanations of 
the offlcers concerned, viz. of the Executive Engineer on the 29th 
July, 1961, and of the Assistant Engineer and the Section Officer on 
the 30th August, 1961. While the explanations of the officers were 
awaited, the overpayment came to the notice of the Special Police 
Establishment, who called for the connected records from the 
Central Public Works Department on the 13th November, 1961. The 
Department approached this Ministry on the 17th November, 1961 
for orders whether the records of the case could be entrusted to the 
Special Police Establishment. The matter was discussed with the 
omcers of the Special Police Establishment and the Central Public 
Works Department and it was decided to await explanations of the 
officials concerned and examine them before taking any decision 
whether the case should be entrusted to the Special Police Estab- 
lishment or whether it should be processed departmentally. The 
Superintending Engineer (Vigilance) in the office of the Chief 
Engineer, Central Public Works Department, examined the expla- 
nations of the officers concerned and submitted a detailed report to 
Government on the 2nd April, 1962. He was of the view that the 
irregularities of the Section M c e r  and the Assistant Engineer were 
serious enough to call for disciplinary action under rule 15 of the 
Central Civil Services (Classification, Control and Appeal) Rules, 
1957. As regards the Executive Engineer, he was of the opinion that, 
although there was no clear evidence to establish that he had cons- 
pired with the Section Officer and the Assistant Engineer to make 
fraudulent payment to the contractor, there had been negligence 
and dereliction of duty to some extent on his part. He further 
stated that the matter had become subject of arbitration but, irres- 
pective of the Arbitrator's final decision, certain irregularities and 
lapses could be considered to have been established against the 
omcers concerned. As regards the question whether the disciplinary 
case against the officers concerned should be handled departmentally 
or handed over to the Special Police Establishment, he was of the  
view that, if the case was taken up by the Special Police Establish- 
ment for investigation, there was bound to be considerable delay 
fn the arbitration proceedings and also in processing the case depart- 
mentally. In his view, unless the Special Police Establishment had 
definite information other than what had already been brought out 
by Chief Technical Examiner, no useful purpose was likely to 
be served by handling over the case to the Special Police Estab- 
lishment. On overall considerations, he felt that this was a case 



whicb owld better be bandled departmentally. On receipt of this 
report, the matter was discussed on the 11th April, 1962, with the 
representatives of the Special Police Establishment who were of the 
view that, on the basis of the Superintending Engineer (Vigilance)'~ 
report dated the 2nd April, 1962 on the expanation received, there 
was no necessity of their taking over the case. It was, therefore, 
decided on the 21st April, 1962 that the case should be processed 
departmentally and the connected records were therefore not 
handed over to the Special Police Establishment. The aforesaid 
report of the Superintending Engineer (Vigilance) had, however, 
not then been seen by the Chief Engineer and was actually approved 
by him in the first week of July 1962. A draft charge-sheet for the 
Executive Engineer was also, in the meantime, furnished by the 
oBce of the Chief Engineer on the 21st May, 1962, with the sugges- 
tion that, since three officers were involved in the case, it would be 
desirable to take action against all of them in a common proceeding. 
While the matter was still pending, the Chief Engineer reported in 
September, 1962, that the Section Officer involved in this case had 
been absenting himself from duty from the 1st December, 1961. He 
further reported that the officer concerned had submitted his resig- 
nation with effect from the 7th July, 1%2, and sought for the advice 
of Government whether or not the resignation be accepted. He was 
advised on the 3rd October, 1962, that since the irregularities and 
the lapses on the part of the Section Officer were fairly serious, it 
should be examined whether these, if proved, will not render him 
liable to dismissal from service. He was further asked to submit 
draft charge-sheets in respect of the Assistant Engineer and the 
Section Officer also to enable Government to pass orders for 
holding a joint inquiry. The Chief Engineer submitted the draft 
charge-sheets on the 24th October, 1962, and also stated that the 
question of acceptance or otherwise of the resignation of the Section 
Officer concerned was under consideration and a report in the matter 
will follow. 

The draft charge-sheets, however, could not be examined in the 
absence of the records and the Chief Engineer was asked in May, 
1963, to furnish all the original records on which the charge-sheets 
xe re  based. The Chief Engineer supplied some of the records on 
the 26th June, 1963 and promised to collect and submit the remaining 
shortly. He called for the records from the concerned Executive 
Engineer. However, the Executive Engineer informed the Chief Engi- 
neer on the 29th June, 1963 that the arbitration proceedings were go- 
ing on and the records would be required in connection with the 
same. He further stated that the next hearing of the case had 
been fixed on the 22nd July, 1963 and enquired whether it was 
sdlicient if the records were sent after that date. The records 



were received on the alst July, 1963 but, before these could be 
scrutinised, these were recalled on the 17th August, 1963, by the 
Executive Engineer concerned for reference in connection with 
the date of next hearing fixed by the Arbitrator for the 9th Sep- 
tember, 1983. The explanations of the three officers were sent by 
the Central Public Works Department to the Ministry on the 
30th August, 1963. 

As the disciplinary case was getting delayed, the Arbitratof' 
was requested on the 16th September, 1963, to intimate the proba- 
ble date by which the arbitration case was likely to be finalised. 
The Arbitrator replied on the 20th September, 1963, that, as he had 
to afford all reasonable facilities to both the parties to adduce their 
evidence and to hear them fully, he was unable to say definitely 
when hc would be able to finalise this case. The records of the 
case were again received from the Executive Engineer on the 
26th September, 1963. The records of the instant case were scru- 
tinized but, bcfore the charge-sheets could be finally drafted and 
commented upon, the records were called back by the Executive 
Engineer on the 5th December, 1963, in connection with the arbi- 
tration proceedings due on the 10th December, 1963. These were 
again received in February, 1964 after the hearings which had been 
Axed for the 5th to 7th February, 1964. The matter was thoroughly 
examined and discussed with the offleers of the Central Public 
Works Department and they were asked to amplify the charge- 
sheets in the light of the discussions. The amplified chargesheets 
were received on the 16th March, 1964, and were issued on the 7th 
May, 1964. On the same day, an order for holding a joint inquiry 
against all accused officers was issued. The Executive Engineer, 
who had by then been promoted as Superintending Engineer and 
who happened to be posted at Bombay, intimated on the 22nd May, 
1964, that he had explained the alleged lapses and irregularities in 
February, 1962 and that though he had no objection to face any 
enquiry but as he was preoxcupied for a month or so with the  
emergent works of the Posts and Telegraphs Department and had 
made commitments to his Chief Engineer and others in this regard, 
the relevant records might be sent to him at Bombay for perusal 
if the matter was so pressing and urgent. As he  was required t o  
come to Delhi in July, 1964, in connection with another inquiry 
against him, it  was considered advisable to show him the records 
during that visit. He was informed accordingly. He saw some 
of the records on the 23rd July, 1S4, and promised to peruse the 
balance during his next visit to Delhi. Some of the records, which 
Were not available, have since become available and he was asked 



to peruse them in the third week of January, 1865 when he was  
required to attend the other inquiry. The Assistant Engineer 
concerned has also seen some of the records. Among the records, 
there are three level books which were produced before the Arb:- 
trator on the 10th December, 1963 and are still with him. The 
allegation in the charge-sheet was that there had been tampering 
and erasures of entries in the level books. It was, therefore, esskn- 
tial to show the original level books to the accused officers. So, 
when the Assistant Engineer asked for a perusal of these level 
books, the Arbitrator was requested on the 27th July, 1964, to re- 
lease the documents for a couple of days. In his letter, dated the 
31st July, 1964, the Arbitrator, however, refused to release these 
documents as these had been filled as important original documents 
of evidence in the arbitration case which was still in progress. He 
was then requested to allow the officcrs (onccrned to peruse the 
lcvel books under proper safeguard in his own otfice. The Arbi- 
t ratw confirmed on the 1st September, 191i4, that  he had no objec- 
tion to the level books being perused in his oficlc with the assis- 
tance of a member of the staff of the Ministry. The Assislant 
Engineer concerned has since persued the level books and taken 
extracts therefrom. The Executive Engineer had been directed to 
peruse these level books also during his visit in the third weck of 
January, 1965. In such a situation, photostat copies of these docu- 
ments could have been made for showing the same to the accused 
officers. But, such a course in this case would not have served the 
purpose as pencil erasures could not have been reproduced in the 
photostat copies. 

The Section Officer concerned is absconding and is not trace- 
able. Action to proceed against him ex parte is being taken in 
consultation with the Ministry of Home M a i r s  and Law. 

Processing of this case has taken time as explained above. Now 
that the officers have been charge-sheeted and their explanations 
are likely to be received shartly, the case should proceed expedi- 
tiously. 

Recolmmemdation 
The Committee feel that the time taken in the ssttlement of t h e  

first case regarding construction of customs block of the Bombay 
Air Port is rather excessive. They would like to be informed of 
the final outcome in due course. 

[S. No. 108 (para 111) Eighth Report (1962-63)]. 
ACTION TAKEN 

The delay in settlement of the case was due to the fact that the 
work was finalised in March, 1960 when the actual excess quantity 



came to be known. The ccrse then remained under tofiespondmce 
between the ExeeutJive Engineer, Superintending Engineer and 
Additional Chief Engineer. Sanction for award of additional 
quantities against abnormally highjlow rated items was issued on 
the 7th February, 1963. 

2. The reasons for agreeing to the abnormally high rates for 
quantities in escess of the permissible limit of 5 per cent are  given 
below :- 

( i )  Foundahon of the building had to be taken deeper to the 
moorum soil. The estimated rate for the earth work was 
very low and unworkable. 

(i i)  The estimated rate for another item, namely, teakwood 
flush panelled doors was very low and unworkable. At 
that time the schedule of rates did not inrlude this item. 

( i i i )  During t.hc execution of the work cettain changes in 
drawings and spclcifications were found necessary on 
archi tcctural and other considerations. 

(iv) The items where excess in quantities occurred were such 
that it was not Sensible to have them executed through 
another agency with advantage. 

3. Disciplinary action against the officers concerned is being taken 
for their failure to notice the excesses when they occurred and to 
obtain timely sanction of the competent authority. The Committee 
will be informed of the action taken as soon as i t  is finalised. 

Recommendation 

The Committee feel that, instead of giving a hidden subsidy in 
this manner, Government should charge full rents from the Uni- 
versity and re-imburse the amount if necessary, by way of cash 
Grants. They would like the Ministry to examine this matter in 
the light of their above remarks. 

[Sl. No. 31 (Para 31) of Appendix I11 to 24th Report (Third Lok 
Sabha) .I 

In continuation of this Ministry's Office Memorandum 
No. 5/4/64-Bt., dated the 8th October, 1964, it is stated that the 
matter has been examined in consultation with the Ministries of 
Education and Finance. In  the circumstances stated in the sue- 
ceeding paragraphs, the terms and conditions of the lease deed, 



under which the five bungalows in Cavelry Lines, had been pro- 
vided to the University of Delh~ cannot br revised to p : ~ -  
vide for recovery of rent at a rate other than t h v  nominai wii: of 
Re. 1 per bungalow per annum. 

2. The bungalows were transferred to the University o f  Dcihi 
in the years 1941-42 and 19%-47 Thc qurstion of dctcr~n~n~i~!:  thC 
basis of the recovery of rent was se!tled in October, 1949. While 
taking the decision that only nominal rent of Re. 1 per bunglow 
per annum should be recovered, cognizance was taken of the car- 
lier vlew expressed by the then Educational Commissioner and 
the then Labour Department that the condition of nominal rent 
of Re. 1 had been suggested to ensure no more than the retention 
of the ownership of the buildings by the Government of India. That 
decision was also influenced by the fact that the University would 
be respons~ble for bearing all expenditure on account of mainte- 
nance of the buildings to the full satisfaction of the C.P.W.D. 
author~ties. The University is responsible also for the payment 
of all rates, tascs etc. in respect of the buildings. 

3. The case regarding the lease of these five bungalows was 
reviewed ln 1960 and 1961. The advice of the Ministry of Law 
was sought o n  the point whether the terms of the I ~ \ a . ~ c  t l ( ~ d  could 
be revl.;cd to  prov~de for rccovery of rent under F.K. 45-B. That 
Minlstry gave the following advice: - 

"The lease in this case is a perpetual lease and it can be ter- 
minated only in the contingencies contemplated by 
clauses ( 1 )  and (3 )  of clause 111, ot the perpe<ual lease 
agreement. None of the said tontingencies is said to  
have arisen in the instant case. Under the circumstances 
neither the land!ord conces,lon nor the terms and condi- 
tions of the lease as stipulated for in the lease deed can 
be reviewed or altered by the Government. It  can be  
so done only if the University of Delhi agrees to the  
same." 

The matter was taken up with the University authorities and 
the Ministry of Education. As they were not inclined to  the revi- 
sion of the rental clause in the lease deed, it was decided to main- 
tain the status quo. 

4. In  pursuance of the recommendation of the Public Acoounts 
Committee, this matter was again taken up with the Ministry of 
330 (Aii) LS15. 



Education in September, 1964. They were requested to use t)z& 
good offices for obtaming the approval of the University of D e u  
for- rwocatwn of the present least and execution of a revfS& 
l c a w  c~n payment of market rate of rent. It was also incated that the 
University could approach Government for reimbursement of the 
expenditure on account of rent so charged. That Ministry have exa- 
m i n d  the matter in consultation with the University of Delhi and 
the University Grents Commission. It has not been possible for them 
to  agree to  any madi5cation of the perp tua l  lease of the hunga- 
lows p r o v ~ d ~ ' d  to  t l ~ c  U n j v c r ~ i t ~  o n  p y m e n t  c,: r. mi--121 rent of Re. 
1 per bungalow per annum. 

5. In v ~ c w  of the positjcm explained above, there is no alternative 
except to j r ~ ; ~ ~ j l t i ~ ~ n  thc S ! I L ~ I L . Y  quo 

Recommendation 

( i )  The Committee trust that the position regarding rent for 
shops will be reviewed when the  leases come up for renewd,  keep 
ing in view the financial condition of the lessee and other factom. 

(ii) While the Committee appreciate the difficulties in the re- 
covery of rents from displaced persons, they nevertheless feel that 
the amount of arrears (Rs. 6.59 Lakhs) is still heavy and some effec- 
tive steps are called for to cover the outstanding rents. 

[Sl. No. 36 (Para 36) of Appendix 111 to 24th Report (Third Lok 
Sabha) 1. 

(i) The recently constructed shops have been allotted on market 
rent basis. As regards the earlier shops, when an allotment is can- 
celled or a fresh allotm+mt is made, the position is reviewed and en- 
hanced rents are charged if circumstances of the.individua1 case SO 
warrant. In regard to  old dlottees who were given the premises as 
a rehabilitation measure, the policy is to continue recovery of rept  
at  the previous rates as long as valid allotments subsist. 

yi) Special steps have been taken to recovet the outstanding 
rents from the shopkckpers. ~o t ' i c e s  were issued to darious alfokt;?es 

c ' ; - . I  1 l t f ' E  



who were in m a r s  of rent for more than two months, on the follow- 
ing dates:- - 

Number of 
Date of issue of notices notices 

issued 

As a result of these notices, there has been a substantial decrease 
in the amount of arrears. The arrears d rent in respect of the period 
up to 31st March 1962, have been reduced from Rs. 8.58 lakhs to 
Rs. 4.95 lakhs as on 1st May, 196e The position with regard to the 
notices issued is under review and further action for the recovery 
of arrears will be taken. 

Observations by  Audit 

"While the arrears of rent in respect of the period upto 31st 
March, 1962 have been reduced to Rs. 4.95 lakhs as on 1st May. 1964, 
further arrears amounting to Rs. 5 lakhs relating to the years 1962-63 
and 1963-64 have accumulated as on that date, although recovery of 
rent in these cases is required to be effected monthly in advance. 

The arrears relating to the period up to 31st March, 1962 amounted 
to Rs. 6.20 lakhs as a t  the end pf March, 1964, and to Rs. 4,95 lakhs, w 
at tM end of April, 1964. Thus the amount recavered during ~ p r l l ,  
1964 after the issue of notices at the end of January, 1964 was 
Rs. 1.25 lakhs." 

Recommendation 
The Committee feel concerned to  note the unsat is faeto~~ state of 

affairs in the ' h d .  and D o t l o p t e n t  ice. ' In the absence df $TO- 
p& rkmtls t$ the tan& and ,fikkk for nllothent or Eyidg 



vacant, the committee ate unable to understand how the oflice could 
keep a watch over the realisation of rents etc. It could also not 
have been possible to check unauthorised occupation of lands in the 
circum~tances. The committee fee2 that the reasons for the failure 
to maintain proper records should be investigated and responsibility 
fixed. 
[Sl. No. 38 (Para 38) of Appendix 111 to  24th Report (3rd Lok Sabha) J 

ACTION TAKEN 

Action has been taken to complete the Register of vacant lands 
after site inspection. About 50% of this work has already been com- 
pleted and the Committee will be informed when the Registers are 
complete in all respects. Action to fix responsibility for not main- 
taining proper record will be taken and results intimated to the 
Committee. 

Recommendation 
( i )  The Committee regtet to  note that in spite of their obser- 

vations contained in para 97 of 8th Report (Third Lok 
Sabha) no progress has been achieved in the matter of 
settlement of these outstanding claims even though more 
than 1 pear has elapsed. 

(ii) The committee desired to be informed of the particulars 
of the Five Cases of encroachments by squatters whether 

the premises were still under unauthorised occupation and 
what steps were being taken to recover the, damages. 

The information is still awaited. 
[Sl. No. 39 (Para 39) of Appendix I11 to 24th Report (3rd Lok Sabha) J 

A c n o ~  TAKEN 

(i) The arrears have been further reduced by recovery of pre- 
mium and ground rent and the position of the arrears as on 1-5-64 
was as under:- 

Period Premium Ground Rent 
Ks. Rs. 

Upto the end of 1957-58 . . 98,057 ' " 
58-59 . . 667545 '00 

59-60 . . 82,375 00 
60-6 I 57457 '* 977575 '* 
6 I -62 91~579.00 1~29,402 -00 

TOTAL:- . 1,4b,136.* 4774454 '00 

It will thus be seen that the arrears amounting to Rs. 10: 59 lakhs 
in respect of ground rent and 7: 84 Lakhs in respect of premium have 



been reduced to 4.74 Lakhs and 1-49 Lakhs respectively. Continu- 
ous efforts are being made to liquidate the remaining arrears. 

(ii) The position in respect of the five cases is given in the 
attached detailed note. 

Recommendation 
The Committee were surprised as to how it took the Land and 

Development Office three years to communicate the decision regard- 
ing enhancement of tent. They are not satisfied with the plea 
advanced by the Ministry that during the intervening period the 
question of increasing the rent was under negotiation with the tenant. 
In para 97 of their 8th Report, the Committee (1962-63) had desired 
that a thormgh departmental enquiry should be undertaken into the 
working of this oflice so a3 to place on a satisfactory footing the 
mcinagement of Government property entrusted to it and fix respon- 
sibility for past mismanagement. The committee trust that due 
attention will be paid to their recommendation and irregularities as 
cited in the Audit Report will not recur. 
[Sl. No. 40 (Para 40) of Appendix I11 to 24th Report (3rd Lok Sabha) ] 

I t  was decided by Government on 14-12-1954 to extend the lease 
ox menth to month basis on rent to be reviewed in consultation with 
the Ministry of Finance. The revised rent of Rs. 1911- per month 
was fixed by the Land & Development Offtcer in consultation with 
the Ministry of Finance and conveyed to the Lessee on 15-10-55. I t  
will thus be observed that there was no delay on the part of the Land 
& Development Officer, in communicating the decision to the Lessee 
regarding enhancement of rent. Action on para 97 of the Commit- 
tee's 8th Report (62-63) is being taken separately. 

Audit Comment 
The Ministry have explained that there was no delay between the 

date on which the increased rent was fixed in consultation with 
Finance and the date on which it was communicated to the party. 
The comment of the Public Accounts Committee, however, relates 
to the delay of three years which was stated to have been spent in 
negotiations with the tenant. The rent was fixed only in 1955 when 
it was to take effect from the 21st August, 1952. 

The Committee would like to be informed of the decision taken 
in regard to placing the organisations dealing with Nazul Lands in 
D e h i  under the charge of one Ministry. 
LSZ. No. 41 (Para 41) of Appendix III to 24th Report (3rd h k  Sabha) ] 



On the 18th September, 1963, the Union Minister of Works dr 
Housing had written to the then Prime Minister suggesting that the 
work relating to Housing dealt with in this Ministry; that relating 
to Town Planning & Urban Development (including that o: Delhi 
Development Authority) dealt with in the Health Ministry; and that 
relating to large scale acquisition and development of land in Delhi 
dealt with in the Home Ministry, being of an allied nature, should 

, be placed under the charge of one Minlstry. The Prime Minister had 
xeferred this matter on 18-9-1963 for examination to the Cabinet 
Secretary, who held several discussions with the Secretaries of the 
aoncerned Ministries. The matter is still pending with the Cabinet 
Secretwiat. 

DETAILED NOTE ON THE PIOSNTS ARISING FROM PARA 55 OF AUDIT 
REPORT (CIVIL) 1963, ON WHICH PUBLIC ACCOUNTS COMMITTEE 
DESIRE;D TO BE FtTtZM$NED WITH KURTHER INFORMATION IN 
THEIR SlTTING HELD Ow THE; 25TH AND 28TH JANUARY, 1964. 

Reference b k  Sabha Secretariat's O.M. No. 211 126183lPAC. dated 
the 8th February 1964. 

TtemtlV-Land -& Dcvetopmmt Office para 65, page 56. 

Reply:--& statement showing particulars of the damages claimed 
&m the following five equattws, which are required by the Public 
Accounts Committee, is forwarded herewith: - 

(1) Bhai Sunder Dass 
(2) Shri Sawan Sin& 
(3) Shri M#dan Go$al 
(4) Shri ~ a f b a n s  Sngh' Pardesi 
(5) M/s Paul Engineqs 
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Housing on 2511-1S1. The lat&tr position of these cases is given 
below :- 
(i) Bhai Sunder Dass. 

The proposal- to recover damage charges a t  the rate of Rs. 50/- 
per Bigha P.A. according to the schedule prescribed by the Ministry 
of Works, Housiag & Rehabilitation in Decernbel;l962 'for use of land 
for dumping materials has not been agreed to by the Ministry of 
Works and Housing who have decided to recover the amounts of 
damages at the normal rates in consbltation with the Ministry of 
Finance. Action is being taken to wofk out the amount of damages 
accordingly upto 6-9-1962, the date on which the site was vacated by 
Bhai sunder Dass. 

(ii) Shri Sawaa Singh 
The Land was being used for running a School. According to 

the December 1962, schedule the rate for recovery of damages fot 
land for educational purposes is Rs. 83.32 per acre per mensem. At 
this rate the damages would work out to R6. 17,0501- for an area 6f 
7880 sq. yds. as against Rs. 2,23,511 demanded from him. The squat- 
ter was evicted from the site on 22-662. 

(iii) Shri Madan G o p d  
The Land squatted upon was previously leased to pujaris of 

Hanurnan Temple and lease was detemined an 26-9-1963. On .a 
representation from S W  Madan G q a l  it was decided by the Minis- 
try that the damages &ould he recovered from him from 1412-1961 
upto the date of vacation at the scheduled rates of Rs. 1112 per sq. 
yd. per month. Terms were accordingly communicated to the party 
on 3-3-1964 and the proceedings in the Court of Estate Officer were 
kept pending till the t & m 6  were complied with 'in full. The letter 
offering terms was issued without prejudice to the proceedings tn 
the Court of Edtate ~ f ~ l c e r .  Qn the basis decided $y Government 
the damages worked out to Rs. 30,142.10 upto 31-3-1964. 

(iv) Shri Harbms Singh Zhrdesi & M/s ~ a L 1  Engineers. 

Area squatteh upon 3 1[)57 and 791 Sq. yds. respectively. Larid 
& Development Pfficer has r&om&ended that in such cases damages 
may be recovered with effect from 1st ~ a n u a r y ,  1959, on the basis af 
the schedule of rates as prescribed in July, 1961. The matter 5s 
under examination. On the basis of the'rates prescribed in t b  
schedule of July 1961 the damages recoverable would be ~s.,4j1,557,88 
from M/s Paul Engineefs and &. 35,879,7@ 5 o m  Shri H a r b b  S i n ~ h  
Pardesi the pe&d  up^-31st March, 1964. 

3. Proceedine undqrzthe ~ g b l i c  Premises (Eviction) Act 1958, for 
recovery of damages in i l l  the'above cases are; going on. 



S1. Name of Place of Area squatted Purpose for 
No. 

Total amount Period for which Whether site vaa ted  
Squ atter ~quattinl3 upon which being used of damages damages claimed st~ll  rn ~ecupauon 

chimed 
From T o  

I. Sh. Bhai Sunder Dass Hamayun Road 2428 sq. yads. Stacking of 
Contractor bu:lding 

2. Sh. Sawan Singh By the side of 
Gurdwara 

Bangla Sahib. 

3. Sh. Madan Gopal . Irwin Road 
(Near Hanu- 
man Temple) 

4. Sh. Harbans Singh Pusa Road 
Pardesi. 

materials. 

7880 sq. yds. Running a 2,23,511 1-1-52 30-9-62 Evicted on 22-6-62. 
school. H 

H 
00 

(3 I012 8q. yds. Motors Work- ( 26,598.10 1-12-61 14-11-63 S t d  in ~ a p a t i o n .  
shop. 

(ii) 698 sq. yds. (ii) 3,544-00 15-11-63 31-3-64 

1057 Sq. yds. Motor & Motor 1~53,076 1-1-51 31-12-62 Still in occupation. 
for workshop Cycle repairing. 
27 Sq. yds. for 
residence. 

5. MIS. Paul Engineers . Pusa Road 791 Sq. yds. Engineering IJ31532 1 - 1 2  31-12-62 still in occupation. 
Works (Iron 
Workshop) 



Recommendation 

The Committee enquired the particulars of officers against whom 
departmental proceedings were  going on for the various lapses re- 
sulting in overpayments to contractors. The representtrtivc of the 
Ministry promised to  furnish a note to  the  Committee,  which is  still 
awaited.  

[Serial No. 45 (Para  45) of Appendix 111 to 24th Report (Third 
Lok Sabha)] 

Arising out of the  overpayment of Rs. 6.71 lakhs intimated to 
Audit in 1961, disciplinary action was initiated in 5 cases against the 
*departmental officers. The informatton required by the  Public 
Accounts Committee is given in the statement attached (Annexure). 



ANNEX URB 
Further information required by the Public Accountr C d t t e e  on A u A  &pett(Civil) 1963;' Para 67 

S1. Name of Work Date on which Date on which Details of Officers Prejent poiition 
No. overpayment was disciplinary action involved 

detected was initiated 

I Construction of offices November and 31-7-1961 (Ex- Executive Engineer I All the Officers urre wanled , , 
for local Xdministra- December, 1958 planations were Assistant Engineer 2 to he careful in futu e. % 
tion & Courts at Tis called). Section Officer 3 Cq-ies of the warnings 
Hazari. were nor kept in their 

Confidential Reports. 

3 Construction of ap- July, 1960 July-August, 1961 Executive Engineer I The officers have been 
proach to Railway (Explanations were Assistant Engineer r charge-sheeted on 7-5-64 
Overbridge on Ring called) Section Oacer I and thcir replies are 
Road, Phase I near awaited. A joint inquiry 
Azadpur. against them is to be 

conducted. 

3 Construction of Delhi- 
M atbura Road, Phase I, 

Executive Engineer I The Executive Engineer 
Assistant Engineer r collccmkd died on 3-2-65. 
Section Officer I Hence no action is pos- 

sible against him. As 
*ear& h Chief En@- 



ncet %?king ~ecessary 
action against the Assistanr 
Engineer and the Section 
Officer, the position is 
that @me of the impor- 
tant connected records 
of the case were given 
to the Special Police 
Establishment who have 
filed the same in the 
court case against the 
officers and the same 
cannot be released by the 
court now. Hence after 
consultation with the 
b n t r a l  Vigilance Corn- u 
mission it has been decided % 
to  postpone charge- 

the two offices ! case till m e  
release of the documents 
by the court. 

4 Construction of Addl. September, 1959 3-9-1962 (Explana- Executive Engineer I Since the ..Executive En- 
gravity duct at Kilokri. tion called) gineer concerned had 

' retired ' on r6th July, 
1958 and more than 4 
years ' had elapsed since 
the t occurrence of the 
incident (October, 1956) 
no formal action under 
Afticle 3$1A of the 



5 Construction of  Delhi 
side Approach to 
raised link, Delhi- 
Mathura Road. 

Civil Sewice Regula- 
tions was possible. The 
final pension of the 
officer has not been sanc- 
tioned as yet due to  
another case pending 
against him under Article 
351A and the reduction 
of his pension suitably 
under Ankle 470(b) 
is under considcra- 
tion. 

Executive Engineer I The Special Police Es- 
Assistant Engineer I tablishment also inves~i-  
Section Officer I gated rhc case ar.2 sent 

proposals for the pro- 
sec mon of the ofl~cprs. 
Accordingly after the 
sanction for the prosccu- 
tion of the oEicers was 
accorded on 9-3- I 964 the 
case was taken by the 
Special Police Establish- 
ment to a court of law. 



The'Executive Engineer, 
however, died on 3-2-65. 
The Asstt. Engineet 
and the Section Officer 
are now being prosecu- 
ted in Court. 

FOOT NOTE : The  dates indicated in column 3 are the datec on which observation Memos. were issued to the department 
pointing out the defects and irregularities on which overpayments were finally assessed. In respect of items ar 
S. Nos. 3 and 5 it has not been possible to indicate these dates as the relevant files are with the Special 
Police Establishment in connection with prosecution of the officers concened. 



Recommendation 

The Committee are  surprised at the complacent attitude adopt- 
e d  by the C.P.W.D. in recoveri- their dues amounting to abmt  
Rs. 87 lakhs jrom the New Delhi Municipal Committee. The faot 
that the New Delhi Municipal Committee had lodged other claims 
on Governwnt  or that Government might have to give further sub 
sidies should not stand in the way of the C.P.W.D. in  renlising their 
legitimate d w s .  The Comm~ttee trust that the Depwtment wta 
pursue the matter vigorously and settle their accounts with the local 
bodies ot an carly date. 

[Sl. No. 50 (para 50) of Appendix I11 to 24th Report (Third Lok 
Sabha)]. 

The Ncw Delhi Municipal Committee have disputed the basis of 
allocation of expenditure on remunerative services between Govern- 
ment and the New Delhi Municipal Committee. This matter is under 
consideration in consultation with the concerned authorities. Mean- 
while, the C.P.W.D. have been instructed to make vigorous efforts to 
recover their dues from the New Delhi Municipal Committee and 
cover their dues from the New Delhi Municipal Committee and 
Delhi Municipal Corporation. The present position of recoveries is 
indicated below: - 

Amount due' 
Position 

As per As per as in Dc 
Para Division cernber 

record 1 965 

(Rs. id (Rs. in 
lakhs) 1-1 

New Delhi Municipal Committee . . 87.56 87-41 80.52 

Delhi Municipal Corporation. . 10.42 10 43 3'97 

Recommendation 

The Committee m y  be informed of the final oukcrnne of the cases 
of over-payments to contractors referred to in para- 52 of the Report. 

lS1. No. 53 (Para 53) of Appendix I11 to  24th Report (1963-64)]. 



Out of the two cases of overpayment mentianed in para 52 of the 
pepurt, recovery of the cntlre amount of Ra. 42,3131- in  one case, has 
since been made. As regard:, the other case, (involving overpay- 
ment of Rs. 5,8621-) aw'lrd of the Arbitartar is still awaited. 

The Committee regret to obscrtie thnt i n  this case avoidable expen- 
.&Uure of over 14 laklis of rllpees was znclirrcd due to lack of proper 
planning and coordlnatio,~ clnmtlg tlte C.P.W.D., the D.G.S. & D., 
and the Adnrinistrative azi t horii ies (The Commissio?tcr of lncqme 
Tax). 

It ' is unfortunate that the  Department should have taken 4 years 
to finalise plnns and estimntes necessary for  obtaining administra- 
tive. approval when ,  according to thee o w n  statement t h s e  prelimi- 
naries normally took about 12 lo 18 months. The Committee are 
also not satisfied with the explanation for the delay in the procur6 
ment of lifts which resulted in a futher loss. 

[Para 54 (Sl. 54 of Appendix 111) of 24th Report (Third Lok 
Sabha) 1. 

Although it took 4 years to finalise plans and estimates in thir 
case in accordance with the requirements of the Administrative de- 
partment, which were revised several times, this delay alone did 
not result in delay in the construction of the building. Land was ac- 
quired in November, 1954, and the actual construction work war 
taken up on the 7th March, 1956. This period of about 1 year and 
4 months was utilised for the finalisation of plans, preparation of 
estimate, accord of sanction, and the com2letion of other coda1 for- 
malities. The plans, which the C.P.W.D. had prepared in May, 1954, 
were approved by the administrative department towards the end 
of December, 1954, after revising them several times to suit their 
qtquiremeqts. The plans had to be got approved by the Calcutta 
Corposation. As there was some apprehension that the public rn* 
sup Gavernment ,tor ineingement of the municipal bye-laws, the 
-1 position ww akp gpt clarified from the ,Government Solicitc?q. 
42n the basis of these plans, the Central P.W.D. prepared and sent 
 ail .estirwt,e, tp Government in March, 1955, ,and it was sapctionM 
by this Ministry in July, 1955. Before the constructiqn of  the bqilcjl- 
.ing could be started, it was necessary for piling work to be done 



because of the nautre of the soil. The first pile was driven on the 7th 
March, 1956. The agreement provided for the completion of the 
work In S I X  months f r o m  ! h c  7 t h  i l a : c . h ,  19X. The work was, how- 
ever, completed on the 22nd Dt.ccmher, 1958. Thus, there was a 
delay of 2 years, 3 months and 16 days in completing the work. The 
reasons for this delay are glven below. Meanwhile, the plans were 
further rcviscd to provide more accommodation requ~red by the 
Adm~r~lstrar 1vt3 D V ~ M  rtn1t~l11 atrd t h e  rev~scd plan and estimate were 
sanctioned in January ,  1958. 

Ys. months days 

I. Difficulty in procurement of gravel 
due to railway strike and other rea- 
sons . o o IZ 

2. Dclay in approval of design for piles, 
caps and beams . o 6 14 

3. Scarcity and non-availability of labour on account 
of epidemic in Calcutta o  o 1s 

4. Duc t o  change over of a pile from driven to bored 
ncccssitatd by the unsafe condi~ion of the-nei- 
ghbouring Ouildings . 1 1 0  

5 .  Dclav due to niorc time taken by the Central P.W. 
D. for the final test load 0 0 3  

6. Due to presence of cracks in the private building 
on the north west corner of the site and consequent 
correspondence with Calcutta Corporation 
before resumption. 0 3 8  

7. Extension of time for extra works . 0 5 2  

The construction could not have begun before December, 1958 
even ~f the plans and estimates had been sanctioned earlier. It has, 
however, been decided that administra!ive departmnts should be 
requested not to make too many changes in  their requirements 
from time to time so that plans and estima'es may be sanctioned 
within the normal period of 12 to 18 months. Instructions have been 
issued accordingly to the Chief Engineer, Central P.W.D. v de this 
Ministry's Memorandum No. 2-1-64-'CZ'I, dated the 3rd August, 1964 
(copy enclosed). 



2. An indent for the procurement of lifts was placed with the 
D G S D  in 1958, a little after the commencement of work. The 
DGS&D returned the indent to the C.P W D. about 11 months h t e r  
for resubmission with the required foreign exchange sanction. The 
difficult fore:gn exchange posit on necessi:ated es?loratory work to 
ascertain the mlnlmum fk):cign t\chnn;e rcqu~red  for the 1,fls On 
receipt of exploratory tenders, it was found that the quotation of 
'he firm, which had asked for less import licence, was costlier, Ne- 
r ? t  I . I ; I  ,'I1 tt! % 5: , , 1  t~ 1 1 : ' l ( - l  ' , cx t o  !)(I I-( LO) ' rl t : ~ - l d  'I { I ( ,  h 
;nde.~t placed bvith the D.G.S. & D. on the 13th May, 1960. I t  took 
some ' ,me to arrange for the release of foreign eschangc. Dctalled 
purch~ce  proposals for thr covcrage of demand were approved by 
t1,c ?.ii l i c f t y  o f  F;n?ncc on the 17th June,  1961 and the contract 
i'?:\rc\ ! n i ih t13c. f.nn by the 13.G S I% D on thc X!h July, 1961. 
Thi,:i,:h I h c  st~;,ul;:*cd date of dclivcry was June, 1963 two lifts 
\\-pi .. 1.1;  .i;led on tlic. 1st M:~rch,  1963 and  thc other two lifts on 
t i  I I '  1 ' 1  1 '70 I \  ) t-i . 11 i  . (*I1 1 1 1 ~ ' ~  r i f  ( 7 1 . 1  I V .  l i o w t ~ v ~ r ,  ;ns- 
t r u r  1 o!lL, have  b w ! ~  i;.,t~cd 0 1 1  ::rd Aucru-t, 1961 t o  the Ch,c f Enryi-ccr 
('c*nt:al P.W.D. to cnwre  that action is taltr>n for  the  procurement 
,I*I 1 I ist:illntion of lifts, wherxwer necessary, so as to synchronise 
: , I  11,> i O ' ~ ~ , ~ l ( ? l ~ j l  of the bu11d;ng work. 

(No. 2-1-64-WI-Dated 27th September, 1965). 

MINISTRY 3F' TSrORKS & HOUSING 

No. 21-64-WI Date 3rd August, 1965. 

SU~JECT: -Con,:: ruct ion oJ buildings-Dela?) in the. 

A case has come to the notice of this Ministry where considerable 
-1elay resulting in loss of revenue to Government occurred in  the 
ronstruction of an office building due to several revisions of draw- 
inys and the late insta1l:iIion of lifts. This h3s been adversely com- 
mented upon by the Public Accounts Committee. 

2. The Chief Engineer, Central Public Works Department is 
requested to issue instructions to all concerned to advise adminis- 
trative departments not to make changes in or revisions of their re- 
quirements from time to time unless absolutely necessary for defi- 
nite improvement i n  the plan or  some other unforeseen reason 
330 (Aii) LS--16. 



which could not be taken into account at the time of preparation of 
the initial requirements. 

3. Instructions may also kindly be issued to all concerned that 
indents for lifts should b? placed with the D.G.S. & D. promptly at 
the time of sanction for the construction of a building so that the 
procurement and installation of the lifts may synchronise with the 
completion of the buildmg work and there may be no delay in the  
occupation of the building after its completion for lack of lifts. 

Sd/- S .  N. BANERJI. 
Under Secretary to the  Govt. of India 

To 
The Chief Engineer, 
Central Public Works Department, 
New Delhi. 

Recommendation 

T h e  Cort tml t tc~ desire t h n t  the  .~ubvtission of  the  note explaining 
the  bnsis of t he  fin-rrtlon of t he  rrrtP of Rs 50 per ion mag be eqvedit- 
ed. TIwli would also llkc ro be informed of the  action taken to fix 
responsihll~t?~ jor m r m r s  I[rpscc ?n l h z s  case of loss in transit. 

[S. No. 55 o f  Appr.ndix 111 to 24th Report (3rd Lok Sabha)]. 

I .  Basis for the  fixation of t h e  rate of Rs. 501- per ton. 

1. An estract of the note d3ted 6-3-1957 recorded by the Manipur 
Government explaining the basis of fixation of the rate of Rs. 50;- 
pcr ton is given below: 

"The tenders received are as fu1lows:- 

Contractor No. 1 . Rs. 681- per ton. 

Contractor No. 2 . (a) Rs. 351- per ton exclusive of insurance 
and demurrage charges. 

(b) Rs. 501- per ton "inclusive of any shortage 
at your end and demurrage". 

Contractor No. 3 . . Rs. 581- per ton will take no responsibility for 
shortage and demurrage; .want also arr 
advance of 25 per cent. 



Contranor No. 4 . . Rs. 461- per ton-no responsibility for 
demurrage; separate insurance against 
shortages. 

Contractor KO. 5 . . Rs. 70,- per ton. No liability for shortages 
and demurrages. 

Contractor No. 2's rates are the lowest. Moreover, he has given 
a further clarification that his rate of Rs. 501- per ton included 
liability for demurrage on any account. The normal rates of insur- 
ance are, I understand, Rs. 5,'- per ton and demurrage Rs. 2/4/- per 
ton per day. I understand the ship reached on the 3rd instant and 
demurrage will commence after 3 days of unloading. The margin 
of Rs. lo/- per ton for demurrage kept by the contractor is, therefore, 
reasonable and in view of the normal delay in movement iafeguards 
Government interests. Contractor No. 2's tender as clarified by his 
letter dated 5-3-1957, may, therefore be accepted and he may be ask- 
ed to commence work immediately after depositing. 

3. Out of the 23,320 sheets received by the Manipur State Trans- 
port, only 23,117 sheets were delivered to the Public Works Depart- 
ment resulting in a short delivery of 283 C.I. sheets. The Enquiry 
Officer's finding is that the Station Master in the Manipur State 
Transport should be held liable for the loss of 84 sheets and another 
Station Master for the loss of the remaining 119 sheets. The former 
has been censured and ordered to pay the cost of 84 sheets (viz., 
Rs. 1,025.85 P) and as the latter had already been discharged from 
service in December, 1957, in ccmnection with another defalcation 
case. no further action can be taken against him. 

Recommendation 

(i)  The Committee feel that the procedure followed for the im- 
plementation of the S?~bsidised Industrial Housing Scheme leaves 
n ~ w h  to be desired. While the Committee appreciate that initiative 
in regard to these schemes should rightly rest with the State Gou- 
ernments who can better assess their requirements and put up pro- 
posals they nevertheless feel that since a part of the expenditure is 
borne by the Central Government, it is desirable that the latter 
should scrutinise the schemes more thoroughly with a view to ensure 
that houses do not remain vacant as had happened in the case of cer- 
tain States. 

(ii) The fact that, according to the data compiled b~ the Ministry 
i n  September, 1962, 14,660 houses (16 per cent of the total) had been 
divested for use by ineligible persons and 11,459 houses (over 12 per 
cent of the total) were lyiqg vacant, would indicate that the objective 



of the Subsidised Industrial Housing Scheme ha8 not been fully 
achieved. This calls for a .review of the Scheme and suitable 
remedial measures. 

[Sl. No. 56 (Para 56) of Appendix I11 to 24th Report (3rd Lok Sabha) 1. 

Prior to Scptcmlxr, 1958, the projects formulated under the Sub- 
sidised I ~ l d u s t ~ ~ a l  Ilousirlg Slhcme w c r ~  scrut~nlscd and sanctioned 
by I S  I .  JZLIL, In pursumce of 3 recomrnendat~on made by 
the IIou:,~ng hl!rl~stcr-~' Confcrel~cc hcld in 1957, and the d,sr.ussjon 
hrld in t h ~  1'1:in11,11[; Colnni S:I(I!I ( < i t  wh~cll the ther> Prime hlinlster 
w a ;  prvw111) and Itceplng in view the dcslrabll~ty of ~mplementing 
hoi~: lr!g projc*cts le; tt'r Nu. . - 2  2 )  7 d 1 3 - 1 9  (c ~ p y  
c.r~:ioscti) u11der the Scheme as expeJ~t!ou.Jy as po3slb;c. ~t was de- 
cldcd ~n St:ptcmlm 1938, that in the rn3ttinr of sn ici~o:ling projc~cfs, 
the  Ccnlral Gc~vc.snrnr n t  should I:,? d wrl broad p r ~ n c ~ p ! ~ ?  to be fol- 
lowed In the formulation of ind~vidual projects and then leave it to 
the State Govcrnmcnls, to sanct~on i h c ~ n  w~thlri the frame work of 
t h o  broad pol~cy and prrnciplcs l a ~ d  down by the Centre. The 
Sckc~nc spcc!fically provides that bt fore taking up construction of 
house; thcrc~undt~r, I!IP S f . ~ l r  Guvcr-nn:r,~L, may assure thcm~elves 
that tllere is adccjuLlte demand from cligihle workers for the houses 
proposed to be I)ulld and that the el~gible workers would be in a 
position and willmg to pay the standard rent when the houses are 
allc;t  tcd to thcm, so as to avo~d  the p o s s ~ b ~ l ~ t y  of conlplctcd houses 
rc~in:~!ning unoccup;ed or being tcnantnd by n i l  urrsons. 
N c w c r t t ~ ~ l e s ~  since n large number of hou;c; were reported to be 
lying vacant or in th2 occupation of ineligible persms, this Ministry 
asltcd the National Buildings Organisation to carry out a survey of 
thc whole problem and the causes leading to it. They have recently 
submitted their Repo1.t and have sugqested that the State Govern- 
nicnts may be requested to pay p?rtlcular a t t e ~ ~ t ~ o n  to the selection 
of suitable sites for the constructinn of S.1.H S. houses. For this pur- 
pose, they should carry out a Sooio-Economic survey of the locality 
to find out, inter nlicl, the present housing facilities and the prevalwt 
rent levels, social relations and community feelings, attachment to a 
pnr:icular locality and whethcr a village exists on the periphery of 
the town, etc. This report will shortly be circulated to the State 
Governments 'for necessary action. 

2. Since funds for the scheme are  provided in the Annual Plans 
of the State Governments and since they have been entrusted with 
the work of scrutiny and sanction of the projects under the S ~ h e m e ,  



the Central Government cannot discharge these duties, unless they 
revert to the procedure followed before September, 1958. 

3. The des~rability of allotting the vacant houses a:ld thosc in 
occupation of inellg~ble persons to eligible industrial lcrs  has 
been repeatedly impressed upon the State Governlnci~~s ~h:tlugh 
personal discussions between the Central and State hltniztel s and 
officials, as also through correspondence. This matter was a l x  dls- 
cussed at the last Housing Ministers' Conference held at Chandigarh 
In L)ect.mber, 1964. TI;: ci~nscnsu, of cpinlon was t lu t  t!lc tencmcllts 
s h ~ u l d  be u t ~ l ~ s e d  for allotment to industrial workers and where this 
was not possible, the State Governments should take them out cf the 
in  1us::)al housing pool :L:I,! t'le c\-pcnd:tu:'e incurred on such ~ C I U -  

ments (both loan and subs~dy) should be treated as loan to the State 
Governments and they should repay i t  (with interest) In instalmevts 
in the normal manner. If this recommendat~on is accepted, the num- 
ber of tenements in occupation of ineligible persons is Ilkely to go 
down. 

4. I t  may also be relevant to state here that in order to simplify 
and rationalise the existing subsidised housing schemcs (vit.  SU'J- 
sidised Industrial Housing Scheme, Slum Clearance Schcmc, and the 
Low Income Group Housing Scheme for ccon~mically wc, k er scc- 
ticns of the community), these schemes are proposed to br integrated 
into one Suhsidised IIousing Scheme during the Fourth Plan. Thc 
houses built under the proposed integrated housing scheme will be 
given to the industrial/rr.ine workers with income upto Rs. 350;- p.m. 
as also to other persons with income upto Rs. 250/- p.m. After the 
introduction of the proposed integrated housing scheme, the  number 
of houses lying vacant or occupied by ineligible persons will be con- 
siderably reduced. 

Recommendation 

The Committee suggest that this line of approach whwthw the 
amounts recoverable from the State Governments could not be ad-  
justed in the  amounts to be made available to them on the s c h ~ n m :  in 
the subsequent years, may be examined i n  consultation wit]& the 
State Governments at a high level. 
[Sl No. 57 of Appendix I11 (Para 57) to 24th Report (3rd Lok Sabha)]. 

The Government of India have no objection to the  acceptance of 
the above suggestion. We have requested the State Governments on 
18-5-1965 to communicate their views in the matter. 

[File No. 2/2/1/64-HI]. 



GOVEBNM:EXUT OF 

MINlSTRY OF WORKS, HOUSING AND SUPPPLY 
NO. HII-20 (92) /57. 

New Delhi, the 3rd September, 1958. 
-- - - - . - - 

12th Bhadra, 1880. 
From 

Shri T. N. Srivastnva, 
Under Secrctsry t o  t hc  Govt. ( . f  India. 

To, 
Iivuslng Sccretnries o f  : i l l  St ate Governments (By names)- 

with 5 :;pare copies. 

Sir, 
I : , I I ~  &rcct(d  to rc!car t:) t h;~;  hllni:,t i y endorse mcnf No. HII- 

20(?0)/57, datctl t l ~ c  :!7ti1 No :cn lb~r ,  19h.7, fonvarding the Kvcom- 
n~elid:l,~ons m r d c  by t11e scScond Confercncc of Housmg Ministers 
held at Mysorc from the 31st October to thc 2nd November, 1957. 
Tllc various rccomme!~il :~t : r~:~ m d c  by the Conference have been 
exammed Ly the Govcrnmcnt of India in detail. Recommendation 
No. 1 related to the re\lww of action takcn by the Central and State 
Governments in regard to thc resolutions passed at the Housing 
Alluistcm' Confcrence hclcl a Simla in  June, 1955, and accordingly 
no action 1s callcd for on that recommendation. As regards the 
other recommcndations, dc~cisions/views of the Government of India 
have been detailed in the following paragraphs:- 

6. Recommendation No. 6 (Construction of house-. by employers 
for industrisl workers ) .  

* * * * * 
(e) (i)  The Coaference recommended that the State Govern- 

ments should examine the possibility of sanctioning pojects of the 
employers themselves instead of recommending them to the Central 
Government for sanction as provided in the Scheme at present. The 
G~vprnment  of India have e sam~ned  this recommendation in detail 
and have come to the conclusion that it might enable the State 
Governments to persuade employers of industrial labour i n  their 
States to construct houses for their industrial workers i n  much 
larger number than what has been the case in  the past, if the State 



Governments could be given the authority to technically scrutinise, 
sanction and process the projects formulated by the employers under 
the Subsidised lndustrral 1.Iuu.sing Scheme, instead of merely recom- 
mend~ng them to this M i n l s t ~  for sanction. I t  has accordingly been 
decided to implement t h ~ s  clccislon with immediate effect. I t  will 
however, be necessary for the State Governments to furnish full  
details of the projects (togethc r with the pre~cribed documents 
mcluding plans, specifications. ctc .) as soon as they ?re sanctioned 
by them, t o  tile R1ini:try who would see whcthcr the projects con- 
formed to the provisior~h p:.ct.,c!.tbed i : ~  the Scheme. In cases where 
this Ministry find that the projcr's were not in cnnfirmity with the 
provisicms of the Schemc. thcy would ndvise thc State Gowrnments 
! I >  lllivc t h r  pr )jc.rts rrctified ~ u i t n b l y  and. i f  nrccssnry. cven with- 
h,?lli fit:,lnclnl ai; ~stnncc if t h c  dc~lects pointed o u t  Ilp th:s Ministry 
a r r  not rcmcdlcd. 

( 1 1 )  771:: S?;I?P (<, : I . , , I .TI I I IC , I I '< .  \,, )1.1!~1, tlo <i:,~kbt. t ~~ I i (>  S ~ C I ~ S  10 p ~ b -  
tic.-sc this c!t>~.is,ion : t r l c ~ i ~ c ~ ! ( ~ l y  i ! ~  :!lc S!:it;l so that ernploycrs submit 
Lhclr :ij~plic:,?ions for a~,i,-tancc: under the Scllcme 1.0 the appro- 
pria;cb ti~\~):!t,imtni o r  t 1 i . s  Si;~!e Go\::;-linlont nl;d not t.n this Ministry 
A:iy :t;'plic'ations thnt rn:l:; be r t : ? c , : ~ : i d  in  :his hlinistry in future  in 
;his rcg;7r(1  ill 1 ) ~  ?xi:. S C ~  o:? to Statc Govcrnrncnts for appropriate 
action. 

( i i i )  As a corollary to the  above decision, it has also been decided 
to transfer, t o  t h e  rcspcctiue Statc Govtrnmcnts, the records pertain- 
lng t o -  

(1) applications f rnm cmploycm for assistance under the 
Scheme which arc  at prc:-ent bcing processed by this Min- 
istry and whrre no nirrcemcnts and mortgage dccds have 
been executed so far; and 

(2) all caws where assistance has already been zanctioned to 
the employers and the relevant agreements and mortgage 
doeds executed by them with the President of India, after 
taking appropriate action to avoid any legal complica- 
tions jn the matter. 

Nccess9l1.y action jn the mattc%r is being taken separately. 
* * * * * 

TECHNICAL SCRUTINY OF HOUSING PROJECTS FORMU- 
LATED BY STATE GOVERNMENTS 

23. Recommendation No. 23: 

(i) The Conference recommended that in the matter of sanction- 
ing housing projects, the Central Government should lay down 
broad principles to be followed in the formulation of schemes and 



should then leave it to the State Govenrments to sanction indivi- 
dual projects within the framework of the broad policy and prin- 
c~plt. laid down by the Centre. It may be explained in this connec- 
tion that of the five Housing Schemes at  present in  opr3ration, the 
Low Income Gorup Iiouilng Schcme. the Plantatitrn Labour Hous- 
ur,: Stkicme and Vill;jr!c ijon;,nc! I'rnjtcts Scheme alreadv vest the  
Slate Governrnrnts wilh pfJwer., lo s a n c t ~ w  ~ndiviciual projects in 
nccordanr-c wl:h t l , t x  pr.~wslon, of t h e  respective schemes. wlthout 
obtal .ling i ~ q  J ' ~ ~ ~ I I ~ I T L I \ ~  ra t tvt. ur technical spproval of thl; Mmistry. 
I t  i ,  c d y  i l l  rcaspec.t of t Elt. 1 1 1  <)jects formulated by t h e  State Govcm- 
rnt,nts ~ ~ n t l o r  t h '  Suhsldised Industrial Houstnq Schcmr and Slum 
Clch.ir,~ilc.c S .hcrnc> th:14 tho,,. h:lvc Lo o b t a ~ ~  the specific technicnl and 
fin;~~~cl.rl approval of thi, Ministry before they can put the work in 
h a r d  As the Statr Gawrnrnwts are aw;lrc, such scrutiny has been 
co~lstdcrcd ncct.ssary f ( ~ r  a number of reasnnr in the past. The 
question was d~scu.;scd in d ~ t a l l  a t  a mect~ng of the P l a n n ~ n ~  Secre- 
t sms of the various Stntr Govcrnmrnts held 3t New Drlhl in con- 
ncactlon with the mccting of thc National D~velopmr-rlt Cou~c i l  to 
consicirr thcb rcapprai:;al and prospcc:~ of the Second F1.i.e Ycnr Plm. 
Thc conclusion reached at the mccting was that it wmld  bc desir- 
able, for the present, l o  con:~nr~c  t i ~ c  c\;i\ting practlce in regard t o  
technical scrutiny by this Ministry, and the dccisio:~ was communi- 
cated to all thc State Governments in para 4(ii) of the Planning 
Commission's circulal- I(~ttc~r KO. Pjan 5/2/57', dated the 12th May, 
19%. 

(ii) The matter has, however, been further examinrd, kcepi,ig in 
view the desirability of implementing housing project:: under thcse 
two Schcn7c.s ns  rspcditiously as possi1:lc. I t  hns now bren decided 
th;t ihc  State. C;nvt.!-nl>r:,nt; sh/,lr!c! b ~ s  alloi..ca:i 1:) : jcrxti~>i r. a n d  
zanct~on tllemselv~s, projects formulated by them (or by their Muni- 
cipal Bodies/IIousing Boards under these two Schcmcs (or by co- 
oprrativrs of industrial workers undcr tht? Subsidised Indl;s,rial 
Housinq Scheme) and to ~9 ahead with the esccution of th~lr~3 pro- 
jccts aftcr satisfying thrms~~lves  that the projects conformed sf~.ic*'!y 
to tht* .i7nriou.- provisi:m.; ( ~ ~ ~ c l u d z n ?  those in regard to mi:;imum 
standards of accommod:ltion and amenities, densities 2nd cc'ling 
costs, etc.) laid down in these t ~ v o  Schemes. The State Gavei-n- 
mcnis s h ~ i i l d ,  hon-cvcr at  rhclr \ c . y  earliest (i.c., inlmicdiatcly aftcr 
sanctiming a pojcct), send copies of the projects together with the  
prescribed documents (including plnn;, spe:ificalions, cstirnatcs, 
etc.,) to this Ministry. On receipt of thcse documents, this Minis- 
try would ccruliniw the projects as usual, and in ca-es where i t  is 
found that the projects do not conform to  the provisions of the 
Scheme, the position would be brought to the notice of the State 
Governments concerned with the least possible delay, to enable them 



to remedy the defects or to modify the project suitably. Central 
financial assistance would be liable to  be withheld in cases where 
the defects, etc., pointed out a re  not remedied by the State Govern- 
ments. The Ministry would also advise the State Govesnmcnts on 
the general planning and other features of the projccts whcrc ncces- 
sary, and the State Governmcnts would be espcctcd to irnplemt'nt 
the advice to the extent p m i b l e  in thc execution of the projrct:; con- 
cerned. 

(iii) Hoas~ng projects formu1:ited bv the Stale C~overnmcnls under 
thesr i \vo Schemes (including tllose forrnulatcd by enip1;lyc.r~ or co- 
operative- under the Sibsidiscd Industrial Housing Schrmc) which 
i n v o l \ ~  relnxation of any of the provisions of the relevant Scheme, 
will continuc to be referred to this Ministry for privr approval 
before they are sanctioned and executed. 

* * * * 0 

30. Appropriate action ii; being taken by this Ministry to amend 
the various Housing Schemes to the extent necessary in the light 
of the above decisions. Mcanwhile, State Governments may pro- 
ceeds to trke such action in the matter as may be rcquirc)d on their 
part. 

31. The receipt of this communication may please be acknow- 
ledged. 

Yours faithfully, 
Sd/- T. N. SRIVASTAVA. 

Under Secretary to the Government of India. 

Copy, with a spare copy, forwarded for information to Chief 
Commissioners of all Union Territories with refercncc to this 
Ministry endorsement No. 1111-20 (70) /57,  dated 27 the November, 
1957. 

Sd/- T. N. SRIVASTAVA, 
Under Secretary to  the Government of India. 

*I * * * * 
Recommend ation 

Even if definite numbcr of stag to be employed (bjl the Caterer 
in Hotel Jnnpath) is not stipulated, it was clear on the bayis of 
hours of duty and number of beds, ctc., that a certain minincum 
number of staf was expected to be employed. This was not done 
and  hence a breach of the agreement was committed. The Com- 
mittee would like the Ministry lo examine this aspect further. 

The Committee are  unhappy to note that the Management of 
Hotel Janpath did not consider i t  necessary to  review the situation 



5 1rom time to time and ensure that the conditim of the agreement 
were being fulfilled speciallg in regard to the enplogmcnt of tha 
required number of staff. The very fact that the Cabinet had to 
take notice of the complaints mdtcates that the position was extremely 
unaatisfaclo~. 

As di$sircxd hy the Committee, the Ministry of Works nnd Hous- 
Irlg ha\?c. cxn~n~nc>d t h c  nr-1ttc.r further. It will be sten that in 
c13uw 7 ( b )  of the oripnnl agreement with the caterer the duty 
hours wcrc not laid down. I n  thcir D 0 letter No. Rvp. II/2 (112) / 
63-64/2641. dated 19th March. 1964. Audit have wnrkcd out the 
strength of thc 4 ; r f T  of an a s w n c d  basis of 3 shifts and have 
wsumcd the hours of work as :~ppl~cnblc to Government institu- 
tions. On lhc basis of t h c x  assumptions, Audit have worked out 
thc shortage of st:>ff employed by the catcrer T! will he nppreciat- 
ed that in the case of private institutions there are seldom inflexible 
nsed hours of duty.  and besicks such e m p l o y -  obtained the opti- 
mum output from their staff. In these circumstances to work out 
the shortngc of staff in this manner is hypothetical and would not 
conform to t!~e basis ordinarily ndcptcd by private ~nstitutions 
However, a t  no stage did the then Manager of the Hotel Janpath, 
bring to Government's notice that the caterer had employed less 
number of staff than was provided in the contract and had, on the 
other hand, informed the Ministry that the catcrer was doing his 
best in maintaining the standard espected of him, according to the 
contrnct. At this laic stage, it would not therefore be possible to 
contest that the Caterer had committed a brcach of the contract by 
not employing the minimum staff required to be employed in terms 
of the contract. 



2. It may be mentioned here that the complaints brought to the 
notice of this Ministry mainly relaied to the bad service and poor 
quality of food and sufficient space in thc  d:nillg room, cic. These 
were the main reasons for i3troducing 'a In carte' sy..tcm as ex- 
plained in this Ministry's note dated the 31st July.  1962 to the 
Cabinet. 

3. Prior to 1st AuLmst. 1962, the rcsidcnt.~ would have rooms 
either with ( i )  bed and breakfast, or ( i i )  brd and f ~ l l l  mcnl: with 
a fixed menu. I n  the case of r::sidcn:s csL~rcisinl: tht. c:ptiun for 
( i i )  above, no rebate w:ls :~llowed fc.r the nlvals not takt'n, which 
was not liked by thc rc. iticnts. ?'!wrcflv, wit.h t , f t ' t ~ t  from 1st - 7 ,  

I .  1 ; ,I , : I  ! i I \ , I  1.1101115 

T !  1 : I  : i Y  I .  Tllc.~. \C.PI.C ; 1 ; 1 ~ , ~ ' ~ ~ ; 1  t t l r \  chuire of 
11 i\.in;r :ik:I: f > + ! ~ t > , ,  n , ,  c c  * ' . < >  > ,  i ,  , * I  - : ;  !';!s.; ] i ; ; . \ ! l  ; : * I , !  ,\.i!}, cbfT(,rt 
frvm I!). '  Is. A\l!<i~>t, :i)!;'.' Lvcrc not rtqt~il-v~! t o  p;:y I'jr- t l i r  rnc:~ls 
v,-l\ich tlicy did not t:ilci: i!i t i ]?  ht)t<,l. Thut-.. o : ~  t h ~  one hand, the 
client,  etc., a1 the Caterer for co:npul:,r*ry :n-a?; hcc-r!mc~ fl1lc:tuating 
due t o  :hr, fact tllat mes , 1 1 1 ~  \v;is n o  lo:lgc\r c o m p u l s o ~  in the. hotel, 
and on the  other hand he h;?d to catcr on '(1 la cnrie' basis i . ~ . ,  to 
J I ~ :  i i l  ! I 1 : j~ ; iy tn i : r~t .  11 is common 
knou.lc..igf, ;!~;!t 1t1 : i l l  c . : i : t h t  i r ! r l  c.:;ial)li!pr!1ts, ivclutlin!; rcst;1u- 
rants and h o t ~ l s ,  ch:iy;c. for n fiscd menu-compu!r.ory meal-are 
less than t h r  charges for meals supplicd on ' a  In cnr!cl basis, where 
the pcrsons have choice and n wider variety to sclcct [ram. 

Beside-, the Catcrer h?ri also to incur addil ion;~l  expenditure 
as the phying of thc four-picw b3nd orchestra throughout thc year 
had been made compulsory with cffert from thc 1st Auprst, 1962. 

On the change of the catering system, as mentioned above, Gov- 
ernment had also decided that thr Calcrer should employ more stat7 
as men!ionc:i in this ?J nistry Icttc~r No. 15;26/61-EE. IT, dated the 
E n d  and 25th June, 1962 (copics enclosed). All these factors con- 
tributed to the increase In thr  ratcs for food supplied on '(L lncarte' 
basis when compulsory messing had been done away with. 

Even if it  is conceded that thc Caterer had not employed the 
number of r-taff as a s s u m ~ d  on the hypothctical interpretation of 
the agreement, i t  is too late for thi.; Ministry to investigate this 
point in view of the fact that the than Manager of Hotel Janpath 
had never reported that thc Caterer had employed inadequate staff 
and the fact that the Caterer-vide his letter dated the 11th March, 
1964--had certified that whatever staff was necessary under the 
agreement was employed by him. --. 



The Commrttee mag be apprked of the position regarding re- 
ccmcry trf llle Idclncc of R r .  6,701, - o~tdnl tc l ing  on 31st December, 
1964 uu accoulct of l ~ d g ~ n g  charges f r o m  the parties. 

[S. No :A; Ip;lr:i 5:)) of A p i ~ c n ~ ! , x  XXVII to 39th Report (Thlrd 
Lok S ' I ~ ~ )  ] 

A c n o ~  TAKEN 

A,; on 11lc 1st .Jiln<*, IW;.i ti~cb r , u :  t ; i ! l r i ~ r ~ l ;  amount o f  RS 6,70!.00 
could tw I~rouj;h: down to Rs 6,194.00 only Out of the said sum of 
R.. . 6.JB4.00, a sum of about Rs. 4,000.00 is due from some Ministries 
ant] 0fficc.s of thc Central Government. Thcsc are old cases and 
arc. bc~nl; p u ~  sued V I ~ : I  lrously 

The  Cotnmittee ma?/ also Le apprised of the final position of the 
tecovcr!j of amounts outstundtng jrom the 3 parties against whom 
legal action 1.. 1 ) ~  itg tulcen jnr effecting recovery. 

IS. N '. 57 (para  tiO) to  App: 11dis XXVII to 39th Report (Third 
Lok Sabha) 1. 

ACTION TAKEN 

It  appcarh from the records of the erstwhile Hotel Janpath that 
the bills wcre sent to the occupmts of shops and show-windows 
quarterly but some of them did not make payments regularly. As 
desired by the Public Accounts Committee, action is being taken to 
fix rcsponsih~llty for xcumulation of these arrears. l'he then 
Manager is not alive now. The then Accountant who had come on 
deput:~tion from the office of the A.G.C.W. & M. to the Hotel Janpath 
and was rcsponsiblc for the maintenance of the accounts and also to 
take effective steps for the recovery of the Government dues, has 
1 w 7  'i t ~ . i  to  111s p.~rc.a: office. I1 s c:, y l :~nn!~(~n  has been obtained and 
is being examined. The arrears amounting to Rs. 51,050 as reported 
in the Audit Report represented the arrears for the period ending 
the 31st March, 1953 only. Of this amount a sum of Rs. 21,137 has 
since been recovered leaving a balance of Rs. 29,913 due from 3 
parties. However, in  addition to the  aforesaid amount, further 
amounts have also fallen in arrears from these three parties during 



the period 1st April, 1963 to 30th September, 1965. On the  1st Octo- 
ber, 1965, a total sum of Rs. 66.567.85 was due from them. Action 
for the recovery of this amount from the  parties in question as a 
arrears of land revenue under the  Public Premises (Eviction of  Un- 
authorised Occupants) Act, 1958. is in progress. The present posi- 
tion of each of the  three cases is indicated below: - 

Name Amount 
c i J t  33  
1-10-65 

Action taken 

Shri S. P. Kap~hi  . . 2j,%i ~ 6 2  Ti1 fist t t z  \) ti::!- ix;.s.~ b . 1  orJcrs 
o ! ~  th: j ~ r h  S c ~ t .  1965 re- 
c l \ ~ ; ~ ' i r , ~  S!rt-i I.< 1p:1!1i t , ,  p l y  the 
d:ic< in tcn monthly insr:~l- 
ri;crts commcncii~f: from the 
31st  October, I 965, but no 
p a y n ~ c n t  112.; Irccn macl~. by 
him so far.  I l c  filed an appeal 
in  the  c.ourt ng;rin:it the said 

oritcr ancl t l w  sitme wan accep- 
tcd. 'l'hc case is now to be 
retried by theUEstate O.fi- 
cer". 

Shri S. N. hlehta . . 29,666.82 Shri Mcht3 app~alcd ag:iinst the 
prnceedi~gs initiated by the 
Estate O!liccr under the Public 
Premises (Eviction of Un- 
authorisd Occapants) Act, 
1958 in the District Court. 
The Court has rcjccted his 
rippeal and the c:ise h x  been 
rcm~nclcd to the Estate 
Olficcr bcfore whom it is now 
at evidence stagc. 

S/s. Basant Kumar and P.C. r 3,935-43 T h e  p~r t ics  ap~ealed acainst the  
Jain. proceedings initiated by the 

Ertrite Ofliccr under the Public 
Premisrs (livictio? of Unau- 
thorised Occupants) Act, 1958 
in the District Court. T h e  
appeal was dismissed and the 
casc was remanded to the 
Estate Officer, who has 
issued on 9-6-1965 a certificate 
of recovery to the Collector 
of Delhi for recovery of arrears 
as arrears of land revenue. 



Note furnishing further information on the point8 ruised by the 
Publac Accounts Commzttee at ttrelr srtting held on the 27th 
January, 1965. 

REF:-Lok Sabha Secreta~int Office Memorandum No. 2/1/26/64/ 
PAC dated 29th Ja:~unry, 1965, reg. P.A.C.-Comideration of 
A p p ~ o p r ~ f f  1 I O I I  A ~ ~ r t ~ ~ i ~ t . ,  (Ciml 1962-63) -and Audit Report 
thercutt. 

5. Para 6 3 - - P i l g ~ s  77---79--Chief Technical Examiner 
( i )  A note on thc actton taken on the recommendations of the 

IJuLl,c . I \ ~ c t , ~ i ~ ; ! i  C'olnni~:tc*c 42nd Report (Scccnd Lok Sabha) and 
344ttl Iic-;~~)rt iSc~cor.tl Lok S31~21,1) and the dlfficultles, lf any experi- 
cnccd I J ~  Ihc C.T.E., 111 giving the report on the lines suggested by 
the Committi,: may br. furn~shed. 

( 1 1 )  The date of retirement of of3cers involved in the 29 cases 
mentioned 111 sub-parn (d) and t lw rc3:\\o~lj for delay in finalwng 
these cases may be furnished. 

A notc showing t h r  action taken on the rrcommendat~ons of the 
I'ubl~c Accc~unts Cmnm ttct. ~n tht lr 42nd Report (Second Lok 
Sabh.~)  and :M!h I I t ~ p ~ r t  (St.c-r r l t i  1,ok Sahh:i) was sent tc the Lok 
Sablla Scx.rc~t.~rlat 1.,Jo t h ~ s  hl,nl5:1 y's No 5/ 4/61-B.I., dated t h ~  9'h 
Mal. 1963. 

At present, the following particulars are inter alia glven in the 
Chief Terhnloal Esamlner's Report: 

(1) The number of new works taken up  for examination 
during a pnr t~cul~r -  Hi'i)ol-t pcrlod; and the percentage of 
cases commented upon. 

(2) Amount of over-payment.; dctectcd by the Ch id  Tcchni- 
cnl Esamincr's Organisation. 

(3) Inlportant cases of irregularities noticed by the Organiscr- 
tion. 

(4) Cases referred to vigilance for examining the disciplinary 
aspect. 

The observations made by the organisation include all types of 
irregularities and lapses noticed-whether minor or major. For de- 
termining the degree of seriousness of a case, a number of factors 
have to be considered tkz. nature and extent of defects noticed in 
the work, whether defects/irregularities/lapses as observed were, 
prim.a facie, due to bona fide mistakes, errors of judgment of mala- 
fide intentions, financial implications of the defects/irregularities/ 
lapseslobseryed etc. Further, works are exemined at variocs stagos 
of progress and in a work on which only minor observations were 



made a t  one stage, major defects/irregularities/lapses might be de- 
tected at a later stage and, on the other hand, a case in which major 
observations were made a t  one stage, might be satisfactorily explain- 
ed by the Department with consequent niinimisation of the serious- 
ness of the case. Thus. all the data qvcn  In the Reports, which in- 
clude, apart from statistics 01 cases csam~ncd and commented upon, 
amounts of over-paymcn~s detw!cti spccltic important cnscs of Irrv- 
gularities and number of cases rcferrcd to Vigilance for dlsciplinnry 
action, when considered collect~vely, can provide some criteria for 
forming an opinion about the working of the C.P.W.D. Lilie any 
other system of audit, utility of the organisation lies primarily in the 
p r w e n t ~ v e  and prophylnct~c influence cscrcised by thc concurrent 
technical audit conducted by i t  c;n the working of the Central P.W.1) 
which cannot be assessed in terms of figures. 

However, with a view to  giving some indication of the quantum 
of works examined by the organisation, it is proposed to state In 
future reports the total contract amount of the works taken up for 
examination during a particular Report period alonq with the num- 
ber of site inspections carried out. This data will also be subject 
to certain limitations as the works examined in a particular period 
are also examined during s ~ b s ~ y u c n t  Report periods but such works 
a re  not included in more than one Report. 

For the purpose of comparison, the organisation proposcs to give 
the number and contract amount of ncw works taken up by the 
Central P.Ur.D. during the Report period. Though, because of cer- 
tain tlme lag between t h e  cummencerncnt o f  work and lts technical 
exan-mst on, thls cornpar~scill will not i,c vdry rea!~stic, l t  will give 
some idea of the relation between the number and value of works 
taken up for examination by the organisation and total number and 
value of works executed by the Central P.W.D. Similar statistics 
regarding scrutiny of final bills, contracts and muster rolls will also 
be  given. The present practice of indicating the figures in regard 
to the items of works, bills, contrclcts and muster rolls observed upon, 
would be given up. 

The organisation could also indicate the amount and percentage 
of over-pay~nents due to serious irregularities or gross neglect so 
that some opinion could be formed about the working of the Central 
P.W.D. 

If the Public Accounts Committee approves the above-mentioned 
procedure, i t  will be followed in future. 

(iii) The required information is furnished in the statement of 
Annexure I. 



S. JJ.No. NI n? of Work Ywne  of Offizrs Date Date of Date of 
No. ~nvolvcJ SlShri of iwre of receipt 

v i p t  charge of 
In Sheet dcfena 

Vig. atarc- 
sec. mmt 

from 
Ministry 

2 1/25/(m Construc[~on of Kdlan Chnnd, El: 1959 2-3-61 15-6-61 
1 '  I Q I M.1, Shirma,  AE 16-7-59 14-9-59 
TO acre< of land V.M. Pun, SO 9-1-61 3-2-61 
trl 1'1nppolc U. N. Mittal, SO 9-1-61. 31-1-61 
urc \ A4 K SahqwJa, 

S.O. 



LO. Date of Pment  position Remarka. 
appointed receipt 

cm of 1.0. 
repah 

4-7-61 21-7-62 ment h3s bten imposed on 
J.+-7-61 21-7-62 the officers: 
y-7-61 21-7-62 S. Roy Choudhury, S.E. 

(Retd) on 24-1-58 : Rcduc- 
Shri S. Roy Choudhury tion of Rs. 10031- fron the 

retired on 24-1-58] death-cum-retirement 
gratuity (3-6-64). 

his report- after a year of 
appointmcnt. The case of S.R. 
was referred to the U.P.S.C. 
by the Ministry on 9-10-63 
for advice. U.P.S.C. returned 
the cave 0-1 15-5-64. Orders 
were pasved on 3-6-64. 

R. L. Bhatnagar, AE: Stop- 
page one increment. 
(1-2-64). 

P. 1'. L. Puri, S.O. : Dis- 
missed (1-2-64). S. Sen, 
S.O. : Dismissed (1-2-64) 

Business ' suspended with 
contractor. Action for 
blacklisting is being taken. 

m-8-61 March, 63 The case has been finalised 
. . . . and the following punish- . . . . ment, has been imposed on -. . . officers: Kishnn Chand 

EE: Warned (Copy in CR) 
M.L. Sharma, A.E. : Removed 

from service ( ~ n  another case) 
V. M. Puri, S.O. : Censured. 
B. N. Mittal, S.O. : Cen- 
sured. 

M. K. Sahajwala, S.O. : Retired 
from service on reaching the 
age of 5s. 

Case is still under considera- 
tion against the wntrac- 
tors. 

After call in^ for the explanation 
of the EE and the AB, the 
Officers were warned on 18-3-60 
with the approval of the 
Mini-;try. The  Ministry re- 
examined the case and issued 
Chrgcsheet to the E.E. on 
2-3-61 after examination of all 
the records connected with the . . case. I he inquiring Officer 
appointed in the case furnished 
his report after two yean. 
Final orders were passed by 
the Ministry on 19-7-63. 



3 units of Hostctn R. R. Tomn, El? 
(Conmcmr: Shri J. J. Tohi, AE 
Tirah Rnm) 
zoo T m i m  R. C. KhPnna, AE 
tlmtcl. 
(Cmntmctnr : A. T. Niholaq, 

rr. S. Dugpnl) M!S A.E. 
96 t q w  qrs. 

knrrncrnr :M/s K. T. Atnani, A.E. 
harmu Knchar.) a 

IIarbans Singh, A.E. 

Traln~ng School n s Satwngc, 
Wo-kukp (I'Ioot- \O (Niw AE' 
lnr an I Anenlrics KA n 1<15)i.rn, S.O. 
Ill, KJ. C o n t r x t ~ ) r  
S h r ~  I~iandolr 
Wad hwani.) 

8 1/59/59 Pdg. harhcli wim Shanti S ~ r u p .  A.E. Igj9 7-12-63 20-5-61 
1 /308/60 fe~lcil~g fur K. M. Saran, S.O. 

cwndu~rs. Contractor: 6 ub Chand 
Tyugi). 



30-3-63 Nov. 63 
4-4-63  12-3-64 
23-5-63 12- I 1-63 

There has becn somc dclay. 
as after the departrncr~tal 
enquiry was s t a n d .  caw 

(Shri Tornsr rctircd wal takcn up by SI'I: for 
on 16- 1-62] invcsrigatton.;. 9ftcr thc 

rccclpr of SI'l<'s r r p m .  
charges had been frume~l 
agmnst the Ir.1:. a r ~ l  :I lI\. 
Inqu~r!. 11i2,  ~ C L T  cot?~pi<,t~,,.! 
; ipIn\r  .ti; t11c 0ttL~;rs. 
];I.: : ~ l r ~ . ~ ~ l v  t>ccr~ ICI ITL . J  
on 1<>-1-0: ,111 rc:!L,ti~t~c t!!c 
:y (11 5 5  m,? 1 i l L .  q i l V ~ . , ~ % ~ : :  
of TC~UCII , , : I  in Ix!i,l,~ll I \  
ur;.?cr co~: , i . l~r . i~ ior~.  

< : : % L C . \  11f :ii,,\.S S I ~ ~ I  . I '<~ . I I ) I ,  
Khannu tvhich Lvcr c .  f o t  
ML~\!c , !  I l l  l l i < ,  ( clltl.il \ L!l 
1.1: L C  ( < > i l , l ~ , ! , , \ l , . t l  I l l  l',.< 

I:;!vL \ I I I C ~  ~ P C I ~  ~ C C : . I V ( ~ I  I 
\<I:!! 11-,eir :l~lvlLT. 1~ll::ll 
c,r(!c.rs a r c  h c i l : ~  p111 up. 
o r  hp(.\ 011 tile Iwrl 
( (1  crrt:iirj S. 0 s .  hnvc hci.11 
1. I O I I ~ : ~ I I  t o  ri.eir noticc. . I I I , ~  
rlic! h:-vc t w r i  c:lrrrlon( ,i. 
r e  ( f i r  I l r i  1 l a r I u ~ i \  
> I I ~ ~ : , I : ,  :Ill, I!.!\ t ~ c i i  \va~-nc,l 
M ll,, c(q\! 1x1 (.'.I<. 

. . . . The  disciplinary case has 
been finaliscd. A&., Shanti 
Sarup, was punished with 

[Shri Shanti Sarup stoppage of tu.0 increments 
retired on 19-5-65] on 1-3-62. S.O. has desert- 

ed his rost and has been 
reported as mentally 
deranged. Show Cause 
Notice has been served on 
him as to why he should 
not be removed from service 
for unauthorised absence. 

Af'tcr examination or the case 
thc M m .  was rcquestcd on 
2- I 1-59 to approve the action 
of the SE concerned, warning 
to both the Section Officer and 
the A.E. T h e  Min. did not 
agree to ou r  recommendations 
and a formal disciplinary action 
under Rule 16 was initiated 
against the Officers. 



g lirU(il60 Gmstn.of T. I). Kcwalramanr, lgrio 21-12-61 Apr. 62 
1/39/61 ?'mnk Scwer E E 9-2-62 16-3-62 
1/qo/62 5'4'  dm. M.C. Bhojwan~. 9-2-62 28-5-62 

along wlth A E 
Naiafgarh Rcmd M~herh  Chmdra, AE 
(Use of Water R. S. Gupta, S.O. 
lock). & 

It. S. Yadav, 5.0. 
Conmcror : 
3. I>. Sharmaj 

10 SPli'1ol60 Pdg. Elcctrrc Sro- K.S. Rh-rr, t:E. 1960 . . . . 
rage Wiltcr t Ics- 
tcrs ar Irwrn 110s- 15.C. Dhl, At;. 
p1t;ll. 

(Ct~nrractors : 
l:.lccons). 

K.C. Katana, SO 24-5-61 

(Contractors : 
tiari Chand Mirtal) 

12 1 / 1 8 ~ / b o  Wldentng and rai- K.S. Raja Kam, EE 1969 22-3-61 .- 22-6-61 
1/32/62. sing of Upper 

Bela Road. T.W. Trhliani, AE 1-2-62 20-6-62 
(Rctd). 

K.K. Jain, SO. . . 25-6-62 13-10-62 

I'rmlod Kunw, 20-9-62 
S.O. 



Pertaining to the period coding x960 
:\<tcr c.iIttn< f,!r csp l : i~~:~!~~w o f  

].:.I.:. 3 dci:~ilcJ report wirh 
C O I I I I I I C I I I ~  w ~ i  to ~ J I C  Min. 
111 J!ll\, 1961.  (-hurgr-sh~cts 
agsinst tile A I I .  nnd S. 0 s .  
wcrc i\sued ulrer the charge- 
shcct nyxinst tlir l i l i  was 
~ssucd by rhc Minisrry. The 
us;. of Eli was findiscd by 
the hl~nistry in hlay, 1963. 
aftcr consult in^ the 11I'S.C 
('I'hc liI< rctircd o n  13-5-63 
I n nnothcr disciplinnrv u s e  

G s c  against thc EE is with the 
M~nistry slnce 2-5-63 for or- 
dcrs. L)cp3rtmcntal action 
:1p:llnst the AI: will be taken 
aftcr the a s c  against is 
finallscd. Uusincss has 
becn suspended with con- 
tractors. 

The 1.0. has furnished his re- 
port. The caws of All and 

Apr. 64 thc S.O. wcrc frmvardcd to 
Ministry on 28-12-64 for 

Apr. 64 obtaining the advice of the 
C.V.C. Thc case of the 
EE is under consideration 
with the Ministry. (EE ex- 
pired on 3-2-65) Husiness 
has been suspcnded with 
thc contractors and black- 
listing is being recommend- 
ed to the Ministry. 

The casc was sent to the SPE in 
June, 1960 for investigation. 
Sl'li's report was reaived 
in August, 1961 and a report 
was scnt to thc Ministry in 
September 1961 with com- 
ments. The matter remained 
under corm. with SPE and 
the Ministry for about I 112 
vean for certain clarifications. 
Ex lanation of the AE was d'L for in April. 1963. 
Draft chogc-shcrt against the 
EE was scnt to the Ministry 
on 2-5-63. 

. . Report of the 1.0. has been 
received and examined. . . Case against Shri Jain, SO, 
has been dropped. Case 
against S/Shri Raja Ram, 

2-11-63 EE & T.W. Tehliani, AE 
(Retd) is under considera- 
tlon w~th the Ministry. 
Cases agaiqst the S. 0s .  are 
under com~derauon with the 

Shri M.S. Hhatia, ACE (Now 
CTE) was first appointed as 
Inquiring Officcr on I 1-7-62. 
On his relinquishing the post 
Shri 0. Muthachcn, ACE 
(Food) was appointed as 
Inquiring ORicer on 27-3-63 
who furnished his report after 
a year (The appointment of 
Inquiring Officer in the case 
of A.E. and S.0. was made 
only after the Ministry had 
isvucd orders in thc casc of EEj. 

Detailed report along with a 
draft charge-sheet against the 
EE was sent to thc Ministry 
in Feb. 61. In the last 
week of March, 1961, it 
was decided by the Mini* 
that joint inquiry is not to 
be tak.en and d i sc iphaq  pro- 
ceeding~ against the Officers 
be instituted. As Shri Teh- 



K C .  Mltd ,  S.O. . . (Shri Tchlimi, mtkd  
on 14-6-58). 

(Cantmaor : 
R.L. Hans!. 

r3  x/qrq161 Conrm. of weir D.B.Chsttajee, 1960 21-12-61 
11170/62 over River Jamuna. EE. 
r/r72/62 

J.R. Jain, AE 26-5-62 

S.K.  Chandra, AE Dec.,hz 
(Ret4.I). 

(Contractor : 
Dewan Chand). 

(Shri Nan- 
gin retired 
on 15-4-62) 

(Shri 
Chandra, 
retired on 
16-2-61). 

xq 1/312/6o Lint K nl ,S:twxn S.V. M xwani, EE 1963 16-3-61 14-5-62 
r/106/61 M.M. Road & 
1/1g/6r PusaRonl. A. K. K~ushik, AE . . I 8-4-61 20-6-61 



respective S.Ba. (EE expired 
on 3-2-65). 

;h5lr. 63 6-1-64 1 The 1.0. has furnished his 
report which h.8 been 

~ 6 - 7 - 6 3 '  61-64 examined and forwarded 
to the Mlnistry to decide 

16-7-63 1 6-1-64 the case against the EE. 
Case of the AEs will be 

6-1-64 finalised after the decision 
in the case against the E.E. 
is finalised by the Ministry. 
Case is pending with UPSC 
since 31-3-64. 

Business has been suspended 
witb the contractor. 

-27-4-63 2-12-64 '% Inquiring ;O5icer has 
corn lewd his enquiry. He 

~3-12-61  h.s Krrushed his report m 

liani had then r t t i d  from 
service. A draft charges for 
taking action under Artide 
~ S I A  of the C.S.R. was scnt 
io the Ministry in June, 1961 
m d  that the Ministry insti- 
tuted the pro ed action in 
an., 1 2 .  K e  disciplinary 
d o n  against the Section Om- 
a n  were instituted by the 
mspectivc S. Es. but the w n e  
could not proceed with as the 
xtkvant record8 wcre engaged 
in the CPMS of other ofR- 
an. 

Shri M.S. Hhatia, ACE (now 
CM!) was first appointed an 
1.0. on 11-7-62 on his re- 
linquishing his post, Shri 
0. Muthachcn, ACE (Food) 
waa appointcd as 1.0. on 
17-3-63, who furnished hin 
report after a year 
poinment 1.0. in 2: c% 
of AE and S.O. was made 
only after the Ministry had 
issued orders in the a n t  of 
EE). 

The case was examined after 
obtaining the records from 
the SPE whe had investiga- 
ted the case. Draft charge- 

sheet against the EE with a 
detailed report scnt to Min. 
in Uay.  1961 together with 
a suggestion to hold a joint 
inquiry. Ministry issued the 
charge-sheet against the EE 

on 27-12-61 and ordered that 
wparate inquiry may be held 
against rat!] officer. The 
charp!  cc t agamst the EE 
uPxr lbsued by the Ministry. 
'I'he Inquiring Officer in thc 
case of EE was appointed 
by the Ministry on receipt 
of his statement of defence 
in March, 63. As the same 
Inquiring Offi~ir was to be 
appointed in the cases of 
A. Es. the cases were held 

The delay on the part 
%EE wp. due to dithculfy 
in getting various record8 he 
wanted to s4. 

Detailed report was sent to 
the Min. in Feb. 61-When 

thc charge-ahat was issued 



D.S. Arora, AE . . 18-4-61 30-12-61 

(Contractor : 
P.13. Roy Chau- 
dhuri, 

(Shri Momani retired 
on Octotcr, 1963) 

15 1/74/6r Cmqtn. of Rlised K.S. Raja Ram, 1960 22-3-61 ~-6-61 
1/148/61 . Link over Bridge IiFi 
1/149/6r on Dzlhi-Mlthum 1I.N. M~heshwari, 30-5-61 22-11-62 

Road. AE 

Surjit Singh, S.O. 31-5-61 27-1-62 

J .S. Ahluwalia, 31-5-61 21-11-6x 
S.O. 

(Contractor :I 
Hardyal Singh). 

16. 1/74/61 Widening of K.S. RajaRom, EE 22-3-61 22-6-61 
I 1241162 Delhi-Mathura 1960 
11242162 Road (Phasc 11) H.N. Maheshwari, AE 30-5-61 ' 19-11-63 
11243162 H. L. Khazanchi, AE 30-5-61) 1 7 - 1 ~ 1  i 

P. N. Ghoshal, S.O. I 1-7-62 I ~ I  1-62 
(Contractors : C. D. 
Kapur). 



1.0.  has furnished his report 
which has been examined. 
Case against Shri Surjit 
Singh, SO was dropped on 
9-1 1-64. Case against the 
EE is under consideration 
with the Min. Case against 
Shri Uaheshwari, AE which 
was forwarded to 
the Ministry on 28- I 2-64 
for obtaining the advice of 
Cent. Vigilance Commis- 
sion. has since received. 
Final orden are being put 
up. Shri J. S. Ahluwalia, 
SO has expired (E.E. ex- 
pired on 3-2-65). 

30-1-62 July, 64 1.0. who was appointed to in- 
quire into the charges agt. 

I I -7-62 these officers has furnished 
his report. The case of EE 

I 1-7-62 is under consideration with 
the Ministry. Cases agt. 

I 1-7-62 the A.Es and the SOs 
which were forwarded to 
the Min. on 24-12-64 for 
obtaining the advice of the 
C.V.C. have since received. 
Final orders are being put 

Draft charge-slue t against EE 
with a detaikd report was sent 
rothe Ministry suggestingjoint 
inquiry against all officers in- 

volved. On receipt of Mi- 
nist ry's decision to hold sc- 
pnrare inquiry in March, 1961 
charp-sl~eets againut the A.E. 
and S.Os . were issued in 
May, 1961. There was delay 
au certain records were taken 
away hy the SPE. Shri M S .  
Rhatia, ACE (now CTE) was 
first appointed as 1.0. on 
I 1-7-62. On his relinquishing 
the post, Shri 0. Mutha- 
chen, ACE (F) was ap ointed 
as 1.0. on 27-3-63 wKo fur- 
nished his report after a 
year (The appointment of In- 
quiring Officer in the caw 
of AE and S.O. was made 
only after the Ministry had 
issued orders in the cas 
EE) . 

Draft-charge-sheet agt. EE with 
a detailed report was scnt 
to the Ministry suggesting 
joint inquiry against all 
officers involved. On receipt 
of Ministry's decision to 
hold separate inquiry in March, 
I 961, charge-sheets against the 
AE and SOs were issued in 
May 61. There was delay 
as certain records were taken. 
away by the SPE. 



I - .  11298160 Conntn. of Second G.G. Bhatir, EE 1960 ~IO-3-61  @ p b  
Run.~y at tion called 
Amrimar. R. N. Bhagat, AE for) 

Sunder Iml, SO 6-2-64 18-12-64 
26-3-64 

(Contractors : 
Harbajan Slngh 
Rwhm Smghj (Shri Bhtia retired 

on 25-5-64) 

7 Casee Pcrtsining to the 

Para ; of the R.L. Bhatnagar, ASW . . . . 
Inspect~on Report Prabhudayal, AE 
on the accounts for Raghhir Singh, SO 
the C.E. D m .  S. Sen, AE 
I1 for the period 
13-4-56 to 
2-5-56. 

rg. Consting. offices for local R. Kanghachari. AE (now EE) 
Adminiatration and Coum S. D. Pathak, EE (now SE) 
at Tis  Hazari R.S. Sharma, AE (Now EE) 

R.C. Kohilh, AE v. P. Vohm, S.O. 
J.S. Lal Gupta, S.O. 



up. (EI'. expired on Shri M.S. Rhat~a, ACE (now 
3-2-fr). CTE) was first appointed 

Enhstment has b t tn  can- as I. 0. on 11~7-62. On his 
alled on ~ m u n t  of death relin uishing h ~ s  Shri 
of Contractor. 0. duthachen * c r t { F )  was 

appointed as I. 0. on 27-3-63 
who furnished his report after 

:. ar (The appointment of 
in the case of AE: and SO 

wan made only after the Min. 
had issued orders in the case 
of EE.) 

Disciplinary case against EE 
has been finalised. He was 
warned on 6-2-64 with copy 
in CR and he h also been 
retired on 25-5-64 at the age 
of 55. Sh. Bhagat has been 
charge-rhected under Rule 
16. His &fen- rtatement 
has been received and in 
under examination. Shri 
Uppal ham died. The cnse 
against S. 0. Shri Sunder 
La1 is in progms with the 
EE concerned. 

Contractors are not registered 
with C.P.W.D. Orden 
have been issued not to 
~ssuc any tenders to these 
contractors. 

The observations of the CTE 
remained under corns n 
dence with ACE and 8% 
Thereafter preliminary ex- 
planation of the offlcem were 
called and the cane was exa- 
mined and a report was sent 
to the Ministry in Nov. 61. 
It was intimated to the Minis- 
uy that disciplinary action 
could be taken after the ob- 
servations were finally settled 
by ACE and CTE. In July, 
1962, final report was sent to 
the Ministry suggesting action 
against the various Officers. 
Ministry agreed to issue a 
warning to EE in Sept. 1963 
The cases agt. the AE and 
SO were processed only after 
a warning to the EE has 
issued. 

Period ending 1961 

hxplanat~ons of all the officers 
were called for on 20-6-61 
and report sent to the 
M~nlstry on 22-8-61. After 
examlnlng the explanat~ons 
of all the officers, case was 
referred to tile Mln~stry on 
7-5-62. D~uslon from the 
Mmrstq rcce~ved on 8-4-63. 
All the Officers were warned 
on 7-6-03 

Explanation of all the officers 
were called for on 31-7-61. 
After examination of the 
case, the file was sent to the 
Ministry in June, 1962 for 
approval of our findings 
The Ministry warned Shri 
Pathak on 18-12-62. T h e  
remaining ofliam were 
warned on 30-5-63. 



I .  6 Constn.ofDclhi- K.S.RaiaRnrn.EEJuly61 
h4ah.m K d  H. N. Mahcshwan, 
(Ph. I )  AE 

H. L. Khnmnchi 
(Contractor : 
Chnndra Bhanj 

22. 11247161 S/R to 33 Runway J.P. Jain, AE 19-8-61 23-12-61 
at Civil Pritarn Singh, SO 
Aerodrome, Palam 

(Contractor : (Shri Jain retired on 
Gokal Chand Sharma) 19-6-64) 

23. I /  05/61 Defective painting P. L. Dutta, EE 1961 17-4-64 
If206162 d AIR B M. 0 .  W&iti Singh, AE 17-4-64 
1/zo7/62 to A W N  Bldg. Trk Chand, SO 17-4-64 (Central Stores) (Contractor : 

Channan Singh) (Shri Tek Chand 
retired on 10-1+65) 



Joint inquiry under rule 17 Explanntionq of the o f f i a n  
is bung held by the Min wue d c d  for in July, and 
against these officers. All August 1961. After examina- 
the officers have been char- tion of the explanations, 
gc-sheeted under Rule 15. report was sent to the Ministry 
Their defena statements on 2.4.62. After receipt of 
arc awaited. decision to charpshect  the 

E.E., a draft charge-sheet was 
Disaplinary action against f ~ ~ w a r d e d  to the Ministry 

the contractor was consider- on 21-5-62. Thereafter the 
ed by C.W.A. Board in matter remained unde rwrm-  
their meeting on 21-5-62. pondence and personal db- 
Action against the contrac- cussion till April, 1964. 
tor has been postponed till 
the result of arbitration case 
and disciplinarv action against 
the oficers is finaliscd. The SI'E who took up the 

investigation, co npleted their 
There has been delav in issue invcs. ig,irion and sent thei r 

of chargc-sheet as certain rcport throuqh the Ministry in 
papers are with the SPE in J,une, 19fj3. After examina- 
connection with another tlon a deta11e.I report was sent. 
court case against some offi- to the Ministrv on 28-8-63 
cers. H~wever. E.E. ex- After examination in the Minis- 
pired on 3-2-65. trv a draft charge-sheet against 

E.E. called for hv the Min. in 
Business has been suspende~i Nov. 1963 which was sent in 

with contractors. January 64. The charge-sheet 
against the other officers will 
he served only after the char- 
ge sheet against the E.E. is 
issued. However, E.E. expired 
on 3-2-1965. 

31-12-62 28-6-63 1.0. who was appointed to in- Charges framed against the 
quire in to  r l~c  charges fram- A.E. and charge-sheet issued in 
eJ against Shri J. P. Jain, Dec. 1961. The Officer after 
A.Ii. has not vet furnished dclayinq submission of 
his rcport. (Shri Jain has hls reply finally gave his reply 
retircd on 19-6-64 on in Jan. 1963. A Commission- 
reaching thc age of 55 er for Drpartmental Enquiries 
years). Case against the was appointed as Inquiring 
S.O. is in progress with Officer in Dec. 1962 The 
the S.E. concerned. Officer relinquished charge and 

thereafter another Commissi- 
Business has been suspended oner for Departmental Enqui- 

with contractors. ries was proposed to be appoin- 
ted. This officer was also 
transferred and the case was 
withdrawn and entrusted to 
an officcr of the Department 
in June, 1963. The accused 
officer thereafter remained on 
leave for sometime and retir- 
ed from service on 19-6-64. 

10-6-64 A joint inquiry under Rule 17 After obtaining explanations of 
is being held by the Min. the offixrs, charge-sheets aga- 

(Shri Dutta All the officers have been inst the A.E. and S.O. were 
xetired on charge-sheeted under Rule issued in June, 62. Explana- 
29-1-1965) 15. Defence statements of lion u l  the EE with cornmenu 

(Shri Walaiti Singh the A.E. and the S.O. are was sent to Ministry in August, 
retired on awaited. EE. (Sh. P. L. 62. As desired by the Minis- 

23-9-64) Dutta) has been retired on try in Feb. 63, draft charge- 



34 1/403/61 ,41K SL MI0 E & J. P. Ja n, A E. 1 9 6 1  19-4-62 22-11-62 
F Hlocku at C.A. Prrurn Smgh, SO 
IJdnm. 

(Contractor : (Shn Jam retired on 
M d c v  Ktrhan 1 9 - 6 - ~ 4 )  
h Ijrtn.) 

5 Cases Pertaining to Period 

26 I ,'129,O2 COIISLI~. of Studio- K.R. 'I'm1 lr, Iiti April, 
cum-oihcc I<ldg. H.K. Nijhswan, 1962 
Iljr AIR at I<hop~il Uivi. Azctt. (Shri Tomar retired 
SI 1 : Canpound (C~ntrdctur: on 16-1-62) 
wull w:rh gatc. U.S. Dug,.pI & 

Cu., 



-ChW3 the ~ g e  of 5 5 .  sheet w a s  sent in March' 63' 
Thereafter, the cpsc ?Pined 

Enlistment has been cancelled in thc Min. for considerin a 
due to death of the contra- joint en uiry in the caw &E 
ctor. mired %om service on 

29-1-1965). 

18-6-63 . . 1.0. who was appinted to in- Same as indicnted against item 
quire into thc charges framed Nn. 22. 
against Sh. J.P. Jain, AE 
has not yet furnihhcd his re- 
port (Sh. Jnin has rctircd on 
ro-6-64 on reaching the age 

1 ! 5 ).cars). Cksc ngainst 
t h  5 . 0 .  is in prnKrcss t\ith 
fhc 5 .!<. conccrncJ. 

from January. 1962 to March, 1963 

E.E. has already retired on 
I 6-1 -62 and question of issue 
of show-cause notice for re- 
duction in his pension is 
under consideration of 
Govt. 

ha regards Divl. Accountant, 
matter was reported to the 
Acccwntant General. 

A l ~ c i  cua.l~in:~tion 01 thc u s e  a 
cicla!lrd report was wilt to  the 
k i l n .  ttn 3-9-02.. 1:xplnnation 
of >,f~ri  M.1'. Juin. S.O. was 
c;~llcd Sor o n  3-3-62. Aftcr 
e x  I I explanatinn, 
cx;hriation 01 the A.li., Shri 
Mi~haian was called for on  
23-7-63.  After considering 
the c?cplanati,ms of bot11 these 
cxflicrrs, :I further rcporr sent 
to thc i t l i n .  on 27-8-63. l'herc- 
after tfx casc rcniuincli in the 
Mm. under consideration till 
Nov. 1963. O r 1  rccclpt of 
MI!I.'s dccis~ori, both the 
offiwrs were warned. 1 

After examination of the case 
explanations of the E.E. & 
IIivI. Accountant were called 
for on 14-5-62 and a report sent 
to the Min~stry on 16-5-62. 
Explanation of' the E.E. re- 
ceived and examined in July, 
1962 and thercaftcr sent to the 
Min. on 2-8-62 with the sug- 
gestion to process the cave 
under Artidc 3 7 d b )  of the 
C.S.R., PS he hsci then retired 
from scrvice. Ministry had 
callxi for a draftj charge-sheet 
against the E.E. in Oct. 1962, 
which was forwarded on  
7-1 1-1962. T h e  case is still 
under consideration with the 
Ministry. 

Explanation of the Divl. Accoun- 
tant received in Nov. '62, 
e.uamined and forwarded t o  the 



3 7  1/179/61 Annual Rcpa~r P.N. Ro~ri:n;'u n. . . 23-3-64 
& Maintmancc A.E. 
of US CII Qra. 81 Padam Sen, SO 23-3-64 10-11-65 
4 0  ClJ Qn. at (Contractor: 
Pandrra Road. S.K. Pandit, 

N.A. Sidd~qui) 

28 ;I \20i/63 (O\IOO'I 103!1503 G .  u J u ~ v ,  
tvpcII1Qrs.in A E .  1962. 
I 10 acres area to 1i.P. Gupta, SO 24-6-63 Apd ,  64 
thc South of Ring (Contractor: Ram 
Road. La1 Hans) 

(b)  Mahatma Elailash Chandra, 
Gandhi Memorial A.E. 
nt Rajghat-Ph. I. Kunwar Narain, 
SH : Ssmadhi A.E. 
Court h Other (Contractor: Om 
ancillary struc- Prakash Baldev 
3s1res. Kishan) 



A.G.C.R., on 22-3-1963 with 
comments for further action. 

Jan., 1965 

Bath the offi txg were &-' case was initiated on the tmsia 
sheeted h. 3rr ndc 15 on of n complaint received in this 

office \wII as bv S.P.E. in 23- 61. Jojnt Irkpirv 
un& kt@ 1s t einp held. 
Defnm st tcment awnited. 

Business w .h mntmctors 
(S.K. Panc it) has bcen sus- 
pended in nother case. 

Warning has k e n  issued to 
contractors, N.A. Siddiqui 
in another cnse. Question 
of blacklisting is under con- 
sideration. 

(a) S.O. was charge-sheeted 
under rule 15. His defence 
statement has been received. 
1.0. to inquire into the 
charges framed against the 
S.O. appointed. Action 
against Sh. Kulkarni, A.E. 
is still to be taken. 

Julv 1961. While the cnse was 
undcr examinntion durin Nov. 
r 96 r . C.T.li. took up t ie  in- 
ves! ipnion and furnished his 
rcport through the Min. in 
April, 1962. After exarr.ina- 
tion of the CTE's report, 
the S.H. mnccrned was 
requested to furnish his report 
on certain points, which was 
rrceived in August. '62. A 
report was sent to the S.P.E. 
on 2-2-63, as desired b them, 
with the su~gestion tgat the 
depnrtmentnl nction will be 
processed after n detailed re- 
port is received from them. 
Sl'Il's report wrs received 
through the Min. in Aulyst, 
1963. After obqainin the 
records, the report o f  the 
S.P.E. was examined. It was 
decided in Feb. 1964 to in- 
stitute departmental proceed- 
ings against the concerned 
officials. 

(a) Explanations of the A.E. and 
S.O. were called for in August, 
1962 which were received in 
Sept. 1962 and Jan. 1963 E 8 -  
pectively. After examination of 
the case, a detailed report was 
sent to the Ministry on 4-3-63 
and charge-sheet was issued on 
24-6-63. 

(b) Case has been finalised. (b)@xplanations of the AE.s 
Both the A.E.s have been were called for in August, 1962 
warned. which were received in Sept. 

/October, 1962. After exami- 
nation of the case, a detailed 
report was sent to the Min. 
on 4-3-63 and a warning was 
issued to both the A.E.s on 
24-6-63. 

-- 
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i k 4 m d a t i o n s  
(i) The Committee may be informed of the final dispral of 

&knee stock worth Rs. 26,000. 
{S. Nu. 6ti (Para 69) of Appendix XXVII to 39th Report.] 

(if) The Cotnnwtter' m y  be informed of the disposal of the 
bfftbnce mixeUaneous stores wwtk Rs. 1-32 Iclkhs. 

15. No. 67 (Para 70) of Appendix XXVII to 39th Report.] 
(iil) The Committee note thut the balance of the stocks of elec- 

tr;ica,l fit$ingo has  come down to Rs. 2,01,804 as on 6th February, 
1$68. They hope thut this balance of stores will be liquidated soon 
and swlr acwmulstzoil of stores will not arise in juture. 

Tlte C~wmittRK may also be apprised of the final disposal of these 
surplus electrical stores. 

[S. No. 68 (Para 71) of Appendix XXVII to 39th Report.] 

(i) Some surplus sanitary fittings have been issued for utilisation 
in maintenance and construction works of the Department and the 
present value of stocks still in hand is Rs. 24,994. The Additional 
Chief Engineer concerned issued g e n r a l  instructions on the 3rd 
August, 1964 to the departmental officers under him that, wherever 
possible, in future contract for construction work it should be sti- 
pulated that these stocks lying in balance should be drawn upon. 

(ii) 'rhc Additional Chief Engineer concerned has reported that 
the value of the miscellaneous stores reported by Audit as standing 
i j t  Rs. 1.32 lakhs is actually Rs. 1.84 lakhs. To the extent possible, 
utilisation of these stores has also been stipulated in construction 
work. On 13th November, 1965, the value of these stores was 
Rs. 1.59 lakhs. 

(iii) The surplus stores are being gradually used up. On 25th 
November, 1965 the value of the stores had been reduced to Rs. 1.74 
lakhs. The Department is constantly taking steps to avoid accumu- 
lation of stores and it is unlikely that stores of this kind will accu- 
mulate in future. 




